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Agrahayana 7, 1895 (Saka)

‘The Lok Sabha met out Eleven of the
Clock

[MR, SPEAKER in the Chair]
WELCOME TO THE SPEAKER OF
‘NATIONAL STATE ASSEMBLY OF

SRI LANKA

MR. sPEAKER: Hon, Memberg at
the outset I have to make an announ-
-cement.

On my behalf and on behalf ot the
Hon. Members of the House, I have
great pleasure in welcoming His Ex-
cellency Mr. Stanly Tillekaratne,
Speaker of the National State Assem-
bly of Sri Lanka and Mrs. Tilleka-
ratne who are on a visit to India as
our honoured guests. They are now
peateq in the Special Box. We wish
them a happy and fruitful stay in our
«country. Through them we convey
our greetings and best wishes to the
Parliament, Government and the peo-
®le of Sri Lanka.

F
ORAL ANSWERS TO QUESTIONS

Representation of Scheduled Castes
and Scheduled Tribes in the Postal
Department

*242. SHRI G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether the Postal Department
maintains the required percentage of
representation for the Scheduled
Castes and Scheduled Tribes; and

(b) the number of persons recruited
in Postal Department during the past
two years, zone-wise and the number
out of them of those belonging to
Scheduled Castes and Scheduled

Tribes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) Yes, Sir, except in cases where
quelified candidates of these two
communities are not available.

(b) Recruitment to Class I Services
is made on Centralised basis through
the U.P.S.C. Recruitment to Class I
Services is also made by the Direc-
torate on a centralised basis. The num-
ber of posts in Class I and Class I
Services filleq up during the years
ending 31-12-71 and 31-12-72 are

given below:

1971

1973

Total

‘Class 1 .
Class IT . . 2 .




3 Oral Answers

A statement pgiving the details of
vacancies filled in the two years in
Class IIT and Class IV posts is laid on
the Table of the House. [Placed in
Library. See No. LT-5824/73.]

SHRI G. Y. KRISHNAN: The answer
does not speak whether the quotas
of 18 per cent has been fulfilled or not.
If is not fulfilled how is it that alter
such a lapse of time, it is not fulfilled?

SHRI JAGANNATH PAHADIA:
In most cases the quota has been
fulfilled except in technical posts for

which qualified candidates are not
available.

SHRI G. Y. KRISHNAN: It is
mentioned that suitable candidates are
not available and so postg are not
filled. It is a routine answer, I shall
quote two instances: I Bangalore and
Mysore in postal telegraphs they
conducted a test on 25-2-73 as wel] as
in November 1972 for all posts of
town inspectors. All the eleven
vacancies were advertised as Scheduled
Castes vacancies. But no suitable
candidate was available according to
them. These 11 posts have not been
carried over as per the rules. They
have been surrendered to the general
pool. So, the answer that suitable
candidates are not available is not
convincing.

SHRI JAGANNATH PAHALIA:
It qualified candidates are not
available, to flll up the reserve quota
in any year the reservation is cacried
forward for three subsequent years.

oft g wey woma: WA AT A
at I frar g fr fe Sxfaa
afl ey § wwfew feres seew
 ferg weferd e et § 1 & a5 o
wigar g f& z@ faamr § feed s
ars( & | Far F1E HY sgaeqr & 0
g f fawm® %1 sire & AWt *y 3fr
%0 ITX WX T AFTC QT A B
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g

weIA WERY . TH & 4T H UE
fadiy Sv4 AFWRT 251-WT 73T & |

SHRI DHAMANKAR: These posts
are not filled on the pretext that suit-
able candidates are not available, Wilk
Government review the policy
have a special cell—just as the rail-
ways tried—and see that these posts
are filled with suitable Scheduled
Castes and Scheduled Tribes candi-
dates?

and

SHRI JAGANNATH PAHADIA: I
have just mentioned that there is a
special cell already in the Ministry.
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#1F gFd ¢ 1 6T 4 g7 arw w7 w7
T@r ATHAT |

Asgigtance to States having Limited
Scope for raising additional Resources
for Minimum Needs Programme .

*243. SHRI BIRENDER SINGH
RAO: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the Planning Commis-
sion hag evolved a new pattern of as-
sistance to the States having a weak
base and limited scope for raising ad-
.ditional resources;

(b) whether such States will be
‘ireated differently from thoge of the
developed States in regard to the
minimum needs programme; and

(¢) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
decisions regarding the criteria wihich
will govern the allocation of Central
assistance to States in the Fifth Plan,
including those for the National Pro-
gramme of Minimum Needs, procedu-
reg and patterns of Central assistance
thereto have to be taken in consulta-
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tion with the National Development
Council.

(c) Does not arise.

SHRI BIRENDER SINGH RAO:
The hon. Minister has been pleased
to say neither “yes"” nor “no”. Does it
mean that a scheme has been evolved
which will be finalised after, discus~
sion with the National Developn:ent
Council? If so, what is the line of
thinking of the Planning Commissicn
at present on the subject?

SHRI MOHAN DHARIA: Al} the:e
matters are under consideratinn, So
far as the minimum needs programme
is concerned, the Central Government
would like it to be a Mistinet pro-
gramme. Even though it will be in
the State sector, in the Stale plans,
they would like that the amount allc-
cated for these programmes are pro-
perly spent and the programmes are
effectively implemented.

SHRI BIRENDER SINGH RAO:
May I know the names of the States
which have failed to achieve the tiar-
gets for raising additional resources in
the Fourth Plan and the names of the
States which have achieved their tar-
gets? May 1 also know whether the
Planning Commission is satisfed that
the States which have not achieved
their targets by raising additional
resources were genuinely unable {0
do so?

SHRI MOHAN DHARIA: For the
information of the House, I can lay on
the Table a statement regarding the
regources raised State-wise. An
amount of Rs. 1,008 crores was to be
raised by all the State Governments
and there is a shortfall of about
Rs. 87 crores in raising resources in
the Fourth Plan.

SHRI CHANDULAL CHANDRA-
KAR: Is it true that in this pattern
the Gadgil formula has been applied
to give money to the various States for
the minimum needs programme?
Secondly has the Government taken
into consideration the population of
the State the size of the State and the
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backwardness of the State while allo-
cating funds under the minimum
needs programme?

SHRI MOHAN DHARIA: The mini-
mum needs programme is based on
certain criteria. This programme is
mainly concerned with elementury cdu-
cation, health, nutrition programmes
and roads to villuges ete. Naturally
those Stales and areas .where these
programmes have not been taxen up
so far will be covered by this scheme
irrespective of the backwardness or
population of the State. This is per-
haps the distinct quality of this pro-
gramme. So far as the Gadgil formula
is concerned, that was for the Fourth
Plan. What should be the basis and
procedure of Central assistunce for
the Fifth Plan will be decided in con=
sultation with the National Develop-
ment Council, which is to meet in
Delhi on the 8th and 9th Decemubor.

SHRI D. N. TIWARY: The bene-
fits of these schemes coulg not go to
many of the States because they could
not arise the matching resources. Will
the Planning Commission and the
Government see that those States
which cannot raise so much resources
because of their backwardness and
paor per capita income are also en-
abled to take advantage of these
schemes?

SHRI MOHAN DHARIA: This is
the pgenuine concern of not only the
hon. Member but of the entire coun-
try. It is from this point of view that
we have taken up the minimum
needs programme so that the benefit
will go mainly to the backward States
and areas. In the Fifth Plan all pos-
sible care will be taken to sce that a
major portion of the benefits will go
to such States and areas which are
backward and which cannot mobilise
resources because of their poverty.

SHRI K. LAKKAPPA: The hon.
Minister has said that the performance
of the various States in the previous

NOVEMBER 28, 1973
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plan will be taken into consideration
in _evolving new criteria for giving
assistance to the States which are not
so developed. What steps are you
going to take to see that those States
which could not do so well during the
Fourth Plan are enabled to do much
better during the Fifth Plan?

SHRI MOHAN DHARIA: 1 Hhave
not saig anything about the perfor-
mance of States. But I can assure the
hon. Member that we would like to
give all encouragement to such States
where the performance  could be
better?

Nationalisation of Indian Oxygen
Limited

*244. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government of India
have received a memorandum sub-
mitted by the All India Indian Oxy-
gen and Acetylene Employeeg Fede-
ration, Calcutta demanding inter
alia nationalisation of the Indian Oxy-
gen Limited;

(b) whether Government are aware
that similar demands were made in a-
meeting of the West Bengal Parlia-
mentary Consultative Committee; and:

(c) if so, whether Government
considered the demands; and action
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Gov-
ernment have received Memorandum:
from the All-India Indian Oxygen
ang Acetylene Employees Federation,
Calcutta wherein reference to the
discussion to the meeting of the West
Bengal Parliamentary Consultative-
Committee had been made.

(¢) There is no proposal to nation--
alise Indian Oxygen Limited:
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DR. RANEN SEN: In view of the
fact that the Indian Oxygen Limited
is a subsidiary of the British Com-
pany known as the British Oxygen
Co. Ltd, and its production will be
of the size of about 80 per cent of
the total gas production in our coun-
try which js essential for our medical
purposes, for defence purposes and
for keeping our airlines running, may
I know why the Government did not
cons:der these special points which
have been raised in the Memorandum
and which were raised in the West
Bengal Parliamentary Consultative
Committee and more so when the pro-
duction is falling all over India in
their unit due to bad industrial rela-
tions? 1 want to know why the
Government have rejected this de-
mand. <

SHRI PRANAB KUMAR MUKHER-
JEE: In fact, in 1958, the Company
was converted into a public limited
company at the instance of the Gov-
ernment of India and, at present, 34
percent sharcholding of the company
is with the Indian people. Regard-
ing the capacity, it is a fact that, at
present, 60 per cent of the total gas
produced comes from the Indian Oxy-
gen Limited. In order to break the
monopoly, iy has already beepn decid-
ed that new units will be establish-
ed. As many ag 150 letters of intent
have been issued; 39 units are ex-
pected to come up by 1974 and it is
expected that at the end of the Fifth
Plan, by 1978, when the total pro-
duction of oxygen in the country
will be to the extent of 120 million
cuhic metres, the share of the Indian
Oxygen Limited will be 33.3 per cent.
Tn view of the steps already taken to
hreak the monopoly of the Company,
the Government of India does not
find it necessary to nationalise the
Company.

DR. RANEN SEN: My last point
has not been answered by the hon.
Minister that the production is fall-
ing. Is it a fact that the production
is falling due to bad industrial rela-
tions? Let him reply to that.

10

My second question is this, The
hon. Minister said that letters of
intent have been issued. It will
take a long time. In the meantime,
the whole production ang distribu-
tion will vest in the British Company
which is actually run by foreign
vested interests. What is the diffi-
culty in nationalising it? I don't
understand. Abou{ the letters of
intent and other things, I have under-
stood it. But that takes a long time,
say, 4 or 5 or § or even 10 years.
May I know what prevents the Gov-
ernment to tuke over such an import-
ant industry in this country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): We cannot have that
policy for the Indian Oxygen Limited
alone. We have a policy with regard
to foreign companies functioning in
India. Recently, the Parliamment was
pleaseq to pass the Foreign Exchange
Regulation Act also wherein controls
will be exercised. The plea of the
hon. Member that we should have a
Separate nationalisation policy for the
Indian Oxygen Limited is not at all
acceptable to the Government. As
far as production aspect is concerned,
as far as the figures are available,
there is no fall in production. On
the other hand, because of their im-
proved efficiency, there has been an
increase in production.

PROF. MADHU DANDAVATE: 1In
view of the fact that though the esti-
mated requirement of oxygen in our
country, in 1973-T4, is to the extent
of 75 million cubic metres and the
actual installed capacity of the Indian
Oxygen Limited is 70.3 million cubic
metres, and due to bad management
of the Indian Oxygen Limited and
also due to bad industrial relations,
worsening  industrial relations, the
instailed capacity is remaining idle,
taking all these things into consider-
ation, will the Government revise its
policy and take a decision to natien-
alise this particular plant?



11 Oral Answers

SHRI C SUBRAMANIAM: As far
as industrial relations in West Bengal
are concerned, it is not with refer-
ence to the Indian Oxygen Limited.
It is with reference to many of the
projects in which case, wherever the
industrial relations, deteriorate and
we have to nationalise it—I wish
after nationalisation at least, there
will be better industrial relations—
but deteriorating labour relations
cannot be a reason for the purpose
of nationalising anything.

PROF. MADHU DANDAVATE: 1
have also referred to the idle install-
ed capacity. That is a very relevant

part. 3wl

SHRI C. SUBRAMANIAM: If there
is any fall in production because of
industrial relations, that is a separate
aspect altogether. As far ag Indian
Oxygen is concerned, I find that the
production in 1868 was 10.8 million
cubic metregs and the production in
1072 was 35.8 million cubic metres.
Therefore, his point that the produc-
tion has gone down is not borne out
by the figures.

PFROF. MADHU DANDAVATE:
What is the installed capacity and
what is the idle capacity?

SHRI C. SUBRAMANIAM: Due to
bad industrial relations, there might
be a fall

SHRI INDRAJIT GUPTA: While it
may be true that there has not been
any overall fall in production, is it
not a fact that there have been seri-
ous dislocations from time to time of
production due to either lock-outs or
strikes? Is it also not a fact that the
situation became so serious recently
that the Government promulgated an
order under the Defence of India
Rules applicable to some units of this
Indian Oxygen Company, and if that
is so, I would like to know whether,
in the cmse of such a strategic indus-
try which is supplying gases for
defence purposes, for medical purpo-

NOVEMBER 28, 1973
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ses and for industrial purposes Gov-
ernment does not consider the situa-
tion sufficiently serious to intervene
either to set up an inquiry or to see
that it js taken over and brought
under effective control or that at least
the dominant non-resident holding at
present in this country is reduced
and some amount of Government
participation is introduced.

SHRI C, SUBRAMANIAM: As I
have already stated, the industrial
relations cannot be improved by the
process of nationalisation or by the
process of government participation in
management. All this application of
Defence of India rules, ete, is for the
purpose of improving the labour re-
lations because due to the fault of
either management or labour, there is
lock-out or strike. In these cases
if we start applying the process of
nationalisation or take-over, then we
can take it for granted that every-
where a situation will be created
where the Government will have to
intervene and perhaps later on be-
come g helpless agent, after having
taken over, that we are not able to
have any production at all.

SHRI INDRAJIT GUPTA: The Mi-
nister has replied to this question re-
lating it to some general question.
My question was whether this parti-
cular concern was not a strategic con-
cern in this sense that if production of
vital gases is dislocated, then we have
seen what happens: the defence re-
quirements are restricted and hospi-
tals cannot carry on their normal
work. Therefore, why should he put
it on the same plane as any other
industry?

SHRI C. SUBRAMANIAM: That is
why, the labour should take discipline
into account and should not create
trouble. (Interruption)

SHRI INDRAJIT GUPTA: When
you have not held an inquiry, how
can you blame the labour only?
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Schools without Buildings in Back-
ward ang Adivasi Areas

*245. SHRI R. V. BADE: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of schools running
without buildings in backward and
Adivasi areas in the country; and

(b) the amount Central Govern-
ment propose to grant to the States
earmarking them for buildings for
Schools?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Information is not readily avail-
able.

(b) There are no special earmaked
grants for this purpose under the
Centrally Sponsored or Central Sector
Scheme. However, under the Tribal
Development Block Programme, 12
per cent of the annual outlay is to
be spent on educational and allied
schemes which include construction of
buildings. Moreover, under the
scheme of providing Employment to
the Educated Unemployed—Expansion
of Elementary Education of the Minis-
try of Education, funds have been
provided to the State Governments,
among other things, for the construc-
tion of classrooms. This scheme will
benefit the backward and tribal areas
also.

it wTTo Wto ay: w9 7 forar & fir
There are mo special ear-marked grants,
Fqr W Wi ® 0 faTAmeE
qrER FeAT 9rgar € s gam dar
fafeea o @+ foqr smm 7 =a0
W NFTT AT AL TEATIAT & 7

ot uwmfrate feaf @ aFml o<
dar #9 @+ fpar wmr HwiT gEG WA
9T SqTeT @Y fEFaT Sma-sw A W
T g 1 Al i T &
g g F1 frer ¥ gy i sATe-
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S AT arza A A 8, 3w § ¥
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ot wfaaty faw§ : ooy
ﬂmm%ﬁrqmmr @ wqs
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Afe gw ag Sfug gmmy & s wow
qaF Wd Aggw F1 R frawT dmn
& WeqTIH 1| 97 AT FL U foFaam qwmy
qT /T F4 |
SHRI D. BASUMATARI: While re-
plying to Mr, Bade, the hon. Minister
referred to the tribal development
blocks. The tribal development blocks
are located in areas which are predo-
minantly inhabited by the tribals,
more than 65 per cent of the popula-
tion are tribals. The Minister said
that the responsibility lies with the
States. I do not understand why the
responsibility does not lie with the

Centre because money is being spent
by the Centre on these tribal blocks.
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May I know whether there is any
machinery with the Government to
find out whether the monies sanction-
ed by the centre ure properly utilised
for the development of education in
the tribal blocks because you spend
large sums of money to promoete the
ed.rational development?

SHRI RAM NIWAS MIRDHA: The
hon. Member has raised a such wider
question of utilisation of funds on
tribul  development  blocks by the
State Governments. Wpe have various
wuays of checking whether the funds
have been properly spent or not and
we do hope that in most cases they
are properly spent and the State Gov-
ments are really keen that the {ribal
development blocks are successful.

ot TXlag MTEw qiF I qA
faain & wvrw & F1E Ao wT &
frararets § 7 4T W19 qg |1 faw=iT
¢ fo qiwdt g9adla AT § SRAL
& sqwyHe & fam, 479§ vfmrs &
o grEaa ofam & ufaw & wfus
TR E a9 qF ! @ w] gl
¥t F 1Y a1 @S AEEE F ¥ =
qg @ & 97 ¥ fag w1 favw ageqr
w4 ?

sy twfratg fewt @ 33 SO
¥ A AT 8, 99 A 51 1 Ay ar
g¥q &, 99 H waw fwin & Fewg
W& o faaer waT qead w1, fmar
AT FTAFAT TCAT F7, TF Tt FHTU
QT fAaT F%aT § 1 @ & fou #7€ 1w
wIAW S F AT g gy AT FroAr
g A Fmifas =71 8 93fx &,
ag 99 T FIHA T4 GO0 |

oft MgemT EEAXA : Ha) TEEY
¥ qEqar § g a9 €16 g1 qAr & fF
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fafema gz &< #3716 auw Wi
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e fadft g sz adram d v
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SHRIMATI M. GODFREY; Ore of
the needs in our country is education
besides food. Will the Minister con-
sider improving the lot of the schools,
particularly, in the backward areas?
As the Government considers beauti-
fying the cities, environmental condi-
tions for children should also be made
conducive so that children would really
like to stay in the schools and get an
all-round education.

SHRI RAM NIWAS MIRDHA: I am
completely in agreement with  the
sentiments—expressed by the  hon.
Member. But the point is this. To
provide buildings for all the new
enrolments during the fifth plan and
also to provide buildings to such of
the existing schools as have np buil-
dings of their own would cost us
about Rs. 1,000 crores and with the
limited resources available we have
to see how much to spend on build-
ings, how much on teachers and how
much on educational facilities,

st wwigg W awt ;o
wqiar & @t fafesm 1 Saomw
qu E &Y T a7 AT O G
®) ag s & {5 QAT waeqr # afwi
# offwt A v@ar I W ogfgar
it ard ik afway ¥ qgré & Ay ?
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st Tw fAarg faat . wom avEry
7wt w7 /4T A eigal & at § quAr
afefeafaar #1 3@d gu fafwg grme
T E |

ot wes fagr<t aort : 97 @
I=al g, " a7 5fa

5§t R faatg frat ;. @z &1 %%
AT | Z1 AT @8 | B qfefeafa
T AT ST YO GRAT FY syaEq0
FIE & | AAAT qTET A7 4y HEIE]
W1 a7 37 gaa & 717 3 waw g
o= f19 TG |

SHRI P. GANGADEB: In view of
the fact that adivasis form an impor-
tant and significant part of the popu-
lation in Orissa State may 1 know
from the Government whether Gov-
ernment is thinking of taking any
specia] steps under President’s rule
lo promote building construction in
respect of schools, hospitals and other
amenities and if so, what are the
broad details thereof?

MR. SPEAKER: Ultimately every-
one's question revolves round the first
question in different form. The ans-
wer may be also given in different
shapes, but the information is the
same. I have no objection if the
Minister wants to answer.

SHRI RAM NIWAS MIRDHA: 1In
view of the fact that Orissa is under
the President’'s rule, he wants to
know about the special steps which
are being taken. If he puts a specific
question, 1 will answer it.

SOME HON. MEMBERS—rose.

MR. SPEAKER: There are certain
Members who are permanently on their
legs. Shri S. B. Giri,

SHRI S, B GIRI: The hon. Minister
has said that apart from the grant
for construction of buildings, there are
other types of grants like scholar-
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ships to the students of the tribal
people and the backward class people.

MR. SPEAKER: Mr, Giri, scholar-
ship will arise only if the building is
there.

SHRI s, B. GIRI: 1 am talking
about those who are already studying.
In view of the fact that there are
more number of students among the
tribal people and also backward class,
may I know whether the Central Gov-
ment is intending to increase the
grants to these States where these tri-
bal people and backward class people
live, in respect of these States which
have already sent in their demands?

MR. SPEAKER: I invite the hon.
Member’s attention to the fact that I
must also satisfy myself about the
relevancy of the question. This ques-
tion has not got much relevance, But
I do not mind if the Minister is ready
to reply. I do not want to come in his
way.

SHRI RAM NIWAS MIRDHA: We:
have one important scheme for scho-
larships which is for post-metric
scheduled caste and scheduled tribe
students, The present gquantum of
scholarships is very inadequate and
it was fixed long time back., The hon.
Prime Minister herself has mentioned
that it should be increased. We have
taken it up with the Planning Com-
mission that the quantum of scholar-
ship should increase by f{ifty per cent
at least.

SOME HON. MEMBERS—rose.

MR. SPEAKER: This question has
taken so much time arleady and yet
so many hon, Members are getting up.
I am so sorry. Shri Ramavatar Shas-
tri.

=it ereTHATT WY o weger o,
TTFTT Fedl & 5 ag wrfeamy samd
¥ fafiT faFTe %) yEedT FAT gAY
2 Y firx 97 fao frdte &9 & e
= =gaeqr &7 4 faad waw i
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F1 1 FT9 &1 I6H &) 4 wfsTg 2 ?
#A /T faiiq agfaga § 13 § & foer
& da § 1 7 faqay wgfaaa & o
IE WY F goh amA Fv SfzArd
g7

ot TR frare fawt : wfomd Fawr
araFi At 2 gafag sarar dar wemTeRt
wmifmrarr&znr_faﬁ% F7L
FNT 9T @d fpar T ag wE W
2 wfow g frofr fsar smar & s
fear Gar fFe o< @« fear o
IATT T qOTAT g fota w21

=t wy fomd © waw wgE, war
HERY & IAC § W AWA § FO
AT AT T ¥ qfew § g
o1 d@faam &1 qH 164 & AE
femmar =g g fomat @gg
qew S W I F faq oF faqw
HeT greT 3 |1 9T 958 § THT 339
F1 qgT fRw 27 w1 wiawre faar g
A AT § IR F, & @ g
fe srfearet wrat & WAt 7 qar @
g arEm "R W ¥ w9 A ot
# wgi IRAw edax & fag sew
oY Par § ST qw  fead famd
At & frwfor & w17 9T Y g o
omE TR, F@ SATET THI I 9T G
forar s ?

MR. SPEAKER: It is a suggestion
for action,

oft wy ford : & & oo qur
741 a7 fer@ii |

«ft mﬁﬂ"! feaf 0 b LEt
arETT F1 adarfas s Y w1 A R
afew #07 g8 T WA W 1§ WIAW AT
arfgy a1 7, ag Afq &AW § )
A T aga &t ar § oy o2 wraw fer
a1 FHT § WA «T FAA g1 awy §
Af gad ag Ifaq gomr 5G9
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FEAN ITATHE AT § TEA IAT!
FTFY  fEmr AT 2, famg 72 ZrEr
2 f qv Gut @ g 2 5 ey
TR fFat f7g 7% 9v &@F 3%
fmar & G & g 97 9 wrer wmar @
A gagarg ag sfamdrd

Separatist Campaign in Tamil Nadu

+

*246. SHRI RAMAVATAR
SHASTRI:

SHRI PURUSHOTTAM
KAKODKAR;:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the press re-
ports regarding Shri E. V. Ramaswami
Naicker's Separatist Campaign in res-
pect of Tamil Nadu;

(b) if so, whether Government of
India have takem up the matter with
the Tamil Nadu Government;

(c) if so, with what result; and

(d) Government of India's reaction
to such a campaign?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes, Sir. The Government of Tamil
Nadu have been requested to examine
the feasibility of initiating legal
action.

(¢) and (d). Reply from the Gov-
ernment of Tamil Nadu is awaited.

oft TrmaRTT meAt o wEeger o,

[ @ 3m & F1g T W@ w F 7zt

#F1 T[@ FTAT AWIE RTAT SAvAT
gafem § a7 STAAT TP R wre s
wgr f% w2l *t FoEre wY frar mar @,
A wa  frar o gl 9w F aw few
affeag AT ¥ ¥8 W A wrear
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F3q & fag oA 747 feac g ar
gt ¢ gz fEm AT wvwe A wr
srarg fzar & 7 e fear g Araar ?

SHRI F, H. MOHSIN: Sir, we have
addressed a letter to the Tamil Nadu
Government on 24-11-1973. We have
not yet received the reply from the
Tamil Nadu Government,

st TaEAaR e : afReer
/7T &1 99 fH@d F g W Far
21X FT HRAF T27 TATAT AT 77T L,
F AT KT AT goAT wrowy A g ?
o fadr 2 AT fer g A § wmod
F arawq far 2 7 " @Y s
TR AFLC F T O IR
IT F A WG FE FAAT FO6 39
@ T & fan st FET AIgT & fE
2T JZ HN AT FAMC AW & fgq & faars
& w7 Ut 780 FAT A0 ?

g HAY (st Iweme T A ) ¢
Weqel W3, HiAAg 724 A oy 0
W1 gwa Aae fear & fF g o om-
W AFT @ (RaFC IA67 #4175
THAIT AT SAA TE AT HOUTATKT
wam DY 957 Z10 & A IWd a3
gaeq ArfgT grar & i TwearAt Jawt
&1 5t afagifes qfefeafr § gamr of
ITar qf Ay A% 1 IAFT 95 F
TG T I f47 qAAN 747 8, & 3§ &7
an & AR 53 wT W AT § wiaw
§ are § 6 SeEit &g g fw WA
AR TG OF ad ot & famor ar agf
i & |YAT OF 2% 2 &AT wrgal
g fagd ogid g9 @1 wddm wifa
OIS & tyoy rever 8, Wqid I9K
TEuAE agd g s | W d &R
# 37 O R ¥1E Afrg wfafwar oz

FCAT AET AER | TALY AT AT AT
EA IS AL R | UF IF AIAA A
AT I T FF WA § | 93 O Sfaa
Ta T frraa & fagaand,” ag d6w
g fomit 7 18 7 g0 frad @y & W
STa IAE A9 F AT @ d4 ag @ faa
2y ¢ fF afeearg &1 ger g o
ifgr | 3FE g A gErQ qa-
ST AT §, UF AFEAT ¥ Fg7 eqfaw
Tq ®Y F 941, IH ICFE K7 A A
wiré, 394 wger ) fegr | afwemTe
# @ & W o g fF %A
AW ®T qiaF Aged 397 T A& 0

St gF. UwETS Tyd o HeTer
oY, s F g w1 39 feew &
g & o oft Femffa s Fae #
s amda E g F AR H ?

ot IRT miwe fifwa AT A,
gt o ®1€ T/ AW W gEAT @Y
g

it swT @ At A 931Ey,
¥ ¥ Frdl o) fre® F T weRaAR
wTENT AT A7 g3 qqAF A & K
AT ATgar § % ag J1 w=ET |
g & vaw a7 frat fadwlt afea & ot
ama &, o fet &g &) qgraaT § 7

st gmwwt @fwn : freaagds
aff wg aaw g 1 g W wwaT 2, A
oY & ARET g !

2r
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Brain Drain

*247. SHRI M. KATHAMUTHU:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the efforts so far made by
“Government to control the problem of
brain-drain; and

(b) the success achieved?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
‘SUBRAMANIAM): (a) The Govern-
ment are continually considering
means to check ‘Brain Drain’ by

improving employment opportunities.
Some of the measures already taken
in this direction are laid on the Table
.of the House. [Placed in Library, See
No. LT-5825/73).

(b) The Scientists' Pool has helped
5,448 Scientists, Engineers, Doctors
<tc, to settle down in the country, of
which, about 350 had not been abroad.
It is expected that with the expansion
of the employment opportunities jn
the later part of the present Plan and
those envisaged in the Fifth Five Year
Plan, there would be further improve-
ment in the employment of highly
«qualified Indian Scientists and Tech-
nologists ete.

SHRI M. KATHAMUTHU: In his
reply, the hon, Minister has not given
a clear picture of the magnitude of
the problem. In order to effectively
solve the problem, have Government
collected facts regarding the problem
of brain drain, and if so, may I know
ihe total number of scientists and
-other technically qualified persons
who are working abroad, whether it
ijs a fact that the Indians who are
‘going abroad in search of jobs are
.doing so because Government have
failed to provide them with suitable
-employment opportunities and ade-
quate remuneration, and if so, the
concrete steps taken by Government
in this regard?

NOVEMBER 28, 1973
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SHRI C, SUBRAMANIAM: We do
not know the exact number, but a
survey has been made generally of
the people employed abroad, and this
includes students, trainees and tech-
nologists and scientists in various
categories. About 30,000 people are
working abroad in wvarious countries,
and perhaps a maujority of them are
in the USA. Many people go there
for the purpose of higher training
and after getting the training they
find better job opportunities there and
they get employment also there, Now,
it is a question of providing job
opportunities in our country to attract
them back to our country, and we are
taking warious steps, and these
have been enumerated in the state-
ment placed on the Table of the
House.

In addition to that, as hon. Members
are aware, we are having the Science
and Technology Plan now according
to which it would be possible on the
scale which has been accepted by the
Planning Commission to see that at
least one hundred thousand mnew
scientists and technologists and engi-
neers could be employed in the
Science and Technology Plan alone.
Therefore, during the Fifth Five Year
Plan, we are hoping not only to give
employment to those who would be
coming out of the universities and
research institutions within our
country but also to attract a large
number of scientists and technologists
working abroad, because there would
be sufficient job opportunities amd
challenges available in the country
for them to come back. I can inform
the House that provided they are
given the job opportunities, many of
these scientists and technologists are
prepared to come back, even though
emolument-wise they would be losers.

SHRI M. KATHAMUTHU: Has the
number of people going abroad in
search of jobs been decreasing in the
recent past because of the action the
Minister says Government have
taken? If so, can we have the
relevant details? Also, how many
qualified and educated people could
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be attracted to India from abroad due
to implementation of item 14 of the
statement?

SHRI C. SUBRAMANIAM: The
package scheme mentioned in item 14
has been formulated only recently
and we should wait at least two
months more to find out the response
to it. As for the actual number going
abroad each year, I am afraid I should
have notice.

SHRI VIKRAM MAHAJAN: It is
a very laudable object that we should
be able to create enough job oppor-
tunities for those who have gone
abroad to be attracted to come back
during the Fifth Plan period. May
I know what is the existing backlog
of unemployed scientists in  India,
what would it be after five years and
what is Government’s plan to absorb
them, before you call back those who
are abroad?

SHRI C. SUBRAMANIAM: The
estimate of qualified scientists, as they
are called, who are unemployed, that
is M. Sc. and above, is roughly
16,000—20,000. As far as engineers
are concerned, it is 22,000 on record
as on 31 December, 1972,

SOME HON. MEMBERS: No, no.

SHRI C. SUBRAMANIAM: There
are other diploma-holders whose
number is round about 50,000 or so.
Apart from the diploma-holders who
are in the lower category, so far as
even the highly wqualified engineers
and scientists are concerned, this is
the order of the unemployed. We are
hoping that we would be able to
absorb all of them and those who are
working abroad and also those getting
training abroad,

SHRI BISWANARAYAN SHASTRI:
Has any assessment been made to find
out whether the brain drain is due to
lack of opportunities for research in
India or lack of better employment
opportunities here? If it is the former,
will Government take steps to provide
better research opportunities here?
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SHRI C. SUBRAMANIAM: That
was the very answer I gave. It is due
to lack of opportunities here and higher

training opportunitieg and belter
prospects abroad. We should attract
them back.

SHRI P. G. MAVALANKAR: The
Minister has in answer to the main
question given us a long statement
giving various dctails about the
opportunities of employment made
available here. I want to suggest that
he has slightly taken the focus off the
main question. Is it not a fact that
most of these young, bright and
intelligent people are not coming
back to India not so much because
there are not enough opportunities
available but because even within the
limited opportunities available, there
is favouritism and nepotism and they
are not given conditions of freedom
to cxperiment with the kind of things
they have learnt abroad? How are
Government going to control these
things?

SHRI C. SUBRAMANIAM: I do
agree that we should create better
conditions, a scientific atmosphere, an
atmosphere of scientific freedom for
the scientists to operate here. I am
sure the hon. member is aware that
we have taken very many decisions
to reorganise the structure of our

scientific organisations. But th? s
general statement that there is
nepotism and corruption is only,

again, a character assassination of the
whole nation (Interruptions). While
it might be true that there is a
certain amount of corruption and
nepotism, certainly the hon. Member
cannot say that pervades the whole
atmosphere and stands in the way of
people working here. There are so
many eminent scientists who are not
only working but who have achieved
results also in spite of all the things
which the hon. Member has alleged.

SHRI SHYAMNANDAN MISHRA:
How long have these policies been at
work in the country and what has
been the trend during the period these
policies were at work? Secondly, what
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was the figure at the beginning of the
fourth five year Plan of these persons
working abroad?

SHRI C. SUBRAMANIAM: It is
during the last four to five years;
5,000 odd people have come back to
India and they have been put
in positions of employment. With
regard to the actual figure at the
beginning of the fourth Plan, I am
sorry I do not have the figure
immediately. Of course, this pool
system has been in existence for quite
a long time.

As far as the other things are
concerned, these have been formulated
as part of the science and technology
plan which we have evolved. It is
only during the last few months that
they have been put into operation.

SHRI K. MALLANNA: May I
know from the hon. Minister how
many scientists and technicians have
been sent abroad for higher studies
at the cost of the Government and
how many have come back?

SHRI C. SUBRAMANIAM: I would
like to have a separate question.

MR. SPEAKER: Next question.

Telephone Connections in Tamil
Nadu

*248. SHRI BSEZHIYAN:
SHRI G. VISWANATHAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) the total number of Telephone
connections given in Tamil Nadu
during the year 1972-73; and the
number of pending applications;

(b) whether there is an abnormal
delay in giving Telephone connections
atter receiving applications; and

(c) if so, the reasons therefor and
the steps taken to speed up the
process?

NOVEMBER 28, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) Particulars of connections given
and applications pending in Tamil
Nadu P&T Circle and Madras Tele-
phone District during 1972-73 are
given below:—

Connections given . 10523
Applications pending .. 15399

(b and (¢). In Tamil Nadu P&T
Circle most connections are given
without much delay after receipt of
applications, except in providing long
distance connections requiring consi-
derable quantities of stores. Arrange-
ments are being made to provide long
distance connections also pending for
more than 2 years by March 1974
In Madras Telephone District only
220 applications were pending under
OYT scheme on 30-9-73. Even under
General category in most exchanges,
no applications are pending for over

a year. Only in three exchanges,
General category applications are
pending for longer periods. The time

lag in General category is expected
to be considerably reduced on expan-
sion of Ambattur, Kellys and Mount
Road exchanges in the next two years
or so0.

SHRI SEZHIYAN: Regarding the
inordinate delay caused in giving the
telephone connections not only in
the city of Madras but in the
mofussail centres like Coimbatore,
Tiruchi, Thanjavur and Madurai, we
find that persons have to wait for a
longer time, if the Government ac-
cepts the theory that only under the
OYT system, where the persons are
able to come forward, they will be
given connections, and those coming
under the general category will be
denied. 1 would like to know from
the Minister what arrangements have
been made specifically to ease the
position in the Madras Circle and
also in the other parts of Tamil
Nadu?
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“SHRI  JAGANNATH PAHADIA:
During the current year, we hLave
decided to increase the capacity of
the Madras Telephone District itsclf
by 6,000 lines and in the Fifth Plan
wa have decided that about 70,000
lines in the whole of Tamil Nadu
Circle would be given.

SHRI SEZHIYAN: About the 6,000
lines, when was it planned and when
dp they propose to put them into
operation? About the 70.000 connec-
tions in the whole of Tamil Nadu,
may I know whether this will be
gone through in a phased way dur-
ing the Fifth Plan and what will be
the yearly number in the next Plan?

SHRI JAGANNATH PAHADIA:
I am sorry I could not follow.

SHRI SEZHIYAN: You said that
6,000 lines are going to be introduced
as an adidtion in the Madras city. 1
would like to know when it was
planned and when it will be put
into effect in the - city of Madras.
Then, about the 10,000 connections in
the whole of Tamil Nadu, during the
Fifth Five Year Plan, I would like
to know the yearly space-out for this
addition.

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
In 1974-75, as many as 4,800 lines
will be added to the Kalamandapam,
Adyar and Kellys exchanges. In
1975-76, &5 many as 3,300 lines will
be given.

70,000 for the whole of Madras; out
of that as many as 59,000 connections
will be given; 11,000 will yet be on
hand. I must say that Tamil Nadu
is viry much easy, compared to other
States, in this matter.

SHRI THA KIRUTTINAN: Is it a
fact that a number of telephone con-
nections are not being provided for
want of materials in Tamil Nadu. In
my owr 2ases, I have been informed

2393LS—2.

Oral Answers AGRAHAYANA 7, 1895 (SAKA)

Oral Answers 30

by the telephone department that
materials are not available to provide
telephone connections to my resi-
dence. If it is so, what wag the
quanti'y of material required by the
Tamil Nadu circle and what was the
amount allotted to Tamil Nadu circle
during the current year?

SHRI RAJ BAHADUR: Parliament
Members are generally given prefer-
ence and priority. In cage there is
any difficulty, I shall have it looked
into. About other cases, of the 1313
OYT, the 1973 list was current in 11
out of 16 exchanges. That means
that all demands under OYT had been
met by 30th September, 1973, In the
next two months as many as 220 ap-
Dlications have accumulated which
are now being processed and they will
be met as early as possible. In non
OYT general category 11,316 applica-
tions are pending. In most of the
exchanges the time lag was about a
year on 31st March, 1978. In the
following exchanges, the Central
East, Central West, Madhavaram,
Poonamale, Red Hills, the general
waiting list has been cleared upto
5th April, 1878, 4th June 1978, 28th
February 1973 and 1lth July, 1973
respectively.

AN HON. MEMBER: He is not re-

ferring to Madras city: he is refer-
ring to Madurai.

SHRI RAJ BAHADUR: About
that also, if there is difficulty in
equipment, it will be looked into.

SHRI THA KIRUTTINAN: I asked
whether the delay in connections
was due to the non availability of
material and if so what quantity was
asked for and what quantity was
supplied?

SHRI RAJ BAHADUR: In certain
cases there is difficulty about equip-
ment. We shall try to make it up
as early as possible.
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Expenditure o, Grant of Pension to
Freedom Fighters

*249. SHRI S. L. SAKSENA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total expenditure that has
been incurred on grant of pensions to
the freedom fighters so far; and

(b) what will be the monthly ex-
penditure on these pensions there-
after?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The exact expenditure on the grant
of pensions to freedom fighters is not
known as reportg from all the Ac-
countants General have not been re-
ceived. However, during 1972-73 a
provision of Rs, 1 crore was made for
the grant of pengions and during
1973-74 Rs. 15 crores have been pro.
vided.

Till 15th November 1973, 61,442
cases have been approved for grant
of pension, The monthly expendi-
ture on these is likely to .be about
Rs. 92 lakhs. This will increase fur-
ther as more cases are approved.
We have received information from
12 Accountants General about the ex-
penditure on account of payment of
pension to the freedom fighters. As
there iz no time for supplementaries
1 shall supply that information which
might be ugeful to the House. The

expenditure incurred in these 12
States for the year 1972-73 was
Rs. 2367 lakhs. For 1973-T4, till

September 1973, the expenditure in-
curred is Rs. 2.44 crores.

MR. SPEAKER: He has already
given the ruling that there is no
time!

PROF. S. L. SAKSENA: What is
the total number of applicationg re-
ceived, how many have been dispos-
ed of and by what time the rest will
be disposed of?
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SHRI F. H. MOHSIN: Till 15th
November, 1973, 1,72,888 applications
have been received for the grant of
pension  under the new  scheme.
1,41,798 applications have been exa-
mined. Pension has been sanctioned
in 61444 cases. 23,392 cases have
been rejected. In 56,962 cases clari-
fications have been called for from
individuals and State Governments.
31,090 cases are yet to be examined.
It may not he possible to indicate
the exact time by which all the ap-
plications will be disposed of, be-
cause applications continue to be re-
ceived in the Ministry. It also de-
pends on the replies and clarifications
received from individuals and the
information received from the State
Governments,

PROF. S, L. SAKSENA: They must
get the pension immediately; other-
wise they will die.

MR. SPEAKER: This is a sugges-
tion for action.

WRITTEN ANSWERS TO QUES-
TIONS

Enguiry into the matter of Jay En.
gineering Works Limited, Calcutta

*250. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether his Ministry has been
requested to investigate the matters
of Jay Engineering Works [Limited,
Calcutta;

(b) it so, the reasons for having
an enquiry; and

(¢) the result or achievements till
to this date about the enquiry?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Yes, Sir,
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(b) There has been due to strikes
and lock-outs a substantial fall in
the volume of production in respect
«of the articles manufactured in the
Electrical Fans and Sewing Machines
units of the undertaking at Calcutta.
Having regard to the economic con-
«ditions prevailing the Government is
of the opinion that there is no justi-
fication to allow this state of affairs
to continue.

(c) Government have appointed an
Investigation Committee in exercise
of the powers conferred by section
15 of the Industries (Development
and Regulation) Act, on 17th October,
1973. The Committee has been ask-
ed to submit its report within a
period of 12 weeks.

Research and Training Programme
for Wellare of Scheduled Castes/
) Tribes

*251, SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Govern-
ment have sanctioned any amount
for research and training programme
for the welfare of Scheduled Castes
and Scheduled Tribes under any cen-
drally sponsored gcheme in view of
the proportion of the Scheduled Cas-
tes to the total population; and

(b) if so, the facts theret_o?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) A sum of Rs. 65 lakhs
has been sanctioned during the Fourth
Five Year Plan period for research
<2nd training programme.

(b) There are 11 Research Insti-
tutes in the country. These Institutes
are engaged in research relating to
3he various facets of the problems of
thesve communities, o
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Bifurcation of Television from All-
India Radio into an Independent Unit

*252. SHRI S. C. SAMANTA: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) by what time the Television is
likely to be bifurcated from the All-
India Radio into an independent unit;

(b) whether separate accommoda-
tion for the T.V. is being provided
and, if so, the name of the place;

(¢) the advantages or usefulness of
the T.V. becoming a separate unit;
and

(d) the expenditure recurring and
non-recurring likely to be incurred in
the process?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): (&) to (c). It has
been decided to delink Television set-
up in principle from All-India Radio
keeping in view the different skills
and techniques involved and differ-
ent approach required in the two
media both in planning and produc-
tion of programmes and in the tech-
nical field. The details of the pro-
posed re-organisation have still to
be finalised.

(b) It is premature to give an
assessment of the likely expenditure
involved.

All-India Newspapers Editors’ Confer-
ence held at Juliumdur

*253. SHRI RAM BHAGAT
PASWAN:

SHRI SAMAR GUHA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether an All-India News-
paperg Editors’ Conference was held
at Jullundur on the 1st November,
1973;



35 Written Answers
(b) the points discussed therein;
and

(c) the decisions taken by Govern-
ment thercon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K. GUJRAL): (a) Yes, Sir.

(b) A copy of the resolutions pas-
sed by the Conference is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5826/73].

(¢) The resolution urging Govern-
ment to declare newspapers ag ‘in-
dustry’, has been referred to the

Ministry of Industrial Development
for consideration. The other resolu-
tions concern either the All-India

Newspaper Editors' Conference itself
or the State Governments.

Percentage of Electromic Equipments
manufactured indigenowslty or im-
ported

*254. SHRI SHANKERRAQ
SAVANT:

SHRI BISWANARAYAN
SHASTRI:

Will the Minister of ELECTRO-
NICS be pleased to state:

(a) the percentage of equipment of
electronics manufactured in India
and the percentage of the equipments
imported; and

(b) the efforts so far made by
Government to achieve self-sufficiency
in this fleld and the results achiev-
ed?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) The total value of
eleztronic equipment used in the coun-
try in 1972-73 amounted to Rs. 200
crores; of this, Rs. 162 crores (81 per
cent) was produced indigenously and
the rest, imported.
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(b) In the Fourth Plan period,
there has been additional licensing,
both in the large as well as small
scale sectors, for manufacture of
Radios, TV w=ets, Tape Recorders,
Instruments, Calculators, ete. Manu-
facturing capacity in such areas as
Microwave and Radar equipment,
Telecommunication equipment, Com-
puters, etc., has been considerably
increased either through expansion of
existing units or setting-up new units
in the public sector. As a result of
these efforts, production of electronic
equipment in the country, both for
civilian and defence purposes, rose-
from Rs. 110 crores in 1968-70 to-
Rs. 162 crores in 1972-73.

Shifting of pulp Millyg from Bikaner
to Assam

*255. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Ashoka Paper
Mills Limited, a joint venture ex-
tended from Rameshwar Nagar (Dar-
bhanga) in Bihar to Assam, has
ordered s Paper Mill from abroad
which will be installed a{ Darbhanga
while the already installed Pulp
and Paper Mills at Rameshwar Na-
gar will be dismantled and shifted te
Assam and, if so, the exact schedule
of the completion of these operations
and starting of production;

(b) whether it is proposed to shift
only the Pulp Mill from Rameshwar
Nagar to Assam, leaving the already
installed Paper Mills there and install
another Paper Mill of equal capacity
in Assam; and

(e) share of the cost to be borne
by the Government of Bihar, if not,
the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.
Ashoka Paper Mills Limited have
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ordered a paper plant of 90 tonnes
capacity per day from abroad which
will be installeq at Jogighopa
(Assam). The pulp will installed at
Rameshwar Nagar (Bihar) has since
been shifted to Assam and is being
.expanded to manufacture 120 tonnes
of bamboo pulp per day, leaving be-
hind the paper machine at Ramesh-
war Nagar., The completion of instal-
lation work and starting of produc-

ticn is scheduled from middle of
1974
(b) While the pulp mill from

Rameshwar Nagar has been shifted to
Assam, the already installed paper
mill will remain at Rameshwar Na-
gar and produce 40 tonnes of paper
per day based on 10 tonnes of rag
pulp produced at Rameshwar Nagar
and 30 tonnes of bamboo pulp obtain-
ed from Assam unit.

(c) The Government of Bihar will

‘be contributing Rs. 57 lakhs towards’

equity.

Increase in the Price of English
-- Dailles in Bombay

*256, SHRI M. S. SIVASWAMY:
‘Wil. the Minister of INFORMATION
AND BROADCASTING be pleased to
-state:

(a) whether the price of English
Dailies has been increased in Bom-
bay;

(b) if =o, the reasons therefor; and

(c) the steps taken by Govern-
ment to check the rise in the price
of Newspapers?

TYHE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K. GUJIRAL): (a) and (b). The
publishers of Free Press Journal and
Indian Express have increased the
price of their English dailies brought
out from Bombay with effect from
1st November 1973 ostensibly to meet
the extra expenditure on the increas-
ed cost of newsprint and rise in
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prices of other essential materials

and services.

(c) Government are aware of the
difficulties faced by newspapers and
hope that while increasing the prices,
publishers will also keep in view
the interests of the readers.

Indoor Switchyard in Kalpakkam,
Atomic Power Plant

*257. SHRI K. LAKKAPPA:
SHRI P. GANGADEB;

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Kalpakkam Ato-
mic Plant near Madras will have an
indoor Switchyard;

(b) if so, whether indoor Switch-
yard will obviate the frequent tri-
pouts as being faced by the Tarapur
plant due to air pollution;

(¢) whether the construction of
the indoor Switchyard has been com-
pleted; and

(d) if not, when it is likely to be
completed?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI

INDIRA GANDHI): (a) and (b).
Yes, Sir.
(c) and (d). The construction of

the indoor Switchyard at Kalpakkam
is presently under progress and is
expected to be completed by October,
1974.

Shortage of
Presses and

Paper in Government
other Departments
*258. SHRI SAT PAL KAPUR:
SHRI M. S. PURTY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Government of
India Presses and other Government
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Departments are facing a paper fa-
mine;

(b) whether it has delayed the
printing of important revenue earn-
ing forms of the Finance Ministry
and Post and Telegraph Department;
and

(c) whether the paper shortage is
due to the failure of the paper mills
to discharge their contractual obliga-
tions with the Directorate-General,
Supplies and Disposals?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b).

Yes, Sir. Some delay in the printing
of forms etc., has been reported and
is partly due to shortage of paper.

(c) The failure of the paper mills
to adhere to agreed schedules for
supplies has contributed to the short-
age of paper in Government Depart-
ments and Presses.

Review of Textile Policy for evolving
a Coordinated Programme for pro-
ductiop of Cloth

*259. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of PLANNING
be pleased to state:

(a) whether a task force set up
by the Planning Commission has been
engaged in a major review of the tex-
tile policy with a view to evolving a
coordinated programme of cloth pro-
duction during the Fifth Plan;

(b) if so, whether they have pre-
pared a plan; and

(c) when they are likely to submit
their full report?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). The Planning Commission have
set up a Task Force on Textile In-
dustries to undertake a review of
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the present status of the industry and:
a recommend a coordinated program-
me of development for the Fifth Plan
period. It is expected to submit its
report within the next two months.

Ex-gratia payments to families of
killed C.R.P. Personnel

*260. SHRI SHRIKISHAN MODI:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have de-
cided to pay any ex-gratia amount-
to the families of the C.R.P. Person-
nel killed;

(by if so, the facts thereof; and

(c) whether families will also get
pension?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKER
DIKSHIT): (a) and (b). The Gov-
ernment of India have authorised the-
payment of a lump-sum grant of Rs.
10,000 in each individual case to the-
families of CRPF personnel (Gazetted
and non-Gazetted) who are killed in
the course of performance of their
dutie; while assisting the West Ben-
gal Adminijstration in handling law
and order situation created by the
activities of Naxalities and other ex-
tremists.

Apart from this, financial assistance
is provided to the extent of Rs. 5,000
(Rs, 2,500 from Benevolent Fund and
Rs. 2,500 from CRPF Welfare Fund)
plus a stipend of Rs. 150 per meonth
for ten years from CRPF Welfare
Fund, to the next of kin of CRPF
personnel killed in action at any place:
and irrespective of the rank of the
deceased.

————

(c) In addition to the above lump-
sum grant, the families are entitled’
to the existing benefits under the
relevant ordinary or extraordinary
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pension gratuity rules, applicable to
the Central Government employees.

Delhi Police Wireless System

*260. SHRI S. A, MURUGANAN-
THAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the -Delhi Police
Wireless System goes off the air on
holidays;

(b) if so, the facts and the reasons
thereof; and

(c) whether it is a system follow-
ed by other States also?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKER DIK-
SHIT): (a) No, Sir.

(b) and (c). Do not arise.

Constitution of All-India Engineer-
ing, Medical and Health Services

2403. SHRI K. KODANDA RAMI
REDDY: Will the PRIME MINISTER
be pleased to state:

(a) whether the efforts of the Cen-
tre to constitute All-India Engineer-
ing and the Indian Medical and
Health Services have failed;

(b) the reasons for the failure and
the idea behind this proposal to con-
stitule such services; and

(c) the namc of the States which
have not agreed to this proposal and
the reasons put forward by those
States?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) to (c). A state-
ment jis laid on the Table of the
House. [Placeq in Library. See No.
LT-5827/73).
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Houses for Harijans/Backward
People

2406. SHRIMATI KRISHNA
KUMARI; 1

SHRI MARTAND SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of residential
houses built for Harijans/Backward
people in the country so far during
the current Five Year Plan and the
number of houses proposed to be
constructed in the next plan period;

(b) the basis on which allotment
has been made and is proposed to be
made in future; and

(c) the estimated cost of such
houses?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The information is being collected
from the State Governments/Union
Territory Administrations and will be
laid on the Table of the House as
soon as it is received.

Loss ip Indusirial Units in Ranchi

2407. SHRI M.S. PURTY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether colossal loss running
into crores is being incurred by the
work of Industrial Units in Ranchi,
due to the vagaries of power supply;

(b) if so, the exact figures of loss
sustained during last six months; and

(¢) the steps taken by Government
in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). No
specific data on loss of production
solely on account of power shortage
is available. However, the produc-
tion of machine tools, transformers,
-steel forgings, iron and steel castings,
iron gteel rolls and cranes at Ranchi
suffered to some extent on account of
power restrictions and certain other
factors like shortage of direct work-
ers, shortage/imbalance in supplies of
raw materials etc.

(c¢) The Ministry of Irrigation and
Power have considered the problem
at Reglonal Power Conferences, at
which recommendationg have been
made, both for immediate measures
and for taking action during the 5th
Plan. ‘These generally include acce-
leration of work on power projects
and repairing of unitg which have
gone out of repair, on priority basis.
In. somne cases, attempts are being
made to bridge the gap by borrowing
Power from neighbouring surplus
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aress. This matter is also under
constant review by a Cabinet Com-.
mittee, constituted for this purpose.
The long-term measures include set-
ting up of new projects to be com-
missioned in the Fifth Plan period to
meet the increasing power require-
ments of the State

Motor operated jack developed by
employees of Structura] Engineering
Research Centre, Roorkee

2408. SHRI CHANDRIKA PRA-
SAD: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether certain employees of
Structural Engineering Research Cen-
tre, Roorkee have developed a motor
operated jack a scintific achievement;

(b) whether the said scientists got
national awards in appreciation of
their research and work in this fleld;

(¢) whether Government contem-
plate to promote such scientists in
their jobs be fitting to the achieve-
ments made by them towards their
scientific field; and

(d) if so, how many of them got
promotion in the said Department and
how many of them are still working
in the same grade and the reasons
for not giving them promotion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANTAM): (a) A Senior Scientific
Assistant of the Structural Engineer-
ing Regearch Centre (SERC), Roorkee
has developed a motor operated jack
which is being technically evaluated.

(b) He had developed a structural
design, not related to the work of
the laboratory, in his personal capa-
city in 1064 and the Inventions Promo-
tion Board on the recommendations
of the Director, SERC reimbursed
expenses incurred by him in the
development of the structural design.
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(c) He has been promoted to the
post of Senior Scientific Assistant
under the five year assessment rule
of the C.S.LR.

(d) Information is.being collected
and will be laid on the Table of the
House.

Issue of COB Licences to Firms

2403. SHRI K. S. CHAVDA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) how many COB Licences have
been granted to various industrial
units during the last three years;

(b) the names of the firms, with
items, the production approved and
norms adopted;

(c) how many FPress Notifications
and Gazettes have beep issued dur-
ing the recent past for diversifica-
tion of industries, with broad features
of each of them; and

(d) whether he will lay on the
Table of the House a copy of each
of these notifications?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KU'M.AR
(a) and (b). During
the years 1870, 1971 and 1972, 550
COB licences were sgsued. Details of
all industrial licences issued by the
Government from .time to time are
published in the “Weekly Bulletin of
Industrial Licences, Import Licences

and Export Licences”, Weekly “Indian
and the monthly

MUKHERJEE) :

Trade Journal” ly
«journal of Industry and Trade".
Copies of these publications  are

available in the Parliament Library.

Licences for carrying on busi?ess
of existing industrial undertakings
are issued to those undertakings
which set up capacities during the
period of exemption from industrial
licensing but attracted the licensing
provisions after withdrawal of the

exemptions.
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(c) and (d). In the recent past two
Notifications dated 16th February,
1973 ang 31st October, 1973 were
issued. Notification of dated 16th
February, 1973 allows exemption from
the Industrial Licence for investment
upto Rs. 1 crore in fixed assets in
new undertakings, substantial expan-
sion or diversification. The under-
takings covered by chapter III of the
MRTP Act, foreign majority compa-
nies and undertakings with fixed
assets above Rs. 5 croreg have been
excluded. ‘The exemption is not
available in respect of items reserv-
ed for small scale sector, items re-
served for public sector and the
items requiring special regulation.

Notification dateq 31st October, 1973
permits units in the delicensed sector
as above, which neeq import of capi-
tal goods, to get C.G. clearance with-
out having to obtain a prior licence.
This facility, however, will not be
available for specific industries, which
are of low priority or in which
there is adequate capacity.

Copies of these two notifications
are laid on the Table of the House.
[Placed in Library. See No. LT-
5828/73].

Statements made by certain Chiel
Ministers regarding charges of Cor-
ruption against Officers of Central
Services posted in States

2410. SHRI BISHWANATH JHUN-
JHUNWALA: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether some of the State
Chief Ministers have publicly stated
that many of the senior officers be-
longing to the Central Administrative
Services have been found indulging
in corrupt practices, particularly in
the State of Bihar;

(b) if so, whether the Central Gov-
ernment have obtained  particular
information (1 i:;..d 1> ilese offi-
cers; ang
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(c) whether it will be left to the
State Government to take appropriate
action against such officers or the
Centre will take up their cases as

they are posted by the Centre to
States; and
(d) the number of such officers

against whom the State Governments
have framed charges and the number
of those who have already been pro-
secuted during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (d). The informa-
tion is being collected from the State
Governments ang will be laid on
Table of the House.

Hos<pitality Grant

2411, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
PLANNING be pleased to state:

(a) whether the hospitality grant
for the Planning Commission runs in-
to lakhs and, if so, the particulars
thereof for the last three years, year-
wise, both grant and the expenditure;

(b) whether the Prime Minister
has made an appeal to all the Mini-
stries to effect economy and whether
such an appeal has also been issued
to the Planning Commissinn; and

(c) whether despite this appeal
the Commission has taken no steps
to cut down expenditure under the
hospitality grant head and if so, the
reasons for the same and if any re-
duction has been effected the nature
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR] MOHAN DHARIA): (a) There
was no specific budget grant for ‘hos-
pitality’ during the last three years
wviz. 1970-71, 1971-72 and 1972-73 The
actual expenditure on this item during

these years was met from the normal
contingencies as per details given be-
low:—

Year Expenditure
1970-71 Rs. 23,500
1971-72 Rs. 31,600

1872-73

Rs. 77.700

(b) Yes, Sir.

(¢) The Planning Commission has
taken steps Lo reduce expenditure on
official enteriainments by restricting
it as far as possible to visiting foreign
dignitaries of the rank of Minisler and
above, limiting the number of visits
of invitees to the barest minimum and
making it modest, Visits of foreign
dignitaries as well as official wvisits
abread are also being restricted.

Heat Furnaces Designs in Small Indu-
stries Service Enstitute, Okhla,
New Delhi

2412. SHRI K. LAKKAPPA:

SHRI MUKHTIAR SINGH
MALIK: '

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state;

(a) whether the personnel incharge
of Heat Treatment Section of Work-
shop No. 1I of the Small Industrial
Service Institute, Okhla (New Delhi)
has made any designs of Heat Fur-
naces during the last three years;

(b) if so, how many and whether
these designs have been found to be
more economical and cheaper than de-
signs already in use; and

(c) whether Government have ac-
corded any recognition to the persons
responsible for making those designs
and if o0, in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.
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(b) Four designa for Heat Treat-
ment Furnaces were made during the
years 1970, 1971 and 1972. These de=
signs in general have been found to
be more economical and cheaper than
the designs already in use.

(¢) Good work done by officers is
recognised in the annual Confidential
Reports which are counted for advan-
cement in their official career.

Turnover of Heat Treatment Section
of Workshop No, IT of SISI, Okhla,
New Delhi

2413. SHRI K. LAKKAPPA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the turn over of Heat Treatment
Section of Workshop No. II of the
‘Small Industrial Service Institute,
‘Okhla (New Delhi) from 1968-70 to
1971-72 annually, in termm of money
and jobs;

(b) how does it compare with the
turnover for the year 1969-70; and

(c) it there has been progressive
increase, whether the personne] con-
cerned has been given any incentive
or reward and, if so, in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a)

Revenue
Year earnedin  No. of
terms of jobs
money
Rs.
1969-70 -+ 16,661 00 352
1970-71 -« + 25,654°28 524
1971-72 * 31,786 .00 652
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(b) The turnover for the years 1970-
71 and 1971-72 are higher in compari-
son with that for the year 1969-70.

(¢) Good work done by officers is
recognised in the annual Confidential
Reports which are counted for advan-
cement in their officia] career.

Employment for Jobless Educated Per-
sons in Madhya Pradesh

24]14. SHRI MARTAND SINGH: Will
the Minister of PLANNING he pleas-
ed to state:

(a) whether any scheme as been
submitted by the State Government
of Madhya Pradesh to Central Gov-
ernment for the employment of job-
less educated persons in the current
financial year; and

(b) if so, the cost of the proposed
scheme and the reaction of the Cen-
iral Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b).
Under the Half-a-Million Jobs Pro-
gramme, schemes conforming to the
guidlines amounting to Rs, 213.28 lakhs
aimed at securing employment oppor-
tunities for 21,636 educated unemploy-
ed have been approved. A few more
schemes of the value of Ra. 49.13 lakhs
are under examination.

Absorption of scheduled Caste Engi-
neering Graduates

2415. SHR1 MARTAND SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has asked the States to furnish
the schemes under the crash employ-
ment programme to absorb all the
Scheduled Caste engineering gradu-
ates by March, 1974; and

(b) if so, the decision taken by the
State Governments and the progress
made in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) The States and Union Territo-
ries have already formulated employ-
ment schemes with a view to provid-
ing jobs to all the unemployed Engi-
neering Graduates (including schedul-
ed caste Engineering Graduates) by
the end of the current year. These
schemes have been cleared by the
Planning Commission and their imple-
mentation has been taken up. The
exact physical progress with regard
to implementation of these schemes
will be available by the end of the
financia] year. Central Government
has also asked the State Governments
to absorb all the Graduates belonging
to Scheduled Castes and Scheduled
Tribes, while providing jobs under
‘Half a Million Jobs to educated”
scheme.

Tribal Development Blocks in Madhya
Pradesh

2416, SHRI MARTAND SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Tribal develop-
ment blocks functioning at present in
the State of Madhya Pradesh together
with their places of location; and

(b) the number of new blocks like-
ly to be opened in the year 1973-74
and their location?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A stat-
ment showing the number of Tribal
Development Blocks functioning at
present in the State of Madhya Pra-
desh, together with their places of
location, is laid on the table the
House, [Placed in Library. See No.
LT-5829/73].

(b) It is not proposed to open any
new T. D. Block during 1973-74.

Small Scale Industries in backward
Districts in M.P.

2417. SHRI MARTAND SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total number of industrics
in Small Scale units established in the
backward districts of Madhya Pradesh
(in Rewa Region) with their capital
investment during Fourth Plan period;
and

(b) the total amount sanctioned or
loan advanced industrywise for the
purpose during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) 521 smal] scale units
from the backward districts of Rewa
Region of M.P. were registered with
the Director of Industries, Govern-
ment of Madhya Pradesh during the-
period 1989-70 to 1871-72. The capi-
tal investment by these units hes been
of the order of Ras, 66 lakha.

(b) Information is being collected
and will be laid on the Table of the
House.

Safeguards for Limguistie Minorities

2418. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is proposed to make
the requirements of Article 350A
(provision of adequate facilities for
instruction in the mother tongue
at the primary stage) compulsory
so that State Governments may put
into effect the safeguards for the
linguistic minorities; ang .

(b) what other steps are proposed
for imparting education in one’s own
mother tongue and use of minority
languages for official purposes?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No such
proposal is under the consideration of
‘Government.

(b) The existing facilities in re-
gard to imparting education in one’s
mother tongue and use of minority
language for official purposes are
based on the decisions iaken at the
Chief Ministers’ Conference held in
August, 1961 which provide, inter-
alia extension of facilities of imparting
education through the medium of
mother tongue where ten students in
a class and 40 students in the whole
school may be desirous of receiving
-education through their mother tongue,
Similarly, at the secondary stage of
education instruction through the
medium of mother tongue is provided
in schools where a total of 60 stu-
dents of the school and 15 students
each in the last four classes demand
<ducation through their mother
tongue. At the district level and be-
low, where a linguistic minority
constitutes 15-20 per cent of popula-
‘tion, important Government notices,
riles and other publications may be
published in that minority language
also. Further, at the district level
where 60 per cent of the population
in' a ‘district use of language other
‘than the official language that langu-
age may be recognised as additional
-official language for that district. No.
other steps are proposed for the
present.

Sopply of Important News Tranamit-
ted by Simla-based correspondents to
State Government before their

publication

2419. SHR] BHAGIRATH BHAN-
"WAR:; Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have
=een newspaper reports that copies of
all important news transmitted by
Simla based Correspondents to their
Tespective newspapers are supplied to
4he State GovVernment by the loeal
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Telegraph authorities
publication; and

before their

(b) the steps proposed to be taken
to remedy the situation and redress
the grievances of the ~uthorities?

THE MINISTER OF COMMUNI-

CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) No such report has

come to the notice of the P&T Depart-
ment.

(b) Does not arise.

ASSSSTANCE TO INDUSTRIALISTS
FROM N.SIC,

2420. SHR1 BHAGIRATH BHAN-
FAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased tp state:

(a) whether due to complicated and
cumbersome procedure small scale
industrialists feel unattracted to avail
of the assistance provided by the
National Small Industries Corporation
(N.S.1.C.) for the supply of machine
on hire-purchase terms; and

(b) the reasons proposed for mak-
ing the procedure simple and easy?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 ZIAUR RAHMAN
ANSARI): (a) No Sir; in fact the
value of machinery supplied by the
NSIC during the last five years was as
follows:—

Rs. lakh
1968-69 449.40
1969-70 456.20
1970-71 555.39
1871-72 1070.01
1872-73 915.53

(b) Does not arise,
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. Omission of Caste Enumeration in
Census

2421 SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that there has been omission of caste
enumeration in the Census which has
resulted in a grave injustice to the
backward classes; and

(b) if so, the steps Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
The censuses of 1951, 1961 and 1971
did not collect data on castes other
than SC/ST, as it was the policy of
the Government after Independence
not to ascertain individual castes ex-
cept in regard to S5.Cs. and S.Ts. which
was needed to meet certain constitu-
tional requirements,

Industria] Projects in Kerala under
Central Sector

2422. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the names of Industrial Pro-
jects in the State of Kerala which
are in different stages of implementa-
tion under the Central Sector;

(b) the total investment on these
projects and its unit.wise break-up
together with the progress made in
the construction work of cach unit;
and

(¢) the particulars of projects Gov-
ernment propose to take up in the
State during the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The in-
formation as furnished by the Bureau
of Enterprises, Ministry of Minance and
Planning Commission is as follows:—

Sl.  Name of the enterprise

No. under implementation

Particulars of project Expected Progress made in the

total construction work

investment

(in Crore)

1. Fertilizers & Chemicals (Tra-

IV stage expansion

6-73 Under advanced stage

vancore) Ltd, of Udyogmandal of completion,
2. Fertilizers and Chemicals Cochin Fertilizers 38-00 Civil work is about
(Truvancore) Ltd. Project Phase II 8% completéd and

3. Hindustan Machine Tools Ltd.

Printing machineries
manufacturing pro-

plant & Bquipment
has starte{ arriving.

4 28 Under initial stage of
implementation.

ject at Kalamassery

(¢) The Kerala Newsprint project
and a unew unit of Instrumentation
Limited Kota, to be set up at Paighat,

are to be taken up in the State dur-

ing the Fifth Plan. Details of other
projects which are to be taken up in
Kerala during the Fifth Plan will be
known after the Fifth Plan is finalised.
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Press Statement of an Office of
Ministry of Petroleum and
Chemicals at Cochin

2423, SHRI VAYALAR RAVI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Press Information
Bureau at Cochin’ has released any
press statement of any Official of the
Petroleum and Chemicals Ministry
during the first week of August; and

(b) if so, the full text of the press
statement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir,

(b) Doea not arise.

Amendment in Recruitment Rules
relating to the Post of Assistant
Engineer in CP.W.D,

2424 SHRI S. D. SOMASUNDARAM:
Will the PRIME MINISTER be pleas-
ed to refer to the reply given to Un-
starred Question No. 8046 on the 25th
April, 1973 regarding the appoint-
ment of Graduate and Non-Graduate
Junior Engineers to the grade of
Assistant Engineers and state:

(a) whether the proposal for the
amendment of the Recruitment Rules
relating to the post of Assistant
Engineers in the Central Public Works
Department was discussed with the
representatives of the Ministry of
Worke and Housing;

(b) whether the Ministry of Works
and Housing has submitted its revised
proposals to the Government for ap-
proval to create a separate cadre for
Graduate Junior Engineers; and

(c) it so, the action so far taken to
create a separate Cadre?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
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NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir,

(b) and (c). The matter is under
examination in the Ministry of Works
and Housing.

Forwarding of Applications by Various
Departments

2425. SHRI S. D. SOMASUNDA-
RAM: Will the PRIME MINISTER
be pleased to state:

(a) whether large number of Engi-
neering Graduates are working in the
Engineering Departments like CP.W.D.
CW. & P.C. and P, & T, Department
in the posts for which minimum
qualification prescribed is Diploma in
Engineering due to unemployment
position in the country; and

(b) if so, whether there is any
proposal to remove the ban imposed so
far on them to restrict the number of
applications forwarded in response to
advertisement, or otherwise, outside
the Department to find a suitable posi-
tion; and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). A statement
is attached.

Information regarding the number
of Engineering graduates working in
the Engineering Departments in the
posts for which the minimum qualifi-
cation preseribed is diploma in Engi-
neering, is not available; it is being
eollected from the Engineering De-
partments to find out the factual posi-
tion. Existing instructions issued by
the Government of India regarding
forwarding of applications, provide
that all scientific and technical person-
nel working in the Central Govern-
ment, who are permanent and quasi-
permanent, may be given four oppor-
tunities in a year to apply for outside
posts, There are nc restrictions on
the forwarding of applications of
purely temporary employees (unless
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in any particular case there are com-
pelling groups of ‘public interest’ for
withholding the application) except
in the case of a Department/Institution
which is entirely temporary or where
the Department/Institution employs a
large number of scientific personnel
in a temporary capacity, where the
restrictions as in the case of perma-
nent and quasi-permanent employees
are made applicable to the holders of
such temporary posts also, In the case
of Government servants who have
been given technical training at Gov-
ernment expense and who have exe-
cuted a bond to serve the Government
for a specified period, their applica-
tions for outside posts are allowed to
be forwarded and when such a Gov-
ernment servant secures an appoint-
ment under the State Government/
Public Sector Undertaking/Quasi-Gov-
ernment Organisation, the bond exe-
cuted by the Government servant is
not enforced against him, but a fresh
bond is required to be taken from him
for serving the new employer so that
the cost of imparting technical training
to him is not wasted. A further rela-
xation that has been given that, appli-
cations forwarded in response to the
UPSC advertisements for competitive/
departmental examinations, need not
be counted against the permissible
number of four opportunities {n a
year,

In view of the position as explain-
ed, it is not considered necessary to
relax the existing limit on the number
of opportunities for applying for out-
side posts in the case of Engineer.

Forwarding of Application in P&T
Department

2426, SHRI S. D. SOMASUNDA-
RAM: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether a large number of
Engineering Graduates are working in
the P&T Department in the posts for
which the minimum qualification pres-
cribed is Diploma in Engineering due
to the unemployment position in the
country; and

2393LS—3.

(b) if so, whether there is any pro-
posal to remove the ban imposed on
them to restrict the number of appli-
cations forwarded in response to ad-
vertisement or otherwise outside the
Department to find a suitable posi-
tion?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Some engineering graduates are
working in posts for which one of
the qualification prescribed is Diploma
in Engineering.

(b) The P&T Department follows
the general instructions issued by the
Government which are applicable to
all Departments of the Government of
India, No separate proposal for re-
laxation in the P&T Department is
contemplated.

Telephone Facilities in U.P. Villages

2427. DR, GOVIND DAS RICHHA-
RIYA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of the villages in
Uttar Pradesh District-wise which have
been given telephone facilities and
the number of those which could not
be given this facility so far;

(c) the names of the villages which
which are proposed to be given tele-
phone facilities in Uttar Pradesh in
the Fifth Five Year Plan; and

(c) the names of the villages which
are provided with telephone facility in
the Bundelkhand region of Uttar Pra-
desh and the dacoit infested districts
of Agra, Etawah and Mainpuri?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) There are 11992 villages in U. P.
out of which telephone facilities have
been provided in 859 villages, as per
statement laid on the Table of the
House. [Placed in Library. See No. LT-

5830/73].

(b) Fifth Five Year Plan is yet to
be approved by the Government. Pro-
visionally it is proposed to open 5000
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PCOS in the country. Statewise

break-up has not yet been worked
out.

(¢) 1. Bundelkhand region compri-
ses of four districts viz. Jhansi,
Hamirpur, Jalaun & Banda, The No.
of vil'ages provided with telephone
facilities in each district is given
below:

(i) Jhansi District . 12
(ii) Hamirpur Distt - 11
(iii) Jalaun Distr. . 8
(iv) Randa District . 10

I1. Similar details about Agra, Est-
wah and Mainpurj are given below:—

Agra District . 44
Etawah District + . 12
ain uri District » . 14

Names of the illages mentioned
above where telephone facility is pro-
vided are given in the statement laid
on the Table of the House. [Placed
in Library. See No. LT-5830/73].

Issue of C.0.B. Licences in Foreign
Firms on the condition of Export of
their products

2428. SHRI K. S. CHAVDA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether any C.O0B. Licences
have been issued to the foreign firms,
that is, firms with more than 26 per
cent foreign equity during last three
years;

(b) if so, the names of such firms
and the items covered by the licences
granted to each;

(c) whether the usual conditions
such as dilution of foreign equity and
export of certain percentage of pro-
duction have been imposed in such
licences; and

NOVEMBER 28, 1973
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(d) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Foreign
companies are those which have a
foreign equity holding of over 50 per
cent, During 1970, 1971 and 1972,
12 foreign companies were granted
13 carrying on business licences. The
names of these companies are given
in the Statement enclosed. These
licences relate to electrical equipment,
industrial machinery, commercial
office and household equipment,
industrial instruments, chemicals
(other than fertilizers) and drugs and
Pharmaceuticals items,

(c) and (d). Licences for carrying
on business of existing industrial
undertakings are issued to those

vndertakings which set up capacities
during the period of exemption from
industrial licensing but attracted the
licensing provisions after withdrawal
of the exemptions. As the grant of
a COB licence amounts to the
recognition of an existing capacity,
conditions regarding  dilution of
foreign holding and export obligations
are not imposed in such cases unless
there are special circumstances.

1, Avery Co. of India Ltd.
2. Ingersoll Rand (I) Pvt Ltd
3. English Electric Co. of Tndia.
4, KXSB Pumps Ltd.
5. Atlas Copco India Lid,

g A. Boake, Roberts & Co. Ltd.
7. J. Stone & Co. (India) Pvt. Ltd.
8. May & Baker (India) Pvt. Ltd.
9. Eyre Smelting (P) Ltd.

10. Abbott Laboratories (India)
Pvt. Ltd.

11. Roche Products Lid.

12. Burroughs Wellcome & Co.

(India) Pvt. Ltd.



65 Written Answers AGRAHAYANA 7, 1895 (SAKA)

Residential Accommodation for Chair-
man of National Textile Corporation

2429, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

{a) whether part-time Chairman of
the Natfonal Textile Corporation was
entitled to office-cum-residence ac-
commodation on a sanctioned rent of
Rs. 1050 per month;

{b) if so, whether on the insistence
of the Chairman, bigger accommoda-
tion at Rs. 2200 per month was taken
on ren{ for him;

{c) whether the Chairman was enti-
tled to one Stenographer and one
peon and he appointed six of them:
and

(d) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT  (SHRI PRANAB
KUMAR MUKHERJEE3: (a) and (b).
According to the terms and condi-
tions of the appointment of the part-
time Chairman of the Board of Direc-
tors of Nationa] Textile Corporation,
he was to be provided with free ac-
commodation with rental celling of
35 per cent of the maximum of the
salary schedule, in which the corres-
ponding post of the Managing Direc-
tor of the Corporation is categorised
whick entitled him  accommodation
within the rental ceiling of Rs. 1050
(i.e. 35 per cent of Rs. 3000). Further
it was decided by the Board of Direc-
fors. in their meeting held om 31-5-
1973, to provide a suitable office
accommodation at  the Chairman's
reridence appropriate to the status of
the part-time Chairman of the Corpo-
ration. Accordingly, accommodation
consisting of residential accommoda-
tinn, office accommodation, garage
and servant quarters was hired for
the Chairman for Rs. 2200 per month.

Written Answers g6

(e) and (d). According to the terms
and conditions of the appointment of
tpe part-time Chairman, he wag en-
titled to a Stenographer and a peon.
But .for the efficient functioning of the
Chairman’s office, it was decided by
the Board of Directors of the Corpo-

fatlon to provide him with the follow-
ing staff:—

(1) Secretary to the One
Chairmap
(2) Liaison-cum- .. One
Confidential
Secretary
(3) P. S. to Chairman One
(4) Peons Two
(5) Gardener One
(8) Chowkidars Two

The gardener and the Chowkidars
office-cum-residence of the part-time
Chairman for looking after the lawn
etc. as also the garage where Corpora-
tion vehicle was kept.

Maltreatment of a Member of Rajya
Sabha in Laskar, Madhya Pradesh._

2430. SBHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Member of Rajya
Satha was recently arrested and
handcuffed and insulted in pubiic in
Laskar (Gwalior, Madhya Pradesh) by
the local police;

(b) whether he was released by the
Police on the intervention and bail by
the elected Member of Lok Sabha
from Bhind (Madhya Pradesh) consti-
tuency; and

(c) the specific charges against the
Member of Parliament arrested and
the reasons for which such a behavi-
our was meted to him?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) to (b).
According tu information received
from the Government of Madhya
Pradesh, a Member of Rajya Sabha,
was arrested under gections 454/380
LP.C. on 20th Sepiember, 1973, for
allegedly breaking uvpen the room of
the complainant and removing hig law
books and other articles. However,
he was neither handcuffed nor insul-
ted. The State Government have also
denied that he was released on the
intervention of, or bail by the Mem-
ber from Bhind constituency. The
case is reporied to be sub-judice.
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Recovery of Loans Advanced to Film
Produced by IMPEC

2432. SHRI SHASHI BHUSHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the information regard-
ing the Indian Motion Pictures Export
Corporation taking legal action against
the film producers for recovery of
loans advanced to them has been col-
lected; and

(b) if so, the particulargs thereof,
and if not, the time likely to be taken
in collecting the required information?

NOVEMBER 28, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
DROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) A statement ig laid on the Table
of the House. [Placed in Library See
No. LT-5831/79].

Indiap Films Exported Through S.1.C.

2433. SHRI SHASHI BHUSHAN:
Will the Minister of INFORMATION
AND BROADCATING be pleased to
state:

(a) the number of Indian films ex-
ported through the State Trading Cor-
poration after thhe Export of feature
films had been canalised through
S.T.C. from lst November, 1872;

(b) the names of the films sp ex-
ported and the value thereof and the
nawnes of the countries to which these
feature films were exported by S.T.C.;
and

(¢) the number of Indiap film
weeks organised in foreign coun-
tries since Ist November, 1972 upto
31st October, 1973 and the naines of
countrieg where such weeks were
organised and the expenditure incur-
red thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) 588.

(b): A statement is laid in the Table
of the House, [Placed in Library. See
No. LT-5832/73].

(¢) Six Indian film weeks were
organised in the UK. Bularia,
USSR, Canada, Australia and

Mongolia from 1st November, 1872 to
31st October, 1973, The total expendi-
ture incurred was Rs. 65,180.65.
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Enquiry into functioning of Foreign
Compenies Manufacturing Baby Food,
Scap, Tooth Past, and Cosmetics

2434. SHRI SARQJ MUKERJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether his Ministry is going to
order investigation into the function-
ing of foreign-owned companies pro-
ducing goods as baby food, soap, tooth
paste ang cosmetics etc.;

(b)whethr the alleged fraud com-
mitted by these producers in respect
of pricing and marketing will be in-
vestigated; and

(c) if so, when the investigation is
expected to be stated?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LCPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir,

(b) and (c). Department of Com-
pany Affairs is already looking into
these aspects i, some cases of foreign
ewned Companies producing such
goods.

Rise in Index of Consumer Articles

70

2435, SHRI RANABAHADUR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Index of food arti-
cles rose to 296.7 compared to last
year's 245.2.

(b) whether the all commodities
wholesale prices index at the level of
249.2 for the week endeq September,
1973, showed an increase of 19.8 per-
cent than that of lasy year; and

(c) if so, the index pnumber of other
than food articles compared to last
year ang the reaction of Government
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) The revised
index for the week ending 8th
September, 1973, was 285.8;

(b) The revised index of wholesale
prices (for all commodities) at the
level of 249.3 for the week ending 8th
September, 1973, showed an increase
of 18.9 per cent as compared with the
corresponding week of last year; and

(c) The index numbers of other
Groups besides Food Articlea com-
pared to last vear are given below:—

Group

Index Nos. Infex Nos. Percentage
for week  for wrek  rise in
enfing en”ing 1973
8-9-1973 9-9-1972 over 1973

Liquor & Tobacco . N f
Fuel, Power, Light an:d Lubricants
Industrial Raw Materiale. . .
Chemicals .

Machinery & Transport Equipment. "

Manufactures

2442 2398 418

194 4 178-7 +8-8

2009 196° 9 + 477

213°1 1992 F7°0

. 1791 1677 P68
198 8 1748 F13-7
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The Government have taken vari-
ous steps to promote investment jn
priority sectors so as to increase pro-
duction and to bring down prices.
Measures have also been taken to
crub administrative expenditure and
to moderate credit expansion in  the
economy with a view to moderating

the inflationary impact of increased
money supply. ’
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Vegetable 0il Factories in India

2437. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the number of Vegetable Oil
Factories functioning in India at pre-
sent; and
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(b) out of them how many are
under co-operation, and how many
are private?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). There
are 184 cotton-seed oil and solvent
extraction oil factories in the
Organised Sector, out of which 8 are
in the cooperative sector and 176 in
the private gector,

Oorrosive Effects of Pollution

2438. SHRI R. V. SWAMINATHAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the press re-
ports in the ‘Hindustan Times", dated
the 12th September, 1973 under the
heading Study Reveals Corrosive
Effects of Pollution;

(b) if so, how far thig is true;

(¢) whether Government have ex-
amined the report; and

(d) if so, the steps taken in this

regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Yes, Sir.

(b) Investigations carried out re-
veal that pollution has caused corro-
sion of some metals.

(¢) and (d). Government have re-
ceived an interim report from the
Central Power Research  Institute,
Bangalore. Further action will be
taken on receipt of the final report.
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Taking over the management of Pani-
pat Woollen and General Mills Co.

Limited, Kharar.

2439. SHRI P, GANGADEB;

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Panipat Woollen and
General Mills Company Limited has
been declared to be a Sick Company;
and

(b) if so, whether the management
of the Company has been taken over
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The
management of Kharar Textile Mills,
Kharar, near Chandigarh and Panipat
Woollen Mills, Kharar, near Chandi-
garh belonging to the Panipat Woollen
and General Mills Company Limited,
Kharar, near Chandigarh has vested
in the Central Government under
section 4(1) of the Sick Textile Un-
dertakings (Taking Over of Manage-
ment) Act, 1872, The physical pos-
session of these undertakings has,
however, not yet been taken due to
a stay order granted by the Supreme
Court.

Demand for Release of Naxaliles

2440. SHRIMATI SAVITRI SHYAM:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether demand is being made
from some quarters to release the
Naxalites;

(b) it so, the reaction of Govern-
ment thereto;

(e) whether the Prime Minister has
received a Memorandum from some

74

individuals and organisations jn thjs
connection; and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (c).
Yes, Sir,

(b) ang (d). Attention is invited
to answer furnished to part (b) of
Unstarred Question No. 492 ¢n 14th
November, 1973.

Association of Workers in Raising
Production and productivity cn
National Scale

2441. SHRI P, M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleascd to state:

(a) whether a Steering Group con-
sisting of one representative each of
nine national trade unions and the
Executive Director of the National
Productivity Council has been consti-
tuted to suggest measures to actively
associate workers in raising produc-
tion and productivity on a nation:l
scale;

(b) if so, when the group is likely
to submit its report; and

(c) the main points on which the
group will make a study?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). A state-
ment is attached.

Statement

A Steering Group comprising one
representative each of the nine Cen-
tral Trade Union organisations, be-
sides Chairman and Executive Direc-
tor of NPC, has been constituted for
examining some of the issues arising
from the National Seminar on Produc-
tivity and Trade Union Movement,
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held in New Delhi, in August, 1973.
A copy of the Record of statement
adopted by the Seminar is laid in the
Table of the House, [Placed in Lib-
rary. See No. LT-5833/73].

The Steering Group has so far held
two meetings on 30th September,
1973 and 30th October, 1973 respec-
fively. In the first meeting, it discus-
sed the issues concerning pricing
policy for foodgrains and essential
consumer items and maximising pro-
duction and productivity in industries
manufacturing fertiliser and other in-
dustrial inputs for agriculture. In
the second meeting, the Steering
Group discussed the problems of
raising production and productivity in
the public sector enterprises.
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Strike by Workers in Indian Explo-
sives Factory, Gomia

2444, SHRI K. M. MADHUKAR:
SHRI H. N. MUKERJEE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the workers in the
Indian Explosives Factory at Gomia
went for a strike recently; and

(b) if so, the outlines of their de-
mands?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Work-
ers in the Indian Explosives Ltd.,
Factory at Gomia went on partial
strike, as the siren was not blown
when a minor explosion took place in
the factory on 25th September 1973.
The main demands of the workers
were: —

(i) An apology from the Manage-
ment for not blowing the
Factory siren.

(ii) Immediate suspension of the
eoncerned Foreman.

(iii) Inquiry with equal participa-
tion of Management and
Workers.

(iv) Pay for the strike period.
On the intervention of the Minister
of Labour, Government of Bihar, these
demands were withdrawn and all
workers resumed duties on 15th Octo-
ber, 1973

Stagnation in National income growth

2445. SHRI INDRAJIT GUPTA:
Will the Minister of PLANNING be
pleased to state:

the national income

(a) whether
stagnant during

growth remained
1972-73;

(b) if so, the reasons therefor; and

(¢) what was the national income
growth during 1970-71 and 1971-727

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(SHRI MOHAN DHARIA): (a) the
estimates of national income (at
1(60-61 prices) during the year

1972-73 showed only a marginal in-
crease of 0.6 per cent over the pre-
vious year.

(b) the major reason for slow rate
of growth of national income during
the year 1972-73 is decline in the
agricultural production on aecount of
drought conditions.

(c) measured at constant (1960-61)
prices the national income increased
by 4.2 and 1.7 per cent respectively in
the years 1970-71 and 1971-72.

Inquiry against Shri Kalyan Basu fer
violation of Foreign Exchange
Regulations

2446. SHRI SHYAM SUNDAR MA-
HAPATRA: Will the PRIME MIN-
ISTER be pleasced to state:

(a) whether the inquiry against
Shri Kalyan Basu on alleged violation
of Foreign Exchange Regulations has
now been completed; and
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(b) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(b) Does not arise.

Natural History Museum in West
Bengal ..

2447. SHRI AL K. M. ISHAQUE:
‘Will the Minister of SCIENCE AND
"TECHNOLOGY be pleased to state:

(a) whether there is any proposal
under Government's consideration to
set up a Natural History Museum in
West Bengal; and

(b) if so, the main features thereof
and the advantages likely to be deriv-
ed from the museum?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No, Sir.

(b) Does not arise,

Howtel for Harijans at Kirtinagar,
Delhi .

.

2448, PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Delhi Administra-
tion's Hostel for Harijans at Kirti
Nagar, Delhi has failed to provide the
promised relief to the Harijans and
other weaker sections resulting in the
refusal of Harijans to occupy the
hostel;

(b) whether the Administration has
spent huge amounts on furniture and
publicity neglecting the real require-
ments of the hostel inmates; and

(c) whether any investigation
been made in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H  MOHSIN): (a) and (b).
The building for starting hostel for
Harijan girls was hired in Kirti Nagar
on T-6-1973. Applications were invited
through loeal newspapers. About 30

has
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candidates responded. The rules per-
taining to the working of the hostel
have been finalised and efforts are
being made to start the hostel at an
early date.

Purchases worth about Rs. 22,000/-
kave been made for the items of
furniture and utensils required

' for
running the hostel.

(¢) The question of

investigation
does not, therefor, arise.
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Financial Assistance to States for
Welfare of Denotified Tribes

2451, SHRI THA KIRUTTINAN:
“Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total population of Denoti-
fied Tribes in the country, State-
wie; a8

(b) the total amount allotted by the
Central Government for their wel-
fare and for educational concessions,
‘State-wise; and

(c) the norms and criteria laid
down by the Government of India
‘to allot the funds to the States?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The total
population of the Denotified Tribes is
not known as it is not enumerated
separately in the census. The present
‘population of the Denotifiled, Nomadic
-and Semi-Nomadic Tribes ia broadly
.estimated to be 60 lakhs.

(b) A statement giving the Fourth
‘Plan sallocations for the Denotified
“Tribes is enclosed.

(c) The criteria adopted generally
‘are the population of the Denotified
Tribes in the States, the level of
development achieved by them and
the State Government's capacity to
utilise the allocation.

Statementg
Fourth Plap Outlay on Denotified
Tribes
States Fourth Plon
Outlay

(Rs. in lakhs)
1. Andhra Pradesh 30.00

2. Assam .
3. Bihar 10.00
4. Gujarat 70.00

5. Kerala .
6. Jammu and Kashmir 22,00
7. Haryana 1.75
8. Himachal Pradesh 5.00
9. Madhya Pradesh 35.00
10. Maharasntra 45,00
11. Karnataka 20.00

12, Manipur .

13. Nagaland o
14. Orissa 1%.00
15. Punjab 2.00
16. Rajasthan 4.75
17, Tamil Nadu 8000

18. Tripura .ot
19. Uttar Pradesh 75.00
20. West Bengal 13.50

21. Meghalaya .
Total:-. 430.00

Cement Lords against Pursolana

2452. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government's atten.
tion has been invited to the news-
item ‘Cement Lords against Puzzoiana'
in the “Hindustan Times” dated the
25th September, 1973; and

(b) if so, the reaction of Govern-
ment thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) A statement is attached.

Statement

The processes of manufacture of
burnt clay puzzolana (reactive Sur-
khi) and lime-burnt clay puzzolana
(lime-reactive surkhi) mixture were
patented by the Central Road Re-
search Institute, New Delhi in 1964
and 1963 respectively. The National
Building Organisation, in collabora-
tion with Shri Ram Institute for
Industrial Research developed an
economical process for manufacture
of clay puzzolana and set up a pilot
plant of 2 tonnes per day capacity.
The reactive surkhi produced tiicre
was test evaluated in an experimental
coustruction of residential gquarters
of ‘Hindustan Housing Factory. Based
on the results of this use, the Na-
tional Building Organisation prepared
a note indicating techno-economic
advantages of using lime-puzzolana
mortars and plasters and circulated
the same to the State Governments,
the Central construction Departments
and Housing Boards. On receipl of
comments from number of States, th~
NBO prepared a project proposal for
a plant of 20 tonnes per day cajacity
and sent the same to some of the
interested parties.

The Cement Corporation of India
had submitted a proposal in 1967 for
the manufacture of masonry cement
at Mehrauli, Delhi envisaging a ca-
pacity of 150 tonnes per day at a cost
of Rs. 66 lakhs. The propusal was
considered by the Government and
was not found techno-economicaliy
feasible. At present, the Corporation
has no proposal to produce burnt clay
puzzolana and lime puzzolana.

President's Assent to West Rengal
..Co-uperative Societies Bill, 1973

2453. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether the Federation of West
Benga] Urban Credit Societies Limited,
24, Chowringhee Square, Calcutta-1
had forwarded to the Central Govern-:
ment a Resolution dated 9th May, 1973
adopted by the Shibpur Co-operative
Bank Limited Howrah, requesting the
President not to give assent to the
West Bengal Co-operative Socielies
Bill. 1973, passed by West Bengal
Legislature; and

(b) if so, the Government reaction.
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS"
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) While no resolution
as stated in the question was for-
warded, a letter had been received
from the said federation on 4th May,
1973 which inter-alia protested against
barring of appeals to a court o! law
and suggested return of the bill by the
Preseident for further consideration
by State Legislature.

(b) The representation was examin-
ed with reference to the provisinns of
the Bill and comments of State Gov-
ernment were obtained. It was noticed
that while jurisdiction of Courte
against the orders of Registrar Co-
operative Societies was barred, appeal
against his orders have been provided
to a cooperative tribunal to be set up
under the provisions of the Bill
Further the writ jurisdiction of the
High Court will still be availatle, In

view of this it was felt that there is

no merit in the representation and
Bill was accordingly assented to om
16-9-73 by President.

Unsatisfactory Conditions in Central
Jail, Tihar Delhi

2454, SHRI B. S. BHAURA: Wilr
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the living conditions in
the Central Jail, Tihar often creates
problems;

(b) whether the place is also small
to handle the convicts; and
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(e) if so, the steps taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
-(SHRI F. H. MOHSIN): (a) and (b).
Delhi being the capital, various poli-
organisations

‘tical  parties and
‘organise demonstrations, agitations
-etc., on various issues, aspeciully

-during the Parliament Session. This
sometimes leads to overcrowding in
‘the Central Jail, Tihar,

(¢) (i) Prisoners are sent to the
Jails in the neighbouring States when
the number of prisoners reaches
unmanageable proportions.

(ii) Possibilities are being explored
tto set up two more Jails in Delhi.
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Freedom Fighters

2457. SHRI BIRENDER SINGH
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any precise study has
been made regarding the number of
freedom fighters in the course of the
freedom movement; and

(b) whether  Government have
taken initiative on its own to find out
and contact those freedom fighters or
their dependents who had not chosen
to apply for any pension?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI F, H, MOHSIN): (a) No. Sir.

(b) No, Sir. More than 1.70 lakh
applications have been received from
the freedom fighters and their
dependents. It is expected that all
of them who are eligible have applied
for pension already.

Issue of Licences to Indian Oxygen
Lid., Calcutia

2458. DR. RANEN SEN:

SHRI D. K. PANDA:

Will the Minister of INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given on the 21st February.
1973 to Unstarred Question No. 268
regard:ng th=> diversification and ex-
pansion of the Indian Oxygen and
state:

(a) the various projects for which
licences have been sought for;

(b) whether any licences have been
issued to the Company in this con-
nection; and

(c) if so, the number of such
licences and the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The projects (re-
ferred to in reply to the Unstafred
Question No. 203 on 21st February.
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1973) for which licences were sought for are as under:—

§. No.

Ttem of manufacture, Type of licence. Location.
1. Liquid Nitrogen (New Undertaking)  Kerala,
2. Oxygen, dissolved acetylene and nitrogen  (Carry on Busincess) Andhra Pradesh.
Filler Wire for TIG and{ MIG Welding (New Articles) West Bengal.

Submerged Arc Welding Fluxes. .
Iron Powder. .

Oxygen, Argon . . f
Hy.lrogen .

- O S o

(New Articles) West Bengal.

(New Undertaking) Orissa.
(New Undertaking) West Bengal
(New Articles) Mysore.

(b) and (c) A Carrying On Business
licence has been granted for manufac-
ture of Oxygen, Dissolved Acetylene
and Nitrogen for capacities mentioned
below:

(i) Oxygen....3,10,000 cu. metres
(ii) Dissolved

Acetylene. ......1,12,000 cu.
metres

(iii) Nitrogen...... 53,000 cu.
metres

5 applications for the manufacture of
(i) Liquid Nitrogen
(ii) Filler Wire for TIG and MIG

Welding LY
(iii) Submerged Are Welding
Fluxes

(iv) Iron Powder, and

(v) Oxygen, Argon
have been rejected. The Tth applica-
tion for manufacture of Hydrogen is
being processed.

Use of New Irrigated Areas for grow-
ing oil seeds and cotton

2450, SHRI PURUSHOTTAM KA-
KODKAR:
SHRI K. LAKKAPPA:

Will the Minister of PLANNING be
pleased to state:

(a) whether his Ministry is of the
view that new irrigated areas should
be used to grow oil seeds and cotton;

(b) if so, whether the views have
been incorporated in the draft Fifth
Plan;

(¢) whether discussions have taken
place with the Ministries of Agricul-
ture and Irrigation and Power; and

(d) if so, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Planning
Commission is of the view that a part
of the area to be brought newdly
under irrigation should be used to
grow oilseseds and cotton, which wil
to the best crops for the soil condition,
rainfall pattern and total irrigation
availability.

(b) Thig view has been reflected In
the Draft Five Year Plan.

(¢} and (d). This has been dis-
cussed with the Ministry of Agricul-
ture and they are also of the same
opinion. The matter is being further
discussed with other concerned Minis-
triegs ang the State Governments.

Employment for Scientists
2460, SHRI SEZHIYAN:
SHRI E. R. KRISHNAN-

Will the Minister of PLANNING be
pleased to state:

(a) whether Government have for-
mulated any plan for creating employ-
ment for scientists; and
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(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). B«-
sides the normal plan  programmes
which provide bulk of employment
opportunities to different sections :n-
cluding scientists, several special em-
ployment schemes have been initiated
with a view to provide employment
opportunities to the scientists. These
are described below:

1. Programme for Educated Un-
employed initiated in 1971-72:

Under this programme, substantial
emnployment opportunitiegy would be
provided to the scientists through the
schemes of Natural Resources Sur-
veys, such as, Survey of Forest Re-
sources, Mineral Resources, Ground
‘Water Resources, and Land & Soil.
Besides, Survey of India have been
called Rs. 25 lakhs for setting up
one Regional Circle 6 Survey Parties
and one Drawing Office. This scheme
will proyide additional jobs for scien-
tists and technologists in the fields nf
Survey of Water Resources and Flood
ControlL

2. The Half Million Jobs Pro-
gramme for Educated Un-
ployed:!

The Half a Million Jobs Programme
for Educated Unemployed has been ini-
-tiated during the current year. Under
this programme, schemes formulated
for providing emplovment opportuni-
ties to scientists, engineers and tech-
nologists are given below:

(1) Self-employment Schemes

Scientists, engineers and technolog-
ists are encouraged to set up their own
enterprises. Public sector banks make
‘the tota] capita] needeq for such ven-
tures available upto Rs. 2 lakhs in the
case of Individuals and Rs. 3 lakhs in
the case of partnerships. Where high-
wer amountg are involved financing in-
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stitutions would need margin money
to be provided by entrepreneurs, Im
such cases Government assistance
would be available to the entreprene-
urs to the extent of ten per cent of
the total capital requirements ag as-
sessed by the financing institution.

The above arrangements would en-
sure that an intending entrepreneur
who has a viable scheme will not suf-
fer for want of funds. Margin money
is made available ;5 soft loans, inter-
est rate normally not exceeding 2%
per cent and recovery coming only
after the entrepreneur’s obligations to
the lending Bank/Financing institu-
tion have been dissharged.

Industrial cooperatives

Industrial cooperatives formed by
scientists, engineers, technologists, etc,
with specific projects in view would be
entitlej to 2 Government contribution
to the equity capital of the society to
the extent of three times the rapital
subscribed to by the participants. This
will enable the cooperatives to gecure
adequate institutiona] finance.

State Governments would also pro-
vide the following facilities in addi-
tion:

(a) Consultancy/Counselling ser-
vices to assist the entreprene-
urs in choosing appropriate
projects, processes, equipment,
etc.

(b) Financial assistance to the ex-
tent of 50 per cent in the pre-
paration of feasibility reports.

(c) Infrastructure including deve-
loped plots, industrial sheds,
common facilities.

(d) Rent
cases.

subsidy in deserving

(e) Other incentives like exemp-
tion for a period from sales-
tax, octroi, electricity duty,
etc. are provided by different
State Government. Thesy In-
centives differ from State to
State.
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(f) Training of entrepreneurg and
tedhnicians according to the
requirements of the project.

The public sector banks have to play
a major role in the development of
such business ventures by providing
most of the finance required for them.
On the basig of discussions held with
the representatives of banks, Govern-
ment of India have issued guidelines
to the banks to ensure smooth flow of
bank finance for the growth of small
ventures,

(ii) Training Schemes

A number of schemes are in opera-
tion under which scientists, engi-
neers and diploma-holders are given
training to equip them for the regular
jobg arising in the various depart-
ments from year to year. Example of
such training are:

Training in public works,
engineering works, etc.

rural
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Training in Electricity Boards in
operation, maintenance and
distribution,

Training in public sector enter-
prises in operation, mainten-
ance, design, etc,

(iii) Incentive
ployment

Schemes for em-

Based op a scheme successfully
worked in Punjab, incentives have
been offered to employers in the pri-
vate and cooperative sectors to employ
scientists, engineers, diploma holders,
educated persons from among Sche-
duled Castes/Tribes, war widows and
disableg persons. Under this scheme,
Government would provide incentives
to the extent of 50 per cent of the
salary subject to a ceiling ag given be-
low for a periog of one year to em-
ployers who offer jobs to scientists,
engineers, diploma-holders, etc.

Rupeces

Category Salary Ceiling

Govern-

ment

subsidy

1. Enginecring degree holders. . . . . B 400 200
2. Engineering diploma holders. 250 125
3. Post-Graduates in Scicnce 250 125
4. chitects . . 400 200
5. Agricultural Graduates. 300 150
6. Veterinary Graduates. . 300 150
7. Qualified Commercial Artists . . 250 125
8. Graduates of Scheduled Castes/Tribes. . . . S X 200 100

9. Matriculates of Scavenger Cmmlnmt}'fSchcdulcd Castes and

Scheduled Tribes. . . . . . " 150 75
10, LT.L certificate holders. . . . . . . . 150 75

In the norma] course, the employee
if found useful would get absorbed in
the unit employing him. At the same
time he would have gained adeguate

nd and experience to provide
the necessary self-confidence to set up
his own venture. The State Govern-
ments are implementing this scheme
on an extensive scale.

2393 LS—4,

In addition, under this programme,
Rs. 40 lakhs have beep allocated to the
Council of Scientific and Industrial Re-
search for awarding fellowships to
1,800 scientists during the current
year.

In the Fifth Plan, programimes of
scientific surveys and National Re-
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search Development Corporation under
the Departments of Science & Tech-
nology, Space & Atomic Energy (Re-
search & Development) and Council
of Scientific anq Industrial Research
have been oriented towards creating
job opportunities and maintaining the
trend of employment to the scientists.

Phonegram Service in Delhi

2461. PROF. S. L. SAKSENA: Wil
the Minister of COMMUNICATIONS
be pleased to state whether in spite to
repeated complaints to him, the phono-
gram service in the capital is wmost
inefficient and no phonogram can be
booked without at least an hour of
waiting even during day time and no
phonogram man lifts the receiver at
night time?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
The phonograms are clear-
ed right roung the clock. Normally
1he phonogram message ig taken down
as soon as the party rings up and his
telephone number is verified. When-
ever, due to marriages or other rea-
sons the flow of traffic is heavy, the
caller's number is noted and he is rung
up subsequently according to his turn.
Even so, every effort is being continu-
ously made to improve the service.

Setting up of Cement Plant at Rajban,
Himachal Pradesh

2462. SHRI RAM BHAGAT PAS.
WAN:
SHRI M. RAM GOPAL RED-
DY:

Wil' the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseq to state;

(a) whether Government have de-
cided to locate a cement Plant at Raj-
ban in Himachal Pradesh; and

(b) if so, the total expenditure on
plant?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b)-.
Yes Sir; the Cement Corporation of
India is setting up a cement plant with
a capacity of 2 lakh tonnes per annum
at Rajbap (Paonta) Himachal Pradesh
at an estimated cost of Rs. 1178 lakhs.

Recasting of Plan priorities

2465. SHRI M. S. SIVASWAMY:
Will the Minister of PLANNING be
pleased to state:

(a) whether recently Jan Sangh had
demanded recasting of Plan priorities
in the Fifth Plan;

(b) if so, the main features thereof:
and *i

(e¢) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). The Planning Commission had
consultations with representatives,
of political parties, Members of Par-
liament, technical experts, specialists,
etc. Ip the discussions with the Jana
Sangh Party, the representatives of the
party made a mumber of suggestions
mainly on the following lines:—

1. The reduction ip consumption
of the highest 30 per cent of
the population and the in-
crease ip consumption of the
lowest 30 per cent of the peo-
ple envisaged in the Approach
Paper hag not been spelt out
in detail.

2. The concept of net zero aid to
be achieved by the end of the
Fifth Plan is not correct.

3. The rate of growth of 5.5 per
cent per annum assumed is on
the lower side.

4. The rate of domestic savings is
low.
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5. The employment target of pro-
viding 5 lakhs jobs per year
is insufficient.

6. The scope for improving labour
productivity has not been ade-
quately taken into considera-
tion.

The issues have been taken into con-
sideration while preparing the Draft
Fifth Plan. Besides some of the issues
were clarified at the meeting itself,

Employment to Educated among Sche-
duleq Castes and Scheduled Tribes

2464. SHRI M. S. SIVASWAMY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some of the States in
the country have chalked out plans for
providing employment to the educat-
ed candidateg of the Scheduled Castes
and Scheduled Tribes; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

(SHRI F. H. MOHSIN): (a) and
(b). Under the Half-a-Million
Jobs Programme, the State Gov-

ernments have been directed by the
Centre to give due representation to
the Scheduleq Castes and Scheduled
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Tribeg in the employment programmes.
Some of the States have also taken
up special employment schemes for
the educated Scheduled Castes and
Scheduleq Tribes.

A number of States have taken up
programmes for training educated
Scheduleg Castes and Scheduled Tribes
in professions like typing, stenograpay
etc.

Price of Raw Silk in Mysore

2465. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Silk Board
had announced on the 9th October.
1973 the floor and ceiling prices for
raw silk in Mysore;

(b) if so, the date from which the
prices will come into effect in the
State; and

(c) the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (c), The Central
Silk Boarq announced on the 9th Or-
tober, 1973, the Floor and Ceilin::
prices for popular qualities of raw silk
produced in Mysore State as under:—

Ceiling
price

Floor
price]

1. Government Filature Raw Silk 20/22 Denier (Cauvery Chop) .
2. Cotrage Basin Raw Silk Medium—Kolar 18/2z Denicr.

3. Charkbs Raw Silk Medium=—Chamarajanagar

(Rs. per K.G.)

245 28
200 23c
165 190

-_'me prices came into effect from the 9th October, 1973
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Dispute between N.D.M.C. and DMC
over payment of Electricity Tax
Arrears

2466. SHRI SAT PAL KAPUR:
Will the Minisier of HOME AFFAIRS
ke pleased to state:

(a) whether there is a dispute bet-
ween the New Delhi Municipal Com-
:rittee and Delhi Municipal Corpora-
tion about payment of electricity tax
orrears by the former to the later; and

(b)Y whether the Centre would in-
tervene between the New Delhi Mu-
~iripal Commititee and Delhi Mu-
nicipal Corporation to solve the dis-

—uie as laid down in the Corpurativn
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN) (a) and (b.
There is a long outstanding dispule
retween the NDMC and the MCD
~hout the payment of electricity 11z
arrears by the NDMC. The MCD and
the NDMC had obtained legal advice
cgparately. The advice tendered i-
Tered, The Lt. Governor to whnm
rowers of the Central ‘Government
have heen delegated, has advised the
Fresident, NDMC to make payment of
the electricity tax to the MCD in
instalments to clear the arrears,

Grade Chemical Pulp from Groundnut

Shells
2467. SHRI SAT PAL KAPUR:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state.

(a) whether Government are aware
cf the researches of an Indian Tech-
nologist in West Germany evolving
a process to develop a top grade che-
mical pulp from groundnut shells; and

(b) whether Government would
further examine this innovatory pro-
cess as a way of solving the news-
rrint nrahlem in the countrv?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI PRANAB KUMAR
MUKHERJTEE); (a) No, Sim

(b) Does not arise

Extension of Microwave Net
Work

2468 SHRI PRABHUDAS PATEL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the plans for exten-
sion of the microwave net-work as an
alternative telecommunication link to
the co-axial system which often goes
away will be curtailed;

(b) if so, the reasons for the same;

(c) whether the Ministry is making
efforts with the Planning Commission
to get the requisite allocations for
pushing through the schemes of mi-
crowave; and

(d) if so, with what results?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHR RAJ BAHA-
DUR): (a) No. Sir.

(h) Question does not arise.

(¢) ad (d). Yes Sir. Suitable pri-
vision has been made in the Fifth
Five Year Plan for Telecommunica-
tions for the expansion of microwave
system which is awaiting approval of
Planning Commission,

Economic

Development of North

Eastern Region

2470, SHRI PRABHUDAS PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a high-level meeting
presided over by the Prime Minister
was held on the 13th September, 1973
to discuss measures to step up the
economic development of the North-
Eastern Region to enable it to catch
up with the rest of the country;
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(b) if so, the subjects discussed
therein; and

(c) the decisions taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! F. H. MOHSIN):(a) and (b):
The Chairman and members of the
North Eastern Council met the Prime
Minister on the 13th Sepiember, 1973
and presented a Memorandum emphas-
ising the need for development of rail-
ways in the N.E. Region with a view
to economic development of the
region The Home Minister, the
Finante Minister, the Minister of
Planning. the Railway Minister were
-among others, present in that meeting,

(¢) It was decided thal o detailed
and complete survey of the railway
ond communication needs of the re-
gion should be conducted in the
north east region under the aegis «f
the North Eastern Council with a
ieam of technical officers {rom the
Ministry of Railways.

Shifting of Capital of Arunachal

Pradesh
2471. SHRI BISWANARAYAN
SHASTRI: Will the Minister of

HOME AFFAIRS be pleased to state:

f{a) when the Capital of Arunachal
will be shifted from Shillong 1o it3
new site inside the State: ang

(b) the progress of work so far
achieved in construction of the Capi-
tal of Arunachal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
Cupital of Arunachal Pradesh is
likely 1n be shifted from Shillong
lo itanagar in two phases. In phase
I bulk of the Secretariat is proposed
lo be shifted to a temporary site in
oroximity of the permanent site ar2a
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by the niddle of 1974. Phase II cnvi
sages construclion of the permanent
Capital The whole project is likely
to be completed within about 5 years,

tb) Tme swork in the temporaiy
capital area is in full swing. App-
roach roud linking the temporary

capital with the North Trunk Road

is nearing completion and internz!
roads e urder costruction, Civie
facilities like water and electr::

supply are being taken up simulta-
neously and about 500 quarters wit:
Hill type specifications are expected
top be ready by the middle of 1974,
Detailx! survey on the permanent sif-
hag been taken in hand with a view
to finaliss the plang for the perma-
nent capital.

Developinent of Andaman and Nic:

bar Islands
247.. SBHRI 5. A. MURUGANA.:
THAN - Wil] the Minister of FIOAIT

AFFAIRS be pleased to state:

(a) whether Government would
make special studies on the develop-
ment of the Andaman und Nicobar
Islands; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR: F H. MOHSIN}: (a) No sl
proposal is under consideration of
Gover»ment but development of {he
Islands 1s ¥ent under constant review

(b) Does not arise.

Who's Who of Freedom Fighters by
Delhi Administration

2473. SHRI S, A. MURUGANAN-
THAM Will the Minister of HOMF
AFFATIRS V¢ pleasad to stafe:

(a) whether the “Freedom fighters
Who's Who" the prestigeous publica-
tion of Delhi Administration was to
be released on the 15th August 1975:
and
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(b) jf so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The voicire cn Who's Who cf I eihi
Freedom Fighters' is in the press and
is likely to be published shortly.

w57 3fg Wi N@Ad § w7
faest a7

2475. Y AMATAT Y1 T2 ¢
i !‘lfo e %E\ﬂ':

T g WA 97 FTATT A T FA
=7 :

(%) Fur wrfwg-791 7 G700 3fg
FI7 AT-ATHET & faia & 5 719 6
FTET, 1973 F1 fGeAT 4% a7 Agam
fwar 4r;

(&) afz &f, @1 37 TdlfAF a=i
ST w7y ®USAT & Aty Fur § i
Er S A e

(7) z= aT § AT F At
zif g€ & mar w4 warfag sufemi
FTFTT 7 fwaar qurasr fzar & gy
zer; W

(v) ;v 77 feafa v =mAT
F7 & foro gowre F W e farg
A fear ar g ufz g, a1 g7 4w

5 frad safaagt w1 frewan? faar wan
59
"3_ .

T warEa ¥ Ig-Har (A n:cso
mgo WiglaT): (F) o7 (&). f
quTEA F NI AT ¥ ’FE[HTT
momTgedleq oo, HroHTEeZToTo,
TodloT oo, THe UHe ‘fl‘a.
% Rl WY, HHIAIWA
waaT¥ A, wfast wredg waT famfor

vuz7 9 A wfaw W e
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1 faan FHI Feqr wwg faeet
¥ % FfwT 797 0¥z wredig Fwg-
free o, wridta seqfaer wreramT,
WongoTronTEe, WqFd  HYfwee=
I AT WA q F AT Y AT W
faur =1

(W) s fw w78 w1 qf =@ g%,

40 gfas Faf7aT ahq 41 safr aEw

§T 9 | w3l & o A7 avgm,
v fnw 37 A uw 2w @ s
IR Ga7a A frar M7 Fw G
aar fast geifa 77 qfF gzaTE | FET
% 7% & WATCAT AT Y qAEET 39
F1T qraeg 2, femelt garaa & gaar
& AATATE |

(o) wafs wr7g aar fqaq &
weada w13 fromardy 7df &1 ag o,
gvg afar #fzar£7 "1 144 F
wrqia (AT &7 godaT FIH 97
266 sufFdi 1 fgzraa & fagr mr
a1 | AITAT v Hfgar Fr g1O 324/
34 F weaaa ot q9 safa froear
fox T )

T ¥ FRT Jyweo w1 Fadfor

2476. st WATAT TH Taw :
=t wo wivererd Taw

F4T qaT WA A2 FATT FT OFA

w0 fF

(%) #ar 3w H ZHIEH FAwFwT
*Y Wi aga a7 7§ § @90 dw CECiLice
¥ JORYT aGT TW T
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(@) @z gr, @1 &7 #wia &
gaRT § ZATRT & I4H701 AT famio
fegaT 93T F; MW

(n) z5 &di 31 T FAF (77
qGHEIT T #0045 g7

AT qqr qaET MT A1 fAmAA
wat (ot W oagme ) (F)
W1 ET |

(@) =17 (7). =vdr grsar 71
gmifeq 77 [Iw Fr gA F AW K 2AT-
B T (F41) F fmir o«
20 Sfasd F= AT | SAERT TIHTOT
# fagtor ¥ o $fexq Zdwm £3-
g 3 o 7% gfaz 34 7 =avfer 71
wE § 1 TFAT FI5AT F AT T IH
afqz 1 zrza awar o 3fz &
W@ § ArfE 27 a9 5 =" ZART I9-
FIq1 F1 AT Z1 "H ) GOFLT ATHAT
¥ EAIHRT 790 F fT mE AT
G AT OETTAT T AT TEATE

MIoTHoTgodlo fyftan, war &
wHarfogi & faq fa aa aten

2477. it §rae wd w51 AN
wat ag aary w1 Pr 4 7

(%) #am a7 UHo THo Hre f2-
A ar & s # faanfrg oien
a¥ 1970 Hgf 41, WA

(=) =fz &, at =W "ww
FIRAt #1949 7% qinaw F o
F WS SfT & FAT FTCOT§ 7

HT Jq7 94T sy Are fewry
Wt (st 7w agye). (F) rer
() 7z oF wfaant qd=rd
et sg fefrsmare wér o §1
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foa fegne & fod Tomg amrgr ¥
g 3w fegiua ¥ ofarneq Iedzar i
AR U R B A T AR E o PR T
& WA BiAg PHRA A
gae (st w ol @aur ur &%t
g FalF 5 ZTALAT § 9% AT wE-
AT IFHTAT IIA 7 Ff | IR

FIT 341 i3 5 F w7 sRamTa
Freg THEEAR F1 W (et
§ @3 AT 9% &1 74T IIAT |

Qutflow ol Foreign Exchange dne 1o
Production of Tooth Paste

2478, SHRI P, R. SHENOY: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total annual outflow of
foreign exchange over the production
of tooth-paste in India:

(b) the firins with foreign capital
producing tooth-paste in India and
the share of foreign capital in each
firm;

(c) the rate of dividend declared
by these firms during the last three
years; and

(d) whether any of these firms
have exceeded the licensed capacity
and if so action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The total outflow
of foreign ex-hange for imported raw
material for the production of tooth-
paste in the Organised Sector for the
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past three yearg is given below:—- - -
L Value (Rs. in lakh) 1 2
Year . o
1970 . . . . 40+ 66 2. M/s. Colgate Palmolive CTndla)
Pvt. Lid.,, Bombay - 100%
[9?] . . .. - 53.72
3. M/s. Beecham (India) Pu
1972 * ' L ¢ 62'00 Ltd., Bombay - . 100%,
(b) Information in regard to the % R’iﬁgﬂ“ B‘;‘,’,,‘m e Ef 45%
firms borne on the list of D.G.T.D\. is )
given below:— s. M. EIBA of India Ltd.,
— S—— e Bombay - 65°%,
Name of Firm o of Foreign
Capital 6. Mys. Duphar Interfran Ltd.,
— Bombay 50%
1 2
1. M/s. Hmdusmn Lexer er 3
Bombay - 85% (c) Inforfation in respect of five

such firms is given below: —

1970 1971 1972
T {In percentage) .
1. M/s. Hindustan Lever Ltd., Bombay . . 8 8 9
2. M/s. Colgate Palmolive (In-ia) Pvt. Ltd., Bombay 5333°33 Nil. 466666
3. M/s. Beecham (India) Pvt. Ltd., Bombay . 130 145 123
4. M/s. Geoffery Manners & Co. Ltd., Bombay 22} 25 27%
5. M/’s. CIBA of In:lia Ltd., Bombay 73 7% 10
Information in respect of M/s. (b) whether the Company is
Duphar Interfran L.td is not readily producing tyres far in excess of the
available. licensed capacity without rendering
proper account of the same; and
(d) Three firms have exceeded

their licensed Registered capacity for
the manufacture of Tooth-paste, The
entire issue regarding foreign com-
panies is under examination.

Production of Tyres in excesg of
Licensed Capacity in Firestone Tyre
ang Rubber Co. of India

2479. SHRI P. R. SHENOY: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the installed capacity and the
licensed capacity of the Firestone Tyre
and Rubber Company of India;

(c) whether  any unauthorised
machinery has been installed by the
company and if so, the facts of this
machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The present licen-
sed installed capacity of M/s. Fire-
stone Tyre and Rubber Company of
India is of the order or 11 lakhs Nos.
each for automobile tyres and tubes
per annum,
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(b) The production of the Company
has been within the above licensed
capacity.

(c) Government have
information,

no such

Subsidy for setting up of Industries
in Backward Areas

2480. SHRI P. R. SHENOY: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total amount of subsidy
given by the Government of India so

far to the industries established in the
backward regions of the country; and

(b) the beneficiaries of this subsidy

and the amount received by each one
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN

ANSARI): (a) and (b). A Statement
is attached,

Statement

Total Amount of 10% / 157, Central Outright Grant or Subsidy granted upto 31st

Dctober, 1973 and the Beneficiaries of

the Amount received.

Amount of Subsidy Beneficiarics

S. No. State/Union Territorics

Amount  Amount
Sanctioned Disbursed
B 2 3 4
1. Andhra Pradesh . 4,60,663
2. Assam .
3. Bihar 1,00,000
4. Goa, Daman & Diu 4,4%,440 o
5. Gujarat . . 14,809,627 1,63.835
6. Kerala . 10,19,928 .
7. Maeharashtra - 1,26,12,670 29,97,918
8. Madhya Pradesh 10,20,963
9. Manipur 23,069 18,397
10. Meghalaya 21,942 ..
1I. Mysore . 10,25,230 10,25,230
12. Nagaland 1,34,000
13. Orissa 4,00,000
14. Pondicherry . 98,057 5,098
15. Punjab . 59,643 58,943
16. Raiasthan 2,24,529  1,33,017
17. Tamil Nadu , . 29,94,440  4,57,163

—— e —
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1 2 3 4
18. Uttar Pradesh. . 3,74,796
19. West Bengal . 12,282
20. Andaman & Nicobar Islands.
21. Dadra & Nagar Haveli.
22, Tripura. 26,2?5

TotaL

. 2,25,46,854 48,62,601

Enquiry into the Affairs of Hind
Cycles

2481. SHRI C. K. CHANDRAPPAN:
SHRI B. S. BHAURA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECIINOLOGY be pleased o
state:

(a) whether Government have set
up a Committee to investigate into
the affairs of the Birla-managed Hind
Cycles Ltd,;

(b) if so, the matters referred to
the Committee;

(c) whether the Committee have
submitted their report; and

(d) if so, the main features of the
report and the decision of Government

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT ‘SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Yes,
Sir. Government had appointed sepa-
rate Inwcstigation Committees under
section 15 of the Industries (Develn-
ment and Regulation) Act, 1951 to
make a full and complete investigation
into tue affairs of the Bombay and
Ghaziabad units of Messrs. Hind
€ycles Iimited Bombay,

(¢) and (d). The Committees have
submitted their reports on the 18th
November, 1973. They have stated
that with proper restructuring of the

capital base, fuller utilisation of
installed capacity, improvement ot
production technique and material

control, and dynamic sales policy, it
should be possible to run both the
units with economic viability, They
have added that the present manage-
ment has proved itself to be totally
inefTetive 1o carry out the task ol
reconstruction, and that Government
should take over ®both the units.
Comments of the various concerned
authorities have been invited, and a
decision in the matter will be taken
after receipt of the same.

Enquiry against Secretary of Coir
Board

2482. SHRI C. K. CHANDRAFPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Bureau of
Investigations enquiry against the
Secretary of the Coir Board has been
completed;

(b) if not, what steps Governmernt
had taken against the accused; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) and (c). The inquiry report
received from the Central Bureau of
Investigation is under examination.
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News Item captioned “Revolt of Priests
and Nuns against Church in Kerala”

2483. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
ke pleased to state:

(a) whether attention of Govern-
ment has been drawn to the article
which appeared ip the ‘Blitz’ dated the
28th April, 1973 with the title “Revolt
cf Priests and Nuns against Church in
Kerala";

(b) whether Government have made
any investigation abouy the flow of
foreign money and other kinds of
foreign exchange rackets mentioned in
that article; and

(¢} if so, what are the findings

thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) and (c), Facts are being ascer-
tained.

Grant of Pension to Freedom Fighters
of ‘MoPlah’ Rebelion

2484. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 466 on 25th
July, 1973 regarding the grant of
pension Lo freedom fighters of ‘Moplah’
rebellion and state:

(a) which are the documents,
writings or authors the Government
have consulted and which are the in-
cidentg referreq to by the Government
to arrive at its conclusiong about the
Moplah rebellion that it was not part
of the freedom struggle;

(b) whether Government have
gought the opinion of the Kerala Gov-
ermment on this matter; and

(c) if so, what was their opinion
ang if not, the reasons for not seeking
the opinion of the State Government
in such an important matter?

114

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F, H. MOHSIN): (a) The
decision was taken after considering
the reports of the Provincial Govern-
ment available in the old files obtained
from National Archives of India, state-
ments, resolutions, etc. passed by
political bodies, speeches made by
National leaders and the views ex-
pressed by historiang like Shri R. C.
Majumdar about their rebellion.

(b) Yes, Sir.

(c) The persons who took part in
the Moplah rebellion have been treat-
ed as freedom fighters by the Kerala
Government.

Improving Telephone Facilities in
North Wynad

2485. SHRI C. K. CHANDRAFPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have re-
ceived varioug representations regard-
ing the need to improve the Telephone
facilities in North Wynad and to pro-
vide a direct trunk connection from
Mannanthody to Tellichury and Can-
nanore;

(b) if so, the factg thereof; and
(c) the decision taken thereon?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). We have received a re-
quest from the Hon. Member himself
for opening a telephone exchange at
Tharuvanna.

(c) A long-distance public call office
fiag been opened at Tharuvanna. As
regards a direct trunk circuit from
Mannathody to Tellichury and Canna-
nore, it may be mentioned that
Mannanthody exchange is connecteqd to
Kalpetta. It is not feasible to connect
Mannanthody to Tellichery and Can-
nanore, However, there ig a proposal
to instal an B-channel carrier system
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petween Kalpetta Kozhikode,
Thereafter a direct circuit from Kal-
petta to Tellichery can be provided.

and

Suspensions, Transfer of Policemen
and Police Officers in Delhi

2486. SHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Policemen and
‘Police Officers suspendeq or transfer-

It

red during the year 1973 upto 3lst
October, 1973 in Delhi for misbeha-
viour and unruly conduct; and

(b) whether their cases have been
finalised and, if not, the «tages at
which they are at present and when a
final decision is likely 1o be taken wn
their cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)

Inspector Sub-Ins-  Assistant Heal Constable  Total
rector Sub-Ins-  Constahle
pector
Suspended . 1 5 1 4 3 14
Transferred. 2 3 5
(b) Proceedings against 10 have in the Telecommunication Research

been finalised. Departmental proceed-
ings against 9 are in progress. At this
stage it will not be possible to indicate
by when these 9 departmental pro-
ceedings will be completed.

Electronic Phope Exchange in
New Delhi

2487. SHRI VIKRAM MAHAJAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether an Electronic Phone
Exchange has recently been opened in
the Telecommunication Research Cen-
tre, New Delhi; and

(b) if so, the salient featureg there-
of?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CIVIL
AVIATIONS (SHRI RAJ BAHADUR):
(a) Yes. A small experimenta) Elec
tronic Telephone Exchange was put
into operation on 2nd November, 1973

Centre, New Delhi, to conduct a sericvs
of tests and laboratory experiments
over the next few months,

(b) This experimental electronic
telephone exchange employs the tech-
nology of “Stored Program Contro!
(SPC)Y" in telephone switching i.e.
calls in this exchange are put through
by a specially designed computer. The
results of this laboratory trials will be
used in the design of a larger ex-
change for commercial trials scheduled
for by the end of 1976.

Electronic exchanges of this type are
expecteg to give considerable advan-
{ages ip quicker manufacture and
installations, reduced maintenance and
accommodation requirements. They
also provide great flexibility, compared
to the conventional electromechanical
exchanges used in the country, in
modifying as well as in provision of
new services to both subscribers and
administration. The electronic ex-
change of this type are at present
relatively costlier than electromechani-
cal systems, but are expected to be
competitive in the course of the next
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few years with the falling prices of
clectronic components.

Agreement for Purchase Goods of
Companies in India by Indian Oxygen
Limited

2488. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TFCHNOLOGY be pleased to state:

(a) whether the Monopolies Com-
misgion in the United Kingdom has
charged the principals of the Indian
Oxygen Limited in UK. the British
Oxygen Company for ostenstvely con-

ecaling the ownership of three com-
ponies in UK,
(b} whether the Indian Oxygen

Limited fhad concluded varioug agree-
ments with some Companies in India
purchasing their products in the trade
and utilise the same in their own in-
interest: and

(¢) if so, the facis of such transac-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR PRANAB KUMAR
MUKHERJEE): (a) Government have
no information.

(b) and (c). No such cases have
come to the notice of the Govern-
ment.

Hindi speaking Population

2489. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether as per Census of 1971,
the Hindi-speaking population has
decreased in the country and general
population in the country has increas-
ed;

(b) whether the languages which
have not been provided in the Consti-
tution of India, have been indicated a®
the languages of the population del-
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berately, to decrease the number of
Hindi speaking population; and

(c) if so, the persoms responsible for
this gross conspiracy and anti-Hindi
attitude and the action being taken
agninst the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF IHOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The langu-
age figures of the 197! Census are y2t
to be finalised. Figures 5o far released
are provisional and baseq op the samc
classification as of the 1961 Census, and
these figures show that the Hindi-
speaking population hag not decreased.

(b) No, Sir.

(¢) Does not arise.

Telephone Connections during Fifth

Plan
2490. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-

MUNICATIONS be pleased to state:

(a) whether the attention of the
Government has been drawp towards
a recent news-item appearing in the
Indian Express that by the end of
Fifth Plan there will be a long wai'-
ing list of 3.64 lakhs new connections:
and

(b) if so, the steps being taken by
Government to provide telephone con-
nections to the maximum persons by
the end of Fifth Plan?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes Sir. The waiting list by the
end of Fourth Plan (and not by the
end of Fifth Plan) is expected to be
3.64 lakhs.

(b) About 7 lakh new telephone con-
nections are proposed to be given in
the 5th Plan period. The waiting list
is expected to be reduced to 2.65 lakhs
by the eng of the Fifth Plan (even
after meeting the new demand that.
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would arise during the course of the
Plan period.)

Sources through which the Directorate
of Enforcement gscertains Violation
-of Foreign Exchange Regulations Act

2491. DR. LAXMINARAIN PAN-
DEYA: Will the PRIME MINISTER
be pleaseq to refer to the reply given
to Unstarred Question No. 1430 on 1st
August, 1973 regarding violation of
Foreign Exchange Regulations by
Messrs Kores India, Limited, and
state:

(a) the sources through which the
Directorate of Enforcement ascertains
any violation of Foreign Exchange Re-
gulations Act;

(b) whether the firms themselves
bring it to the notice of the Govern-
ment;

(¢} whether the Government have
ne +machinery to see that the cost of
the goods exported should come to
the country in foreign exchange or
whatever the agreement; and

(d) if therc is any machinery what
is their report about M]|s, Kores India,
Limited and where the money in
foreign exchange is going or being
deposited?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR] RAM NIWAS MIRDHA):
(a) and (b). The Directorate of En-
forcement has various sourceg for
gathering information and collecting
intelligence, which it would not be in
the public interest to disclose, .

(c) Under the F.ER. Act, 1947, the
primary responsibility for ensuring
that the full export value of the goods
exported from India ig repatriated, in
the prescribed manner, within the
prescribed period ig that of the Re-
:serve Bamk; and the Reserve

NOVEMBER 28, 1973

Written Answers 1:

keeps a walch through the authorised
dealers, over the repatriation of the
export-proceeds with reference to the
GR I forms submitted by the expw-
ters at the time of export.

(d) According to the information
furnished by the Reserve Bank, Mg3
Kores India Ltd. as per their Banker’s
return to the R.B.I. for the period end-
ing 30th June, 1973, had an export-
outstanding of over Rs. 5 lakhs, with
respect to which the matter is being
pursued by the Reserve Bank.

Sick Industrial Units in West Bengal

2492. SHRI D. K. PANDA:
SHRI S. M. BANERJEE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a special group had
gone o see the alfairs of the sick in-
dustrial units in West Bengal;

(b) if so, the findings of the group;
and

(¢) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
MUKHERJEE): (a) to (¢). A special
group was set up to go into the pro-
blems affecting sick engineering units
including those in West Bengal. The
Special Group has submitted its Re-
port, in which they have analysed the
basic causes underlying sickness, the
effect thereof and suggested certain

remedial measures. The Report is

Bank uynder examination.
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TelePhone Connections at Indore in
Nurpur Tehsil (Himachal Pradesh)

2493. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
sate;

‘(a) whether 16 applications were
submitted for Telephone connection at
Indore in Nurpur Tehsil of Kangra
District (Himachal-Pradesh) so as to
enable the Department to set up a
Telephone Exchange at this place,

(b) if so, the date|dates on which
these applications were received by
the S.D.0. Pathankot;

Ex-

(¢) whether the Telephone
this

change has been ganctioned at
place since then; and

(d) if not, the reasons for delay and
the likely date by which the exchange
will be set up?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes Sir.

(b)y 19th Feb., 1973

(e) Not yet.

(d) Project estimate for installation
of 25-lines small automatic exchange
at Indore is being examined by
P.M.G., Ambala ang an exchange will
be sanctioned if found technically and
financially feasible. If approved it is
expected to be commissioned only in
1974-75 due to earlier commitments
and general shortage of materials.

Exploration of Space

2494. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
SPACE be pleased to state the brief
outlines of the steps taken, if any, by
the Indian Scientists to explore space
during the last three years?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): The programmes of acti-
vity in the field of peaceful uses of
space during the current decade are
contained in the publication entitled
“Atomic Energy and Space Research-
A profile for the decade 1970—80",
copies of which are available in the
Parliament Library. The progress
achieved in the various programmes
in the last three years is set out in
the Annual Reports of the Depart-
ment of Atomic Energy for 1970-71
and 1971-72 anq in the Annual Re-
port of the Department of Space for
1972-73, copies of which are also
available in the Parliament Library.

Central Assistance for Providing
Employment in Madhya Pradesh

2495. SHRI RANABAHADUR
SINGH: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Central Government
have offered an assistance of Rs, 5.30
crores to Madhya Pradesh to give em-~
ployment to 30,000 persons in differ=
ent projects to be launched with this
allotment; &

(b) whether any Central Team on
its visit in May had reached the con=
clusion regarding plenty of scope to
provide jobs; and

(c) if so, the reaction of State of
Madhya Pradesh in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA). (a) and
(b). Yes, Sir, A sum of Rs. 5.30 crores
was tentatively allocated.

(¢) In the light of the discussions
the Central Team had with the State
Officialg in May, 1973, the State Gov-
ernment formulated and  submifted
various schemes under Half-a-Million
Jobs Programme. Schemes conform-
ing to the guidelines and amounting
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to Rs. 2.13 crores aimed at securing
gainful employment for 21,636 educat-
ed unemployed which have since
been approved by the Planning Com-
mission. A few more schemes have
been received and are under exami-
naticn.

Pricing Policy for Core Sector
Industrieg

2496. SHRI D. P. JADEJA:
SHRI ARVIND M, PATEL:

Will the Minister

of PLANNING
be pleased to state:

(a) whether the question of a new
Pricing policy for Core Sector indus-
trics has been  discussed by the
Planning Commission; and

k) if so, the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). The price policy in the context
of the Fifth Five Plan has been con-
cidered in the Planning Commission

and will be set out in the Draft Fifth
Plan document.

Closing Down of P&T Offices

2497. PROF. MADHU DANDA-
VATE: Will the Minister of COM-
MUNICATIONS be pleased to state:

ta) whether inspite of assurance on
the floor of the Lok Sabha not to
close down any Post and Telegraph
offices for their failure to receive the
minimum revenue prescribed, some
of the post offices are being closed
down; and

(k) if so, the reasons thereof?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). To commemorate the Sil-
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ver Jubilee of Independence it was de-
cided nol to close down any experi-
mental post office opened in genaral
interest, even if the loss incurred ex-

ceeded the preseribed limits  during
the 25th year of Independence (l4th
August, 1972 to 15th August, 1973).

The concession did not cover post
officcs opened (under Limited Inter-
est) at the request of individuals and
undertakings on an assurance of pay-
ment of the full cost of Post Office
as non-returnable contrbution. A few
such limited interest post offices for
which t{he required contribution was
not credited by the parties had to be
closed. G A

Candidates from States Selected in
LA.S, LPS. and IFS,

2498. SHRI MUKHTIAR SINGH
MALIK: Will the PRIME MINISTER
be pleased to gtate:

(a) the State-wise, number of
LAS, IPS. and LF.S.; candidates
sclected during the last three years;

(h) whether the writlen tests and
interviews for these services were
conducted in English only; and

(¢) if so, the reasons for not con-
ducting these tests in Hindi or other
languages?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Three statements giv-
ing the information are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5834,/73].

(b) No, Sir, Candidates appearing
in the Combined Competitive Exami-
nation on the results of which re-
cruitment to the Indian Administra-
tive Service and the Indian Police
Service is made, were given an op-
tion, with effect from the examina-
tion held in 1969, to answer two
papers on compulsory subjects, name-
ly, “BEssay” and “General I_(.now-
ledge”, in any of the language men-
tioned in the Eighth Schedule to
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the Constitution besides English. The
optional papers on the regional lan-
guages including Hindi can be ans-
wered in the respective language.
Other optional papers in the Com-
bined Competitive Examination are
permiited to be answered in English

only. As regards the Indian Forest
Service Examination, Written Tests
are being conducted at present in

English only, However, the question
of allowing the candidates to answer
compulsory papers in ‘General Know-
ledge’ and part of ‘General English’
relating to 'Essay’ in any of the lan-
guages mentioned in the Light Sche-
dule to the Constitution, is under
consideration of the Government, in
consultation with the Union Public
Service Commission. The interviews
in the Combined Competitive Exami-
nation and also in the Indian Forest
Service Examination are conducted
in English alone.

(c) The guestion regarding the ex-
tension of the use of the languages
mentioned in the Eighth Schedule
to the constitution for answering the
other optional papers of the Combin-
ed Competitive Examination and the
Indian Forest Service Examination is
under consideration of the Govern-
ment.

Having regard to the need for the
maintenance of wuniformity c¢f stand-
ards in the evaluation of the per-
formance of candidates at the inter-
views and tp the non-availability of
persons of appropriate eminence and
status knowing all the Indian langu-
ages for appointment as members of
the interview boards and to all other
relevant considerations, it has not
been possible to permit the use of
Hindl and other languages mention-
ed in the Eighth Schedule to the
Constitution as optional media for
the purpose of interview.

Memorandam submitted by Repre-

sentafives of Masdoor Sudhar Sabha
2400. SHRI B. 8. BHAURA: Will

the Minister of HOME AFFAIRS be

pleaseq to state:

2393 LS —5
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(a) whether he received a memo-
randum on the 2nd September, 1973
in Chandigarh from representatives
of Mazdoor Sudhar Sabha,;

memoran-
corrupt
offi-

(b) if so whether the
dum contained changes of
practices indulged in by some
cers etc.; and

(c) if so, whether the Ministry has
got the memo examined and whether
any action is being taken?

THE DEPUTY MINISTER IN HE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (b).
A memorandum dated the 2nd Sep-
tember, 1973 was received from the
ex-Chairman, Mazdoor Sudhar Sabha,
Labour Colony, Sector 286, Chandi-
garh. The memorandum was critical
about the working of the Govern-
ment departments and alleged cor-
ruption but did not contain any spe-
cific instance of corruption. As such
it was not possible to take further

action.

Remittances made by Indian Oxygem
Limited

2500. SHRI B. S. BHAURA: Wwill
the ' Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the remittances abroad of the
Indian Oxygen Limited by way of
dividends and technical know-how,

during 1971 and 1972;

(b) whether the repatriation on
account of technical know-how of
Indian Oxygen Limited during the

period 1968 to 1870 was increased
out of proportion; and
(c) it so, the steps Government

have taken in this regard to check
such repatrition abroad.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. (SHRI PRANAR KUMAR
MUKHERJEE):-.
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{a) (Figures in 'ooo omitted)
Year Dividend Technical
know-how
1971 . . 32,26 )
1972 32,26 4:9*
(b) An amount of 14,34 564 was

remtited in 1972 on account of
search fees as per

Re-
details given be-

low:—

Period Amount
I-10-1965 10 30-9-1966 £26,320
1-10-1966 10 30-9=1967 £24,758
I-10-1967 10 30-9-1968 £28,120

£79,798
Rs. 14,34,564

(c) Some of the measures taken by
the Government to lessen the remit-

tances of such companies are as
under:—

(i) Under Section 18A of the
Foreign Exchange Regulation
Act, 1947, which came into
force on 1st April 1965, fore-
ign branches and foreign ma-
jority companies are prohi-
biled from acting as techni-
cal and management advisers
or as agents in the trading
or commercial fields except

1 with the genera] or special
permission of the Central
Government or the Reserve
Bank of India.

(ii) The industria] licensing po-
licy has been tightened in
the case of foreign majority
companies, so that further
expansions will be restricted
1o those lines which are con-
sidered essential for the eco-

nomic ang Industrial deve-
lopment of the country. Such
expansions  are  generally

allowed on the condition that
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the companies will issue ad-
ditional equity to Indian na-
tionals so as to dilute the
foreign shareholdings.
(iii) Period of royalty agreements
is mow of shorter duration
and the rate of royalty allow-
ed is also lower.
The new Foreign
Regulation Act, 1973 has re-
cently been enacted ang in
terms of that Act, branches
of foreign companies as well
as Indian companies having
more than 40 per cent fore-
ign shareholding will have
to seek the Reserve Bank of
India's approval for carrying
on their existing business ac-
tivities.

(iv) Exchunge

Additional areas in AP. for Subsidy

2501. SHRI P. NARASIMHA RED-
DY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
fo refer to the reply given to Un-
Starred Question No. 1351 on the
22nd November, 1972 regarding the
benefit of 10 per cent subsidy to
Rayalaseema in AP, and state whe-
ther Government propose to include
whole of Chittoor District in Andhra
Pradesh for eligibility in thig regard
in view of its peculiarly difficult eco-
nomic conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): The proposal is still
under consideration.

Licence to open am Electronlc Mann-
facturing Unit at Chittoor (AP.)

2502. SHRI P. NARASIMHA
REDDY: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) Whether a 'ﬂgﬁer of ‘Infent or
Licence has been |.Ssued te the An-
dhra Pradesh Industrial Development

1-The amount represents Research fees for the year ended 30th Semember
}19%9 in terms of Joint Research Agreement with M/s. British Oxygen

for a period

ited,
of 10 years with eﬂect trorn 1st October, 1959. ’I'his

agreement was terminated on 30th September, 1
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Jorporation to  establish an Eleciro-
ic Manufacturing Unit at Chittoor
n Andhra Pradesh;

5

(b) the manufacturing programme;

(c) the progress in implementing
his project; and

(d) the steps proposed to be faken
to expedite ang assist this project?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The Andhra
Pradesh Industrial Development Cor-
poration, Hyderabad has been issued
a letter of intent on June 15, 1970 for
the manufacture of Styroflex Capaci-
tors (10 million nos. per annum)
Electrolytic Capacitors (5 million nos.
per annum) and Ceramic Trimmers
(5 milliop nos, per annum).

(c) and (d). The Andhra Pradesh
Industrial Development Corporation
proposes to implement the Proje~t in
the joint sector at Chittoor which is
a backward region of the State. Ac-
cording to the information furnished
by the Corporation, steps are now
being taken for the formation of a
new company and also for finalising
the promotional agreement with a
private party in the State. Negotia-
tions for suitable know-how, both
from within the country and abroad,
are also being conducted. The validity
of the letter of intent has been ex-
tendeq from time to time and is
currently valid upto March 12, 1974.

Grant of Scholarship to wards of PAT

Employees
2503. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMU-

NICATIONS be pleased to state:

(a) whether in the Bihar Circle,
cases relating to grant of scholarships
to the wardes of the P&T Employees
are generally processeq and finalised

very late—sometimes after more than
¢ months or so;

(b) whether the procedure follow-
ed by the P.M.G., Bihar for verifica-
tion from educational institutions is
also very tlime-taking and halting as
well; and

(c) if so, the steps takep for timely
and early payment of the scholar-
ships by re-orienting the procedure
and ensuring completion of all for-
malities within a month or so?

THE MINISTER OF COMMUNI~
CATIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Applications for scholarships are
received by the Scholarship Award
Committee (in the circle) by 15th
September, and the awards are (0
by finalised by the Award Committee
by 31st October. At times these
dates have to be extended due to
some delays in finalisation of admis-
sions of the students by the educa-
tional institutions,

The award declined by the recipi-
ents if any, is awarded to the next
eligible candidate by the Circle Scho-
larship Award Committee by the
20th December.

(b) The procedure regarding veri-
fication has been laid down by the
Directorate General of Posts and
Telegraphs for all the circles. It is
working quite satisfactorily in all the
Circles. Verifications wherever possi-
ble are being got done through the
employees themselves.

procedure s
It iz not pos-

(c) The  existing
working satisfactorily.
sible to complete the formalities
within a month. Heads of Circles
etc., have been instructed to take
expeditious action to complete all
the formalities and to make pay-
ments of scholarships as quickly as
possible to avoid hardship to the em-
ployees. ’
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Aid to Projects in under-developed ey wur iz Wity AT faATAN WA

areas by F.C.CL

_ (=Y vrwagnaT ): (7) =T (@),
2504. SHRI RAMAVATAR SHAS-  gfx gzen wgieq S 5o casrst Fomy
TRI: Will the Minister of INDUS- [P ! A
TRIAL DEVELOPMENT AND SCI- 19 &M saanfedi & art & # ¢
ENCE AND TECHNOLOGY be pleased  Fial feufa 7 & f agd welrw & &1
to state: F0 H 7 &V B HTIL T AT H
o . FAET AT E | TEAT AT FIA F

(a) whether the Federation of In- _—
dian Chambers of Commerce and In- AT T T AT Q@AY AT
dustry has liberalised its aid for pro- T 97§19 FAT QT | FW-HHl A9
jects in under-developed areas; and m frg ¥ frer &wa & arfzq
(b) it so, the broad outlines th ESTS N vl g i

80, e broad outlines ere- .

oft Y WTEAvEEAr aﬁa_i’rﬂ;;a;a:mmrﬁ
F aFrF F arafaaEr & o 97
THE DEPUTY MINISTER IN THE  WIH%L Wl 9T &T9 3 97 €07 ¥
MINISTRY OF INDUSTRIAL DEVE-  QF WT9z¥ gI3F F[F & a7 5T

LOPMENT (SHRI ZIAUR RAHMAN  aor s | o 5 e
ANSARI): (a) The Federation of ¢ TPy, o s ot @7 3
wafF WM §F Fa T AF A

Indian Chambers of Commerce and !
Industry does not give financial aid & & &3 § graifs gasr arrz ufus

to projects in under-developed areas T{I‘ @’ﬁ '

(b) Does mnot arise. )
TH THIT & WOUHT FT 947 FO0A

¥ fog g% afFei o¢ caafeqq w7 &

ot <@t Tt & s S -

wifedi & faars waqammas warg

o fo? 2w e fom o T W E 1 AT 1972 WIT 1973 &
. A faar aF frq 3@ & R &

2508 RAEER W WM oo i far wdwial F faem
T el T T Y g 7 wriarg A 7§ § I gwAT OFA AV

(%) = Ford FHTaEl o T

R fed ol @t weEr ¥ 2sW9  Memorandum submitted by District
Congress (Committee and President,

T A TR § HYT G W TR AT Municipality og Uttarkashi
ff o ol SR v oy T =
. m ﬂﬁ m Mfﬂ %F;} mn‘ 2506, SHRI JHABKHANDE RAIL
g; st Will the Minister of HOME AFFAIRS
be pleaseq to state;
(o) aofx g, & ad 1972-73 (a) whether . Governmegt have re-

) - fpay weAt - ceived a joint memorandum dated 15th
&z fe TAr IO oetember, 1073 from the District

TR AT AR FHX & FAF fwey  Congress Committee, Uttarkashi (U.P.)
’ President  Municipality Uttarkashf;

s FraAE and
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(b) it so, their demands and  the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government had received a copy of
the joint telegram dated 15th Septem-
ber, 1973 from Shri Kundap Singh of
District . Congress Committee; Shrl
Kamla Ram Nautiyal President, Uttar-
kashi Municipality and Shri Nem-
chand to the Governor of Uttar Pra-
desh and others. It Inter-alia de-
manded immediate transfer of the offi-
cers connected with the Tilot incident
and withdrawa] of cases against the
farmers, The State Government, have
been requested to provide facts,

Proposal to take up the Newsprint
Issue with UNESCOQ

2508, SHR1 C, K, JAFFER
SHARIEF:

SHRI P, M, MEHTA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Governmerit propose to
take  the newsprint  issue to
UNESCO; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). It is pro-
posed to address the UNESCO draw-
ing their attention to the need for en-
suring a rationa] distribution of the
World newsprint production so that.
in the matter of free flow of informa-
tion through the medium of the Press,
countries in the Asian region are not
Placed at a greater disadvantage than
those in other parts of the world,

134
qiwd gtwn & feq faasht sgTom

2509. &t fa¥ wWT awedt
T JIAAT HAY qg TN FT FAT KT
fw:

(%) w tedi qeadta aqvsar
& faq 3700 &Or Wy ¥ fadwr
wgaar # qfcwequr #1 wf &

W guEdir g F
TEAES § T A9 T Ie~rq AT ™
qr fF qrm &1 g9t G996y s
% foq faeat faRelt agrmr ¥ wma-
WA g g, WY

() R @iIm wren-fasiar
ST T & gFA & T FIO07 § 7

qraa T wAera § T T (s s
wifean) (%) o, 7Y | anifag gqaa
qigEt OisAT & Wree ¥ fTo s o
TES &1 YfE aqmwg aurgEs 93
T & FOr |

(&) a= A zmmEw W
afegear &1 T 41 fF “wd sgEEar
Fi sfgwrfos awafads aaT =rfzge
arfs 10 ar 12 9t £ wafy & DT
9 SO a4T 941 ¥ 10 4T 12
awl ¥ qafe wvem # fafeis gow
¥ 8% | gl WArE w9 ¥ SOy
gt @t awy fawe s A a3
Tgraar 97 faditar IEOT 9ET 8T
TR T e 0

(1) sTwrT  wiw fadar &
gt ® wfad & FT w9wT g
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@ 1| qF Sz wIET greArgE
¥ A ¥ TET A §1 ITW
ST 1A %Y wvwr ¢ 1 wErfaw 3w,
91T, HHET GIE), gEard s
gearfe e & g & o Ao & gfz g
# war 7% Ffeamgar dom s D &
ZATL T & WA §w fagda
vifa &1 faswem & & faq gt
AT § IO INT AT FY 9fT-
wEAAT ®N AL B | FF TEX {AAH
794 W FTRI qUR g Ay faay
O ¥av & g€l F1 S1EFT 1978-79
75 fa3wl a1 N wfgsan ufo g
HREAT § ST E AFAY |

Trainging of District Officers to Imple-
ment Government Programmes

2510. SHRI MUHAMMED SHERIFF:
Will the Minister of PLANNING be
pleased to state:

(a) whether  Government have
chalked out any plan for the proper
training of District Officers to imple-
ment Government programmes vigo-
rously; and

(b) if so, the broad outlines there-
of and progress made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). It has been recognised that pro-
per training of District Officers as also
other technical. administrative and
managerial personnel is a precondi-
tion for effective implementation of
development programmes. A begin-
ning had been made in the earlier
plans towards the development of
training capabilities by setting up In-
stitutes of Management, Public and
Economic Administration and of Tech-
nical training. In addition, depart-
mental agencies in the Central as well
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as State Governments took up pro-
grammes of institutional as well as
on-the-job training for different types
of functionaries working at various
levels including the district level.
Some of the areas of training covered
were development administration, pro-
ject formulation, performance budget-
ing. budgetary and financial control,
economic decision-making, modern
aids to management, social policy and
administration etc. Seminars on sub-
jects such as distriet planning. execu-
tion of agricultural programmes in the
districts were also organised.

Efforts towards reinforcing of train-
ing activity are proposed to be step-
ped up to meet the identified needs of
the Fifth Plan programmes. The
planned participation of departmental
agencies, universities, research orga-
nisations and public as well as private
institutions wil] be secured in this be-
half. Some of the areas which will
be given specific attention are agri-
culture, land reforms, family planning,
education, village and small industry,
district planning, and other program-
mesg which are intrinsically linked
with the objectives set forth in the
Fifth Five Year Plan.

Suspension of Police Officers in Delhi

2511. SHRI MUHAMMED SHERIFF:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some Police Officers
were suspended for misconduct in the
Capital on 2nd November, 1973; and

(b) if so the facts thereof and the
action taken against those officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a). Yes
Sir, Three Sub-Inspectors were plac-
ed under suspension.

(b) A Sub-Inspector was found
drunk and disorderly in a public
place. The police reached the spot
and took the Sub-Inspector to the
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Police Station. On the way, he man-
aged to slip away. The Sub-Inspector
found drunk and disorderly and
the other Sub-Inspector suspected to
be guilty of negligence for letting him
slip away. Both were placed under
suspension. Departmental proceedings
are in progress against the Sub-Ins-
pector found drunk and disorderly.
The Sub-Inspector suspected to be
guilty of negligence has been reinstat-
ed after an inquiry.

In another case a Sub-Inspector tried
to outrage the modesty of a women
under the influence of liquor, He was
overpowered on the spot by the pub-
lic in course of which he fired a shot
from his revolver. A criminal case
has been registered in this matter and
the Sub-Inspector has been arrested
in this case. He has also been placed
under suspension. The criminal case
i3 under invetigation and departmen-
tal proceedings are in progress.

Setting up of Titanium Factories in
Public Sector in Kerala

2512, SHRI A, K. GOPALAN: will
‘the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have not
given any reply to Kerala Govern-
‘ment on their request to reserve tita-
nium factories for the public sector
only; and

«b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE

‘MINISTRY OF INDUSTRIAL DEVE-
T.OPMENT (SHRI PRANAB KUMAR

MUKHERJEE): (a) and (b). The re-
quest made by the Government of
Kerala to reserve titanium factories
for the public sector only is under
wonsideration.

aAET & TWifawn W ¥ '

2514. #fY %7 T *BAW
1 awAr W1t e wd) ag o
ot ¥ owar fw oo

(%) #r fomsax, 1973 &
wfmm qeng § swmwr & Ifaom
% T T AT,

(a) T Zifasm @w &
THITT FEFT & Holqd (6aaT &
s 1T 3y feae o annrfeaa
ghr; Wik

() &= FTfawT &= & fawior
qT gTETL A foperr evar sy frar 4 7

g AT gelTw HAWT 7 I9-
At (ot woieTe fig): (%) o, &1
e # efawa grafaten fiz 29
faqsa<, 1973 &1 e € T 9T |

(7) = Zetfaom 3wz & wila
oY ATAT HF—THT 13,000 [
feanirzT

ey smwrfag g are srfeat
1 dwvrfaq FeaT—TWT 30 /T |

(w) fageaT, 1973 7% gow
TqY—THT 79 AT & |

qadaf A9 w1 gy

2515. ff gEX AT FHAW :
T AT HAT TF TATAFT FA FTq
fF 1

() #|ar aw 1970-71 HIT
1971-72 % AFE7 a7 1972-701
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¥ 3% qwwg § W wA A -
aif@i & swaafc w5 & ofw
Tam fggld ox

(&) afz afi, @ 3% fa<ilm
aul & araa awqiafe w9 9T a9-aT
fradt feaat ofn =aq g€ ?

WA AQl q@A Wit amy
fawra w0 (st T W@ Y)

(%) 9 (@). g5 af gEe
T3 a6t # 27 guaiaft «F &1 ww
P E
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(g =7)
1970-71 1971-72 1972-73
885.40 1046.30  1207.39

feeat ® wA@E QT N THA

2516. 5t gN I weAT
T AL /A qg FATH FT FAFN 7 ¢

(F) | 4 7F9¥7T, 1973 &
faedl w23W s g9 7 faedl & fafaw
qr # ggwq fear 9n; #{i

(@) afz g, @ &% = w0

g’

Mg AwAT H Iq WA (off Q%o
. wWigfew) : (F) = (). fawa
gETE ¥ S AT F | faee
w3IW JA9Y A T gC qewl ¥ fawg
4 AT ¥ 19 TIFAL, 1973 AF &
NI IR & WO F T F 4 oY,
1973 W1 ¥ sEWAT w1 sy
LI
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ww-xre feamr ¥ fisdt wr e

2517. &t pgwwww wemg :
¥T A WAl TR qaTH A FAT F4T
fe

(%) w1 §=7 #12F, fosely &
feaa eTr-are fawmr Y arfofsas
W & sAafal &1 R s &
w1 FTR A gl 7@ I

(&) =1 78 a<F72 * 7=7 Tifqx
fifs & fazg 78l ¢ fv 7@ =
feft et & forar wr 7w &, Wk

() afz g, ar s gro =9
T F wT FEAE FE F fare

g 7

HaTX A4r qded W Ae famma
Hat (st waggz) o (F) @i
aF TT 9491 § THART7 %1 $1% (ormaT
Y A owf g e A, A e
feaa faet gz &7 ®Y Fwfoge ar
feft gedt wmar & fER aETA
F9aC F oA F I F 57 oA
TTR FrA 7 FE T war 2o

(@) w7 (7). s@m & WY
IEAT |

orgTYy FHwt fawr ® wwarfeal o deay
2518, =t gEweA AW :

T QT FAT HAl A ;@A AT
FoT w4 fF o

(%) avaroy et fawrr & Fr Fx
ad FHAfEl # 99 w0 g; AR

(@) % fad wA=ard weqrdt
g ?
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A, qeie Bt vhet-
frwm woft oo oiafowm it (el
sfra wdlt) : (@) e (®) 15
AAET, 1973 M q7Arr ot fawnr
aa 9% @wew gfaEi A g oFQ
17 frafaa =Tt &t dear 14081
@, fa7 & ¥ 9048 AT WGy
g | 3T "t ¥ 9 wwarfel #
FET wife 7Y & S ORY afE@eAt
#Fwm wx g oy febmw & aur
el FEAMET 2 )Y FEF F 99
AREC i |

Pakistani Spies Arrested in the
! Country

2519. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of HOME
FAIRS be pleased to state:

AF-

(a) whether a large number of
Pakistani Spies have been arrested in
different parts of the country with
possession of important secrets about
Navy ships and defence installations
in India;

(b) whether some Pakistani Spies
were also arrested in Jammu and
Kashmir State handing over secrets to
the Pakistani agents; and

(c) if so, the steps being taken to
tighten the security?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) to (c).
All the State Governments and Union
Territory Administrations except the
Governments of Assam, Jammu and
Kashmir, Meghalaya, Nagaland, Pun-
jab, Rajasthan and West Bengal have
reported that no such arrests have
been made. Information from the
Governments of Assam, Jammu and
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Kashmir, Meghalaya, Nagu'and, Pun-
jab, Rajasthan and West Bengal is
awaited.

Loss of initiative in lower officers due
to over centralisation of power

2522. SHRI N. K. SANGHI:
SHRI PRABODH CHANDRA:

Will the PRIME MINISTER be
pleased to state:

(a) whether Government’s attention
has beep drawn to the views expres-
sed at a seminar held at the Indian In-
ternational Centre in Novem.ser, 1973
(vide ‘Indian Express’ dated 4th Nov-
ember, 1873) by eminent retired ad-
ministrators of the Government that
due to over centralisation of powet,
officials at the lower echelons have lost
much of their initiative and commit-
ment to work;

(b) if so, whether the action so far
taken in making Secretariat work
more attractive than field work has
created the whole controversy bet-
ween the Specialists and the General-
lists;

(¢} whether meddling by politicians
in administrative affairs and declining
morale of the police force has worsen-
ed the law and order situation in the
country; and

(d) if so, what is Government's re
action to each of these views and the
steps Government propose to take to
improve the situation under each
count?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir.

(b) No, Sir. The Third Pay Com.-
mission has, however, made certain
recommendations regarding raising the-
value of the field posts and about the
pay-scales of the varioug technical and
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.non-technical Services. These are
iunder examination of the Government,

(¢) and (d). No analytical study has
been made on the interference by the
politicians in administrative affairs and
its impact on the morale of the police
force. Factors like urbanisation, po-
pulation increase, industrialisation and
stresses and strains which a develop-
ing society is subjected to during the
process of development have contri.
buted to the increase in crime situa-
tion in the country.

«Committees of Representatives of
Censor Boarq and Film Producers in
regard to censoring of film

2523. SHRI N. K. SANGHI: WwWill
~the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have set
up Committees comprising of repre-
sentatives of the Censor Board and
also the film producers so that the
script and the production of films go
in conformity with the policy of the
Censor Board and the chances of huge
losses suffered owing to outright re-
jection by the Censor Board after the
-film is produced is avoided;

(b) it so, the number of such
Committees formed and the places
-where they are functioning;

(¢) whether the Chairman of the
"Board of the Film Censors recently
visited Bombay to find out the utility
-of such bodies, and if so, the reaction
in this regard; and

(d) whether the industry hag res-
‘ponded adequately in this matter, and
if so, the reasons for their hesitancy,
if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
:BIR SINGH): (a) No, Sir.

(b) to (d). Do not arise.
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Changes in composition of IM.P.EC.

2524. SHRI N. K. SANGHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stzte:

(a) whether Government  have
since made changes in the composi-
tion of the Indian Motion Picturea
Export Corporation; and

(b) if go, the nature thereof and
whether change in its duties have
also been made?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No,
The Board of Directors of the Corpo-
ration has, however, been reconstitut-
ed recently.

Censorship of Messages sent by Press
Correspondents

2525. SHRI N. K. SANGHI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether under the India Tele-
graphs Act there is any provision for
censorship of the messages sent by
the press correspondents by the Cen-
tral or Sate Governments;

(b) if so, the precise provisions of
this Act; and

(¢) whether Government are aware
that such censorship has since been
imposed by some State Governments,
and if so, the names of the State Gov-
ernments and the reaction of the Cen-
tral Government in this matter?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR RAJ BAHADUR):
(a) Yes, Sir.

(b) Section 5(2) of the Indian Tele-
graph Act, 1885 (as modified under
Act No. 38 of 1972) reads:
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5. POWER FOR GOVT. TO TAKE
POSSESSION OF LICENSED TELE-
GRAPHS AND TO ORDER INTER-
LCEPTION OF MESSAGES;

(1) - L L

(2) “On the occurrence of any
public emergency, or in the interesis
of the public safety, the Central Gov-
ernment or a State Government or any
officer specially authorised in this be-
half by the Central Government
or a State Government may, if satis-
fied that it is necessary or expedient
50 to do in the interests of the sov-
ereignty and integrity of India, the
security of the State, friendly rela-
tions with foreign States or public
order or for preventing incitment to
the commission of an offence, for rea-
sons to be recorded in writing, by
order, direct that any message or
class of messages to or from any per-
son or class of persons, or relating to
any particular subject, brought for
transmission by or transmitted or re-
ceived by anyq telegraph, shall be
intercepted or detained, or shall he
disclosed to the Government making
the order or an officer thereof men-
tioned in the order:

Provided that press messages intend-
ed to be published in India of corres-
pondentg accredited to the Central
Government or a State Government
shal] not be intercepted or detained,
unless their transmission has been pro-
hibited under this sub-section.”

(c) No., Sir.

t of the Plan of Kashmir
‘Zamindar Assoclation for self-immola-
tion in Delhi

2526, SHRI V, MAYAVAN: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether attention of Govern-
‘ment has been drawn to the press re-
port of the Hindustan Times dated
25th August, 1973 under the heading
:that Kashmir Zamindar Association

hag postponed itg plan for self-immo-
lation in Delhi on the intervention of
the Prime Minister;

(b) what are their demands; and

(c) if so, the decision taken in this
regard?

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) Government have seen
this press report. However, no assu-

rance was given by the Prime Minis-
ter.

(b) The main demands of the land-
owners of Jammu and Kashmir State
are that they should be allowed to
resume their land for self-cultivation
without any pre-conditions within the
ceiling limit, that 8 minimum of 2
standard acres should be provided for
landowners and that the expropriated
owners should be compensated and
rehabilitated.

(¢) Since the subject of agrarian
reforms is a State matter, the demands
of the landowners have been referred
to the Government of Jammu and
Kashmir for appropriate action,

Allocation of Aluminium to Small
Scale Cable Manufacturers

2527. SHRI V. MAYAVAN:
SHRI R, V, SWAMINATHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether short supply of elec-
trolytic = aluminium to small scale
cable manufacturers will considera-
bly effect the Government purchase
programme of cables;

(b) if so, whether the Chairman
of the Wire and Cables Panel of
the Federation of Association of
Small Industries in India has urged
Government to raise aluminium allo-
cation to cable units:
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(c) whether he has also  urged
Government t6 appoint a high level
committee to study the allocation
system and arrange for adequate
supplies for those units having Gov-
ernment orders on hand; and

(d) if so, the reaction of Union
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (c). Yes, Sir.

(d) Efforts are being made con-
tinuously to enhance the allocation
of raw materia] for small scale units
depending upon their availability. It
is not considered necessary to ap-
point a high level committee to study
the allocation system as the overall
availability is expected to improve
with the restoration of power sup-

ply.

Apblications for new telephone con-
nections in Gaya, Nawadha and
Jehanabad

2528. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
COMMUNICATIONS be pleased to
state;

(a) the total number of applicationg
on the Waiting List for new tele-
phone connections in the Districts
of Gaya, Nawadha and Jehanabad
of Bihar State as on 1st October, 1973;

(b) the total number on the list
likely to be covered at the end of
the year; and

(¢) the measures Government are
taking to bring down the waiting
Jist for telephone connections in
these districts in the near future?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) 181 applicants were on the
waiting list as on 1-10-1973 for new
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telephone connections in District

L
Gaya, Nawadha and (Jehanabad) :a:.
ing a sub-division of Gaya District.

(b) The two demands pending at
Sherghati and the one pending at
Tokara are expected to be covered
by the end of the year.

(c) The remaining 178 demands,
all pending at Gaya are likely to be
covered only on expansion of this
exchange which is planned for 1974-
75; at present no gpare capacity is
available in this exchange,

Shortage of Copper Wires

2529. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IN-
DUSTRIA], DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether due to the shortage
of power in the country, the copper
wires of electric motor pumping sets
are burnt and become unserviceable;

(b) whether copper wires are not
available at the controlled price from
the open market; and

(e) if so, the stepg Government
are taking to suppply the copper wir-
es at controlled rate?

THE DEPUTY MINISTER IN“PHE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJJEE): (a) No, Sir.

(b) Copper wires are freely avail-

able in the open market. here is
no control price fixed for copper
wires,

(¢) Does not arise, i.



149 Written Answers

Housing facilities for Postal employees

2530. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
of the fact that housing facilities
for Postal employees are far inade-
quate as compared to the other
Central Government employees; and

(b) if so, what steps Government
propose to take in this regard?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): (a) Yes, Sir.

(b) Larger allocation of funds for
the construction of staff quarters
has been made in the Fifth Five
Year Plan which is awaiting the
approval of Planning Commission.

Assessment of Raw Material in Indus.
tries Service Institute, Ludhiana

253'. SHRI RAGHUNANDAN
LAL BHATIA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Small Industries Ser-
vice Instftute, Ludhfana functioning
under the control'of His Ministry, has
made any assessment of small scale
industrial wunits éonsuming ferrous
materials;

(b) if so, the facts thereof;

(c) whether Punjab gets enly 5
per cent of its needs of iron and steel
materials” a8 compared to  other
States which get far above their re-
quirements; and

(d) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir.

(b) Does not arlsa, 1

(¢) and (d). There is a general
shortage of steel raw materials in
the country including Punjab. No
fixed percentages for the purpose of
distribution of stee] are being follow-
ed by the Joint Plant Committee
(JP.C.). Only emergent demands
from the sponsoring authorities are
being met, i

Allocation of Tyres to Haryana,
Jammu and Kashmir and Punjab

2533. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Central Government
have made special allocation of tyres
to Haryana and Jammu and ‘Kashmir

States;

(b) it so, whether the same a'llo-
cation has not been made to Punjab;
and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUM;_\R
MUKHERJEE): (a) The automotive
tyre industfy of India was requested
to make special allocation of tyres to
Haryana and Jamimu and Kashmir

States;

(b) The industry Was also request-
ed to make a similar special alloca-
tion in the case of Punjab State also.

(¢) Does not arise.
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Educating the Indian masses about the

measures taken by Government in
avdance

2534. SHRI RAJ DEO SINGH: Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the All India Radio
has completely failed to educate the
Indian masses about the measures
taken by Government in advance;

(b) if not, the period taken or
total time consumed on the item “the
wheat wholesale trade take over”;

(c) whether the speakers selected
to speak on different aspects of agri-
culture are generally non-agricultur-
ists belonging to big urban cities?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Besides the coverage given in
the news bulletins broadcast from
Delhi and other Stations in various
h_mguages, the News Service Divi-
sion’s programmes devoted 13 hours
tc the subject. Forty-one Stations of
AIR devoted 104 hours and 42 minu-
tes to this subject.

(¢} Generally, specialists in vari-
ous subjects are engaged to broad-
cast in these programmes. The Re-
gional Stations bring on the mike a
substantial number of speakers from

rural areas to participate in these
pProgrammes,

Philatelic Exhibition in New Delhi

2536, SHRI RAJDEO SINGH: will
the Minister of COMMUNICATIONS
be pleased to state:

a) whether the postal Administra-
tic:n from 1268 countries participated
in an exhibition of their collection
of stemps held in New Delhi in the
month of November, 1978;
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(b) if so, the estimated amounts
gpent on the said exhibition; and

(c) the purpose served by hosting
this exhibition?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR RAJ BAHADUR):
(a) Even though 126 Postal Adminis-
trations originally  signified their
willingness to participate in the Exhi-
bition, 113 Postal Administrations of
different countries and territories in-
cluding the host country India actu-
ally participated in this Exhibition
with their official collections of
stampa.

{b) The estimated amount of ex-
penditure on the the said Exhibition
is of the order of Rs. 28.00 lakhs while
the revenue estimated is expected to
be not less than Rs. 30 lakhs.

(¢) The exhibition was held with
the objectives of fostering growing
interest in  Philately among the
younger generation and with a view
to offer to the philatelists at home
and abroad z forum for a fruitful
exchange of ideas and establishment
of contracts of durable nature. It
was also aimed at promoting interest
in Indian stamps and in Indian Phi-
lately among foreign collectors and
putting India on the Philatelic map
of the World.

Financial Assistance to Kerala for
Free Education to Harljans and
Adivasis

2537. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HHOME AFFAIRS be pleased to state:

{a) whether the Kerala Govern-
ment have urged the Central Govern-
ernment to increase the amount of
financial sesistance to the State of
Kerala for providing facilities in“re-
gard to free education to leulm_
and Adivasis during the current year;
snd
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(b) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No such
request has been received from the
Government of Kerala, in this Minis-
try.

(b) Does not arise.

Rent paid for Housing P & T Office
in Kerala

2538. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMUNICATIONS be pleased to
state. .

(a) the total amount of rent paid
per year during the last three years

to house owners by the P&T Depart~
ment in Kerala Circle for housing
Post Offices, Telegraph Office, Tele-
phone Exchange andq for other pur-
poses of the Department;

(b) the total amount
aforesaid paid
separately; and

of rent as-
in various Districts,

(¢) whether Government will con-
sider the question of constructing
their own buildings instead of paying
such huge amount of rent and if not,
the reasong therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL-
AVIATION (SHRI RAJ BAHADUR):

1970-71  1971-72  1972-7 3

-(_a) Post Offices . . . 9,15,093 10,00,781 10,809,382
Telegraph Offices . . 42,936 61.775 59,704
Telephone exchanges| . v 334,668 3,39,395 416,151
Other purposes 94,436 130,586 1,917,897
(b) Cannanore . 1,371,357 1227108 1,19.304
Calicut . 96,092 1.10,786 1,31.909
Malepurem . 1,01,55§ 1,031,545 1,15,622
Palghat 1,51,334 1,885,178 1.79.5o01
Trichur . . 1,82,136  1,84,933 206470
Ernakulam . 2,75,257  2,/61,557 326,279
Kottayam 160,760 1,70,623  1,80,905
Idikki . . 1,858 25564
Alleppery . 93,503 1,05,895 1,16,775
Quilon . . 85,667 . 96,569 1,31,691
Trivandrum 1,00,072 1,79,610  2,16,214
Coimbatore . " 6,600 6,600 6,602
Tinnevelli . . N : ‘e 900 825
Mingalore. . . T 1,800 2,450 " 300
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(c) Proposals for acquiring land
fer 136 telephone exchanges and cons-
truction of buildings for 102 ex-
changes during the Fifth Plan are
under consideration. 13 buildings for
pecst offices are under construction
and proposals for construction of 22
buildings are under consideration.
Subject to availability of funds, con-
struction of buildings for other ser-
vices would also be considered dur-
ing the Fifth Plan period.

‘Grant of Foreign Exchange for Elec-
tronics Research Units ..

2539. SHRIT M. RAM GOPAL
REDDY: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether Government have
made any proposal to grant foreign
exchange for electronics research
units; and

(b) if so, the main features of the
preposal?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). In the cur-
rent import policy, special facilities
are offereq for import of capital
goodg and raw materials to all re-
search organisations, which are ap-
plicable to electronie wunits also.
Broadly, organisations or individuals
who have registeregq themselves with
the Ministry of Science and Teehno-
logy are eligible for import of capi-
tal goods of a specialised nature for
research and development purposes.
Such equipment, sfter scrutiny by a
Committee duly constituted for this
purpose, is exempted from advertise-
ment procedures normally applicable
in such cases. In regard to raw
materials, recognised R&D institutions
are permitted to import items allow-
-ed to actual users or establisheq im-
porters upto ceiling of Rs. 23.000 pe‘r
-Annum.
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Temporary Telephone connections in
Bombay

2540. SHRI HARI KISHORE
SINGH;

SHRI JYOTIRMOY BOSU:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware
of the allegeq irregularities and
charges of corruption levelled against
the top Telephone authorities for giv-
mg temporary telephone connections
in Bombay;

(b) if so, the facts thereof; and

(c) the steps taken by Governmc -
to rectity the situation?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). The Chairman, Telephone
Subscribers’ Association, Bombay has
recently complained to Government
about the allegeq irregularities in
giving temporary telephone connec-
tions in Bombay. The Chairman of
the Association hag been requested
to quote specific instances where such
irregular telephone connections have
been given in order to enable the
Government to initiate purposeful en-
quiry. The Chairman’s reply is
awaited.

Preparation of Programmes for Satel-

lite Instructional Television Experi-

ment proposed to be conducted during
1975 and 1976

2541, SHRI R. V. SWAMINATHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether preparation of pro-
grammes for the satellite instructional
television experiment proposed to be
conducted during 1975 and 1978 was
reviewed at a high level meeting of
Ministers concerned with the Prime
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Minister on
and

11th September, 1973;

(t) if so, the decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The role
of Mass Communication, including

Satellite television, in national deve-
lopment was generally reviewed at
this meeting. It was inter alia agreed
that television should be used as a
medium of Mass Communication to
convey the developmental message in
rural areas and a hybrid system com-
bining satellite-based and terrestrial
TV transmissions, would be the most
aprropriate system for India in this
centext. It was also agreed that
keeping in view the complexity of the
tasks involved, a suitable television
organisation under the aegis of Min-
istty of Information and Broadcasting
should be created to achieve the ob-
jectives of this national endeavour.

Jobs during Fifth Plan

9542, SHRI B. V. NAIK: Will the
Minister of PLANNING be pleased to
stote:

(a) what is the job potential of the
Fifth Five Year Plan;

(b) whether there will be less of
unemployment at the end of the plan
than at the beginning;

(¢) whether there will be any
sttempt to make petty jobs attractive

to the educated and the elite eg,
Shop Assisants, peons etc.; and

(d) is there any scheme to start
work camps?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (d). The
matter is yet under consideration.

Grant of pension to Freedom Fighters
from Akola and Buldana Districts

2543. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of freedom fighters'
pension cases processed, approved
and sanctioned, conveyed, rejected or
under query till the 31lst August,
1973 in respect of Akola and Buldana
Districts;

(b) how many pension cases from
Akola and Buldana Districts have
been processed during September,
1973 to mid of November, 1973 and
with what results; and

(¢) how many pension cases from
the above District are yet to be
cleared?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
statement is attached.

and 30
be

(c) 40 cases from Akola
cases from Buldana are yet to
scrutinised.

STATEMENT
Processed Approved Sanction Rejected ~ Under
and order considera-
sanctioned issued tion
Upto 31-8-73 - . . 622 330 320 192 90
From 1-9-73 10 15-11-73 . 76 18 7* 35 23

. #The order in remaining ons case will

2393 LS—6.

issue shortly.
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Forging to Signature of P.M. by Shri
N.B. Shah

2544. SHRI MADHU LIMAYE:
Wili the PRIME MINISTER be pleas-
ed to refer to the reply given to Un-
starred Question No. 3928 on the 22nd
August, 1973 regarding the prosecution
of persons in Bombay for forging
Prime Minister's Signature and state:

(a) whether both the accounts (re-
ferred to in the Annual Report of the
CBI for 1972) with the Swiss Banking
Corporation, Geneva, are fictitious
accounts or only one of them is fictit-
icus and the other is genuine;

(b) if both the accounts are ficti-
tious, what was the point in “forging
the signature of the Prime Minister
and trying to farnish her image".

(¢} what are the antecedents of
Shri N. B. Shah of Bombay who forg-
ed the letter to the Swiss Banking
Corporation, Geneva; and

(d) whether he was ever treated as
a Junatic or a mentally deranged
person?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). None of the
accounts, i.e., neither No. 403216 nor
No. 551197 exists in the name of the
Prime Minister with the Swiss Bank-
ing Corporation of Geneva. The pub-
lication of the letter purporting to
beur the signature of the Prime Min-
ister was likely to give a wrong im-
pression to those who did not know
that the letter was forged.

(¢} Shri N. B. Shah was tried and
convicted in several cases under Bom-
bay Rent Control Act for collection of
unlawful charges from landlords and
was arrested in one case for trying
to take forcible possession of land of
anuther party.
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(d) The Government have no infor-
mation whether he was ever treated
as a lunatic or mentally deranged
person. t

Indo-Bangladesh Agreement on Peace-
ful use of Atomic Energy

2545. SHRI S. N, MISRA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether India and Bangladesh
have jointly  worked out a bilateral
agreement in regard to the peaceful
use of atomic energy; and

(b) if so, the salient features of
the agreement?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and (b). An
agreement between Bangladesh and
India on cooperation in the field cf
peaceful uses of atomic energy was
signed in Dacca on 27th August, 1973.
Its salient features are given below:

(a) Planning and execution of
collaborative programmes as
mutually agreed upon.

(b) Application of radio-isotopes
and radiation sources in me-
dicine, agriculture and indus-
try, engineering and in gene-

ra] scientific research.

(c) Development of nuclear elec-
tronics and instrumentation
for basic research.

Research and Development
work connected with the set-
ting up of Atomic Power Re-
actors.

(d

—

(e) Other areas of mutual inte-
rest that may be Identified
and agreed upon from time

to time by the competent
organs of the contracting
parties.
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(f) Exchange of scientific work-
ers and experts, exchange of
scientific and technical pub-
lications, exchange of techni-
cal documentation and of
apparatus and equipment and
participation in training pro-
grammes.

This agreement will continue to be
in force for a period of five years,
which can be extended by mutual
agreement.

Appraisal of Crash Plan for Jobs

2546, SHRI S. N. MISRA: Will the
Minister of PLANNING be pleased to
state:

(a) whether working of the crash
plan for jobs during the past two
years has shown that it failed make
any substantial headway and that
the number of unemployedq in the
country shot up by 21 to 25 per cent
during the last year;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
during the current vear to make the
plan a success?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). A
statement is laid on the Table of the
House,

Statement

According to the latest information
available with the Planning Commis-
sion, the various employment schemes
initiated since 1971-72 have generated
substantial employment opportunities.
As will be seen from the Statement
‘A’ attached, 39,827 job opportunities
and 80 million man-days of employ-
ment were crealed in 1971-72 and
437,808 job opportunities anq 131.15
million man-days of employment in
1972-73 as a result of these employ-
ment schemes.

The exact number of unemployed
in the country is not available. The
only information available in this con-
nection are the figures of the Live
Registers of Employment Exchanges
which indicate the number of job-seek-
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ers in the country. The number of
job-seekers op the Live Registers on
30-6-1972 was 56,87,978 and the cor-
responding figure for 31-12-1972 was
68,96,238 which shows an increase by
21.24 per cent in the second half of
1872, The figures of jobseekers on the
Live Registers of Employment Ex-
changes are not an accurate indica-
tion of the extent of unemployment.

As can be seen from the table
annexed, substantial employment op-
portunities have been created from
1971 onwards under various employ-
ment schemes initiated by the Gov-
ernment, The Government is fully
alive to the gravity of the problem of
unemployment in the country and
have initiated several steps during the
current year to increase employment
opportunities, The schemes for emp-
loyment generation shown in the an-
nexure are being continued in this
year also; in addition, a scheme for
creation of half a million jobs for
educated unemployed has been initiat=
ed during the current year. Institu-
tional and organisational arrangements
for effective implementation of these
employment programme are also being
streamlined at the Centre and in the
States. Problem of providing jobs is
very much linkedq up with economic
growth and all possible emphasis is
being laid in the Fifth Plan in that
direction. A statement indicating the
outlays under various employment pro-
grammes during the current year is
attached.

In addition to the employment pro-
grammes wmentioned above certain
other schemes have also been taken
up by the Govrenment to generate
employment in the rural areas. These
are described below:

Programme for Small Farmers, Margi-
nal Farmers and Agricultural
Labourery

This scheme was introduced in
1089-70. The scheme is intended for
sconomic development of vulnerable
rural classes by suitably strengthening
the infrastructure base of Small
Farmera, Marginal Farmers an1 Agri-
cultural Labourers consistent with
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the prevailing thin employment in the
rural areas. Till the end of Decem-
ber 1972, about 3 million beneficlaries
were 1dentified. Of these, about 1.3
million have been enrolled as mem-
bers of cooperatives. Upto the end of
1972-73, an expenditure of Rs, 17.32
crores was incurred., For 1973-74, a
provision of Rs. 20.00 crores was made
for this programme.

Drought Prone Area Programme

This programme is intended for
the economic development of certain
vulnerable areas of low resources
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endowment. The programme aims at
mitigating the severity of scarcity
conditions by organising productive
and labour intensive programmes like
medium/minor irrigation and, soil con-
servation, afforestation and construc-
tion of roads. During 1970-71 and
1971-72, a total expenditure of Rs. 30.80
crores was incurred. During 1972-73,
State Governments reported an expen-
diture of Rs. 36.38 crores. It is esti-
mated that from the beginning of this
scheme upto the end of 1972-73 about
70 million man-days of employment
was generated. For the year 1973-74
a sum of Rs, 22.00 crores has been
made for this programme.

STATEMENT

A. Allocations, expenditure and estimated em ployment generated under different employmen

scheme implemented in 1971-72 and 1972-73.

t

Ehine 1971-72 1972-73 _
Allocation Expendi- Estimated Alloca- Expendi- Estimated
ture employment tion ture employment
(Rs. crores) (Rs. crores)
1 Crash Scheme for 50-00 3122 8 so'4>  §3°01 g
42 §3°ot 131715
Rural Employment million million
started in 1971-72. man-{ays man-dys
2. Employment Pro- 2509 . . .
gramme for Educa- 5 98t 39,800 i3 03 49°40 o Ees
ted Unemployed ini-
tiated in 1971-72.
3. Special Employment Scheme not in ti . :
i e Btaics in operation 2700 2618 370,000
and Union Terri-
tories started in 1972~
73.
ToTAL 75-00 41-03 39,800 140- 40  128-59 8
» 43?’ w
Jobs & 8o jobs and
million 131- 1§
man-days million
of employ- man-days
ment of employ-
) ment.
Alocations made in 1973-74 for various Special Employment Scheme
Scheme Allocations made
(Rs. crores)
1. Crash scheme for rural Employment started in
197172 . . e s . . . 44'38
2. Employment Programmes for Educated Unem-
ployed started in 1971-72 . ee 4826
3. Special Employment Programme for States and
Union Territories Started in 9172-73 . 2300
Half-a-Million jobs Programme for Educated Un-
employed started in 1973-74 ) . . 100700
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Despatch of 3 Parcel frem Nanakpura
(Delhi Post Office to Serampore

2547. SHRI BHOLA MANJHI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Nanakpura (Delhi)
Post Office received a parce] bearing
No. 110 dated the 17th September,
1972 for sending to 81, Mullickpara
Lane, Serampore;

(b) whether Government have re-
cejved complaints that the contents of
parcel were tampered with and certain
things removed before delivery; and

(c) if so, the action takep on com-
plaint?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR RAJ BAHADUR):
(1) and (b). Yes, Sir.

(c) The claim of the sender is being
settled.

TaaTt W eife § o fewe
art won

2549. it wzw fugrdt wodlt
T AT LE! 33 A &Y T S
5 :

(%) 71 ¥R 3 F@ WK
gy @ wfa A ow fowe ard
T F W § ol ST ¢ E
LR

(1) aofz g7, sy @ T F@R
0 sur Aafsm § o yw Feew ®
FFHa@ R g § ?

warT oo wEa wre anr fewre
st (ot Troregrge ): (w) gt 2

(m) dxr e deer wr wqfe &
1% foge o w3 & g W Tw
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fewz mag s afafs 8 @33 o
fawrz farar mar ar g7 fowg oy
TEAT §AT &7A1  5q4gE AF) UGl
@i

Flag Hoisting in Simla

2550. SHRI ATAL BIHARI VAJ-
PAYEE: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government's at-
tention has been drawn to the fact
that some officers insulted the national
flag at the time of hoisting the flag
in Simla on 15th August, 1973; and

(b) the full facts in this regard and
the action taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
According to the information received
from the State Government, a single
member Commission of inquiry has
been appointed to inquire into the
incident. The report of the Commis-
sion of Inquiry is awaited,

v frm oo wEw W S

2551. st Qo QHo quat : ww
it fawm #et ag @™
Far w47 fF -

(7) mgeagfs e &
gFwE # SgEw @ A s )
ufrafas a=a gfz o= sramrd &
feafa faq sfafe forwdt a1 @ g

(&) T Fmw fAd st &
AT T JATER @ E;
Li5d

(n) afz g, @t FTEITO@
Toweg ¥ w1 9aiq few @ §
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saAr Fwaer w7 fawer fagrwar &)
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Issue of Licence for setting up Tyre
Factory in Rsmanathpuram District,
Tami] Nadu

2555, SHRI THA KIRUTTINAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaged to state:

(a) whether a Letter of Intent has
been issued to a private party for a
new tyre factory near Tiruppakur in
Ramanathpuram District of Tamil
Nadu;
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(b) if so, whether the pecessary
machinery have been imported by
the party and erected; and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE AND .

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) The Tamil Nadu In-
dustrial Development Carporation was
granted a letter of intent on 12-12-
1970 for setting up a new industrial
undertaking for the manufacture of
tyre and tubes in a backward area like
Ramanathapuram District of the State
of Tamil Nadu. The exact location
of the unit is not known. At the re-
quest of TIDCO, the letter of intent
hzs been transferred in the name of
Tamil Nadu Rubber Ltd, a company
specially set up by the TIDCO for
implementing the letter of intent.

(b) The C. G. application of Tamil
Nadu Rubber Ltd., for import of
machinery has recently been cleared

and the import licence has not yet
issued.

(c) Does not arise.
Setting up of Newsprint Plant by

West Coast Paper Mills, DandeH

2556, DR. H. P. SHARMA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the West Coast Paper
Mills, Dandeli, has been asked to work
out a scheme for setting up a news-
print plant; and

{b) if so the likely capacity of the
new:print plant to be set up and its
ap... ximate cost?

"5 DEPUTY MINISTER IN THE
M....oTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANA:B
KUMAR MUKHERJEE): (a) No, Sir.

(b) West Coast Paper Mills have
however, indicated to Government that
they propose to manufacture 30,000
tonnes of newsprint per annum pro-

vided Government are willing to ex--
tend some facilities regarding import
of equipment, reduction of import.
duty, re-fixation of selling price of
newsprint, ete. Forma] application

from them has so far not been re-
ceived.

Number of Gasetted Officers prose--
cuted by Central Bureau of
Investigation

2557. SHRI JAGADISH BHATTA-
CHARYYA: Will the PRIME MINIS-
TER be pleased to state:

(a) the total number of Gazetted
Officers prosecuted by Central Bu-
reau of Investigation during January
to September, 1973;

{b) the nature of the Cases; and

(c) the action taken against those
officers on the basis of the Central
Bureau of Investigation report?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) The Central Bureau of
Investigation prosecuted 48 public ser-
vants of Gazetted/comparable status-
during January to September, 1973.

(b) The cases against the above
mentioned officers relate to abuse
of official position, obtainfhg undue
pecuniary gains to themselves and/
or others, misappropriation of funds,
cheating, forgery, demand and receipt
of illegal gratification and possession
of disproportionate assets, etc.

(c¢) All the cases are pending trial
in various courts.
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Vacation of Regal Bullding Shop by
Khadi Gramodyog Bhavan, New Delhi

4558. SHRI VEKARIA:

SHRI PHOOL CHAND
VERMA.,

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether he is aware that the
Ministry of Works and Housing has
asked the Khadi Gramodyog Bhavan
housed in the Regal Building, Con-
naught Circus, New Delhi to vacate
the premises by March, 1974; and

(b) whether he is aware that ow-
ing to the central location, the Bha-
wan's turnover of more than Rs. 1
crore a year, apart from the foreign
exchange earned by it, would be
considerably affected by this shifting;

(¢) whether the alternative accom-
modation being offered to the Bhawan
at Kharak Singh Road Emporium
Building is too small to house the
Bhawan and itg establishment in a
compact form; und

(d) if so, the steps being taken or
proposed to be taken by his Ministry
in saving the Bhawan from ruina-
tion as a result of the impending
shifting?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): (a) to (c). Yes, Sir.

{(d) The Khadi and Village Indus-
tries Commission, Bombay, has been
asked to negotiate with the owner
of the building for terms for reten-
tion of premises, on rental basis, be-
vond 31st March, 1974, the date on
which it is proposed to de-requisition
the said premises. The Commission
have informegd that they are pursuing
the matter with the Ministry of
“Worikrs and Housing for continuation

NOVEMBER 28, 1973
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of the requisitioned building after
Murch, 1974,

Harassment to innocent persons by
Police Officials in Fatehpuri Area
Delhi who are against Nlegal Forward
Trade in Agricultural Commodities

2559. SHRI S. M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleazed to state:

(a) whether the local police Offi-
cers, even at the senior rank of De-
puty Superintendent, are unnecessa-
rilv bharassing such innocent persons
in Old Delhi; Fatchpuri area: who are
aguinst the illegal forward trade in
agricultural commodities, which is
going on in a well-organised manner
in Delhi;

(bY whether these Officers have
called names to certain Members of
the Parliament, who have  written
against illegal forward trade to Gov-
ernment;

(c) whether the persons who are
being harassed at the hands of these
Police Officers have written to Gov-
ernment; and

(d) if so, the action proposed to
be taken by Government in the mat-
ter?

T{IE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
No, Sir.

(c) Letters in this regard have beaer
received from a Member of Parlia-
ment and from the Vice-Chairman,

Om Oils and Oilseeds Exchange
Limited.
(d) The facts were ascertained

from the Delhi Police, who have de-
nied the allegations.
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Issue of Cement Permiis to Maruti
Concern

2561. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state the quantity of cement permit
issued so far in favour of Maruti
concern by the Cement Controller,
Government of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): Permits for
a quantity of 15,600 tonnes of cement
were issued by the Cement Controller
against the demand of 22,700 tonnes
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received from the Maruti concern
for the period 1st October, 1872 to
date.

Re-Arrest of Released Prisoners in
West Bengal

2562, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 4794 on
the 29th August, 1973 and state:

(a) how many released prisoners
in West Bengal have been re-arrest-
ed;

(b) under what provisions of which
Act or Acts they have been re-ar-
rested;

(¢) how many MILS.A. detenus
in West Bengal are still in jail, with
their political affiliation; and

(d) what are the specific charges
apainst them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Till 5th November, 1973 fresh orders
of detention were made under the
pravisions of the M. I. S, Act in res-
pect of 981 of the detenus released
following the relevant Supreme Court

judgement,

(¢) 2463 persons were under de-
tention in West Bengal as on 31st
October, 1973. The political affilia-
tions of the detenus, so far as could
be ascertained, are as follows:

CPI-M 134
Indian National Congress 32
Samyukta Socialist Party 1

The political affiliations, if any,
of the other detenus are not known.

(d) These persons have been de-
tained with a view to prevent them
from acting in a manner prejudicial
to the considerations specified in sec-
tion 3 of the Maintenance of Internal

Security Act, 1971.
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FPaper recommending the Lifting of
Curbs on Foreign Investment

2563. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether in the paper jointly
prepared by the former Governor of
R. B. I, Shri L, K, Jha, High Com-
missioner designate to the U. K, Shri
B. K. Nehru and Principal Secretary
of the P. M, Shri P. N. Dhar, they
have recommended a big inflow of

Private foreign capital from the
multi-national corporations like
General Motors;

(b) whether the said paper has

also urged lifting of many other curbs
on investment, on the ground that
this hampered industrial production;
and

(c) if so, the text of the said paper
and Government's reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) to (c). No
such paper has been prepared and sub-
mitted to Government.

Products of Hindustan Lever Company

2564, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the products manufactured and
marketed by Hindustan Lever Com-
pany, a subsidiary of the Uni Lever,
London;

(b) the total production of each
product by the company as in 1965-66,
1971-72 and 1972-73; and the total
turnover, gross profits and dividend
distributed by this company during
the same period;

(c) on how many products of this
company there is price control;
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(d) in how many products, the
<ompany holds a monopoly position
with regard to production as well as
distribution; and

(e) how many new licences of each
category have been received by this
company during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (e). Informa-
tien is being collected and will be laid
on the Table of the House.

Issue of Licences qn the Feasibility
Report of Maruti Consultancy Services

2565. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of licences issued
where Feasibility/Project reports have
been prepared/forwarded/examined by
Maruti Consultancy Services of which
Shri Sanjay Gandhi is one of the
owners; and

(b) the full facts since its incep-
‘tion?
-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
NANIAM): (a) and (b). Maruti
‘Technical Services Private Limited
was incorporated on the 16th Novem-
ber, 1970 and stands registered with
the Registrar of Companies, Delhi and
Haryana. This firm is not enlisted as
a Consultancy Engineering firm with
the Ministry of Industrial Develop-
ment. So far we have not been able
to find any case where licence has
been issued on the basis of feasibility/
Project reports prepared by this firm.
We are pursuing the matter with
other Ministries also to find out whe-
ther there are any such cases and if
there are they will be laid on the
‘Table of the House in due course.

All Indla Conference of Inspectors
General

2566, SHRI P, G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he advised the Ins:ec-
tors-General of Police, whom he met
in New Delhi at an All-India Confe-
rence recently, that it would be wrong
for the police to side with forces which
stood for the status-quo; and

(b) if so, the precise details of the
said speech?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI H. F, MOHSIN): (a) and (b).
At a conference of the Inspectors
General of Police held on October 18,
1973, the Home Minister referred
among cther things, to the multi-pro-
cess of change through which our so-
ciety was going and emphasised the
need for all of us including police-
men to develop awareness of the revo-
lutionary processes of change,

Political Activities by Government
Servants

2567, SHRI P. G. MAVALANKAR:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether a Committee appoint-
ed by the Government of Kerala has
recommended the repeal of the rule
prohibiting political activity by Goy-
ernment servants for all employees in
lower grades and its partial modifica-
tion for employees in the middle grad-
es; and

(b) if so, the Central Government's
reatcion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) It is understood from
the Government of Kerala that a
Committee appointed by the Slate
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Government for the revision of Ser-
vice Rules have submitted Reports to
1_:he Government on varivus matters
including a Report on the Kerala
Government Servants' Conduct Rules,
1360 suggesting various amendments
to those Rules. The Report is being
exemined by the State Government.

(b) The Central Government have
had no occasion to consider the
Report,

Appli{falion from a Private Citizen for
establishing a Medium Wave Trans-
mitter

2568. SHRI P, G, MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a private citizen has
submitted a formal application to
Government for establishing a Medium
Wave Transmitter for broadcasting of
news, views and entertainment pro-
grammes; and

(b) if so, the action taken by Gov-
ernment on the said application?

THE MINISTER OF COMMUNICA.-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) It has not been found possible
to permit establishment of a broad-
cast transmitter by the applicant.

Curbing of offemoes of Adulteration,
Blackmarketing ang Corruption
under DILIR,

2569, SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state the obstacles in
the way of Government to declare the
offence of adulteration, black-market-
ing and corruption a national offence
and curb it under the D.IR.? -

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Offences re-
lating to blackmarketing come already
within the purview of the Defence of
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India Rules. Adulteration, wherever
necessary, can also be brought within
the purview of the Defence of India
Rules. Provisions exist in the ordi=
nary laws to deal adequately with
offences of corruption,

Taking over of Sri Ram Institute of
Industrial Research, New Delhi

2570, SHRI sHASHI BHUSHAN:
SHRI K. M. MADHUKAR:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to stale:

(a) whether Government have look-
ed into the various developments in
the Sri Ram Institute of Industrial
Research;

(b) whether there was a proposal
under consideration of Government to
take over the management of this
Institute and the management was
also prepared to hand over the Insti-
tute to the Government; and

(c) the decision taken on the pro-
posals and in case no decision has
since been taken the reasons for de-
lay and whep a final decision is ex-
pected in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Sri Ram Institute
for Industrial Research is a private
institution. However, Government
has been receiving a number of re-
presentations regarding the working
of this Institute,

(b) Yes, Sir

(¢) A proposal was included in the
IV Five Year Plan proposals of the
CSIR. The Committee which was
constituted by the Vice-President,
CSIR to consider the Plan proposals
of the CSIR recommended inter-alia
as under:—

‘. .......It was noteq that the
intention of the founder of this Ins-
titute was that it should function
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on the lines of the Mellon Institute
and similar instifutions abroad.
The Committee felt that if the CSIR
toock over the Institute the charac-
ter of the Institute would in all pro-
bability undergo a change. The
best manner in which the CSIR
could assist this Institute was to
give financial and other support on
‘project’ basig as hitherto.

The recommendations of the 4th
Plan Committee were accepted by the
Governing Body of the CSIR at its
mecting held on 25th November, 1967.

Communications System in Orissa

2571, SHRI ARJUN SETHI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the specific steps taken by the
Government to improve communica-
tion systems of Orissa State in com-
parison with other States in the coun-
try;

(b) whether in some of the Districts
in Orissa, telegrams are being deliver-
ed by Post; and b

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR RAJ BAHADUR):
(a) Communications in Orissa, as
wel]l as in other parts of the country
existed mostly on open wire systems.
These systems were not performing
well due to large-scale Copper wire
thefts. Action has already been ini-
tiated for replacing the copper wire
with other types of wire to improve
system performance.

The maintenance of small exchang-
es which are in far-flung areas have
also been taken up for improvement
by strengthening the “staff and the
training facilities.

A network of high grade reliable
transmission systems of coaxial and
microwave has been planned touching
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important cities of Orissa. The Coa-
xial cable Scheme linking Calcutta to
Madras is currently under execution
and will link Cuttack, Bhubaneshwar
and Balasore stations in Orissa to Cal-
cutta and Madras and through these
centres to the major communication
Network in the country. A narrow-
band microwave link is already in
operation in Cuttack-Bhubaneshwar
since August 1972. This Scheme is
proposed to be extended to Sambal-
pur and further on to Jamshedpur and
Kharagpur for linking these stations
on to the National network.

{b) Telegrams can be forwarded by
post where delivery limit is over an
extended area or where delivery
limit is over an extended area or
where there is reasons to believe that
there will be difficulty in collecting
delivery charges. This method is also
adopted if delay is anticipated due
to circuit failures,

(¢) Every endeavour is being taken
to open more and more telegranh
offices, even if loss of upto Rs, 1500/-
is anticipated Circuits interruptions
are being reduced through installa-
tion of more modern communication
system.

Labour troubles in P.M.G’s Office
Bhubaneshwar

2572, SHRI ARJUN SETHI: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether there have been labour
troubles in the P.M.G’s office at Bhu-
baneshwar; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). There have been no
labour troubles as such in the P.M.G's
Office, Bhubaneshwar. The All India
(P & T) Administrative Offices’ Em-
ployees Union had, however, submit-
ted a memorandum listing certain
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erievances and had also not been at-
tending monthly meetings with the
P.M.G. The grievances of the Union
have since been looked into and a
suitable 1cnly sent {o them. The
PM.G. has also called the Circle
Branch of the Union for g meeting on
the 30th November, 1973.

Facilities to self-employed Techno-
crats for Import of Materials

2574. SHRI K. 5. CHAVDA.: will
the Minister of INDUSTRIAL DEVE-
ILOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the self-employed tech-
neerats have lots of difficulties in the
import of raw materials|capital goods
for their industries; and

~(b) whether Government propose to
literalise conditions/procedures for the
benefit of self-employeq technocrats?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) As and when difficul-
ties are brought to the notice of Gov-
cinment, efforts are made to provide
nccessary assistance in consultation
with the concerned agencies.

(b) Import Trade Control Policy
for the year 1973-74 has been libera-
lised to assist among others, engineer-
ing graduates in matters relating to
import of capital goods, and raw
materials. The relevant provisions
tre reproduced below:—

(i) Applications for import of
machinery will be considered
on a libera] basis from engi-
neering graduates and ex-
service personnel who intend
to set up small scale indus-
tries,

(ii) Applications for import of
raw materials and components
from units referred to above
will be considered op a com-
paratively liberal basis,
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The procedure for import of raw
materials, components and spares
applicable to such units is given in
Appendix 65 of Import Trade Control
Policy 1973-T4.

New policy for import of Raw Mate-
rials and Capital Goods for greater
production

2575. SHRI K. 5. CHAVDA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) how far the new policy for clea-
rance of industrial licences annuonced
by Government recently is helpful in
procuring raw materials and capital
goods by 100 per cent Indian units;
and

(b) whether there iz no indication of
a dynamic change in industrial policy
viz-a-viz greater production even for
100 per cent Indian units?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). The new
policy for clearance of industrial licen-
ces aims at speedier grant of industrial
approvals to all entrepreneurs includ-
ing 100 per cent Indian units. The
streamlining of industrial licensing
procedures will expedite investment
decisions and result i greater produc-
tion. There is no separate policy for
clearance of industrial licences for
100 per cent Indian units.

Procedure for import of Raw Mate-
rials of Capital Goods by Indian
unity

2576. SHRI K. S. CHAVDA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state;

(a) the procedure for the import of
raw materials and capital goods by
100 per cent Indian units under the
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new industrial procedure announced
recently; and

(b) the conditions of registration
with D.G.T.D. for new units and how
for these conditions are helpful in
the growth of industries and in the
mterest of Indian units?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The procedure for the
impory of raw materials and capital
goods has been set out in detail in the
publication on the Annual Import
Trade Control Policy (Red Book) for
1973-74. A copy of the publication is
available in the Library of Parlia-
ment. The procedure has bee, fur-
ther liberalised in the delicensed sec-
tor under certain specific conditions
in the Press Note of October 31, 1973,
issued by Government. A copy of this
Press Note is laid on the Table of the
House. [Placed in Library. See No.
LT-5835[73),

(b) The conditions for registration
with the DGTD and the procedures
that are applicable and furnished in
the Registration and Licensing of
Industrial Undertaking Rules, 1852, a
ecopy of which is available in the
Library of Parliament. The registra-
tion facilities (involving exemption
from licensing) will permit the growth
of new units by small, médium and
new entrepreneurs, in industries
which do not involve significant
dependence on import of capital goods
or raw materials and which are in
priority areas.

Attack on Harijans in Kuunathur
Village North Arcot District,
Tamil Nadu .

2577. SHRI M. K. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether the attention of Gov-
ernment has been drawn to the attack
on Harijans of North Arcot District,
Tamil Nadu on 12th October, 1973;

(b) if so, the facts, thereof; and

(¢) the action taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H, MOHSIN): (a) to (c).
Factls are being ascertained from the
Government of Tamil Nadu.

Effect of non-availability of Railway
Wagon on Cement Qutput

2579. SHRI R. R. SINGH DEO:;: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a survey
in the Economic Times of the 14th
September, 1973 stating that non-
availability of the Railway wagons has
seriously affected cement output in
1972; and

(b) the extent to which cement in-
dustry was affected consequently?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) As per reports submitted by the
Cement factories, the loss of produc-
tion suffered by the Cement Industry
in 1972 due to short supply of wagnns
was about 11.8 lakh tonnes.
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Effect of increase in cement price en
House Bullding Activities

2582. SHRI PILOO MODY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the ex-
tent to which increase in prices of
cement will depress house building
activities in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): The recent increase of
Rs. 10]- per tonne in the retention
price of cement has not depressed the
house building activitieg in the coun-
try.
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Shortage of Raw Materials in
Industries

2585. SHRI BAKSI NAYAK: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is an acute shor-
tage of raw material for various indus-
trial units in the country:
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(b) whether Government have de-
clded to meet the full raw material
requirementg of priority industries;

(c¢) whether there ig likely to be
any change in foreign exchange allo-
cations for import of essential raw
materials; and

(d) if so, the outlines thereof and
how does Government propose to meet
full requirements of basic raw mate-
rial?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes Sir, for some indus-
trien

(b) It is Government's endeavour to
meet the requirements of imported
raw materials of priority industries, to
the fullest extent possible, but this
is subject to the over-all constraint
of foreign exchange availability in the
context of steep increases in prices of
most imported raw materials, and also
to the constraint of availability of the
required raw materials in international
markets

(c) Additional allocations of foreign
exchange have been made for the im-
port of essential raw materials.

(d) Government is endeavouring to
increase the availability of basic raw
materials by increased production in
the country and by encouraging subs-
titution of imported raw materials by
indigenougs ones to the extent possible,

Census of Small Scale Industries

2588. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) what progress has been made
for the preparation of inventory of
smal] scale industries (region-wise)
and (lndustry-wise);
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(b) whether census of small mcale
industries has also been made; gnd

(c) if so, the outlines thereof and
the quantity of raw material required
by the small scale industries during
the next three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVM-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) te (c). Action to orgs-
nise a census of small acale industrial
units coming under the purview of the
Small Scale Industrics Board has
been initiated on 13t September, 1974
The training of the field staff for cen-
sus work is at present in Pprogresa.
Details will be worked out after gom-
pletion of census.

Scheme for National Informafiom
System as Infra-structure for Gelenfd-
fic and Technological Developmeni

2587, SHRI JAGANNATH MISHRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have for-
mulated any scheme for National In-
formation System as an infra-strue-
ture for scientific and technologica!
development in the country: and

(b) if so, the outlines thereafl

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The National Committee
on Science and Technology has pre-
pared a draft plan for National Infor-
matiop, System for Science and Tech-
nology (NISSAT), which is undes
consideration.

(b Thig system is envisaged as o
national information grid for scientific,
technical and economic information
and would involve a number of agen-
cies in the country. The national grid
would collect and collate scientific and
technical information from  various
sources and it will render information
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services in guch fields as natura]l re-
sources, meteorology, atmospheric
sclences, rural and urban systems,
chemical and metallurgical industries,
engineering, patents and technology
transfer.

This information grid would func-
tion through a Central Agency, the
National Information System for
Sciencc and Technology (NISSAT)
under the Department of Science and
Technology.

Survey for Collecting Data on Employ-
ment, Unemployment and Under.Em-
plovment in Urban and Rural Areas

2588. SHRI JAGANNATH MISHRA:
Wi!l the Minister of PLANNING be
pleased to state:

(8) whether the survey undertaken
by the National Sample Survey Orga-
nisation for collecting data on ems-
ployment, unemployment and under-
emplovment in urban and rural areas
of the country has been completed;
and

(b) if so, the result thereof and the
action taken by the Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). A
sample survey was carried out by
National Sample Survey Organisation
during 1972-73 in the 27th round of
the National Sample Survey with the
main cobjective of collecting data on
employment and under-employment in
the rural and urban parts of the coun-
try. The field work of the survey
which began in October 1872 was com-
pleted in September 1973. The proces-
sing of the data has been started and
efforts are being made to bring out
certain important results as soon
as possible, on the basis of which fur-
ther action will be considered.

Vigilance Commissions in Stutes

2589, SHRI JAGANNATH MISHRA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) the names of State Governments
who have set up Vigilance Commis-
sions;

(b) whether any directions have
been issued by the Centre to other
States also to set up such Commis-
siors; and

(e) if so0, the broad outlines thereof
and reuction of the State Governments
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). No directions have been
issued by the Central Government to
the State Govts. to set up Vigilance
Commissions. However, at a Confe-
rence of Chief Ministers and some
Home Ministers of States held on 28th
December. 1963, the then Home Minis-
ter had explained the scheme of the
Centra! Vigilance Commission and
cummended the setting up of similar
bodies in the States also. The infor-
muatior received from the State Gov-
ernments regarding Vigilance Com-
missions/Organisations set up by them
is given below:—

(i) States which have set up Vig-
lance Commissions on the pattern of
the Central Vigilance Commission:

Andhra Pradesh.
Assam.

Gujarat.

Madhya Pradesh.
Karnataka.
Orlissa.

West Bengal.
Tamil Nadu.

In Orissa, the postof Vigilance Com-
missioner has been lying vacant since

1967. Orissa has, however, enacted
legislation to appoint the functionaries
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of Lokpal/Lokayuktg but they are yet
to be appointed.

(ii) States where Vigilance Com-
missions set up earlier have since been
abolished:

Haryana

Kerala

Maharashtra

Punjab

Rajasthan
In Maharashtra, the Vigilance Com-
mission has been replaced by the Loka-
yukta appointed under the Maharash-
tra Lokayukta and Upa-Lokyuktas
Act, 1971. In Rajasthan, the Vigilance
Commission has been replaced by the
Lokayukta and Up-Lokyuktas appoint-
ed under the Rajasthan Lokayukta and
Up-l-okqutas Act, 1973. In Haryana,
Kerala and Punjab, Government De-
partments are in charge of Vigilance
work.

(iii) States which have Vigilance
Commissions /[Organisations  different
from the pattern of the Central Vigi-
lance Commission:

Bihar
Jammu & Kashmir
Uttar Pradesh

In Bihar, a Lokayukta is also

functioning.

(iv) States where Vigilance Com-

missions have not been set up:

Himachal Pradesh
Manipur

Nagaland

Tripura

Meghalaya

In Himachal Pradesh and Manipur,
there are Directorates of Vigilance to
look after vigilance work. In Naga-
land, the Anti-Corruption work is
being done by the Special Branch of
State Police. In Tripura, at the re-
quest of the State Government, the
Central Vigilance Commission is tem-
porarily advising the State Govern-
ment in vigilance matters. The Vigi-
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lance Commissioner of Assam is Jook-
ing after the cases of Meghalaya also,
for the present.

Nominations to N.D.M.C.

2580. SHRI K. M. MADHUKAR:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether Government nominate
Members from the Government em-
ployees as well as from the public
as the Members of the New Delhi
Municipal Committee (N.DM.C.);
and

(b) if so, the criteria and the
policy for the selection of the Mem-
bers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
In pursuance of the provisions of
Section 24 of the Punjab Municipal
Act, 1911, as in force in the limits of
the NDMC and in exercise of the
powers conferred by Section 12 of the
said Act, the Lieut. Governor, Delhi
nominates Members on the New
Delhi Municipal Committee. These
nominations are made after a careful
consideration of all aspects.

Interception of 2 motor van of
Haryana b_y Delhi Police

2591. SHRI K. M. MADHUKAR:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Delhi Police has inter-
cepted a motor van of Haryana
Police in the first week of Novem-
ber, 1973, which is said to be used for
smuggling of wines ete;

(b) if so, the number of wine
bottles and other confiscated goods
and materials seized from the sald
van; and
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(c) the steps taken by Government
to stop such illega]l activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.
A car belonging to Haryana Police
was inlercepted carrying liquor.

(b) 72 bottles of Harvana country
liquor were seized.

(c) In this instance a case was re-
gistered under the Punjab Excise
Act, 1914, and the occupants and
driver of the vehicle were arrested.
The Delhi Police carries out raids
whenever information in this regard
Is received.

Use of buggy by the Prime Minister
while coming to office

2582, SHRI K. M. MADHUKAR:

SHRIMATI SAVITRI
SHYAM:

Will the PRIME MINISTER be
pleased to state:

(a) whether she had gone to office
in a horse-driven carriage (Buggy)
in the first week of November, 1973,
if so, the reasons to use the same;

(b) whether she proposes to ad-
vise all the Chief Ministers, V.I.Ps.
and other high ranking officers to use
such vehicles for the purpose of eco-
nomy;

(¢) the extent to which expendi-
ture is likely to be reduced; and

(d) the opinion of the security de-
partmeni in this regard?

THE PRIME MINISTER, MINIS.
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) to (d). The
Prime Minister has been using an
imported Dodge Polara car and an
Ambassador car alternatively. Two
years ago she switched over to an
Ambassador car but because of fre-
quent breakdowns she reverted to the
use of the imported car. For some
months past because of her concern
regording air pollution, as well as of
economising on petrol, the Prime
Minister was giving thought to some
other mode of transport. A  horse-

driven buggy, borrowed from the
President’'s Body Guard was tried to
see whether this mode of transport
would be feasible. However, it was
given up because it is only a two-
sealer, and on considerations of secu-
ritv. The Prime Minister is again
using an Ambassador car now. The
Chief Ministers have already been ask-
ed to ccnserve petrol to the extent
possible. However it is pot propos-
ed to advise them or others on the
lines of part (b) of the Question. The
Prime Minister hopes that everyone
will take such steps as may be fea-
sible to ensure that there is maximum
economy possible in the use of petrol.

Rationalisation of the procedures of
sanctioning loans of production of
Films

2593. SHRI VAYALAR RAVI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware
that the films financed by the Film
Finance Corporation generally result
in finuncial losses; and

(b) if so, the reasons therefor and
the steps taken to rationalise the pro-
cedures of sanctioning loans 1o films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) As in the case of
films everywhere, not all productions
succeed at the box office. However,
in spite of the failure at the box office
of some of the Film Finance Corpora-
tion financed films, the Corporation's
initiative has blazed a new trail in
contemporary Indian cinema.

(b) Side by side with serving a
primary promotional role, the Film
Finance Corporation ig taking suita-
able cteps to safe-guard against
losses.

Financial assistance given by Film
Finance Corporation

2594, SHRI VAYALAR RAVI: Will

the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) the total amount of money due
to the Film Finance Corporation
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from the preducers of different films
and its film-wise break-up as on 31st
November, 1973; and

(b) the reasons for these abnormal
delay in the repayment of loans by
these producers and the steps taken
by Government to collect the dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A statement is
laid in the Table of the House.

[Placed in Library. See No. 1.T-5836/
73).

(b} Failure at the box-office and
restricted exhibition facilities are the
main reasons for the delay in repay-
ment of loans. Besides taking re-
course lo legal remedy wherever
necessary, the Film Finance Corpora-
tion is considering several other
steps to hasten the recovery of out-
standing dues.

Calcutta Telephone System

2595. SHRI SAMAR GUHA: Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Government gave
assurance to improve and make
various development of Calcutta Te-
lephone system during the course of
a half.an-hour discussion on Cal-
cutta Telephone held on the 18th
April, 1973; and

(b) if so, the steps taken and the
steps proposed, with the time-sche-
dule for their completion, to improve
and strengthen Calcutta Telephones?

THE MINISTER OF COMMUNI-

CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(h) Following special steps have
been taken for the improvement of
Telephone services in Calcutta: —

1. Additional equipment has been
installed which has reduced
dial tone delays and has im-
proved grade of service.
In ‘46' exchange, 41 Directors
and 162 1st code selectors
have been added. In ‘24’
exchange, 52 Directors and
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132 1st code selectors have
been put into service Tra-
fiic relief work in ‘67, ‘44
and ‘5%’ exchanges, is also
in progress.

2. The required spare parts have

been arranged and the worn
out parts being replaced at
a fast rate. Arrangements
for recruitment and training
of additional technical per-
sonnel have been made.

3. More operators have been

trained and made available
for handling, service. Time
to answer in 180, 181, 199 etc.
has been appreciably reduc-
ed. There has also been con-
siderable improvement in the
disposal of trunk traffic.

4, Coordination meetings are

being held with different
agencies to minimise cable
breakdowns, cable thefts
and consequent disruption to
telephone service due to
random digging by wvarious
agencies like CESC, Calcutta
Corporation and CMDA con-
tractors. Vigilance has been
increased. A special police
intelligence Cell is being set
up by the West Bengal Police
to detect and track down the
people responsible for such
thefts.

5, Calcutta Trunk Automatic Ex-

change is programmed to be
commissioned with STD faci-
litieg with Asansol and Kha-
ragpur in 1974, With the
additional availability of
channels after completion of
broad and microwave system
Calcutta-Delhi and other
transmission projects STD
facility will be gradually
extended to other cities.

6. Programme for installation of

50,000 lines of equipment
during the next five year has
been drawn up.

7. Additional positions for special

services are being progres-
sively added.



205

Statue of Netajl Subhash Chandra
Bose at Port Blair

2596. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the steps taken by Government
to implement the assurance given by
the Government to set up a  Statue
of Netaji at Port Blair and preserve
the meniories of the revolutionaries
tept inside the Andaman Cellular
Jail; |

(b) whether during his recent vi-

)

sit to Andaman, Shri K. C. Pant, fina-
lised the plan for the purpose; and

{c) if so, the facts thereout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
A model of the statue to be installed
at suitable place in Port Blair, pre-
pared by the well known artist Shri
R. P. Kemat has since been approved
by the selection committee. The
members of the committee and the
artlst are due to visit the Islands
shortly for finalising the exact loca-
tion of the proposed statue in bronze.
The final order for the statue will be
placed thereafter.

It has already been decided to
preserve the central tower and the
existing three wings of the Cellular
Jail at Port Blair as a national monu-
The Andaman and Nicobar
Administration

ment.
have drawn up a
programme for carrying out repairs
to the Cellular Jail buildings at a

cost of Rs. 4 lakhs.
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During hig recent visit to the And-
aman and Nicobar Islands, Shri K. C.
Pant visited the Cellular Jail and was
apprised of the future plan.

Promotion of Officers of P.C.5. Cadre
to 1.A.S. Cadre

2507. SHRI B. R, SHUKLA: Wil
the PRIME MINISTER be pleased to
state:

(a) the prescribed percentage upto
which persons belonging to P.C.S.
Cudre can be promoted to [A.S.
Cadre;

(b) whether the Government have
made auy evaluation of the compa-
rative performance of LA.S. Cadre

directly recruited and of those
inducted by promotion; and
(e¢) whether induction of P.C.S.

Cadre into I.A.S. Cadre has eroded
the efficiency of I.LA.S. Cadre?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Each State or group
of States and the Union Territories
Administration have their own LA.S.
Cadre. The Cadre Schedule of each
such Cadre includes, among others, a
specified number of senior posts under
the State Government or the Union
Territories Administration and the
Central Deputation Reserve calculat-
ed at 40 per cent of such
posts, The number of  per-
sons appointed to the IAS., by
promotion from the State Civil Ser-
vice and by selection from amongst
persons serving in connection with
the affairs of the State or he Union
Territories not belonging to the State
Civil Service, is limited to 25 per cent
of the aggregate of the number of
posts under the State Government or
Union Territories Administration and
the Central Deputation Reserve indi-
cated above. The number of per-
sons not belonging to the State Civil
Services and appointed to the I.A.S.
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by selection as mentioned above,
cannot exceed 15 per cent of the
posts covered by the limit of 25 per
cent indicated above,

(b) and (c). No comparative or
other studies regarding the effect of
the performance of the State Civil
Bervice Officers promoted or inducted
into the IAS. on the efficiency of
the I.A.S. Cadre have been made.

Effect of Cut on Programmes for
Drought Prone Areas, Backward
Areas and Tribals

2598, SHRI K. KODANDA RAMI
REDDY: Will the Minister of PLAN-
NING be pleased to state:

(a) whether some cut has been
imposed on certain development
Schemes; and

(b) if so, whether as a consequence,
the special programmes for the
drought prone areas, backward classes
and tribals have been adversely
affected?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). In view of the present difficult
economic situation, it was decided to
take certain steps which are expected
to bring about an aggregate reduction
of about Rs. 400 crores in the
expenditure (Plan and non-Plan) of
the Central and State Governments
in the current year. While imposing
this reduction, sufficient care is being
taken that development programmes
benefiting the poorer sections of the
community do not get affected.

Post Office in Backward and Hilly
Areas

2599, SHRI K. KODANDA RAMI
REDDY: Wil the Minister of COM-
MUNICATIONS be pleased to state:

{(a) the number of Post Offices
opened in backward and hilly areas
in 1971-7% and 1972-73; and

NOVEMBER 28, 1973
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(b) whether the consideration of
remuneration has been waived in
these special cases?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The number of post
offices opened in very backward and
Hilly areas is as follows:

1971-72—877
1972-73—522

(b) The condition of minimum
revenue has been relaxed from 25 per
cent of the cost in case of normal
areas to 15 per cent of the cost in
case of very backward areas and !0
per cent of the cost in case of Hilly
areag in November, 1971,

The maximum limit of loss {o be
borne by the department in these
cases is also raised to Rs. 1,000 per
annum against Rs. 500 and Rs. 750
in case of normal rural areas. In
very special cases this limit is further
increased to Rs. 2,500 per annum,

Manufacture of Telephone
Instruments

2600. SHRI K. KODANDA RAMI
REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of Telephone instru-
ments manufactured in the country
in 1971-72 and 1972-73; and

(b) the demand for the Telephones
in the country in 1971-72 and 1972-73?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The
telephone  instruments
and the demand

instruments in

matter of
manufactured
for telephone
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are indicated below:

1971-72 1972-73
(i) Telephone 243697 244079
instruments
manufactured
(ii) Demand for 309196 353625
‘Telephone
instruments

Capital Goods Committee to deal
with Applications to Small
Entreprenears

2601. SHRI VASANT SATHE: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is a proposal to
make the Capital Goods Committee
the principal authority to deal with
the applications of small entrepre-
neurs whose proposed investment in
plant, machinery or fixed assets is
Rs, one crore or less; and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.

(b) Does not arise.

Employment of Local People in
Various Establishments in
States

2602, SHRI A. K. GOPALAN: Will
the Minister of HOME AFFAIRS be
pPleased to state:

(a) whether the Kerala Govern-
ment had strongly represented to the
Central Government against the ten-
dency among the States to employ
local people only in various establish-
ments; and

(b) if so, reaction of Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir,

(b) The National Integration Coun-
cil took note in 1968 of the existence
of discontent in the States arising
from inadequate share of the local
people in employment opportunities
in both private and public sectors.
The Council emphasised that the Con=
stitution recognises one citizenship
and it js vital for Indian unity that
this should be respected and preserv-
ed. The Council recommended at
the same time that in order that ade-
quate employment opportunities are
available to local people and they do
not suffer from a sense of injustice,
where qualified local persons are
available from amongst the people of
the State, they should be given a
major share of the employment and
employers should be requested to give
effect to this objective as a matter of
policy. The recommendation was
brought to the notice of the concerned
Ministries as well as the State Gov-
ernments for taking appropriate ac-
tion. Accordingly instructions were
issued that wvacancies in Public Seec-
tor Undertakings in grades carrying
a basic salary of less than Rs. 500
may be filled through the Employment
Exchanges andq that such wvacancies
may be notified to local Employment
Exchanges so that they can sponsore
suitable candidates out of those regis-
tered with such Exchanges.
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CORRECTION OF ANSWER TO
USQ No. 1582 DATED 1-8-1973 RE.
GRANT OF PENSION TO FREE-
DOM  FIGHTERS AMONGST
MEMBERS OF PARLIAMENT AND
STATE LEGISLATURES.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): In answer to

part (a) of Unstarred Question No.

S. No.
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1582 replied on 1st August, 1973, it
was inter-alia stated that a statement
showing the names of Members of
Parliament and State Legislatures
who had applied for freedom fighters'
pension till 30th June, 1073, was plac-
ed on the Table of the House, It has
now been found on re-checking that
the name of Shri S. Kumaran, M.P,,
(Rajya Sabha), from Kerala was not
includeqd in the statement by mistake.
The same may please be included
now as shown below:—

State

6 (a) Shri S, Kumaran

M.P. (Rajya Sabha)

Kerala,

2. The reason for delay in making
this correction is the time taken in
re-checking the records.

12 hrs,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReporTep CoLuisioN BETWEEN PoLicE
TRUCK AND PABSENGER TRAIN AT AN
UNMANNED LEVEL CROSSING NEAR
SULTANPUR

st wito %o famp (domam)
# wfsTafw I wgT ¥
fafaa fagg =1 W & W&l H @™
faqrar § Wt srdar wear g 53
m at ¥ UF qE I
‘e §  gross & free
faqr T AN TF I
GeE 9T gfaE ¥ TF 3% WY
g A Y TR Wi IwE
Tformreasq widm gEeR
qfaa & 8 wAwfeai & 77
g 20 FF7 ST FAAT & qTAA
Fix w1 warET |

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): On 26-11-
1973 at about 05.00 hours, 2 AF Faiza-
bad-Allahabad Passenger train collid-
ed with a truck belonging to the U.P.
Provincial Armed Constabulary at a
manned Jevel crossing between
Dwarkaganj and Sultanpur stations
on the Faizabad-Allahabad section of
the Northern Railway.

As a result of this accident. seven
men of the Uttar Pradesh Provincial
Armed Constabulary, including the
Platoon Commander, who were tra-
velling in the truck, were killed on
the spot and another 1% were 1in-
jured. The injured were removed
to the Civil Hospital, Sultanpu}'.
where one of them succumbed to his
injuries, bringing the total death
roll to 8. Of the remaining 18 injur-
ed persons, four are reported to have
sustained grievous injuries and the
condition of one of them is stated to
be critical,

An ex-gratia Dpayment of Rs.
6200 has so far been made to the
injured and to the next of kin of the
dead.
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The District Magistrate, Sultanpur
bas ordered a Magisterial inquiry to
be econducted into this accident by
the Sub-Divisional Magistrate, Sultan-
pur.

SHRI R. K, SINHA : About this
colligion, there are two veruions.
Because this area is very near my
constituency, 1 have made my own
enquiries. The collision occurred at
§ O'clock in the morning. The ver-
siom of the railway authorities is that
the gate was closed, Two trucks car-
rying police constables and the DIG,
Mr. Bhatnagar, had gone ahead and
the manned gate was asked to be

The version of the police
authorities ig that the headlights were
mot on and the collision occurred
because of the negligence of the rail-
way authorities.

This is the train which starts early in
the morning from Faizabad and goew
%o Allahabad,

There are two different versions
about the accident. After the acci-
dent the police authorities tried to
arrest the guard and the driver. The
Station Master said that unless the
Divigional Superintendent allows
them to be handed over to the police,
these people will not be allowed to
be handed over, There was also a
two hour strike by the railwaymen at
Falizabad. Therefore, this magisterial
enquiry is something which will not
watisfy the people of Sultanpur and
Faizabad. It has to be found out
whether the railway authorities were
to blame or the police authorities

Here I must say that the police
authorities in the Faizabad Division
have been doing a very fine work. The
much-hated team of dacoit Barsati
has been terrorising the people of
that area and because of terror the
people of that area could not sleep in
the night for 15 years. There used
to be night vigilance. There are 200
recorded cases of rape in which the
team of dacoit Barsati specialised.
The very vigilant and brave DIG,
Ehri Bhatnagar has ben dealing with
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this menace since September, ably

assisted by Shri Johri, the Superin-

tendent of Police of that area. They

were responsible for killing four

dacoitg in an encounter recently,

There are thousands of families
which are living in that area in am gt-
mosphere of terror., There are some
corrupt politicians who have been in
collusion with Barsati When the
news spread that Shri Johri is out te
liquidate the gang of Barsati, the cor-
rupt politiclang made an attempt o
see that Shri Jhori, the Superinten-
dent of Police was transferred. Here
I want to say that Shri Johri waw a
freedom-fighter, who was in jail along
with Shri Bahuguna, and it is only
recently that he has become the
Superintendent of Police. Thig trans.
fer was stopped only on the 26th an
on the 28th Sept. this year there was &
first fight between the dacolts and the
police authorities in which four decaits
were killed. One commandant and
another constable was killed but
Barasati was not apprehended.

MR. SPEAKER : The question ef
Barasati or anybody else is not rele-
vant for this discussion,

SHRI R. K. SINHA : | am giving
the background. When 20.000 people
in that area were terror-stricken and
were alwayg living under fear the

PAC did some good work.
The paolice in this case do
deserve our tributa, because

they * have Jaid down their lives.
The er gratic payment of Rs. 2,000
or 1,000 to the policemen is pitiable.
These are people who have laid down
their lives for the country. They
must given much more, That is why
I wanted to give the background of
this incident.

It must be said to the credit of the
police authorities that they rushed
to catch the dacoits with a sense of
responsibility without caring even
for their lives. So, the dependents of
those who have been killed should be
given greater relief. While we all
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[Shri R. K. Sinha]

condemn the PAC revolt ang any
sense of irresponsibility on the part of
the policemen, we must also praise
them when they lay down their lives
for the sake of the people of this
country. Since the er gratis payment
how granted is pitiable, it shoud be
raised. Also, 3 judicial inquiry is cal-
led for to find out who Is responsible
for this collision.

SHRI L. N. MISHRA : There can
be many possibilities and it will be
difficult to say at this stage catego-
rically how and why this accident
took place, Our experience so far
whenever accidents take place at level
crossing has been that 50 per cent of
the accidents are due to negligence on
the part of the road users and 50 per
cent because of negligence on the
part of the railwaymen. ‘Therefore,
it is difficult to say at this stage who
is responsible. 'The magisterial in-
quiry is there. In addition, the Addi-
tional Commissioner of Railway Safe-
ty is looking into the matter. As and
when facts come to us, we will
come and inform the House.

ot 7y faad (Ir71) : FHTITEE]

I TR BIEE T q1 I7 T A77
WEF AT YT AT qg g g A
Tl g @ ¥ oaal AR
O WA § |

12.11 hrs.
[Skmr S. A. KADAR in the Chair]

A o I warw gsTn
qEHT g | A WA gHeArg g
¥R 9§ F fAc oF W A
AT it § A 0w wat qgd
TR W aeay wgww s A uf
A AE N F 9TE 1939 ¥ gEA)
& Ju A gEar v gE 9 W
W% I9q (T A fawifor £
frm & 3= F7y a1

“We understand that under the
Government of India Act, 1935, it is
contemplated that the Inspectorate -
will be separated from the control
of the Railway Board. This is very
desirable in so far ag it will eradi-
cate the present anomaly of the

Board being the Inspecting as well
as the Executive Authority.”

¥ o arfw ot gdengE } 7 wile
WE  wfar qr AT qFRT A_r ARG
qr AN A I e
@ Az wfar 1 S AT WA
wgr & fr g, 3aaT At frewd fasamm
r  afFr g3 @A 7 qwrd A
=fge |

gt a5 Ys wiawqr a1 fea fofy
w1 W§ wfgn qr ? =t feew
¥ Wwd wfar §F & oF
BT &7 gt § T WA A wH-
@ DT & ¥ U 92 W ¥gd
2 E A A ogF f wHAR
wn & FEm wEET gEr
g Wik N arer arwEc sife F foe
gYr g T few ¥ v AT @
a9 T@g | feey sEETO ggEr
qi? wwggemgl?

IEF AE LW 97 WA fFAr wEr g
& ¥ wrf ar faqer ¥ a5 R
I w9 sfew 1967 &
Az 1@ w1 Zfeow Wi fafawr ofague
frqrr # 2 femr w1 @@ faAr
T AT AT AT, KHAT A w§ A
o A wed & fF AR
Fdafe &% oo s @ g "%
wETE WER WY § WY 3 ag wenfaw
g feaqg wEd amar foid—ad
freft | ow @ e A wE g
1967—68 T § | THE 1% qar A4
fr wrf fod wf § a1 A W
s arE § A TERT AT 9T 9T @
mr gar Ad ) og few B Rl
t? fafew cfeavw 1 @ a1 W@
waww 7 e o awid
g
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% gara 3 g1 AT A R
THZ 9T A9 qEH I AT IA% qEN
aEeql w1 w9 ¥ w9 fag¥ 7= Y 19
AT arf < &1 e Ao Er A
qTC WX Uaz ¥ qg NrEErT @y
A AAY AfT w9 T w4
AT FT IR E AT 39F FTW A e
g —

Y FIEn
[MR. SpEAKER in the Chair]

I SAF FY AE A AR 2w A
wE wwy A @ ome EE
®fgig a¢ faed &9 g # 73 IM-
& F qIATT 142 AT FY AT 0
£ W 398 aidl FTWA AT A/Y A
qaa go g\ 3 g™ # # 75
gfrrr waffs @7 wiwg 9w gAY
&1 S wrwE qA fadr § SAF AT
TE EFTTRIZ N ITH OH AT
¥ AT T § AvEHE 1 afew
qar Sr A mA fgem W@ & 0
IF g R FAET TR
AT [T IAAT w9 g a1 Fa 7
w9 75 qWdz gdeAm wads Aqw
wifeq N E N FaFTaw ot 37
2 fr gads o fe—99  wfaw
F1 A 7T & 79 F woRr of@dqT
FET q¥W | AR gar w0 & R
14682 @7 Wd wfawg § afew
wANT A T IAX TGA A R,
WT 21440 § 1 T A wRr
W 20 ¥ A A AT T FE qeq
aft & wEwr A W g R s
wifgw 3 § A% AR F dAI9 A
qAfaaTT Fom Tfeg W ww e
ofas &1, ze9 wamer o § aT ST
wrEr ww oA & &% mfear e
wdY § & Y T I wlEwA F R
% wrgw) @ 9¥m o wAlw
wifes &1 s @t ¥TOd T awr
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wgi  Zfew  sar @ SEE wumw
T A § WEAR wTT WIfET
T §R Nl 9T #dT WgRT w@erd
T o ffaEifas oreamd &
¥ 7 fotf wifs ¥ age &1t Afa &
qarw ¥ o1 dur qemw adew, M
WY ¥ ¥, B w1 AvgAQ & fag aeit
mﬁfzﬂq’#mqﬁwmtﬁmi
foadt afgr |\ &4t W F T
arferaritg s fawm az agw ar gt Ag
M@ ARgmF AT ! ATwQ
F g7 ¥ fawa oot gw I FIC
a faae W@ m v ) FW oFR
T A AT wee § wfew v A
T A ey @ A A L
T § L7 ArgEF are # o g
T W Afaomr ag AT TR § o

St q®e gAo fw : SRl aF
AT qeR & Woq 41 @@y § 4
T RIM R wifET 1 MY @IER

] q

agi  a¥ f’ Fr aw § @
A wftew & ag  foad geo A
A F A T @ W § W 5w
e WY TR ARR | FET WA
w7 w1 ug 3% § fr ag drafow
i fafaw qfamww & a9 3

Wl &% SrgIA g geeAT H Ay ¥
Fgl, Th A Aag fE g e e
g gt X f& gazar it 7Y wrfge
g W g faar g

The level crossing where the accl-
dent took place is a manned engineer-
ing level crossing with gate leaves pro-
tected by gate signals on either sida
The gate signals are interlocked with
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§ SWIET %€ U WEd §, Afew
T ® FT OGWST Ag £

[Shri Madhu Limaye]

the leve] crossing gate and can be low-
ered only after the gate leaves have
been closed for road traffic. The level
crosséing is in good condition, Road
signale are also provided on either side
of the level crossing. It has also been
reported that the head-light of the
engins wag on at the time of the acci-

st gfeanefmg wfow (Tgas ) -
TR WG, TN F AT A @
wadr o ¥ gwEr femn fow § aglh
TRz 1 Srrme G R

dent.

zafac & o §3 ¢ 7 aFa1 fF @
ofcfeqfs & ag gdear #7 g nf ?
qqAT w1 gara fRel #ATH
¥ §8  wwdr 9w gf § wifs a@r
g3 WY T WfET 9r &Y F fag
¥g fa g WAz A fev W ag g
g, UE WA &Y avy § 1 WW
Hass  g@ 9T fwR s an
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at wYT T SurET gEET &7 arg & F
&3 wferd o i £ 2 A
A9 ATEHT 77 W 37 F1 ET FIA
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truck Collision (C.A.)
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Collision (C.A4.)
TaIEsE W oAl 9 g, W9 I &
wiws WY HEq -

1964-65 ¥ 1293
1972-73 ¥ 815

1973-¥a9d7 A% 477 "&FII-
g

TH ATA AEEV A% 477 NFEIZEH
3T, TH AT A 37 WA mAdreRA
FHRT | 77 7 ag s i maESEa
T E AT £ T iRl & FAEIT
T Jifgn |

Sl @Ae™ ®w9T AR TEd
az faqTad q1 T E T F 1 T
qT 21 gAX TIF wAAT & {9 &
fam 73 60 ®UT T & HET
ST &40 2 1 T 9 TR &7 =4
7z g f& 12 7717 w740 A oA w3z
maiaza &1 foan, 98 &0 I oAt
TF T2 9FF 447 & fF 92 v =" T
g R ar Al gw & 1 # W w1 0w
AM@ AT qARAi -793 q3 X AT
W TR FF f& A aTw
¥ zq F1 grefagy 7 afs famar
AT AT FIIF FI1E TG &, qE WA
g9 211

= Fafty gg T WA
5 ot wafty AT § 979 g
T A% A9 AE a7 WX WT w7
S 91 #1 ¥ F79 1 9w a1 B
7 & § Q4T g 7 ag g7 wwar
tfr oy ifer wwifaw R —
Frefad agl qFR T T a1 WS
FT ETE HL 7 3 foaad qm -
& T[T g arfs 9= 27 =1 v g av
q¥ AF a1 76 5 FT AT @



223 Death of PAC AGRAHAYANA 7, 1895 (SAKA) Personnel in Arain- 226
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truck Collision (C.A.)

gt & fAq wawsar gar IaF
faq fagr w41 | %9 1@ F W @
g5a ¢ f5 Wq 1 9N A @y

1 a0 Fifge ar 78

MR. SPEAKER: Shri Madhu Limaye
to raise a matter.

12.33 hrs,

RE. MOTION FOR ADJOURNMENT
(Query and Procedure)

SHRI JYOTIRMOY BOSU. (Dia-
mondharbour) Sir. I gave notice gf an
adjournment moton. Two trade union
workers have been murdered by shoot-
ing within the mill premises. In ihe
Constitution there is a guaraniee that
you can praciise trade unionism. Cer-
tain rights are guaranteeq by the
Constitution, If a Governmeni machi-
nery fails to protect them from the
hands of the hooligans in Raniganj in
the mill premises, this is a most
importiant issue. ..,

MR. SPEAKER: Mr. Bosu, I do not
allow this.

Why do you bring in State matters
in this House? 1 have nct allowed it.

This is something which has hap-
pened in the State. This is a matter
not concerning us but it concerns the
State,

I have not allowed it. Even if it is
a murder case, this is an ordinary law
and order matter. And law and order
is a State subject. I am sorry.

Will the hon. Member kindly sit
down? 1 have not allowed it. Some-
thing has happened in a State. It is
a law and order problem. The courts
are there. Why is the hon. Member
raising it here? (Interruptions)

Whether it is political murder or not,
it is for the courts to decide. Law
and order is within ¢hie jurisdiction of
the State and it is for the courts to
decide.
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Auy. Morion

[Mr. Speaker.]

Let the hon. Members please sit
down. I am not allowing it. My ob-
servation ig there already that I am
not allowing it. Should we decide
murder trials in this House?
(Interruptions)

If there is anything that we cannot
discuss, how can he bring it up here?
He may better raise such matters in
his State Assembly and not here
Shouting cannot add to the force of
the argument. I am sorry I cannot
allow it. You must be very reason-
able. A murder has been committed
in a State . . .

SHRI JYOTIRMOY BOSU:
murders, of trade union leaders.

The

MR. SPEAKER: Two or three mur-
ders, or many murders, if you like,
As many as you tell me [ will men-
tion it. But this is something concern-
ing a State, which has happened with-
in the State, which is within the law
and order of the State.

SHRI JYOTIRMOY BOSU: No, Sir;
not like that.

MR. SPEAKER: If we were to raise
anyting that happen in any State in
this Parliament, why need all those
Assemblies and State Governments?
By merely being loud in your voice,
you cannot adq force to the argument.

I have all respect for you. Yeu
should be reasonable. Suppose, in
spite of everything, against the proce-
dure, I call you, have you enough
votes with you? I will just ask you
to get up.

SHRI JYOTIRMOY BOSU:
right. You do that.

All

MR. SPEAKER: It is not admis-
sible. Let me know how many of
you are standing.

SHRI JYOTIRMOY BOSU: You

formally ask me to move.

MR. SPEAKER: Why should it be

like that?
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SHRI JYOTIRMOY BOSU:
be.

Let it
]

MR. SPEAKER: You know what it.
is not admissible. By merely shout-

ing, it does not mean that it is admis-
sible,

SHRI JYOTIRMOY BOSU: Let them.
make a statement.

MR. SPEAKER: I can only examine-
it. If you are entitled to get a state--

ment from them, I will certainly ask
them.

SHRI JYOTIRMOY BOSU: Let me
make a submission on what you have-
said. If you look into the debates that

have taken place on the floor of the
House. . .

MR. SPEAKER: I will look into it.
If you are entitled according to any-
thing, any previous precedent, I will
certainly allow you. Let me examine
it. Then ;5 discussion will also be held.

SHRI JYOTIRMOY BOSU: When
the UF Government was in power in
West Bengal, umpteen number of de-
bates have taken place on the floor of
the House. Today you have Congrerss.
there. Should thereg be double stan-
dards? This is what it is.

MR. SPEAKER: I will examine it.
If you are entitled, I will certainly
ask Government.

SHRI JYOTIRMOY BOSU: No, Sir
You respect the views of 15 members.
Let them make a statement. The
statement may be manufactured by
them in any case. We know what to
look to there. But we want to know
what they have got to say.

MR. SPEAKER: They are not rea-
ponsible for the law and order in West
Bengal. It is a regular government
running in West Bengal. He cannot
reply on their behalf.

SHRI JYOTIRMOY BOSU: He will.-
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MR. SPEAKER: I am not allowing
any debate or anything of that kind
on it. I will just see; if there is any

such precedent, 1 will certainly allow
At,

Shri Madhu Limaye,

st wq fewm  (Fiwr) o oweaw
WG, § FAA TIA FEAT AT 971
fs sl qfraq FTe & "IEA H
H9 7 F77 fF 7T FA1T T A FFAE-
a1 et 1 8 W& &® | "eAy
mgigm, = et # faeefy, gfmo
o7 337 95w ¥ gfewdl &1 ox fama
qINA A1 2T 2 | 39 #§ 41, A afa
FEm Ao 1 E-uw zfewAl &
frama & fau s fad, oo adt &
fau s fga A e @ fF =0
HTHTT # I F1 AT e o A
T[Fq HqIFTU A OST|

T WM FATT TTAAHZE Ao
aft 4 73 & A1 ¥w o§ =W
wdY wgrew A g4 dw  faqqt
F A ¥ ama framw @@ ? fEeer
F1 ®rAT YT 57 & agd War &, "
WIGeT T IAGTL FT WNAT 339
F HwE qET |

MR. SPEAKER:
at. ..

1 will examine

SHRI S. M. BANERJEE (Kanpur):**

MR. SPEAKER: This is a very bad
habit. When the Speaker is on his
legs, nothing that is said by other
‘members is recorded.

1 will exainine it. I am told a dis-
.cussion op the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes is coming very soon. But
in spite of that, if you wish any state-
ment to be made, 1 will convey it to
‘the Minister. But it is much better, as
we normally do every session, that we
thave a discussion on the Report.

ot Ay foed : 1T gz T w2 d
& gg @ fF 57 &1 ayw ww &
TEH § WIT g |

MR. SPEAKER: I quite agree with
you.

Mr. Madhu Limaye wanied to raise
a matter.

M QAo qA o TAAT : I F FITT
argd 9 ff 77 falr & w3 stam
FTLAT....... (saau.q)

WA WERT : FTFE i & W 7

st ggo Qo FTWT : T 7 @I
& 9@ %1 @, fom gfor aqa &
ar # A wg fama ¥ w210 i
fafagt & 37 1 AFFEE =W
& F7 fzmn

MR. SPEAKER: That has nothing

to do with this. 1 am not allowing
any Member. Will you please sit
tlown?

Don't think that you can hold the
House to ransom.

There is nothing under discussien.
Nothing is allowed. What is the point
of order? 1 have not allowed any-
thing.

If there is something under discus-
sion, I will certainly allow.

ft weer fagrt aoat (Fnfea):
wew off, W fram o 2 fs L

weaw wgRw  fer fwoa
Afew Y fegr w7 oFaw 1§ Ao
FH FT T TB A FET FT AR
g wfee 1

**Not recorded.
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st wew fagrdt arwddy o wemw
S, A amm ot w qaT e @ 5w
F AT 9ZA A FE JAFTA T @A
T A A1 FTAAT TGN AT

WEUE WEIRY © THIA H5 A FFAT |
3% a1 g9 1 g fadr =rfeg

st mEe ﬁ!‘fﬂ’ Trag Y B -1
qfFarsiz & @RI =Ar A9a 9o
g famg & ae s &
9 g | FET JEIT AZ AT FL &
waar & f& foa zfom o go
EITTFTBIT T |

weaw wg2a ;- f5 F7 g9 waAr
ﬁaﬂa’r&q,m%mm%gﬁﬂ|

st wew fagrt awwa ;3w
FET FI oEvT @I g !

weuet D W §TETT IEA
TN & A Aga & fr qw &S 2, ww
TEH AT AT WY | A

SHRI JYOTIRMOY BOSU: I want
to make one submission. About the
cold blocded political murder we want
the Home Minister to give an assur-
ance that he would make 5 statement
in the afternoon.

MR. SPEAKER: I will only do it if
it is permissible under the rules.

SHR] JYOTIRMOY BCSU: About
the Harijans, they should make a state-
ment whether Mr. U. S. Dikshit had
forbidden the usg of the public ad-
dress system at the boat club, or on
their way from Lal Qila to Boat Ciub,
contrary to past practice.

MR. SPEAKER; It is no more a
boat club; it ie a vote club.

st sfedn a2 @ AT WY
qeEE wvr aan faar 1 W€ s
T W7 A THAT E | AT 144 AT

NOVEMBER 28, 1973

Re. Adj. Motion 232.

FLATER —

WEUR WERT . Fq aF qiand
Y e A9 T § 9g H§ TEw
qT g1 ard | A AAT WA qq W
f& owaE war & @g

SHRI JYOTIRMOY BOSU: You
must have a proper draft for my obi-
tuary.

MR. SPEAKER: You will receive
the best possible,

SHRI JYOTIRMOY BOSU:
a hint that....

Is that

MR. SPEAKER:
should reciprocate.
down.

If I go earlier, you
Now kindly sit

SHRI JYOTIRMOY BOSU: My
prayer to you is that you must ask
Mr. Mirdha; Otherwise we will not
participate in the proceedings; we will
go out. We connot be a silent specta-
ter to the systematic physical annihi-
lation of political workers. This place
has become a mockery now; it does not
represent the people nor does it con-
cern itse!f with the hardships of the
people.

MR. SPEAKER: It is a State mat-
ter. How can it be discussed here?
There are other remedies open. How
do you want a statement to be made
here. It is a murder which is being
investigated. This Government has
nothing to do with law and order in
that State.

SHRI JYOTIRMOY BOSU: Itis a
political murder which concerns the-
nation. We have discussed Naxalite
movement here so many times.

MR. SPEAKER: It must have been
done when President's rule was there.

SHRI JYOTIRMOY BOSW: No, no:
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MR. SPEAKER: | have to look into

it.
SHRI JYOTIRMOY BOSU: Let Mr.

Mirdha make a statement ip the after-
noon; that will satisfy us.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: Why don't you
ask for it in the Bengal Assembly?
Why do you want a statement here?

AN HON. MEMBER: They dare not
go to the Benga! Assembly.

SHRI JYOTIRMOY BOSU: If you
do not mmeet gur small request, we lhave
to walk out in protest. Thig is a tele-
gram I have received from Member
of Parliament.

MR. SPEAKER: Walk-out or no
walk-out, 1 have to be guided by the
rules. The rules are that matters con-
cerning the States cannot come here,
ang law and order concerns the State.
If you say that sometimes earlier it
was allowed, I will look into the re-
cords. If it has been allowed even
once in Parliament, we wil] allow it
again.

SHRI JYOTIRMOY BOSU: You
should have some confidence in your
MPs. Parliamentary democracy is be-

coming a mockery.

MR. SPEAKER: You work this de-
mocracy in Bengal. Your men are
there.

The Minister can just give factual
information, after ascertaining it from
the State Government. That is the
utmost we can do.

TwramT A (5AT) @ BWIT

g 3T fagIT & gATT IFA AT,

Yt mrf & aFd g1, faara AW

F a&F I THET AT HIT AT @

g1 ow iy awz AR w7 § fae

& #T T 9 | g7 gavy w oY
azi ¥ %3 foar Irar wfed o
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weu wgad : giwat @ ana
gAY & ar A% gAAT gwwa A 7

15..57 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER BORDER SECURITY
ForceE Act, 1968 Anp ArL INpia
SERVICES AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
I beg to lay on the Table:

(i) A copy of Notification No. S.0.
449(E) (Hindi and English
versions) published in Gazette
of India dateq the 29th Aug-
ust, 1973, under sub-section
(3) of section 139 of the Bor-
der Security Force Act, 1968.

[Placed in Library. See No. LT-5818/
73].

(2) (a) A copy eacn of the follow-
ing Notifications (Hindi and
English versions) under sub-
section (2) of gection 3 of the
All India Services Aict, 1951:—

(i) The Indian Police Service
(Fixation of Cadre Strength)
Fourth Amendment Regula-
tions, 1972 published in No-
tification No. G.S.R, 599 in
Gazette of India dated the
20th May, 1972,

(ii) The Fourth Amendment of
1972 to the Indian Police
Service (Pay) Rules, 1954
published in Notification No.
G.SR. 800 in Gazette of
India dated the 20th May,
1972.

The Fifth Amendment of
1972 to the Indian Police
Service (Pay) rules, 1954,
published in Notification No.
GSR. 662 in Gazette of
India dated the 10th June,
1972.

The Indian Police Service
(Pixation of cadre Strength)

(iii)

(iv)



235

Papers Laid

[Shri Ram Niwas Mirdha]

India dated the 17th

Fifth Amendment Regula-
tions, 1972 published in No-
tification No. G.S.R. 663 in
Gazette of India dated the
10th June, 1972,

(v) The Indian Police Service

(Fixation of cadre strength)
Sixth Amendment Regula-
tions, 1872 published in No-
tification No. G.S.R. 741 in
Gazette of India dateq the
17th June, 1973,

(vi) The Sixth Awmendment of

1972 to the Indian Police
Service (Pay) Rules, 1954
published in Notification No.
G.S.R. 742 in Gazette of

June,
1972,

{vii) The Eighth Amendment of

1972 to the Indian Police
Service (Pay) Rules, 1954
published in Notifieation No.
G.S.R. 844 in Gazette of
India dated the 22nd July,
1872,

(viii) The Indian Police Service

(Fixation of cadre Strength)
Seventh Amendment Regu-
lations, 1972 published in
Notification No. G.S.R. 845
in Gazette of India dated
the 22nd July, 1972

(ix) The Indian Police Service

(Fixation of cadre Strength)
Eighth Amendment Regula-
tions, 1972 published in No-
tification No. G.S.R. 48 in
Gazette of India dated the
20th January, 1973.

(x) The Indian Police Service

(Fixation of cadre Strength)
Fifth Amendment Regula-
tions publisaied in Notifica-
tion No. G.S.R. 66 in Gazette
of India dated the 27th Jan-
uary, 1873.

(xi) The Indian Police Service

(Fixation of cadre Strength)
Eighth Amendment Regula-
tions 1672 published in No-
tification No. G.S.R. 89 in
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(xii)

(xiii)

(xv) The Indian
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Gazette of India dated the
3rd February, 1973.

The Indian Police Service
(Fixation of cadre Strength)
Seventh Amendment Reou-
lations, 1972 publisheg in
Notification No. G.S.R. 144
in Gazette of India dated
the 17th February, 1973.
The Fifth Amendment of
1972 to the Indian Police
Service (Pay) Rules, 1954
published in Notification No.
G.S.R. 145 in Gazette of
India dated tue 17th Febru-
ary, 1973.

(xiv) G.S.R. 236 published in Gaz-

ette of India dated the 10th
March, 1973 containing cor-
rigendum of Notification No.
G.SR. 48 dateq the 20th
January, 1973,

Police Service
(Fixation of Cadre Strength)
Second Amendiment Regula-
tions, 1973 published in No-
tification No. G.SR. 259 in
Gazette of India dated the
17th March, 1973.

(xvi) G.S.R. 355 published in Gaz-

ette of India dated the Tth
April, 1973 containing corri-
gendum to Notification No.
G.S.R. 66 dated the 2Tth
January, 1973.

(xvii) G.S.R. 356 published in Gaz-

ette of India dated the '?t_h
April, 1973 containing corri-
gendum to Notification No.
G.SR. 89 dated the 3rd Feb-
ruary, 1973.

(4) A statement (Hindi and Eng-

lish versions) showir_;g rea=-
sons for delay in laying the
above Notifications.

[Placed in Library. See No. LT-5819/

st 7 feerd () - S AT

Ay T M I R WA AT A T
w: Affeavw 038 fom ® @A ¥
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aa(la" 33 ara ¥ famrwgsr & )
TH W1 FEG FET 4T T4, TA 1 w47
Wl 2@T FAT, FW EH 9T HHA A
R 7 e qifRamde BT WAy &
aRNiFTHET grm ! sEFr favig
A1 WITHT FIATE | FAAT  TEH EHA
EGEEAS-EA0 1 SR O

MR. SPEAKER: I invited the
Chairman of the Subordinate Legis-

lation Committee, Shri Vikram
Mahajan, but he happened to be
absent on that day. I find that iv

was only the Subordinate Legislation
Committee which noticed it. Even
in this statement in para 3 it is said
that the omission to lay the notifica-
iion amending the cadre strength
and the pay scales came to the notice
of the Ministry in September, 1973
when this was pointed out by the Lok
Sabha Secretariat. The Subordinate
Legislation Committee noticed it and
1ihat is why it came to the notice of
our Secretariat. The other day Mr.
Limaye asked, where is the Chairmaa
of the Subordinate Legislation Com-
mittee? Mr. Mahajan did not happen
to be here on that day. It was only
due to the functioning of the Subor-
dinate Legislation Committee that
such matters came to light. If Mr.
Mahajan wants to make some state-
ment, he can. I must compliment
him on the alertness he has shown.

13 hrs.

SHRI VIKRAM MAHAJAN (Kang-
ta): So far as the present notifica-
tions which have been laid on the
Table of the House are concerned. I
wish to point out that out of 17, the
Indian Police Service Fixation of
Cadre Strength (Amendment) Re-
gulations and the Indian Police
Service Pay (Amendment) Rules and
their corrigendum, are being laid on
the Table of the House today after a
gap of over six months to one year.
Twelve of them have been com-
mented upon by the Committee on
Subordinate Legislation in their
Ninth Report. Three of them relate
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to corrigendum and two are being
examined.

As stated in the explanation by
the Minister while laying these rules
on the Table, the laying of these
notifications had been overlocked by
the Ministry of Home Affairs, and
they were made aware of these
lapses only after it was pointed out
by the Lok Sabha Secretariat, i.e.,
the Committee on Subordinate Legis-
lation. The Committee has in its two
recent reports, namely, the Fifth and

Ninth  Reports, not only frowned
upon the delay in laying but also
has been vigilant to see whether

the rules statutorily required to be
laid are being laid or not. The afure-
said 17 notifications fall in the latter
category and reference was, there-
fore, made by the Lok Sabha Secre-
tariat on behalf of the Committce on
Subordinate Legislation. If you so
desire. 1 can read the relevant para-
graphs of the Report of the Com-

mittee on Subordinate Legislation,
namely, para 13 to 18.
MR. SPEAKER: It is enough if he

draws attention to these paragraphs.

SHRI VIKRAM MAHAJAN: They
have been circulated.

MR. SPEAKER: Thank you very
much, All our apprehensions against
the Committee have gone. I compli-
ment you for that.

Now it is up te the Ministers to
follow these directions. I need not
repeat the observations again. I am
mnot going to tolerate it for all times.
We will have to remedy this sooner
or later. This is a very strict practice
in all Parliaments. Please see that
your departments work properly and
alertly. I do not want to hear about
this in future.

AnnuaL Report oF CENTRAL SILK
Boarp, 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN

———
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ANSARI): I beg to lay on the
Table: —

A copy of the Annual Report
(Hindi and English versions) of
the Central Silk Board for the year
1972-73, under section 12A of the

Central Silk Board Act, 1948

[Placed in Library. See No. LT-
3820/73]. '

Inpian TELEGRAPH (SECOND AMEND-
MENT) RuLEs, 1973 anND REcOMMEN-
DATIONS ETC. oF PaTHAK COMMITTEE
ON TELECOMMUNICATION CAPACITY
AND PLANNING

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): |
beg to lay on the Table:—

(1) A copy of the Indiap Tele-
graph (Second Amendment) Rules,
1973 (Hindi and English versions)
published in  Notification No.
G. S. R. 1243 in Gazette of India
dated the 17th November, 1978
under sub-section (5) of section 7
of the Indian Telegraph Act, 1885.
|Placed in Library. See No. LT-
5821/73].

(2) A copy of the Conclusions
and Recommendations of the Pat-
hak Committee on Telecommunica-
tion Capacity Planning and the
Decisions of the Government there-
on (Hindi and English versions).
[Placed in Library. See No. LT-
5822/73].

ANNUAL REPORT ETC. OF THE REGISTRAR
oF NEwSPAPERS FOR INDIA ON PRESS
v InpIa, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): 1 beg to lay on the
Table: —

(i) A copy of the Annual Report
(Part II) of the Registrar of N'ew_s-
papers for India on Press in India,
1972,

(ii) A Statement (Hindi =and
English versions) explaining the
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reasons for not laying the Hindi
version of the above Report.
[Placed in Library. See No. LT-
5823/73].

Y wast fagrt aragar (sarfaaz) -
weTer WEIAT AU AT T 9T § |
7g fole frdv # aff waY 7€ 2 miye
HEAT AT agrs fzar & f&
fedt & fae &8 w&Yar  g®ar
g M7 W sAn--3fs a7 gza
Hasr ¥ @y FErar, zafan ma
WY azAady ¥ Ty araAy  F awwan
g fF 7g Frrart wifaardz grr e
ey o1 wq7 & faas 2

W ((2) § A% 97 aVT-9I QT @I
mr & “Ivgam wfadzw T fER
LM q9T 92T 9 7 @A F FIWO0
ooz T qrar oF faaor Y 39
faar A Fgrmar & ¢

“srea Famrar oAt F efrerrT

F1 gzgdr arfes o
ga g7 $fear 1972
AT 2,99 1971 F A TF
swifra 79T FRFTGAT
oa gfasEt £ oF frazo
gfersr @ ¥ 9g
ARIATTIAT # OF A AT
2 gafay sAFITEN T
aat w1 aw@ @z & Adi
gravwar 8

foy fadza & fr g foild, M AR OF

gar g &, ferdy & oY |arqEd 91 Y

At =Tifge

AR wEYET 38§ wgyaar i
g aeie (fed uoe safam) LT
" gy wewe At fElt #
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stwes fand meddy . &5
fefr w2, AlFw frdd et & AdT
1 g @ @ S fe oA 0w
W e 2. za fam 3@ o G
®TRAT AT FIAT FhEA & )

sy anVmg : & fazm s
wreat g f wrezanar ¥ wfa 7% A
¥ e T qrEAr A 0 WA AT
& gg fearé fe=fr & v v Frw

13.04 hrs.
"MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following message
received from the Secretary-General
of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Navy
(Amendment) Bill, 1973, which has
been passed by the Rajya Sabha at
its sitting held on the 22nd Nov-
ember, 1973."

NAVY (AMENDMENT) BILL
As Passep by RaJva SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the Navy
(Amendment) Bill, 1973, as passed by
Rajya Sabha.

13.05 hrs

BURN COMPANY AND INDIAN

STANDARD WAGON COMPANY

(TAKING OVER OF MANAGE-
MENT) BILL®*

MINISTER OF HEAVY
AND

THE
INDUSTRY AND STEEL
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MINES (SHRI T. A. PAI): Sir, I beg
to move for leave to introduce a Bill
to provide for the taking over, in the
public interest, of the management of
the undertakings of certain companies,
pending nationalisation of such under-
takings, with a view tp ensuring
rational and co-ordinated development
and production of rolling stock, other
products of iron and steel industry
and other goods needed by such
industry, and for matters connected
therewith or incidenta] thereto.

st wy femd (atwm ) : wera
WErRT, WA A A A Y

azeT A1 gg fF o= 53t o3+
adas & ®wrg At FEAsy qfiErfaa
fearwam &, 37 & FAT 7EET ¥ FOT
Faran & fF ag <1 far #1 A ifem aqi 781
QT AT HTTTH FIOF Ao
AT AHAT E, AVAA TS AL FEAT £ 1
afewr e e 3@ fagas & wizdz
WTE WAdEH T da &1 34T,
a1 =19 &1 ga7 T w7 s 7y
qIAT & | NG 7 AIFCHTET qH &
T & fos@ag sTRq 1 17 wlagi
H qYeTa, SAoqaeqT /X a5-FA AT o |
ar fee w4t agrag 1 Ga1 wf7 a7 faerer
&1 FT0 g % @ <1 7 5 Afew
T TEFq ! weqy "W, 19 g7
97 oq F1 fAotg wTT &1 W 34
T/ OF wrEwr AT FAfAm

773, qArEw fomfear Al
Ffomaw & w1 m g fr o3z o
qurer fw aAR #T gy 8,
FArifze Afwrawa 31 Afer ofz
g 3¥  faggs & a4 F oA
T &, &1 919 WY 991 T3 o3
Fofai & g F g9 § 99 Oy
¥ A% I ¥ Y & ary F wuy grAr
gnft, 39 #Y |1 wwwET A, oW e

*Published in Gazette of India
dated 28-11-73.

Extraordinary, Part II, section 2,
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[4y w1 faqa)

Fa o I A § 1 AT WUER
AER AT AT @ T Fam
Adt wgam 1 54 fagas # ag faa
gt w71 w1fgg ar f g7 Feaiat Fr
FTET WX E®IET qg FEAr 7 WA
AR ARAIT F I | fraw FaE
T wfas &, @1 98 957 £ w9
AZ FE |

|

MR, SPEAKER: These principles
of the Bill you could discuss at the
first reading of the Bill. Your first
objection was perfectly valig at the
introduction stage of the Bill. But if
you want to discuss the principles of
the Bill, that you can do at the first
reading of the Bill.

1wy faad @ FA oqIr oA
T "I gy s &1 2fmr ) gvEm
I wog FEEAT FT W FAF B
A A B FATIAN AEALAHA
g1 ofmdr fre & a1 fee fwegia
faaqaadz fFar, faq & 07 9881
T FIET FT WA F9 W A WY,
FAT AT AEIET I F T=HTH FATT
T g gAN ¥ AEE F ®T H
2 wE? ozA o & Nz g

=rfer

MR. SPEAKER:
‘the first reading
Minister.,

That is also for
stage. The hon.

SHRI T. A, PAI: Mr. Speaker, Sir,
we had complaints regarding the
problems that were existing in this
unit. We were observing its func-
tioning for a long time. We also
carried out investigations and we
were satisfied that such an action was
necessary under the Industrial Deve-
lopment and Regulation Act. We also
foung that certain sections of the
Company were working satistactorily
.and therefore, it would not be possi-
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ble for us to take over only losing
sections of the Company, leaving out
the cream of business to the industry
itself. Ultimately, we thought that
the only option given te us under the
circumsiances was to take over the
management of the Company initially
and nationalise it thereafter,

We wanted to do it through an
Ordinance because in a concern like
this, where complaints were being
made that the properties were being
transferred, that the assets were be-
ing liguidated, we had to take quicker
action. But there has always been a
complaint  that the Government is
running on Ordinances. 1 was advis-
ed that 1 must introduce a Bill for
that this time. So, 1 have come for-
ward with the Bill. Nevertheless, I
have got to request the House to get
the Bill through quickly because we
are anxious to take possession of the
assets of the Company and leave the
minimum time for any kind of diver-
sion. That was the reason why I
wanted you, Sir, and the House to
give me ihis permission to have the
Bill through as quickly as possible.
We have decided upon thg manage-
ment; the set-up has also been decid-
ed upon; we have decided who should
take over on behalf of the Govern-
ment. All those details have been
worked out. In order to see that ,in
the meanwhile, there is no diversion,
Government has taken some steps
which, 1 do not think. it is in public
interest for me to disclose. Never-
theless, in the Bill itself we have
provided that the transfers which are
not bonafide prior to six months of
the appointed day are going to be null
and void. 1 hope, the hon. Member
woulg agree with this and penmit me
to introduce the Bill.

MR, SPEAKER: The question ie:

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over, in the public interest of
the management of the undertak-
ings of certain companies, pending
nationalisation of such undertakings,
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with a view to ensuring rational
and coordinated development and
production of rolling stock, other
products of iron and steel industry
and other goods needed by such
industry, and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI T. A. PAI: Sir, I introducet
the Bill.

13.12 hrs.

ALCOCK ASHDOWN COMPANY
LIMITED (ACQUISITION OF
UNDERTAKINGS) BILL*

THE MINISTER OF HEAVY
INDUSTRY AND STEEL AND
MINES (SHRI T. A, PAI): Sir, I beg
to move for leave to introduce a Bill
to provide for the acquisition of the
undertakings of the Alcock Ashdown
Company Limited for the purpose of
ensuring rational and coordinated
development and production of goods
essential to the needs of thg country
in general, and defence department
in particular, and for matters connec-
ted therewith or incidental thereto.

st wy fmy (FTeTm ) o
WERT, IT T &7 § A4 ? ¥ 3z
FFOAL 1965 TF AT HATH H 77 7Y
q | TEF I T A AT Y T
Y 9T T IR FOOAT FT ATHAT a7
QT I5@AT T 1 7T fFT wTAAE
qERT OfT WY TEAT A+ A aradT qrE
qAT F AT TT F FE I AFT IS |
FOOAT AT ¥ A7T I F IAA OTOR
gfuFT & 75 afrwdi &1 777 79
wafy & gramra #47 577 (Fa7 7
(vmas=) ... Wem WA, 9T AT
WS F A7 T FF wTAW AT A0fEm,
TgEmA AT oarlET L L.

LU O] T HIAW 2T
atfer, w9 &

ot vy fomdy © S AT AT I
et o <frer & A% ¥ agi /et I5T
g fF Fouedt 2% g 7 78 97 ¥ 2
a1 FT AAG 9T FEIAT AT 18 B HIT
FIAY AT A & TAT FT AH F7F
maw  FEATEr A50 &Er AnfEm ?
AT fifaee & F 1% W7 A A FEIAT
AT, AT AF & AT 7 UF AT AT
A s e A FEA 2 fF 0F w3
TogT T ¥ e ) T gH fagaw o
7z FEU Ag 3 ... (wmawE ).
et wgew, ¥ ®ag & ;iysrdi a1
TTFT@IE | W XE W AW AT
% o A% AT wvfaw FwudT F arr i
oI TAA THEME ¥ AT TE EL .

MR. SPEAKER: Why do you dis-
cuss at this stage matters which can
be discussed only in the First Read-
ing? You are going into the details.
of the Bill,

st ma femd w31, # 3z Ff
FR TR F1 HgAd A wE vEry
faaieg s ae g vz w1z fax
T FATAAIT AT AFIETZ
wq OF FLT KT AAFIT T K1 0T
& a1 #@T T9 A3 F1 qg qqr 7 fAr
aifen & 778 ®oT F1 Sfaza fFamr
gmERARAamE (erAa )

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We want to know
the financial involvement of the Gov-
ernment if and when it takes over,
and the second point is about absorp-
tion of the employees.

Introduced with recommendation
*Published in Gazette of India
dated 28-11-73.

of the President.
Extraordinary, Part II, section 2,.
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ot wq fomd - TR gO far @
frmw st dgm faa 1 @
faor & 7t fear & 1 o & 27 A
“fagraa sravgEar § 39 F) Ay ) faar
g1 wme faw ¥ @1 g9 wEy
A &1 A oW A wERw ¥ Wy
7z T30 5 7 9 q@W FAX q 77
WHARACE T AT AT
g AT & AWA W@ ! 0F FOL
T9Y & F1% § & gafqa qarer o1 @I
g Farf@FmfisTeam g, A7 T
2 fF 901 & TateEe & g9 a9dfaF
AT &Y AT g @ W IR ﬁ!‘T%ﬁF
gq gfuFfat § sTv 3ra Ta w3
T g0z v gmEEr  frramn
AT g7 71919 §5 Afiq | 947 wg ey
F1 TTAT W A FEECd g g,
gw fan & 9t wgzw ¥ w20 AT
gfrmmEarrag s o9 52
dfea g, fed), mazm AR
amfafada 1 a9 % a1t ¥ g4 amg
A TF FLIZ 7T &1 AL 47 47
ar e ariy # arge, FEZI
TFEHZ FT ATQ AISF FE & fan
qr 7 A F a1X § A 4z qwrg

<1

MR. SPEAKER: May I say that
your observation is that this financial
memorandum which they have attach-
ed to this Bill is insufficinet?

st 7 foad 77 71 € fF Feot
ar fadm g=a wrgAfwas feafa &
art 7 faast fe o Ay 91 @ & 37
F1 o4 Igia @) fzar § 5% fr ga
fama faar .

MR. SPEAKER: That is what 1 am
‘saying. You are raising a sort of a
procedural objection which has to be
examined, that the financia] state-
ment, in your opinion, is not upto
-the required expectation or not in full
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detail and that it is not sufficient.
That is what you want.

SHRI T. A. PAI: I would like to
bring to the notice of the House the
essential difference between the first
Bill and the second one. In the first,
we are taking over the management
while in the second Bil] we are ac-
quiring the assets of the undcrtaking
jtself. The complaint is that we did
not take action early. 1 should at
least be complimented for taking
action now at least...(Interruptions)
In any case, it seems to be the ciiti-
cism that whatever we do is not all
right. 1t does not matter. but I think
I am doing the right thing in coming
before this House and requesting
your permission 1o acquire this under-
taking in the national interest.

Abhout compensation to be paid,
whether it is adezuate or not adeyuate,
when we take it up for discussion, I
will satisiy the House,

SHRI MADHU LIMAYE: It is much
too inflated,

PROF. MADHU DANDAVATE
(Rajapur): He says that it is too
adequate,

SHRI T. A. PAI: I think the House
has a right to go into this question
and disagree with me if it is more
than adequate. But in any case, at
present, we have found that this was
reasonable. But 1 should not be
accused of having been influenced by
any Directors whom 1 do not know
nor my officers. It is not fair to
say . ..

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Nobody has said that.

ot wy fod : g &7 §% &Y
Fgr | &7 T4 &) FaT & fF AT W
aeere Afay Sfew g, 7,
wrafafadre wifs & are § | e
0T QET § O SHET W9 T Afay )



249 Bills Introduced AGRAHAYANA 7, 1895 (SAKA) Bills Introduced 250

SHRI JYOTIRMOY BOSU: I want
to ask one question. Will the hon.
Minister kindly give us the detailed
account of the written down cost of
the assets?

SHRI T. A, PAI: I shall assure the
House that I dg not want to acquire
any assets at an unreasonable cost to
the country. But I would like to be
fair and it is for the House to decide,

SHRI JYOTIRMOY BOSU: [ am
not saying that you are a bad man
like others.

SHRI H, M. PATEL (Dhandhuka):
The Minister ought to be replying to
whether the financial data given are
adequate or not. We consider it
quite inadequate,

MR. SPEAKER: I hope he has
noted it. The financial statement in
all the Bills should be clear enough
to give a full picture, It has just
mentioned Rs. 1 crore and the Minis-
ter says that he will explain it to vou
later on, at the time of consideration.
I think tiat is enough.

Now, the question is:

“That leave be granted to ntro-
duce a Bill to provide for the ac-
quisition of the undertakings of the
Alcock Ashdown Company Limited
for the purpose of ensuring rational
and co-ordinated development and
production of goods essential to the
needs of the country in general, and
defence department jn particular,
and for matters connected there-
with or incidental thereto.”

The motion was adopted.

SHRI T. A. PAI: Sir, I introducet

the Bill,

MR. SPEAKER: Prof Madhu Dan-
davate.

13.20 hrs.
MATTER UNDER RULE 377
REPORTED  DESTRUCTION OF  WHEAT

STOCKS IN Gobpowns ofF Mopl Frour
MrLrs, DELHI

MADHU DANDAVATE
(Rajapur): I want {o raise the issue
of destruction of 1500 quintals of
wheat in the godowns of Modi Flour
Mills because of the failure of the
Civil Supplies Department to exlend
the milling facilities to the Super
Bazar at Delhi. This destruction nas
been caused only because of the fai-
lure of the Civil Supplies Deparitaent.
Already when we have got so nwuch
of scarcily and when the prices are
rising dav by day, this partizular
failurc on the part of the Civil Sup-
plies Department is a gross [iilure.
Notl only 1500 quinials of wheat have
been destroyed bat  there is cvery
likelilwod that if lack of milling faci-
lities cuntinue 1o persist in the super
bazar, in that case, another 1500
vuintals more are alsg likely tn be
destreyed.  And, as a result of that,
it is the consumers who Wwill fece
great  difficulties. This  indicates a
great lacuna in the machinery of the
Government. Not only are the poli=
cies of the Government faulty. bui
even the implementation  machinerv
of the Government is quite faulty.
Unless we are able to streamline the
machinery for providing proper faci-
lities for milling arrangements, these
types of lacunac in the machinery wi''
continue. And, as a result of thal.
institutions like Super Bazaar will
always suffer. I hope that the Minis-
ter for Supply will take note of these
things and that he wil] move 1n the
right direction for streamlining tlie
machinery. Thank you,.

PROF.

MR. SPEAKER: Is the Minister
ready with some statement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
1 am entirely in your hands. We will

tIntroduced, with recommendation of

the President.
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[Shri Anna Sahib P. Shinde]
try to find out from the Delhi Admi-

nistration what the position 15 and
keep the House informed,

PROF. MADHU DANDAVATE:
I could not follow what the Minister
said. )

MR. SPEAKER: The Minister said
that he will come out with some
statement and information later on
and that he will try to find out.

Mr. Bhagwat Jha Azad. Do you
want to speak now or after lunch?

SHRI BHAGWAT
(Bhagalpur):

JHA AZAD
After lunch.

MR, SPEAKER: All
adjourn for lunch to
230 P.M.

right. We
reasemble at

13.23 hrs,

The Lok Sabha adjourned for Lunch
till thirty-n.inutes past Fourteen of
the Clock.

—_—

The Lok Subha re-assembled
Lunch at Thirty-four minutes
Fourteen of the Clock.

after
rast

[Mr, DEPUTY-SPEAKER in the Chairl.

MR.
Azad,

DEPUTY-SPEAKER: Mr.

SHRI s. M. BANERJEE (Kanpur):
Sir, this morning it was requested
that the Home Minister should make

a statement because more than a lach
of harijans in Haryana have been

evicteq from their lands.

MR. DEPUTY-SPEAKER: You
have said enough this morning Mr.

Azad,
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Indian Rlys. (Ind 252
Amdt.) Bill
14.34 hrs,
INDIAN RAILWAYS (SECOND

AMENDMENT) BILL—contd.

WaEa Wt |IATE (AR )
ITrerer wiem, dar @ § Fw o+
TR a1, & gu fadias #1 samrT FTA0E |
A g7 W gwifaar 20 g K
TWFT 50 g F7 fzar sdr ag
gEEAT &1 A § afww § g7 fdgw
F1 7 wixa ¥ fo fad w7 g e
amfaar 27 & fom fraz o acams
AAYT FAEA | AT FEATH S,
2 T, TEE gHT TAT fadw AE@
fear  #fasw q= so7 azg ® 5 faw
uidree: & faw amifaar zogamw &
agr #% 50 g7 fwar w1 @r 2, &
wAT AT & AT ATEAT E I Uy
F1 &% FI7 5 o0 F797 297 357 w7 &7
THRT §A A AT AE 2 ) fFAr mefEwe
T AT /T ATHT AT WA AT FAT FAHT
o G472 T AfEA IR oEdEe
F1 TAPTT 777 F (A0 #1397 77 77

5 7
g

7 & feqls d@r 3 @@ Ag
F4 FME | WO YR AN AT @
§ myEwEive T W AR OEW
A 12 TRo Wfe § | (mTamA )
ZeAr # 1 S A fo g faardy
F1 Sata faar a1 fF F41 a7, argz g
7% AT § O T EF FT A AT )
ma1 4 &l AR 27 e ga faw
¥ oA, ZIATH ME GG, =G HAAT
et A CaTEEIve T qO FIT 7 45
gu 4, &7 "X arge oF fesd 7 Y,
w3 A W g TE | gHA war
AT AT A A FET AF FTA AR
AT ZTATH 7.45.% 8.45, 9.45
1T 10 TN W AOET TS S @Y gRr
a1 oF IR ® § wwe @ fag,
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qigq s, FegfAee oEf T wEEr @
<ot |@wr U oA A5 T o § oFer fF
oq SeEE 91 a7 FEE I 47 THTE
¥, faedll A0 AT qTAT X W7 AW

g T T | wif@T gaar o Wa
¥ #ut mrn fagT a@ar &7 g
s faoear wF mrd? ¥ uw

AR T =MEAT g wreera et
T 0 Tt & A% 7 waw ¥ ot
¥ A, ¥ A Foedt g g
#1v fagre & gw vt 7 argg faan,
iy fr oF eavee 39 =0 ¥
FAATETIA FATE AR, AAA AT W
wy fac @t fafadt wfqs o
wgr:mj; ¥ OHAT W ¥l qwEAw i g
Ted & frogd 12 9% wamr zmw

&

AT #

MR, DEPUTY-SPEAKER: T do nnt
want to interrupt the hon., Meriber.
But he ijs a senior Member, aud he
may tell me whether these thinzs are
really relevant to this Bill.

SHRI BHAGWAT JHA AZAD: Yes,
Sir,

MR, DEPUTY-SPEAKER: In what
way? Let him prove it to me,

SHRI BHAGWAT JHA AZAD: The
only relevance is this that on such
occasions, the Members also obviously
got the chance to link their stories and
put the railways on the railway track,
We want no accidents. We do not
want any accidents and we do not
want compensation. Accidents shall
be there so long as Ministers make
promises and do not fulfil them,

MR. DEPUTY-SPEAKER: He has
been very frank.

‘SHRI BHAGWAT JHA AZAD: 1
think it will help your area also, and
Mizoram, Arunachal Pradesh, Naga-
land and Bhagalpur will be conly
incidentally benefited, in the sense
that it will pass through that.
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Kindly see how the railways are
being managed. Government ‘want to
pav compensation, and for that rur-
pose, they want to impose the sur-
charge. But how shall the railways
improve? Sp long as the Ministers
do not fulfil their promises and the
wishes of the Members, of all] Mem-
bers from Assam, they cannot im-
prove,

29 g1 & i 397 ot wuq F=1T
§ agd aw g oow aEdmr 3
Srpdt @At | gwa 3z ate g
2. mx fafear = @ 4t o7 7w
4z & frew mT d

MR, DEPUTY-SPEAKER: He
should not say that. He must speak
within the scope of the Bill

st WA WY e ;- dfgaeE
ST OF gL HGA & IAA e T@T
& o galt oft g a1  fo o g
Z3 Azt sy qemz O Arfamg e
1T 4Z UATS &7 A1 &5 SHET AqT-T
arT AE &

9 918 F1 A%2 T A= 32
grar, faar s & 3y TR I 7
CEHISET &1 49 317 T@) T 7
wATafrs, ATy wra;q =41
frdft % am wgY g@ar 1+ T oA
# gz faspsrer et T AET WFAT 1 AT
ofr W7 S HA; A Qv AT @Y FoRU
F a3 F7 & gAT AT A g E
#r€ ama A afwdr g i A, g =
F ofafafae &1

ﬁm%qm"m g S
g 50000 To =W THET F
¥ X ) Afew ww ag g fw
twfise & W | Ww gEg f@
FT FEWT 97,919 T Fgr AN LAz
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[ srraa g mvanz)

& @ AT 2 97 SET AR g,

SHY I FT GREAGT | G T HAAE
Wz g GEEreE SwT g | gl
TEIT 6 A1 AT § fF 7T 3B drer
g, wE 3T A 1 S owdw
H ¥WE 9™ #T & amE FEmn,
a7 9 faar fF dm Zq4 s« @,
ARIAF AT AN FTE | A1 s
a7 i@y, e wERy, LIRS
wrl g e 54 iz oEt & on 2at
WA OE CAE qozT T ZwA # o3me
f@ar 1wt a1 oooft 90 d31 g
21 W [TTH T TR TAAT @57 FT
fmardrqar grm 7 gwfom, o fawr &
ST HHTES FY A 2 g A & 2,
=nfea, A 31 & forg 9 acamst sman
TRl € gEA & fawidy g oW A
TFTEZS #1 &9 T Ty o arfE
TAEEAAT A7 AT 9T |

AT AT AR A g Ffam
AT aF g fa Ba 37w wrfgn
fomr woqot gt wrvar 1 v 939 |
AL ATET A v am e & afeA
T F W AT T AR w1 A=A w0,
TafTe wat ot AEY a1 K Fgar g
"9 A7 qTE 9T @ FWEA FAC,
darsfen fafreer 7 afadr, aefaa
fafrezr afar | zafau smassar
¢ % 7o fa= & a7 7 i o< fa=me
#ifde, w5 &3 #771 & 39 F AT
Waq, a1 q@ @ agw 3w %
"qdY F araT 97 A 7 WA, A @A
T w4 araa §7 1 Hh qEgd w7
FT qg U FEal g AL AGT . . .
&

oft g T woWTA (AT ) ¢
SUTERH Y, 37 Gt a7 A7 Faer T 1
2 fom ¥ 20 % 50 T poTaST W A
AT 2, IE W gW v T § |
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AT ST FTATH FAAAT AT 5,10,15
&% w7 foxe, 30 F71 & fang F2ar 3 0
T w947 7 T8 G FI W FAH F
@ I 7 W ¥ 9 aga da g,
o1 dar galz giar & 99 &1 qun
ST AFAT & | WY W19 FTETET T
ST qF &7 A0 2, IW w7 UF F a7
HYATS @A AT FE€IT AZ0 AT 0

ot F% &9 § wifzqy, e §
ol § fam & JWar &1 F T g
ZEYE  SEF A E AL A faur
FE FAA | FAT AW TH AT FT
wran fr afz (3 71 917 92 & symeT
e F PAc gaeme &A1 ggar g At
39 & faaar fFoar faor 2 ag ame
far s P It &1 99 &7 R
I FT AR #gifE 7 e
FET 07 qFFAT ATZAT F, AfFA wg=an
@ 2, M YEF AT OF ARAL F
gt g fam & F wifean faae 7
sS4t &, A1 39 1 Afwarar war w461
I 7 ZW AV WEA A WIAT ATEA
#, afrs mé Az gra F wor i 93T
F¥q | 7Y Wt FE wWEIE FW
g gAr A FT A AT faam
TPl A FT AATIAT AT IT |

77 A1 #IIA g § 39 F fam
FH FT 7 T IErE qg AT 14T
¢, o faglq qFer qmar & 1 aE
qIRAT & grEr § 1 gAfA FAT A
¥ grg At Wy A A 97 o fa=e
Ffa7

STaA IO T A O B1ET AT I
T AEA H FIAT AT I ¥ FIG
&7 #r s 1Ay | AT AT H wre oy
oF g% ard) Tt & o ® § @ 99
a7 Qg *T AR ¥ A R ard
qr g a%4 8, 7 IqH 9 g 3,
FOMATEAT & 1 FE g FE g4,
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g fana ¥ aadr &1 wor SEE §
qE QT IE TAHT §, AN T A AT
FEl 9red | w4 @ fE A
e H W WrE | W T 39 awey
#1 3 T w9, F9G QT @ A
ardr gfeng 37 ard # T A1 39 & AW
&1 FIH Gar fasar

nF e mé faet & wgA
qadr 2 1 fRar swagd mwe e &
ferraa #¢ 4 fF 9% diz @iT w1 7@
fagar 1 adfm 3z g fs A
aeArs g1 A | AfF w1 39 g
g A afrorrreEs § Wz g e At
gay aFC N amT
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MR, DEPUTY-SPEAKER: Running
of trains is not under discussion. This
is about accidents and compensation.

o gER I ¥ONT © g7 d 9
fem s rer g fFdm s A AT F7
axa £ # A1 F7w fE o gamad
F THEW 50,000 F WML 1,00,000
To Afsmr | Afgw 3w & fag s
qMT FY TEIA AL &, WO FET T
TAE | T Haga savEr AW g
g, 39 97 F1 T WIT JAF A1 ACATH
FmT Fr FET TGN |

7 313 ¥ 17 § 77 7T AT
¥ arv art F31 fF T7 7%% gdr A
gFTA FE 1 TAT AE #7039 W
wwTe AZT 4y snar | wAT smAar @
Tt ot WF 1 F farg For TIUA
T AT FqifE gAr A1 ¥ 214§ ORI
& A ¥wogw & Wi Fear 2 fw
T T @ew FE, IT F T@A T AL
wraar Ag g, Rt 3% ae ag) fFar
AT & | WY IH FT TETEA FT &
T@ga dar T ARG § W ME A
AW &7 qETar dfw | TGY qE-
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T A @ wfgw ) dA Y wEME
g saRfeFzanr @& agsfa
& & w AT femg & 5, 10, 15
i g8 g § few R smafadi
9T TH FT WL 9T | FA & A
argn Hifaw, @7 #Fm A1 S oAET @
IE & 1,00,000 Go FAfam |

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, I
welcome this Bill not because there
should be an increase in accidents
and we should therefore pay more
compensation, but because they are
going to increase the fares also. It
is a very difficult thing on the part of
the Railway Ministry, But the
Minister has hinted that they may
levy some surcharge to make up for
the additional expenditure of about
Rs. 2.5 crores. 1 am afraid that is
an undesirable proposition, because
this Rs. 2.5 crores can be raised in
two ways; one is to reduce the loss
and increase the income, and also,
secondly, to increase the efficiency of
the entire railway system.

In this connection, I may be per-
mitted to say this. The profit of Rs.
2. crores in 1972-73 has now turned
into a loss of ‘about Rs, 103 crores to
the railways. It means that the rail-
way is going to bear heavy losses.
Why should this be s0? The Rail-
way Board and the railway adminis-
tration have completely failed to keep
up the entire traffic system and to
maintain a profitable business. I am
not going into the details of the
inefficiency or discrimination among
the staff. But this is a very serious
matter, because the profit of the pre-
vious year has not turned into a loss
of about Rs, 103 crores. It is a very
serious matter. I would like to know
from the hon. Minister, when he is
proposing an additional expenditure
of Rs. 2.5 crores, and taxing me and
the poor citizens of this country,
instead of that why he cannot reduce
the losses,
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I would like to point out certain
anomalies. You know coal is needed
in the south, that is the southern
parts of the country, but then, they
have so arranged things whereby they
take coal from the northern  belts,
transport it all the way to the south
to run the trains with coal, and take
all the diesel oil of the Cochin re-
finery and the Madras refinery to this
side to run diesel engines. I am not
against putting the diesel engines and
the steam engines anywhere they like,
but you see how the economy works.
Have you any common sense? How
much expenditure is incurred or
wasted in blocking even the foodgrain
trains and cancellation of many other
trains to Madras and Trivandrum all
the way and to the great suflering of
the people in Kerala and Tamil
Nadu? They are doing it this way.
Why can’'t you have a re-thinking of
this matter, and why can’t you make
a rational approach to this problem?
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Then about the traffic rutes, 1 do
not know whether I should criticise
the Railway Board or the Railway
Minister again and again, because
they are already under criticism in
the House. Further, I do nol consider
any more criticism of them is possi-
ble because at present they have come
to the lowest level, The rate system
was fixed during the British period.
It needs drastic change. Transport of
foodgrains is given priority, The rest
of the items have been classified. Some
items are small in quantity but high
in value. More facilitiecs are in
need, Wagons are not available. So
the road transport takes a major
share. For example, drugs. If you
give them air-conditioned transport,
more shock absorbers in the wagons,
drug materials of high value can be
transported, Now it goes to  the
road transport system. Because of the
traffic rate, the railways fail to attract
goods. 1 appeal to the Minister to
consider the traffic rate system and
revise it and make it attractive to the
producers who want to transport
things to various places,
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There is a lot of criticism about
coal. The Railway Board and the
Ministry say that it is none of our

mistake. Coal is not available with
that ministry. That ministry says ‘hat
it is not their mistake; they say the
Raijlway has not got wagons to
transport coal. You ignore the Rail-
way Board because it is a worthless
institution. Both the Ministers are
Congressmen. Let them sit together and
visit the spot and study the problem
and take a decision. I appeal to Mr,
Qureshi to  persuade his Minister
and the Coal Minister to come with
him to the spols and make a study.
Your officials may object to it but
ignore them; they are trained in that
way.

The Planning Commission has asked
the Railways to increase the capuc. -
to 300 million tonnes. How are they
going to do it? Yojana Bhavan may
say many things but has the Ministry
or the Railway Board any proposal
to increzse the capacity to 300 million
tonres? Have yvou got plons to build
wugons by opening new wagon facto-
ries or will you depend upon private
wagon builders? Here may I take this
opportunity to repeat my reqguest that
for a wagon factory in Keezhakootam
in the Kerala Gevernment had oflered
land. We offered timber, we offered
everything, even cheap labour. I ap-
peal lo the hon, Minister to establish
the wagon factory in that place which
apart from being my constituency is
a backward district; Trivandrum dis-
trict is a backward district, (Inter-
ruptions).

The efficiency of the employees has
to be maintained. There is the case
of 41 section officers; they are in the
Special Police Establishment. I ecan
point out many cases like that. I
appeal to the Minister to consider
these points and try to increase the
profit rather than the surcharge.

SHRI A. P, SHARMA (Buxar): I
did not want to speak on this Bill
but I was tempted to speak because
some arguments were put forward by
some friends that there should be no
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surcharge., Unless and until we
crease our earnings, we cannot in-
crease our expenditure. The justifi-
cation given by the railways is that
they are increasing the amount of
compensation, which is no doubt a
welcome thing, therefore they are in-
creasing the surcharge, [ support it
and I also support the surcharge, be-
cause if this is not done, wherefrom
the money will come to meet the ad-
ditional expenditure?
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in-

MR. DEPUTY-SPEAKER: They
£2¥, you economise,
SHRI A, P, SHARMA: We have

talked in the past about economy in
the adminisiration. But looking to the
amount of expenditure, the economy
effectad is too small. However, I do
not want (o enter into an argument
over it.

1 support the proposal made by
Shrj Bhagwat Jha Azad for a daily
mail train from Delhi to New Bongai-
gaon via Bhagalpur. Tt serves the
interests of many States. I know in
the past also the Railway Adminis-
tration had held out a promise and
even published it in the railway time-
table, But subsequently this was
changed. Now it is high time that the
Depuly Minister of Railways should
consider the unanimous demand from
every section of the House, belonging
to different States. If there is any
operationa] difficulty in running a
daily train. they might, start with
a tri-weekly =ervice, but it must be
a mail train, because any other train
will not serve the purpose.

oft wwT e fag (771 ) =
frr & 9 7% Tz a7 3 swET & qodw
T # )\ AT FErad A fw A
T ZATT { FI7 F7 TIATH FATT FIH AT
¥ dfsa g i ¥ A ww
Taqrar 2 ¢ F P faeft & fam 7
% wgmm wew g fr faeft a1 #rd
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ICAR (Dis.)
ToTaaT AgY &Y %A | ooy fEfr ¥
oA F a2 Iy Fm@ AR FOT T 7
afea sasT faveat 78l |z A% §
tafar gmr ag arfen frosdEz 2t
DA gz gram A Ay W
AT WA TR F ATmEAgEa 6t 93
Y &, Feg ez Y qrEAT # FAT A
O G I WY WTHE 3G | 1971-72
T 4950 gHeMT A # gE § faw
¥ 2819 AW FATRT T | FAT @G
arq w3 wiaw 9T F1 3T gE €
I F fim asf & #A=T 142 Fhv AT
o E | & A1 gaoAr gd AR faai
WG WIEHT WY AT L,

MR. DEPUTY-SPEAKER: You may
continue tomorrow.

15 hrs,
DISCUSSION Re: REORGANISA-
TION OF ICAR
MR. DEPUTY-SPEAKER: We

take up the discussion under Rule 193
on the Government’s decision to reor-
ganise the Indian Council of Agricul-
tural Research, Shri Samar Guha.

SHRI SAMAR GUHA (Contai):
Sir today we are dealing with the Re-
port of the ICAR Enquiry Com-

mittee and Government decision
thereon. The Indian Council of
Agricultural Research deals with

very vital problems of our country,
agricultural research as well as agri-
cultural education. Agricultural re-
search deals with the vital problems
of our food as also the other pro-
blems of agriculture It is knownp to
all of wus that agriculture con-
tributes the highest quantum of our
national income as well as the highest
quantum of our national employment.

Before the sgelf-immolation of Dr.
Vinod Shah an impression was creat-
ed by the authorities of the ICAR that
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not only they were doing unique re-
search works but they were taking
the country towards development of
a unigque nature and that their
research and developmental work was
mainly responsible for the green re-
volution in the country. They were
giving publicity to their scientific
achievements not only in the Indian
papers  but the world-renowned
magazines like Nature of England
where fundamental scientific work is
being published, and they trieq to
create an impression that by the re-
search work that they are doing they
are going to open a new vista of agri-
cultural progress as a result of which
about 18 million new employment
would be provided. On the basis
of these claims of achievements of
agricultural research Dr, Swaminathan
was given the Magsaysay and many
other awards, On the basis of that, a
number of scientist were sent on de-
putation to foreign countries and we
were getting international aid also.

It is not known to many people that
this institution has a budget of al-
most Rs. 35 crores in the year 1872-73.
It is controlling laboratories, re-
search institutions, centres, sub-cent-
res, about 110 in number and it is
conducting about 100 research sche-
mes, This institution, with the help
of the Americans, in 1954 set up an
Indo-American team to go into the
functional and organisational aspects
of ICAR in which out of seven experts
three Were Americans. In 1959 a
second team was set up in which
out of seven experls four were
Americans. In 1963 there was a
third team, almost for the same
purpose, where out of six experts
three were foreign experts, headed
by an American. T have no grouse
against foreign experts, be they
from America, Canada, USSR or
Japan for the assessment of the de-
velopment of our scientific work,
but ICAR should not be dependent
on them.

An impression was created not only
here but also in the international
world that the ICAR was creating
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a unique field for the achivement of
scientific work on agricultural prob-
lems. But actually in this research
institution some kind of monarchical
hierarchy was established with intri-
gue and a coterie was set up as a
result of which scientific incentive,
initiative and independence were
strangulated and tomfoolery claims
were made about hyperbolic scien-
tific achievements. Government wag
also benumbed by the glare of pub-
licity that was done by this institu-
tion. s

Before 1966 recruitment to this
institution was made on the basis of
the recommendations of the UPSC,
But after 1966 this monarchy—I am
using this word for the administra-
tive authority of ICAR— ge! com-
plete freedom as a result of which
favouritism, nepotism and all other
kinds of gross irregularities were
committed by the ICAR in making
appointments of scientists and other
staff. Even Shri Jagjivan Ram made
a very strong remark about the
nature of appointments; even Shri
Fakhruddin Ali Ahmed made a criti-
cism about it. Mr, Shinde expressed
“shock and surprise” about the pro-
cedure of recruitments. That is
what I find from the report of the
ICAR Inquiry Committee, Even
then, it was not known to us earlier,
Under the barrage of press propa-
ganda, radio propaganda, publicity an
impression was created as if the ICAR
was the real architect of the green
revolution in our country. Every-
thing was almost going normal be-
cause all the facts about ICAR
activities were not known to us. But
it was after the shocking self-immo-
lation of Dr. Vinod Shah who in his
last letter said “I shall sacrifice my
life so that other scientists may get
better treatment” that the affairs of
ICAR became known to us.

It was in surcharged emotion and,
at the same time, with the indignation
expressed about the working system
and the authoritarian control of the
authorities of the I.C.AR. that the
Government ultimately agreed to set
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ap an Inquiry Committee. That In-
yuiry Committee was set up with
ihe highest scientist of our country,
like Dr. Kothari who is known as the
most eminent Physicst of our country
Dr. Sethna the Chairman of the Ato-
mic Energy Commission and oiher
wellknown scientists also. This Com-
mitttee was entrusied mainly to go
into the charges that were made by
Dr. Vinod Shah. To be sure that they

did not make any mistake or any
mis-judgment about their investiga-
tion into the working system, the

fun-tion and the control exerted by
the authorities of the LC.A.R., they
had sel up a Panel of Advisors with
eminent scientist, agronomist and
statistician. This was done to be
doubly sure that the investigation
work by the ICAR Inquiry Com-
mittee was not in any way wrongly
done.

What are the broad charges that
were made by Dr. Vinog Shah? These
can be divided into a few categories.
Firstly he accused the LC.AR. au-
thority that the appointment of Dr.
Rajat De was wrong and the appoint-
ment of Dr. Rajendra Prasad was also
wrong: secondly, he said, that most of
the claims that were made of scienti-
flc achievements made by the I.C.AR.
were fabricated, manipulated and that
they did not bear with the applied
field experiments when they were put
on national’ demonstration; thirdly.
he said, there was strangulation of the
scientists within working system of
the I.C.AR. and that the scientists
were deprived of their independence
and initiative in their research work,
and, lastly, he said that {here were
gross irregularities in making appoint-
ments of scientists in I.C.AR.

In respect of these charges made by
Dr. Vinod Shah, the Inquiry Com-
mittee categorically said that the ap-
pointment of Dr, Rajat De was un-
justified. The Secretary Mr. Menon,
did not care to appear before the
Inquiry Committee. Not only so. In
a very strong note, T should say. the
I.C.A.R. Committee reported that Mr.
Menon who was the Secretary of the
1.C.AR. did not appear before the
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Committee, he dig not reply even lo
questionnaire of the Committee and
that, ultimately, he privately, met the
Chairman of the Inquiry Commiliee.
What is the observation that was made
by the Committee regarding appoint-
ment of Dr. De? 1 quote;

“The appointment of Dr. De as
ad hoec head of the Divisiop of Agro-
nomy, the LARI, gave rise to the
apprehension that he was being
favoured and groomed for ultimate
selection as the head of the Division”
and was “unjustified”,

About Dr. Rajendra Prasad, although
the Committee gaid that this appoint-
ment was not unjustified because of his
academic qualifications. Previously,
when Dr, Rajendra Prasad and Dr.
Vinod Shah applied for the same post
as an Agronomist as also as g Project
Officer, because of his field experience,
Dr. Vinod Shah was selected.

The Committee said that, because of
the requisite qualifications of Dr.
Rajendra Prasad, his appointment was
not considered as unjustified. But all

the same time, the Committtee obser=
ved:

“though, as we have already in-
dicated  Dr. De's appointment as
Heud iz open to objection, his pre-
sence in the Committee which selec-
ted Dr. Prasad though in a sense
unfortunale, cannot by itself be said
to, and does not affect the propriety
of the selection of Dr. Prasad bv
the Committee.”

They have used the word “unfortu-
nate' about the presence of Dr. De in
the Selection Committee, According
to the two verdicts given by the High
Court of Punjab as well as by the
High Court of Delhi, if there is an
undesirable person in the Selection
Committee, the whole selection is vitia-
ted. Therefore though on the basis
of qualifications of Dr. Rajendra Prasad
his apppointment may not be unjusti-
fied, but on the basis of legality and
morality, because the Selection Cb-
mittee was vitiateq by the presence of
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Dr. De, the selection of Dr. Rajendra
Prasad in preference to Dr, Vinod
Shah was not tenable.

About the other claims of scientific
achievements made by Dr. Swami-
nathan, the Sharbati Sonora wheat
ha: been produced by Dr. Swami-
nathan in which, he claims a higher
protein and lysine content; it was even
claimed by him that its lysine wus
almost equivalent to milk. (Interrup-
tions). What the panel of Advisers
appointed by the Enquiry Committee
say about that? They said, “the lysine
content is nowhere near 4.61 per cent,
as claimed by Dr. Swaminathan.” This
is the observation made by the Penal
of Advisors that was appointed by the
Enquiry Committee. For three years,
no field research work on Sarbati
Sonora wheat was permitted. This
Panel of Advisers took the help of
the Hyderabad laboratory, the Mysore
laboratory and the Bangalore labora-
tory. and on the basis of the research
work done there, they have found that
the claim made by Dr. Swaminathan
is unfounded, the lysine content may
be a little higher, but it was not so
much as he claimed; “it was nowherc
near 4.61 per cent as claimed by Dr.
Swaminathan.”

About Baisakhi Moong, I would like
to quote the opinion of the Enquiry
Committee:

“There appears to be some sub-
stance in Dr. Shah's allegation that
Baisakhi Moong did not prove suc-
cessful in national demonsiration.
it seems that further experimental
and demonstration work was neces-
«ary before the varieties were re-
lrgead ™

About the Nitrification inhibitors, the
I.C.AR. claimed that by this device
the intake of pitrogen can be accele-
r:itzd. There also the Committee
ouserved:

“It seems that the work is still

in its exploratory stages.”

When this work is still in an expora-
terv stage, it should not have hbeen
published. About the large-sized
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potato giving a large yield, the com-

mittee has observed:

“We were able to obtain from the
Director, LA.RI. the Field Note
Books on these experiments. We are
gret to say that the field records in
these books are extremely unsyste-
matic and that the books are more
in the nature of scribbling pads. The
physical condition in which they are
preserved is also not good....The
note book does not record the ac-
tua] quantity of seed used in the
specific experiments., We consider
this guite unsatisfactory manner of
recording of experimental date.”

The conclusion is gbvious. About the
new strain of maize, I again quote the
observation made by the committee:

“It is obvious therefore that there
has been a certain confusion in pub-
lic mind regarding the claims of the
high-lysine maize because of a fail-
ure to sec the difference between
protein content and lysine content.
In this, the scientists of the ICAR
are not entirely free of blame. The
subject also appears to be somewhat
over-advertised.”

About bajra, during the Sri Ram
Memeorial lecture, Dr. Swaminathan
claimed of a yield of 82 maunds per
acre. That was also found quite un-
tenable by the committee.

As 1 have already said, the com-
mittee has made very stringent ob-
servations on the premature publicity
made about scientific research work
by I.C.AR. It savs:

“While the inqiury was in pro-
gress leading newspapers of the
Capita’ ind the All India Radio re-
ported about some multiple crop-
ping patterns developed in the TART
which could provide jobs for 17.3
million peogle....This report ap-
pears to be based on the article
‘Multiple Cropping in Rural De-
velopment’...."

About this strangulation....
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MR. DEPUTY-SPEAKER: What
about the Government decision?

SHRI SAMAR GUHA: I am coming
to ihat.

In regard to the other allegations
made by Dr. Shahs letter expressing
his serious concern about the sickening
atmosphere prevailing in the campus
and unworthy things taking place
inside the ICAR, the committee has
come 1o the conclusion that the
genera] nature of the complaints
the campus and unworthy things
taking place inside the ICAR, the com-
mittee has come to the conclusion that
the gencral nature of the complaints
made by Dr. Shah is quite justified.
Dr. Shuls complaints regarding ir-
regularities in recruitment of scien-
tists, was not within the jurisdiction
of the committee. About 900 cases of
irregular appointments have been gone
into by the committee and about ap-
pointments of fifteen specific cases of
persons drawing salaries from Rs. 700
to Rs. 2000, the committee found that
the aprointments were mostly unjusti-
fied and irregular. In conclusion, the
commitiee made a very, very strong
observation. 1 should say that indeed
the report of this committee is a de-
vastating indiciment against the fune-
tion: the working and also the method
of control of ICAR and there the cum-
nritiee said—I quote—

“Thevy have created a crisis of
character and confidence inside the
ICAR."

The Government appointed jurors
and then they appointed another set of
jorurs and the finding of both the sets
of jurors is that except some cases of
margina] doubts that tn about 90 per
cent of the cases they have found that
the charges made by Dr. Vinod Shah
were juslified. The persons who are
holding the monarchical bureaucracy,
the monarchical heirarchy of the ICAR
have been held guilty by this inquiry
committee. What is the reaction of
the Government to this verdict of the
Inquiry Committee? In this House
the Government had made a promise
that the inquiry committee’s report
will be thoroughly discussed before the
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Government took any decision about
its recommendations. The Govern-
ment further said that recruitment for
about 1200 vacant posts will be made
through UPSC. The Government
made such a promise on the floor of
the House. But what do we find? The
appointments are not made through
the UPSC. I charge the Government
that they have not only by-passed this
House, but they have shown utterly
disdainful attitude towards the rights
and the privileges of this House, It
is a guestion of breah of privilege of
the House also. The Government have
by-passed the recommendations of the
Inquiry Committee. They say, re-
cruitment will not be through the
UPSC. There are about 1200 posts
which are lying vacant. The Salary-
range of the posts are from Rs, 700 to
Rs. 18300. Now it is said that the
Government have appointed the Sci-
enntific Committee and the appoint-
ments will be made by them. Seo, I
charge that the Government has cyni-
cally rejected the recommendations of
the ICAR Inquiry Committee almost
in toto.

This Committee was set up with
cminent scientific personages like Dr.
Kothari, Dr. Sethna and others. They
have made 27 major recommendations,
none of which have been accepted by
the Government. Sir, one of the re
commendatlions was that the ICAR
shou:d be made a department of the
Government, that is to say, Degpart-
ment of Agricultural Research and
Education, titled as DARE. But 1
Government has rejected it. They say
that they want to re-structure ICAR
on the pattern of the CSIR on the
lines of the Sarkar Committee Report
on CS.IR. They say that the re-
organisation of the ICAR shall be on
the basis of the changes recently made
in the CSIR in the light for the recom-
mendations of the Sarkar Committee.
Under whose authority or under whose
advice this is being done, I would like
to ask. This is the view expressed
by the governing body of the ICAR,
the guilty body. I do not know whose
advice was this, they have not men-
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tioned the names fo the scientists wno
made such suggestions. I would like
to point out that before making these
reommendations, the inquiry Com-
mittee consulted and got the views of
the ICAR and on the basis of that they
made those recommendations.

In regard to the status of the ICAR
I would like to state about one ins-
tance of what happened in the Punjab
High Court. In an Affidavit, the Gov-
ernment said:

“The abolition of the various pusts
in the LLAR.I will be the conse=
.quence of a just, Jawful and valid
.decision of the Government of India
to transfer the administrative con-
trol of the Institute to the 1.C.AR.,
an autonomous body, thereby se-
curing the maximum good for the
country.”

And do you know what Government
said in the case fo another Affidavil
before the High Court of Delhi? This
iz what they said:

“The Secretariat of the ILC.AK.
as an attached office of the Depart-
ment of Agriculture has continued
to exist legally and constitutionally.
‘The staff cannot claim to be part of
the Secretariat which is a Govern-
ment office. They have accidentally
rome to be located at the duly
constituted I.C.A.R. Secretariat.”

That is why 1 say that a dyarchy is
going on in the administration of the
I.C.AR.; it is being treated as Gov-
ernment a department as wel] as an
autonomous body, because a large
number of the employees of the ICAR
are the direct employees of the Gov-
ernment, while other employees are
being denied the same privilege. This
is my main point. When ICAR au-
thority exerted pressure on the em-
ployees, 51 per cent of the employees
opted for ICAR service and 49 per
cent still continued to be direct Gov-~
ernment servants. d

The Government had the courage
to say that the ICAR is an autonomous
body. In these circumstances, the
Government has given the Director
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the status of a Secretary of the
Government of India attached to the
Department of Agriculture and, at the
same time, he will be the Director of
the ICAR also. At the same time,
some of the other officers will remain
as direct employees of the Government
while the others will not be. That
means the others are being denied all
the privileges and rights that were
being enjoyed by other Government
officers of the ICAR. This is a kind
of diarchy. How is it that on the basis
of the recommendations of that Com-
mittee you cannot make the ICAR,
like the Atomic Energy Commission,
Defence Science Organlsation etc.,
a direct departments of Government?
In US.A., Japan, Formosa, U.S.S.R.
and other countries, agricultural re-
search institutions are direct depart-
ments of their Government. In India,
agriculture has the highest employ-
ment potential. This should therefore,
be made a direct department of Gov-
ernment. But, the Government cyni-
cally rejected this recommendation of
the Committee. Under what circums-
tances have they done this? The
ICAR administration was functioning
in an atmosphere of despair, frustra-
tion, irregularity, manipulation and
clique. I may use the expression
under a monarehical regime.” This re-
gime was set up in the ICAR. After
1966-67, when complete freedom was
given to the ICAR in regard to the
framing of bye-laws ete. for the
selection of scientistz= as alsp other
staff. These are the main reasons for
the corruption sgreading into the
ICAR.

The Inguiry Comimttee categorleally
said that under no circumstances this
freedom should be given to the ICAR
but all the selections should be made
through the UPSC.

SHRI VAYALAR RAVI (Chirayin-
kil): That is another institution for
corruption.

SHRI SAMAR GUHA: Scientists
are also to be recruited through the
U.P.S.C. Several other suggestions
were also made with regard to the
reorganisation of the I.C.AR. and
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about the selection of staff and
scientists as junior and senior—
principals and super-principals They
wanted to rationalise the pay scales
of staff but the Government has not
-accepted any of their suggestions. Not
only that, the Inquiry Committee sald
that they had received about 900
complaints about irregularities in the
matter of appointments. They, how-
-ever, said that th%s was not within
their jurisdiction of this inquiry. Take
the case of C.S.I.LR. what has happened
1o it? The Sircar Committee said that
there were innumerable indjvidual
cases in which not only irregularities
but even favouritism, nepotisin etc.
were shown in the matter of appoint-
ment of Scientists. Sircar Committee
had suggested appointment of inde-
pendent Committee by the Govern-
ment in the C.5.LR. so that they could
go into each individual case on the
basis of merits so that the worng done
might be rectified. In this case, the
Government have got sufficient po-
wers to deal with the cases. The
post of a professor carries the jcale
ranging from Rs. 700 to 2,000. The
Committee said that out of 900 cases,
irregularities 15 cases are very serious
nature. Because it was not within
their competence to deal with the
individual cases, the Committee had
made certain indirect suggestions to
Government. The Government should
have come up immediately to appoint
an indipendent person as in the case
of the CS.IR. who will go through
the cases to findg out whether the ap-
pointments made were Tregular or
not.

What have they done about the
persons about whom already charges
were considered as justified. The
Committee said that in the case of
certain officials against whom charges
of corruptiom) were levelled, ninety
per cert of the charges had been
proved. Only in 10 per cent of the
charges there may be marginal do-
ubts, What about these guilty per-
sons I want to ask from Yyou as
to why you are not taking steps to
punish those guilty persons. It is they
-who had created demoralisation in
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this institution. Why don’t you re-
move them from the Institute? Who
is responsible for bungling the whole
thing? Instead of removing him, he
was made Secretary to the Govern-
ment of India and, at the same time,
he continued to hold the post of
Director-General. There are many
instances of corruption and mani-
pulation in the coterie of official< as
made out by the inqury Committee,
but, they liave been kept as they were.

The Government have stateq about
the report on the CSIR. But what
about the grievances of the employees
In the CBIR report, they had said that
a personnel committee should be set
up to go into the griévantes of not
only the junior scientists but éven of
the senior scientists ang staff who did
not even have opportunity to meet
the heads of the department what to
speak of the directors? There was
no scope for dialogue between the
empioyees and the heads. There was
no communication between them.
They were strangulated gnd there was
no freedom in the ICAR at all. This
inquiry committee's report has not-
improved that position at all. As in
the case of the CSIR, why should the
hon. Minister not agree to set up a
personnel committee so that the
individual grievances and other things
can be gorne into?

In the CSIR, another committee has
also been set up for redressal of the
grievances of the junior scientists,
senior scientists and the staff and the
scientific side of the employees. Why
does the hon. Minister not have that
shown courage to set up a similar
committee to look into the grievantes
of the employees and to have oppor-
tunities of dialogue with their officers.

I shall conclude by saying that the
present regime in the ICAR is a
monarchical regime with an attitude
of absolute power towards the scien-
tists and having a hierarchy of in-
trigue, coterie, manipulation favour-
itism, and nepotism. The authorilies
there have strangulated the indpen-
dence, incentive and aspirations of the
scientists.
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It is high time that Government
have the courage to deal with this
institution firmly, because this insti-
tution deals with problems of agri-
culture, and I repeat again that agri-
culture is the base of our econumy
and contributes the highest quantum
to the national income and natlional
employment.

SHRI SHYAM SUNDER MAHA-
PATRA (Balasore): While [ stand to
speak in this debate, my mind goes
back to the day when Dr. Shah died,
died almust as a symbol of intellectual
frustration in this country where after
25 years of freedom, intellectuul merit
is still seldom recognised.

I commend the endeavour of the
Agriculture Ministry to probe into
the matter. The inguiry committce
has produced a report which throws
light on many aspects of the malaise
that is spreading in the ICAR. But !
certainly say that it is far to inade-
quate to meet the necessity of the
times

As a teacher who has spent a few
precious years of his life in educational
institutions, and as one who feels ot
one with the intellectuals in this coun-
try or persons who are reading men.
frorn 1952 onwards, I have seen
through all the reports produced by
different inquiry commissions institu-
ted under the commissions of Inguiry
Act, 1952: very carefully during the
last one month., I have gone through
the reports beginning from those of
Justice Vivian Bnse, A. N. Mulla, S. R
Das, Rajagopal, Mudholkar Khanna.
T. Venkatarama Iyer, Sarju Prasad
Govinda Menon and Chagla and others
and at last I was going through the
report by one cominission against Mr.
Biju Patnaik. Seldom I probably 25
per cent of the commissions’ recom-
mendations have been accepted by us.
Mr. Justice Gajendragadkar has a re-
putation in this country of being cne
of the stalwartes in rendering justice
Not to accept the recommendations of
this Inquiry committee will he an in-
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justice to LIr. Gajendrakar and the
scientists of repute who were included
in the committee,

11th May, 1971 was a very crucial
day because op that day Dr, Banes
died and with the death of Dr. Banes,
they were all Baneg in the JCAR. I
shall read out the names oi the five
persons who were there in order of
seniority; the names were: Dr. S. S
Banes, Dr. I. C. Mahapatra, Dr. N. T.
Dastane, Dr. Shah (late) and Dr.
Rajat De.

In gll fairness, when Dr. Banes died,
Dr. I, C. Mahapatra should have
succeeded, but unfortunately he was
there at that time in my place
Balasore, on 32 days’ leavs. I am
trying to put myself akove narrow
parochialism, because i;; this 1eport
there has been g stricture also against
an Oriya gentleman, Mr. Sanunge who
is a near relation of our ex-Minisler
Shri Kanungo or ex-Governor of
Gujarat.

So I am trying to put myseli ahove
narrow parochialism because in this
Report Oriyas have been strictured
Bengalis, Tamils, Karalites, everybody
has been strictured. As an edi-
cationist I try to put thiggs properly
in a npational perspective. Dr. Maha-
patra could rot be there because he
was on leave (Interruptions). I am
only trying to adq some fervour 1o
the discussion. Dr, Mahapatra could
not come because he was away on
leave. Dr. Swaminathap let him know
that he could enjoy his leave and then
cone back. It was alsg Dr. Swami-
nathan’= desire that thos~ whn would
occupy the position of Dr. Bones would
continue till Dr. Mahapatra came back
and joined the post.

The office noting was:

“While we have been following
the convention of requesting the PC
to look after the duties o* the Head
whenever the Head is on leave or
on deputation abroad”—

with this
the Head

Dr. Swaminathan agrees
convention that whenever
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is away outside the country or
elsewhera in the country, it is the
Project Co-ordinator who comes 1o
occupy the post Mr, Mahapotra was
the only man next to him in seniority.
But he says:

“....in the present situation it
may be difficult for the PC to do
justice to two jobs for several
months™.

This is a fantastic thing because it is
op record in the ICAR that whenever
the Head of a Department has gone
on leave, somebody has ocousied the
post and those who wer: appointed
Headq of the Division have occupied
the post in addition to their own
duties. Even now Dr. Mahapatra is
in charge of two posts of Project
Co-ordinator for the last 1% years.

AN HON. MEMBER: Where is he

now?

SHRI SHYAM SUNDER MAHA-
PATRA: He is still in JCAR as
Project Co-ordinator,

This is one of the reasons why
Dr. Shah died because in his last Jetter
he had written that this post should
have gone either to Dr. Mahapatra
or to Dr. Dastane. The lelter is in
the Safe custody of ICAR. Dr. Dastane
was at that time in FAQO and could
n2t come. To pinpoint the fact that
one officer has worked in both
capacities, I may mention that Dr.
C. Dakshinamurthy now working as
Project Director of nuclear Research
Laboratory, Water Technology Centre
ig also Head of the Division of Agri-
culture Physics. Dr. B. Ramamurthy
worked as Head of the Division of Soil
Sclence and also as Frojezt Co-
ordinator. Dr. H. B. Singh also work-
ed as Head of Division and Project
Co-ordinator, and he worked not for
one but for several years.

It this was the convention. what was
‘the necessity of overlooking the
seniors and appointing a junior like
Dr. Rajat De who never had a First
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class in his life whereas Dr. Muhapalra
and Dr. Dastane were First classeg all
through in Inter Science, M.Sc. Fh.D.
in America with awards? Dr. Dartane
is not an Oriya, though Dr. Mahapatra
is my namesake. My only puint is that
only merit should be recognised. Merit
should not be thrown tp the dust-hin
of history.

Coming back from Beirut, Dr.
Dastane took over. It was for a few
days that Dr. Rajat De nad oceuricd
the post.

There is another thing. I have -een
the record of IARI from semor officers.
They have =aiq that there had been
no ad hoc appointment ot the level
b= an ad hoc appontment ‘o= Dr.
of which is still lying in the archieves

-aansnl 70 afernms
Rajat De? It was certainly mis-
of Head of Division. If there was no

There were five posts of Heuds of

Division which were vacant—I1 am
tryving to pinpoint thiz particular
matter to bring home the fact that

injustice was done here only. The five
posts were: Biochemistry Snil Micro-
biology, Agricultural, Physics, Plant

Physiology and Agronomy. Why did
they try to fill in the vost in respect
of Aeronomy only? Why not-—all the
others? Was Dr. Rajat Do =0 VeTY
invaluable a person for that post?

SHRI INDER T MALHOTRA
(Jammu): Agronomy is more imnort-
ant.

SHRI ATAL BIHARI VAJPAVFE
(Gwalior): It is more important than

astronomy:

SHYAM SUNDER MAHA-

SHRI \
PATRA: The Committee writes in
page 46:

«pr. De did mnot satisfy the
essential requirements prescribed h¥
sub-clause T of Clause A.. ....He
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did not have even a B.Sc. degree in
agriculture, and his M.Sc. in agricul-
ture from the Banaras Hindu Univer-

sity had crop physiology and not
agronomy.”

He did not have Ph.D, in agronomy;

he had Ph.D. in crop physiology. And
then, they say:

“This position has not
cannot be disputed.”

been and

(Interruptions) I am only quoting
from the Committee's report.

Now, the interview was on 8th Sep-
tember, 1871 at 2.00 pm. The next
morning, at 10 am. Dr. Rajat De
joined. I have been a teacher and
have served in Government, but 1
have never seen an interview tak-
ing place one afternoon and the next
morning at 10 a.m. the man has come
and occupied the throne! Unless the
whale thing had been managed and
prepared before-hand, this could not
hagpen.

In the year 1968, for the post of
Project Co-ordinator, both Dr. Rajat
De and Dr. Mchapatra appeared, and
Dr. De was not selected. The Head
of Agronomy episode was over in
September, 1971. And now came the
intorview on 1st May, 1972. The lost
cavse for sacrificing his own life, Dr.
Shih.  Here, Dr. Shah saw that Dr.
Dc¢ was on the Board as a member.
Dr. De was his junior in respect of
status, pay and rank. Basically,—1
want to mention this—he was disqua-
lified. But Dr. De got the post and
on the second interview, he saw tnat
a person who was junicr to him in
meril. stalus and qualification was
going to judge his merit. Dr. Shah
died on the 4th May, and the Com-
mittee selected Dr. Rajendra Prasad.
I am not going to dispute that. T am
only going to bring out certain malaise
which has been there and the record
of which is still lying in the Archives
of the ICAR. =
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There are other cases also. Dr.
Swminathan is a very reputed agri-
cultural scientist. I am not going to
dispute about it. I do not know the
ABC abgut crops, and he has gone to
show to the world so many inventions
one of them being about dry farming.
But there is a letter which I have
got, written by Mr. Balwant Singh on
the 19th November, 1970 to Dr. C.
Dakshinamurti, Head of the Depart-
ment of Farm Operation and Manage-
ment, IARI, in which he has said:

“Being an Irrigation Engineer, I
personally feel thatsuch deceiving
experiments should be diseouraged
in our Institute which ig of a natio-
nal importance and the land reform
policy of the country depends upon
the publicity made by the Institute.”

“Deceiving  experiments,— says.
And he is an engineer. Further, he
sajd:

“Such unreliable results are bound
{o affect the farming community
adversely as a whole resulting in
the conversion of the green revolu-
tion into a grave revolution.”

This is written by Mr. Balwant Singh;
he is not an Oriya; and Mr. C. Dakshi-
namurti is a man from Andhra
Pradesh. He further said:

“] request that the position may
kindly be brought ts the notice of
the Director so as to avoid any de-
famation tc the Institute by publish-
ing wrong results”.

SHRI VAYALAR RAVIL:
authority to say so?
s07

Is he the:
Who is he to say

SHRI SHYAM SUNDER MOHA-
PATRA: I am also an ordinary man
as you are. I am only quoting a
letter from the engineer (Interrup-
tions). I am on my legs.

MR. DEPUTY-SPEAKER: But that
is from the file of the ICAR, he says.

SHRI VAYALAR RAVI: What was
the criterion for questioning his autho-
rity> Who is this man? He is a big
cipher.
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SHRI SHYAM SUNDER MOHA-
PATRA: 1 crave Your indulgence,
Sir. Let not tempers be frayed on
narrow  considerations. Let us rise
above narrow considerations. (Iuter-
Tuptions),

SHRI VAYALAR RAVI:
a limit to this.

There is

MR. DEPUTY-SPEAKER: 1 may
say that the whole discussion is riddl-
ed with names, Normally we do not

mention names. (Interruptions). Or-
der, please. Let me finish, Nor-
mally  we avoid names here, .. (In-

terruptions). Why don't you
me to finish my sentence? But un-
fortunately the report itself deals
with personalities and so I cannot help
it. Even so....

allow

SHRI N. SREEKANTAN NAIR
(Quilon): Beyond the report why
should he attribute things to some

persons?. ... (Interruptions),

SHRI SHYAM SUNDER MOHA-
PATRA: 1 seek your indulgence to
say that there has been a grave in-
justice o another scientists, Gupta,
whose case is now before the High
Court. I have all my feelings for the
teaching community.  Unfortunately
they are teachers. One teacher (ries
to discriminate against the other tea-
cher. Dr. Gupta was conducting re-
search and this facility has been
taken away.

1 have to speak a few words about
the employees. Mr. Guha has already
spoken about them. The committee
has said that the concept of society is
a myth. I personally feel that after
20 years of service, ordinary facilities
are not also available to the emplo-
yees. They are denied CHS facilities;
there are no retirement benefits; there
ic no security of service or permanen-
¢y: no right to seniority, no avenue
of promotion to supervisory posts, no
better prospects. My contention s
that it should be part of the Govern-
ment machinery as it is in the United
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States and in USSR, the country
which has given ug the planned eco-
nomy. All the interviews should be.
conducted by the UPSC. Once a
doubt has been cast by a commitee
headed by no less a person than
Gajendragadkar, the appointments
should be left to the UPSC; it should
not be in the pattern of the SICR.
It should form part of the agriculture
ministry headed by hon. Mr. Ahmed
and next to him, Mr. Shinde.

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Deputy Spea-
ker, Sir, the Government had submit-
ted its views on the recommendations
of Gajendragadkar Report on the
12th November, 1972 and the House
is presently discussing the report and
the Government’s reactions thereto.
You are no doubt aware of the fact,
Sir, that in May 1972 one of our tal-
enled agricultural scientist, Dr. Vinod
Shah had committed suicide as a pro-
test ugainst the prevailing corruption
and injustice in the Indian Council
of Agricultural Research. A brilliant
career was thus cut short in frustra-
tion and dispair. But this is not the
lonz incident. In 1960 Dr. M. C. Joshi
and in 1970 Dr. B. S. Batra had
comumitted suicide in almost identical
circumstances trying to protest against
the burcaucratic administrative system
obtaining in that Institute and the
suffocating atmosphere that prevailed
there where the junior scientists of
talent and prospect had no opportuni-
ties to flourish and to contribute their
best to the activities of the Institute.

My friend Shri Samar Guha has al-
ready dilated up on the wvarious re-
commendations of the Gajendragadkar
Committee and therefore without re-
peating the same I would briefly t?uch
upon some of them. The Committee
in its report has suggested that the
ICAR should take the form of the
Department of Agricultural Research
and Education under the control of
the Ministry of Agriculture. The
Committee has inter alia suggested
that the Agriculture Minister should

*Th~ original speech was delivered in Bergali,
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be the President of this new organisa-
tion while two scientists who have
earned eminence in the field of agri-
culture shouid be its Vice-Presidents.
The report haz further stated that a
famous agro-Scientist should be the
Secretary of this Department but he
will not be an employee of the De-
rariment. The Committee has fur-
ther proceeded to suggast there shall
be two Committess under the DARE
namely, the Executive Committee on
Agricultural Research and the Execu-
tive Comumittee on Agricultural Edu-
vaiien.  As regards the membership
of these Committees it has laid down
that barring the ex-officio members,
other members will enjoy a five-yea-
term only.
Now, Sir,
lhese

in the background of
, recommendations and other
findin=s of the Committee which have
testificd the prevalence of unhealthy
rractices heing followed if the Insti-
tute, it is our firm view that the firs
imparativ2 need of the hour is to rool
out all ssurces of corruption and to
rlronse the Institute of all such prac-
ticzs us are now being followed caus-
-z frustratien und despair among the
scientists. It is also our view Sir,
that we will have to ensure a situation
to all the junior scientist working
witiy dedication and responsibility
that they should be given proper
prootion facilities and their work
will be fully recognised. It would not
be out of place to mention that over
the past few years the research scien-
tists of ICAR had becomes publicity
prone. In the year 1967 Dr. Swami-
nathan had claimed that Sarbati Sonar
variety of wheat seed contained pro-
tien and 4.61 per cent of lysine. Un-
fortunately, the field experiment con-
ducted subsequently proved the falacy
of the claim of Dr. Swaminathan so
far as the lysine content was concern-
ed. We have also found that even in
respect of research projects, the con-
tribution made by the junior scientists
is ignored. While the junior scientists
work hard and put in their best to
make a new discovery, their thesis is
always published in the name of their
boss or the Head of the Denartment
under which the research scheme is

a
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undertaken. Not only this Sir, the
glory of making a new break througn
In any sphere of agriculture gets hy-
perbolic praiss in the press and is in-
variably attributed to the Head of the
Departm:nt or the boss even though
both the.e gentlemen may not have
had done anything in regard to that
project and the poor young scientist
remiins in the gloom of oblivion and
his contributions are never recognis-
ed either in the press or by the De-
partment. Therefore, Sir, while we
plead for riore autonomy for scientifie
organisations we equally plead for the
eradication of all sorts of corrupt
practices that may be prevalent in
those organisations. Ours is a predo-
minently agricultural country where
70 to 80 per cent of the population
directly depend on agriculture and
live in villages. Only a couple af
years ago we were talking about gre:»
revolution but our hopes have been
belied and curiously emough we ara

in a  worst situatien  taday. Why
should it be so? TIf we coulg :iake
the result of agricultural research

available to the village farmers and
encourage them to adopt the modern
methods of science we could have
turned the corner for good but unfor-
tunately that is not the case prevail-
ing in the eountry today. Much of the
benefits of research remain confined
to the institute and never reach the
farmer and added to this we are also
unable to develop methods which will
suit our own conditions. This is the
main reason why we find that we
have often to borrow the agricultural
methods which have been developed
cither by the Ford Foundation or the
Rockfeller. Institute or the Japanese
methods and we have to graft these
alien methods to our agricultural sys-
tem whether suit our conditions or
not. We have to keep borrowing.
But if you are really interested to
attain self-sufficiency in regard to
fooderains then something drastic has
to be done. The prevailing situation
in the country is not only difficult but
trylv speaking it is awe inspiring. In
the State of Maharashtra, Rajasthan
and West Bengal we are not only
sufferin® from inadequate supply of
foodgrains but honestly spesking a
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state of famine actually prevails in
some parts of these States. In order
to get rid of such situations and avoid
their recurrence in future it is but
essential that the work of the agri-
-tural research has to be conducted
with far more seriousness than is
being doen at present. And particu-
larly working of the State unils have
to be toned up to achieve maximum
cfficiency and result. But if we look
at the things as they are prevailing
1 feel really disappointed, Sir. You
will be surprised to know Sir, that out
of 35 lakhs of students who go in for
higher education and research only 1.2
per cent of them offer themselves for
agricultural studies. Should we not
have more agro-scientists in our
country to help and guide the millions
of our country agriculturists through
new paths of knowledge and new tech-
niques of agriculture to maximise
production and thereby attain a per-
manent self-sufficiency in matters of
foodgrains? 1 would like to empha-
fise ip this connection Sir, that the
henelils of ugricultural research and
discoveries being  made by the Re-
cearch Institute in regard to high
vielding varieties of seeq do not reach
the poor farmers. It is the rich far-
‘mers, jotdars, and the landlords who
only bencfit from the high yielding
variety of sceds and this is the pre-
cise reason why the rich farmers have
grown richer and the poor still poorer.
It is but proper and just that this
imbalance is set right and a system
i evolved whereby the benefits of
vesearch  must essentially reach  the
rmillions of our poor farmers and they
are not restricted among the richer
agriculturists only.

I would further suggest that in
order to ensure a proper and a syste-
matic study of agricultural science
and for conducting research therein
the Government must consider the
feasibility of founding an all India
Agzricultural Research Service, If it
i= done, T am sure, the problems of
tlie junior scientists who have no pro-
motion avenues at present and who
cannot look forward for a promising
Tuture will be solved to a great extent.
It cannot be denied that much of the
2893 LS—10.
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difficulties of the agro-scientists today
have resulted from the bureaucratic
attitude of the IAS officers who are

at the helm of the administrative
wing of the Ministry. There is no
justification, Sir, why the brilliant

agro-scientists of our country should
not enjoy the same pay-scale, service
conditions and status as is being en-
joyed by IAS officers loday? This
disparitv must end and sconer the
better.

Yet another aspect of the matter
on which I would like the Govern-
ment to pay their attention is the
question of people’s cooperation in the
field of agriculture both in regard to
formulation of plans and also for re-
search activities. Not only that the
organisations should enjoy more auto-
nomy and there should be proper de-
centralisation of authority giving
more and more facilities to voung
scientists to shoulder greater respon-
sibilities but it is also necessary that
people’s cooperation should be sought
and the MPs, MLAs, Kisan Sabhas,
ete, should find due represeniation in
the advisory committees. (Inierrup-
tions). Yes, Sir, this is very neces-
sary. Not that these persons will be
aclually conducting the research but
they would atleast he able to make
the research workers know the diffi-
culties of the agriculturists. It is an
irony Sir, that the down to earth.
cultivators of our country are not con-
sulted for anything because of the
bureaucratic attitude of the officers of
the Ministry of Agriculture and this
is the main reason why our researca
and approach to agriculiure always
romain unrealistic to the present con-
ditions prevailing in our country. I
have no hesitation to say Sir, that our
agro-scientists will also benefit a lot
in their resecarch  activities if they
have the benefit of practical experi-
ence of the poor illiterate cultivators
who may not have proper cducation
but who have fund of experience In
the field.

16 hrs.

Before I wind up Sir, I would also
like to suggest that the Government
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is at present pursuing an anti-labour
policy in regard to class III and IV
end low paid employees of IARI and
its affiliated institutions. These em-
Floyees do not have a proper pay scal-
es, security of job and promotional
avenues. The Indian Express dated
“th June 1973 has carried a news item
which says that because of this anti-
‘zbour attitude of the Government the
staff of the JARI had to go on a Dharna
tefore the Instilute and this was led
by our Congress member, Shri Shashi
Bhusan MP. We feel Sir, that unless
our attitude to the workers of the
Institute under goes u thorough chinge
we would never be able to solicit their
best cooperation and I would suggest
in this connection that all such em-
rloyees he given the minimum need
tased wage which has been accepted
ty Government in principle.

Finally, Sir, it is our view that along
with the autonomy of rescarch orga-
nisations the administrative machinery
must be {reed from all corrupt prac-
tices and the young and junior scien-
tists should he trusted more and given
proper opportunities to go ahead in
their carrier. Without a proper deve-
lopment of agricultural rescarch, at-
tainment of self-sufficiency will al-
ways remain a phony word. Let us
create a  situation where death of
ccientist is not repeated again, where
he has not to languish and is not com-
pelled to sacrifice his life for cradica-
{ion of corruption and for better op-
portunities being made available to
them,

SHRI VASANT SATHE (Akola):
Mr, Deputy Speaker, Sir, the Gajend-
1agadkar Committee was appointed in
1972 with the {ollowing terms of
reference;

“(i) to examine the slatements
and incidents mentioned by
Dr. Vinod Shah in his letter of
May 5, 1972, addressed by him
to the Director-General, the
Indian Council of Agricul-
tural Research before Dr. Shah
coinmitted suicide;

(ii) to review ihe recruitment and
personnel policies of the Indian
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Council of Agricultural Re-
search, Institute and Centres
working under it and sug-
est measures for their im-
provement; and

(ili) to consider any other relevant
matter which in the opinion
of the Committee would help
it to make eflective recom-
mendations.”

The Committee consisted of, as we
kuow, apart from the ex-Chief Jus-
tice of India, Mr. P. B. Gajendragad-
kar, the Vice-Chancellor of Bombay
University, eminent scientist prof.
D. 8. Kothari, Dr. Nag Chaudhuri,
Dr. H. N Sethna, Dr Venkatappiah and
Dr Kanungo. They had also got the
advice of an Advisory Committee con-
sisting of Dr, V. M. Dandekar, Dr.
L. S, Nagi, Dr. J. S. Patel and Dr,
[lup on certain matters

and
and
this

Alter taking a lot of evidence
cxamining various  documents
other things, they have given
Report.

There are two basic recommenda-
tions which arc made in this Report.
The Frst is about the reorganisation
of the I.C.AR. and they have, in
brief, suggested that the [LC.A.R.
should beconie u Department of the
fogriculture Ministry. They have given
their well-considered reasons as to
why they have come to this conclu-
sion. 1 will not go into all that. But
in Chapter VIII, they have given
reasons in detail.

The history of ICAR shows that. in-
1920, it was first registered as a so-
ciety under the Indian Societies (Re-
gistration) Act, Then in 1830, by a
Resolution of the Government of India
it was made an attached office of the
Department of Agriculture. This
continued to be an attached office till
1047. Originally it was Imperial
Council of Agricultural Research and
after 1947 it became the Indian Coun-
cil of Agricultural Research but was
an attached office.  After indepen-
dence, three committees were appoint-
ed mostly known as Indo-American
expert committees in 1954, 1955 and
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1959; in 1963 also there was another
committee which was appointed with
an American scientist as the head.
They made their recommendations. It
was on the recommendations made by
these committees that the ICAR came
to be reorganized.

In 1966 the major reorganization
took place when recruitment to ICAR
wag taken away from the UPSC and
given to the ICAR. A certain auto-
nomy wag given to the ICAR; greater
powers were given to them. Recruit-
ment is one aspect which covers the
whole working of the ICAR. Becausc
that was there, the dissatisfaction
among the scientists grew and a
scientific atmosphere could not be
created and scientists like Dr, Shah
were forced to commit suicide, That
is why, the recruitment policy of
ICAR becomes relevant,

Now let us consider how things
developed afler reorganisation in 1966.
Not only Ministers like Shri Jagjiwan
Ram, the then Food Minister, Shri
F.A. Ahmed and Shri Shinde but also
the others found that selections in the
ICAR had become chaotic. In fact,
after this autonomy in internal selec-
tion was given it was found that there
was more political influence. This is
one of the answers given that if we
accept the recommendation and give
it to UPSC and do not give this
autenomy, there may be political
influences working, But I would say
that the moment it was taken away
from the UPSC and given to the
ICAR, political influence started com-
ing in. The Minister was influenced,
notes from MPs and notes from other
influential persons started coming in.

I have no time, Sir; otherwise, I
could quote chapter and verse from
this report to point out in extenso
what kind of havoc was being caused
in the selection matters in the ICAR.
Because this type of thing was hap-
pening, they suggested, ‘Let it go to
the UPSC which is an independent
body'. The most important thing is a
sense of detachment and indepen-
dence. This has to be there if a fair
selection is to be made. You can try
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for five years and if you find that a
new independent body of scientists
like the UPSC can be created, you may
create that, But let it not be connect-
ed in any way with or wunder the

ICAR because the moment it comes
under the ICAR—today ‘X' may be
there and tomorrow another gentle-

man may come—it is liable to be
influenced by the persons who are in
charge. They have in fact said that
the Minister himself should not be the
head of the ICAR where selections are
done because the Minister is the per-
son who is most amenable to influ-
ence whoever be the Minister. That
is a fact of our political life. There-
fore, this suggestion was made,

My second suggestion is about re-
organization. One is about giving
selections to the UPSC and there came
the question of ons of the charges
about Mr. De. As regards De's ap-
pointment is concerned, the committee
has come to the categorical conclu-
sion—page 47 of the report:

“Apart from this
matter, however, it seems to us
clear that on the terms of the
advertisement, Dr. De did not pos-
sess the basic qualifications pres-
cribed by clause (A).”

aspect of the

Then on page 40 they say:

“We would also like to make some
observations regarding the manner
in which selection to this post was
rushed through, Interview for the
post of Head of the Division of
Agronomy was held on 8-8-71...."

And on 9-9-T1 his appointment was
made. The Minister himself in a
minute recorded:

“l have received one more copy
of similar representationg before the
interview. I had called for the file.
I am surprised that before these
representations were disposed of,
the selection has been finalised.”

Then they say:

“Shri T. P. Singh in his deposition
before the committee reasserted his
dissatisfaction with the manner in
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which the appointment was rushed
through.”

The committee, therefore, concluded
that the appointment of Dr. De as
Head of the Division of Agronomy was
not properly made.

These are the grounds, well-cata-
logued and well-considered by no less
a person than a former Chief Justice
who has no interest in any one here
or there and scientists like Shri H. N.
Sethna and Prof. D. S. Kothari. Does
this report deserve any weight or not?

Another aspect is about making the
ICAR as a Department of the Govern-
ment. If the Americans recommend
a certain thing, we easily swallow that
and follow their recommendations and
accept most of them. But if the
Indian experts give a recommendation,
you are going to throw it into the
waste paper basket, Why do you not
pgive it a trial? Why do you not say
that we will aceept this report? Be-
cause what are the grounds and the
reasonings which you have given here?
In countries like USA, agricultural
research and education is under the
Government as a Department, So also
in USSR. Two different systems. In
Japan it is under the Government
svatem. Are you out of the world?
What about Atomic Energy which 1s
under the Prime Minister in this
country? Why is it that in respect of
agriculture which is the basis of our
and on which the whole

economy
country’s prosperity depends, you
want to euologise autonomy. Then,
mind you, they have said that they

have not taken away the autonomy in
what they have proposed as a new
organization. They have not said any-
where, “Take away the autonomy.”
In fact they have given an in-built
mechanism of how that autonomy can
be maintained. They have suggested
this in paragraph 8 when they suggest
a new organization called Organiza-
tion of the Department of Agricultural
Research and Eduecation, Then they
say:

“We feel that the time has now
come when the Central Govern-
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meny should itself directly take up
agricultural research as one of its
responsibilities rather than entrust
it to a Society or a Corporation.”

This they described as a
myth it is. Then they say:

myth, and

“In order that coordination of re-
search is done in an effective manner
the ICAR should enjoy a status
which would enable it to deal with
the State Govt. and the Universities
on the same footing as other bodies
under the Central Government are
able to do. It would be possible to
achieve this objective if the ICAR
is converted into a Department of
Agricultural Research and Education
under the Ministry of Agriculture.”

1 am only confining myself to the
basic recommendations, I have not
in mind any personality, In fact 1

may say that I regard Dr. Swamina-
than as a pride of this country, as one
of the most eminent scientists that
Mother India has produced in this
field, but as they have stated, scientists
should remain as scientists. If he
becomes an administrator in fact he
ceases to be a scientist, Dr, Swami-
nathan has said so before the Com-
mission. I would very much wish
that Dr. Swaminathan should come
back us u scientist and help research
and guide research and should not
conilinue to have this position as
Administrator, Dircctor-General-cum-
Sceretary. eum this and that and if
we do so, we are ruining a good man
and it will be a loss to the country, It
should be taken directly as a respon-
sibility of the Government. I give
my support to the report. I really do
not understand why basic recommen-
didtions should not be accepted, for
which no valid reasons have been
given.

SHRI INDRAJIT GUPTA (Alipore):
The unfortunate and tragic suicide of
Dr. Vinod Shah was debated in this
House sometime in May 1972, Emo-
tions were running high, quite natu-
rally and the demand was unanimous
for a thorough inquiry and investiga-
tion into working of the ICAR and the
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IARI. After this passage of time, the
results of this Inquiry are before us
together with the Government's de-
cisions thercon. Personally I am 3 bit
cautious about this, but 1 am fecling
a little gratified today. I am sorry, I
cannot agree with my friend Mr. Sathe
with whom I agree on many matters.
And, T find myself surprisingly grati-
fied by my {riend Mr. Samar Guhg's
remarks today, because, I was 3 hum-
ble Member of the Sarkar Committec
on the CSIR and very trenchent re-
marks were made by Mr. Sumar Guha
on the floor of the House when we
were discussing the Sarkar Commiittee's
Report. He vehemently stated at that
time that the report should not be
acvepted because it was a motivated
report, it was being drafted under pre-
ssure and so on and so forth. But
today I find him here pleading that
this Sarkar Committee Report should
be accepted in toto and whatever lap-
scs  there are in this report can he
made up by following what the Sarkar
Commitlee hag stated. And then he
asked: Why did they not have the
courage to do at least what the Sarkar
Commitice did in respect of eertain
things.

SHR1 SAMAR GUHA: Because that
provision was not thcre. The CSIR
Committee was not constituted of the
scientists. It was an admixture of pali-
ticians, administrators and a few szien-
tists.

SHRI INDRAJIT GUPTA: 1 quite
agree—] am not saying that the Sar-
kar Committee was a perfect Com-
mittee. But, Mr. Guha is not right
when he said that there were no emi-
nent scientists on it.

SHRI SAMAR GUHA: 1 said that
there were a few scientists. It is on
record of this House that a report was
first prepared and it was completely
tampered and I produced that and
Placed it on the Table of the House.
That was on this basis. That report
was changed under pressure of the
(i‘-ovemment. That was my conien-
tion. T placed the original document
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on the Table of the House which is
on record.

SHRI INDRAJIT GUPTA; Uninrtu-
nately, Shri Guha gets provoked
whenever I speak. I was hoping he
would get over this habit.

SHR] 5AMAR GUHA: I only stated
the facts. Why shou!d I get provok-
ed?

SHRI INDRAJIT GUPTA: Whep I
spoke on thal vecasion ] had  eom-
mended tc Governmunt that certain
aspects of the Surkar Committee’s re-
commendations shou'd be borne in
mind when this matter of the LCAR,
is looked info.

I was referring to the aspects whizh
are particulaily directed at ensuring
the autonomy and the scientific atmos-
phere of research institutes in our
country. 1 do not say that you zhould
equate the C.S.1.R ., national lahora-
tories nr the LC.AR. with the Atomic
Energy Commission or the Defence
Science set-up berause those two are
on g separate footing, as far as I
understand them, for obvious reasons
of security and so on. Bul, in this type
of organisation, I have said at that
time and I still maintain it that to con-
vert this simply into a Department of
the Government would mean the
death-knell of scientific research in
this country.

Now, of course, Mr. Sathe and
others have cited the cxamples of
other countries and o on. I am nrot in
a position to discuss what happens in
the U.S.A. or in Japan or in U.S.5.R.
because we are in In'ia and I am con-
cerned with what gocs on in this coun-
try and not in othe. countries. Hcre
I am not generally in favour of gov-
ernmentalising—if 1 may use that ex-
pression-—those  rie reh institutes,
What was this 1. C.A ™ suffering rem

actually? Was it :uffering from in
over-dose or urd-i-'o o of bhureaucra-
tisation™ Unfortuyo . Governme-st
was responsible for this. For many

years, they could never make up their
minds whether the I.C.A.R. should
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be autonomous or not. Its autonomy
was limited in various ways that the
Government sometimes said that it is
autonomous when there was a ques-
tion connected with the problems of
recruitment, promotion and so on. But,
when it con.es to the overall adminis-
tration, we were told by Government
that the government rules and reguia-
tions would apply to it. We cannct do
anything about it.

Now, I find from this statement
which has been laid here on the 12th
of November in both Houses of Par-
liament—it says:

“The basic rationale was that the
traditional practices of Government
may not be the most appropirate
ones for a body primarily concerned
with the purpose of promotion of
Tesearch. However, this has been be-
lied i1 practice for two reasons as
far as I.C.A .R. is concerned. First-
ly, in terms of its administrative
links with the other arms of the
Central Government and in terms
of financial procedures, the I.C.A.R.
‘was treated as an attached office of
the Ministry of Agriculture.”

This is how it was being treated in
fact.

“Secondly, even in regard to what
may be regarded as the internal
management, procurement of equip-
ment, stores, construction of build-
ings and so on, the de jure autonomy
wag eroded by application to it of
.all the relevant rules of the Central
Government mutatis mutandis.”

So, if this belated admission of the
Government is true, what we have
atways suspected is a fact namely that
the ICAR from the beginning had nei-
ther the basis for being properly uuto-
nomous or the benefits, if you like to
call it so, of being g full-fledged Gov-
ernment organisation. I do not know
exactly how to describe it, but it was
a sort of hybrid thing without a well-
defined basis.

Now, the Gajendrapadkar Committee
hag come out very strongly in favour
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of its conversion into a department of
the Government. I have very great
respect for the authors of this report.
I am not a scientist, and, therefore, I
fear to tread into those places where
angels fear to tread. But I must say
that I do not agree, and for once, 1
must commend Government for not
having accepted thal recommendation,

But what have Government done?
They seem 1o be in two minds. A kind
ol uneasy compromise has heen
brought about by saying that the
ICAR will be retained as an aulono-
mous body and also along with that,
a new department is to be created
under the Ministry known as the
Department of Agrictultural Research
and Education. The idea, as I vnder-
stand is that certain administrative
support which the ICAR lacks in its
relations with the Government is to be
provided by this department aciing as
a link. I do not know actually how
this is going to work in practice. It
is for the hon. Minister 1o cnlighten
us. Secondly, I am feeling a bit un-
easy because it seemg that a very im-
portant part of agricultural research
activity, namely international colla-
boration is to be made the direct res-
ponsibility of this Department, if I
have correctly understood it. If that
be so, I would also like to know what
guidelines are going to be laid down,
because in my earlier submissions in
this House, I had particularly pointed
oul that in the ICAR and IARI there
lad been a very sad experience of
things which had been happening,
unider the plea and guise of Liinging
in foreign expertise; all sorts o! =o0-
called experts from various countries
had not only been brought in but had
been put into positions including even
membership of selection committees,
let alone other vantage positions. in
such a way that our own Indian scien-
tists were in many cases feeiing re-
sentful and frustrated because of the
privileges being given and the powers
being given in many cases to those
reople on the ground that they were
foreign experts. I am all for interna-
tional cooperation, but the guidelines
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for it should be laid down for this
new department which is being scl up
now. A lot of fishy things has gone
on in the name of foreign expertise, I
kave no time tu go into some of 110se
things which I had listed last time.
But from ine point of view of scif-
reliance which is the most important
thing for us in the field of agriculiure,
beeause it is really a hattic of survival
for us now, it is essontial to see that in
ithe name of bringing in foreign exper-
iise, nothing is done which hinders cr
frustrates our advance towards sclf-
reliance at as early a stage as possibie.

The whole essence of a scientific rc-
:search institute should be its flexibility
in structure. 1 had argued last time
ihat if that flexibility had been there,
this unfortunate situation woulgd not
have arisen where Dr. Rajendr; Pra-
:sad and Dr. Vinod Shah werg as it
were pitted against each other as
though they were rivals or competitors
1t is not a government office or 4 gov-
ernment department  where peonle
have always to go in for examinations
and competitions against each other.
This is a scienlific institute, and the
extraordinary thing was that  bLath
ithese scientists, young gifted scicnlists,
Lad practically the same gualifications
snd here was ap institute which could
not absorb both of them, which created
a situation in  which both felt as
though they were rivals to each other
and competitors to each other and end-
cd up with one of them taking his life.

This flexibility of structure can only
ke ensured, if in the wordsg of the
Government's statement, if they really
mean it, greater autonomy and flexibi-
lity in its operational management
.vocedures is laid down and a new
personnel system is evolved which
does not involve recurring applica-
tions and competition among scientists
themselves.

We found some malady in the deci-
sion-making processes in the CSIR.
‘There were some cemplaints that it
wag not being broad-based enough;
Younger scientists were feeling frus-
lrated; they had complaints =:umst
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the senior scientists; they felt decisions
were taken without their being con-
sulted, without their being associated
vith vital projects, and then all tLhe
credit was taken by a few top scien-
tists and so on. We have made some
recommendations,—I do not laow
what they are werth—in which we
sought ty remove this feeling of “rus-
tration by making the whole process
of association and consultation within
the Institute much more demooatic
and broad-based. 1 see Government
has come forward with acceptance of
some of these things in principle. As
fur as I am concerned. [ welcome
them, provided these things are actua!-
ly concretised, defined and properly
implemented.

There are certain omissions here
aiso, very serious omissions. Sowme of
them have already been mentioned! [
dgree with those points. Thers was
nothing in the terms of referency to
deal with those things. So one cannot
blame the Committee about those cuses
of irregularities, about 500 or 900 ¢com -
Plaints actually represented before the
Committee, being lefi undecided. Bui
the Committee should have ruled them
out by saying that these were nutside
their terms of reference, sy they did

not propose to enlertain them. Theyv
did not do that. I am not blaming
them for that. A situation like that

does arise. But having heard all those
complaints and grievances, they sy at
the end that hecause their termis of
reference did not cxtend to that, there
was nothing they could do about
them. Leaving the whole thing hang-
ing in mid-air like that i3, I think, a
very unsatisfactory state of affairg »l-
together. 1 think Government have
the power to come forward and take
some decision so that these cases
which have been put on record are
at least looked into, investigated and
disposed of in a satisfactory mannec
by some independent agency oulside
the ICAR. This is essential.

I find that the Committee have sug-
gested some improvements on the pre-
vious system of maintaining ocnfiden-
tial reports, but they have not gone
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es far as we went in the Sarkar Com-
mittee. I have no time to make 4
detailed comparison between the two.
Fut I would request Government to
look into this particular matter care-
Iuliy. An atmosphere wf secrecy can-
not prevail in a research institute n
terms of the performance of individusl
scientists. It is not a government de-
cartment where that type of annual
confidential report is prepared in sec-
ret, kept secret. Such a thing in a re-
search institute will be absolulcly the
worst thing possible for the scientists.
Here the whole idea is to make an
zssessment report, an cvaluation re-
rort of the scientist based on his work
wiich is first prepared at his own
lavel, then the Director and  olher
pevple add their comments, und if
there is a dispute over it, the matter
can be discussed and then the tinal
zssessment or evaluation is made of

Tis work.

About the grievance machinery,
~-hich Shri Samar Guha mentioned,
1 am surprised there is nothing here
about it. What is to happen to all
ihese employvees? I am not talking
only of the scientists; there are a whole
lot of employees who are called Re-
search side staff of the ICAR. They
have got myriads of complaints about
promotions, service conditions, leave
facilities, salary scales and so on. But
there seems to be no mechanism to
Jook into these. They complain that
in the ICAR they have no way of
approaching the higher authorities.
Therefore, I would like to know whe-
‘her Government are contemplating
some machinery, not, of course, on
trade union lines, but some grievance
machinery, some joint machinery,
come kind of Staff Council or sume-
thing of that kind whereby they are
ahle to ventilate their legitimate gric-
vances which can be disposcd of ex-
peditiously.

1 hope all these things will be 1nok-
ed into and some general improvment
brought about in this way.
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SHRI INDER J. MALHOTRA.
(Jammu); This Report has two main
aspects, one concerning the very basic
structure of agrictultural research in
the country and the other, which is a
matter of detail, which deals with
some irregularities committed iy the
past in promotions and other things.

Now, before I take up any other re-
commendations or points mentionea in
this report, 1 would like to gn on
record to say that I would like to pay
the highest tributes to our agricuitu-
ral secientists in this country, hecause
they have reallv done a very good
work which hag enabled this country
to achieve a major breakthrough os
far as agricultural production is con-
cerned.  So, let us niot approach this
problem with this thing in  mind,
namely, that everything is wrong us
far agricultural research in this coun-
try is concerned. Let us, be morz ob-
Jective about it.

I know, and 1 ca;, recall the year
of 1959 when unfortunately Dr. Joseph
of the Indian Agricultural Research
Institute committed suicide due to
mere administrative frustration. At
that time also, it was promised by the
Central Government that they would
deeply look into the structure of the
whole agricultural research and the
atmosphere prevailing in our research
institutions, Even today, I weuld say
that the most important thing is the
atmosphere which prevails in our re-
search instiutions. As Mr. Inirajit
Gupt was saying,—I would like to sup-
port his argument—it is very impor-
tant that our scientists working in the
research institutions must have full
confidence and full freedom in the
work which they are doing. It is
rather the duty not only of the Indian
Council of Agricultural Research but
also of the Ministry of TFood
and agriculture from time to time to
look into the factors which became
respensible for the deterioration of
the good atmosphere which was pre-
vailing in our research institutions.
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16.37 hrs,
LSHRI K. N. Tiwary in the Chuir]

1 am sorry to say that the steps
which should have been taken much
carlier were delayed, and the result
1s that even today we are facing cer-
luin types ol lacunae which cxist in
cur research institutions and also in
1he LCAR.

Again. when we talk about the
ICAR, 1 would like to say that tie
Indian Council of  Agricultural Re-
search, whosoever had becen its Direc-
tor--whether it was Dr, Pal or Dr.
Swuminathan—was Euided under
their eminent leadership, and the
sadlan Council of Agricultural Re-
seurch was set on proper lines. As I
was saying, it becomes the responsi-
Lility of the Indian Council of Agri-
ctultural Rescarch to see that if there
r.re cerlain lacunae which exist in res-
ject of the administrative procedure
whica are hampering the work of the
seientisis, especially in the Indian
Agricultural Research Institute here
in New Delhi, I will say that the
Indian Council ol Agricultural Re-
vearch 1o some extent did fail in its
duty to point gut all these things much
carlier. But I am quite confident that
Dr. Swaminathan is a capable man.
He has proved his abilily beyond any
doubt in that he has made a major
contribution to achieve a major break-
through, as 1 said, as far a3 agricul-
tural production in this country is
concerned.

AN HON. MEMBER: Singly or col-
lectively?

SHRI INDER J. MALHOTRA: The
whole army fights, but it all depends
on the General, what strategy he fol-
lews, what approach he makes and
what atitude he has got towards his
work., That is why I say it is very
important

S0, I would like 1o point that the
basic thing is, how we approach and
what strategy we have to adopt to put
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our agricultural research on a sound
and better footing.

As the other friend has alse point-
ed out, it will be a great folly, and it
wil] amount to suicide if agricultural
research is converted intv a govern-
ment department. Why were we
faced with all these difficulties in the
past? It is because there was tou
much of administrative intlerference
on the part of the Ministry of Foud
and Agriculture and on the part of
the non-technical officers who had no
technical background and whe couid
not appreciate the difficulty of a parti-
cular agricultural scientist or of a par-
ticular research worker, That is why
it was thought better that the person
who heads the ICAR should ulso get
the status of the Seecretary to the
Government sp that he should be able
to take independent administrative
decisions also. Mr, Sathe and some
hon. friend were mentioning that in
the United States of America, Agri-
culture was under the Government de-
partment. To my knowledge it is
not. I happened to be a student in
the Uniteq Stales for four years and
Agricultural Research in the United
States is still the entire responsibilily
of the Agricultural Universities. We
should in our country take certain
steps to give more freedom to our
agricultural scientists. What happens
in the United States? The University
allots a particular amount for a parti-
cular research project. That research
scientist is told: Here are ten thous-
and dollars. This is the target and
this is your project, you take this
amount and spend it the way you
want. This is the amount of confid-
ence which the nation places in its
research scientists. That is why even
today we have to look towards those
countries in certain areas of science.
In our country after 25 vears of In-
dependence, in an institution like the
TIARI], a particular sum is sanctioned
for a particular research project in a
particular division. Now (why can't
wp place more confldence in scientist?
Why should the head of the depart-
ment of the scientist himself once in
every two months or three months go
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before the Under Secretary, who re-
presents the finance department whe-
ther this type of equipment is requir-
ed in that project or not. Unneces-
sary queries are being made and that
is why we are not able to achieve the
results which we should have by this
time in the field of Agricultural Re-
SEaI‘l:h_

It was rather unfortunate for me to
listen 10 some of my hon. colleagues
where they tried to bring in one doec-
tor against another. 1 had been asso-
ciated with the Agricultura]l Research
Institute. and so I was associated with
the ICAR also. Therefore, I can say
with confidence that everything is not
wrong. There had beepn certain faults
committed. What is required now is
that the relationship between the
scientists and the administrator must
be categorically definedq and decided
by the Government. To what exient
you want to give finance, administra-
tive and other powers to the scientists
so that with complete freedom and
with complete confidence he can give
the country what the country wants
from him? It is rather unfortunate
that we bring in different persons who
are working in the IARI or the ICAR.
1 do not hold any brief for Dr. Swami-
nathan, 1 happened to know his
work. The whole nation knows his
worth, He is known as a Scientist of
repute in the whole world. How can
our nation ignore his capabilities? In
this report there are certain things
with which T am not in agreement.
Lastly T would only draw the atten-
tion of the hon. Minister again that
there is a good deal of scope for im-
provement especially in the atmos-
phere existing in our research institu-
tions. I am sure that the Ministry of
Food and Agriculture and the Central
Government, as a whole, will give due
thought to this problem and try to
take steps to improve the atmosphere
in our research institutions.

oft wze faardt modd) . (vaifr)
aamfy 7ded, @ WA ¥ Aw A
W UF g arErT AT 71§ 93
771 & f qa1 Tvo fad wmET W1 AfA-
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TE =g A 7 Fqy fEv (Y A9-
& dmfas #1 gy amfaw
AT ¥ ATg 2mlE FEEr &
fatg  smewgar & alavagd
F1 52T gEr ?

qa 5t fogmas 2 avFr 70 349
J T wHe Bt A ATHITAT F A
=rfeaar agfegr | Ay § s
TE F AR, 35 A9 0 agfey THEAT
F qvEr, I99 TEusET AfwlT F
famior foam

TRl 1 femin Fv7 § Tw 29
F T W% TRIW gaw fzmoanm, o
#@faq 77 faarmar | wR2r 7 g @ran
2 f& 7z g3 mAs AE0 @ FFAT
oy g 57 ® dafaat &1 fowrem
g 1% =7 & arq »afmafagar a+q@ w2,
a5 ara faT ® Fadfast 1 fowras
= ~a & arqg 9zvm fFm mar, 0w
qrRA e H afafa 5 Ao sawdan
T WeRl W oAE A 7

weg w1 § wfafy & fawf
HETC A wEEET T &1 | W g,
yesarfaere mvaw Afafa & fGwrlq
T AT TE H AT ST arAr g AT
T A7 #1 ®EA &7 T9F & &5
mifaa 331 ar 1 afz o4y afafa 7
faarfort & s o atg 1 =TS
far spmm,  FAT ATET FT O 2,
&1 & g0 A 78 weamAfag gawa
ST Fravder av &€ worary arfaq
AT 3 fage wfafagt €1 maedm
AT SLEET ST FIAT

awrafa wgrea, fafa & f9E 10
wE % g 7 A @ | wfwla
F foqiE #1 a1 927 T A F A
za 1 5fq 7 wgieg 97 4@ TAl
asT | A4 wEE 7 T WA T
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farar ar f& Y 1200 912 T § IT
@1 ofsqs afaq FdwT & sfw 9T
A | AfET w7 7 7 W GrA
DFAHGFNTE L 77 5T @3
f& Mom  [prdz A8 FAm |
Fqoar Srgar g 5 sw @1 F1 famio
A FUW 7 Al AF A w0 AFY
Z 1 %A TIETF[ QAR ZTFT FT A
w1 2 fF afafa & qro 9 i Fe
day fFawr § ol w1 wag ¥ 32
AIE  FATAT AT | qE W AT TET
o1 T & % 37 qve F1 Fq A 7
EIFATEH  GTTIH FT TEIEA @Y G
g @1F 7% faafsqar  wom afsd
FEHAET § A1 A £ w9 & ard #
frafsaqi 1 afaFre 418 &1 781 g
g wgar g 5 dat wgiem @ @ A
=ez %X | H At wgar § fr gfaaT
afeqs wfaw wdwT ¥ grn w4 A
arfzg | Gsfafa=fea foama HdmT
ot gy sog w1 fawdfor #5191
Afex afe me a1F a7 9% g9 gw
g a1 a1 & Ak ¥ gz &7 04
FAEA | A H w9 N T oW
A # gag F favary & Aifag | @19
1 farg ate & 757 @17 Arar & gq &
=96z AEE1T ZHIL ArAA AAT F1f2a |

FEO 71T 47 g 5 7amfy wgea,
afafy & fawrfon £ £ f5 zfe gagam
afvag #1 a7#r7 F oF s & ' H
qATAT SE 1 T & qry § agiay
ARG &1 WANT @Mrfaw g
amfas sy qfwg gwFT &1
A AT AA gAY
TETE Wl & 1§ oY srEeE
THaGE g e @ owed § & quAr
TR g fe wemn fF A 7 oqar
THI AN 7 wEEATr @ ORAEET
FH FR A, w0 fAaEl s oaw 9
T R 7§ g ® AT

paper basket.
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frafeat s s &1 7 Far Gy w2
A fad oo €1 %7 0% arfas 7
oAl @ &A1 9¥r ? # mrEmEr
e g, e afar ardfeee 7 fag
WA g feq | mre A vaer
gt 2 1 AR qIFIT FAA™W UF
AW AT TE F, U F afgeq 99
W@ E 0 # g gt § e
aRrEAT FE e 1 Mfer gt
Afra> migfree garfao owma AR s
W T AT 5 7p F-—zwfAw wE fE
qFeAE 78 ¢ —fF 3% Fm o
Ffagedaagi 21 = 74¢ @ wfar
TATE 97 99T 47 Erdr ) o gazrey
HET AT Z TE 4 | ZRIC A1AaE
amfas &8 Fw97 TA=T § HfFa v
F w71 & 17 Ay 7% dafawi o Fer
Z 1 & famr Arw fqo qF @wrETT 97
& UF A W IFT FIAT AEAT

“It has been discovered that a
scientist serving IARI has been pro-
ducing scientific papers at the rate
of a paper every 12 days. In 1942-
52 he produced 20 papers, in 1952-
62 19 papers. In the next five
years, up to 1967 it trebled. With
his position rising in the division, he
produced 160 papers in the next five
yvears. This makes an average of
one paper every 12 days.”

arrg faAi 7 oF quv ! wEr avf
FE Favfaw wfawr 41 gdr 3—

SHRI N. SREEKANTAN NAIR: I
can write one paper every day.

SHRI ATAL BIHARI VAJPAYEE:
But that will be thrown into the waste
I am not talking of
those papers.
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gas1 79 ag & f& qfqac wigfe-
W@ %1 #eg ¥ 997 fe@ soa g, S
fos @@y & T gzrEAr & s
& Afea a7 3 = faar smn, A
TOAT ST AT 2 1 - Fn gEa gfAqm
fawfra 21 wxft ¥ ? T zEA
gmfast &1 Semes (w7 o731 2 2
# awear g fx s A fa'—n_f
FIA ARG WT TH A A1 AT AT H
™| |

F o3 FHI A1 (9 & wzea
g\ T A Fe aasar aferr
T a1 faqm g1 40 a7 A Ff
ATARIT ZTEA AT ARG Z 1 maT
s uAel &igwma @vaTv & fasm
F ®9 H I« GEA F AT T A AT
ot mfys FEF F17 2 7

uF am fafva 2 fa agr siw-
fagar #&t 1 =fgo, fagleal @
gigsT g1 g1 Tfgn, a8 #17 81
wifasi & dtg 7 W=y &Y wrEer
g wifen |, fa=r %7 @iw a37
WA gEY FifEm, @ W9 97 W
¥ IRF  FAA FT OF I FAT
afgg

F ot ggAm T T wewA g (%
oF Farias z0% Faifaw & f753 agi
FTEFETE | BT TIH XTA A S0 P
o faeg mred @ 9d fv mfar awdr
F T W1 gAAr mEag a4 v ¢ oaur
agi a7 fowmoy avram & #E@w
FT AT A X T o@T 19 9T
v A AArET o5 2 A s e
= fndae f 7 pard cwemm
gerd ug qfve Ted aads e
agi Teatt g sfer ) fEv wfa-
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wut & fag jarw g awdt 2 | AfpT
UF AT &Y 200 9T 5T & ¥ forg
FE 9Tz T g afey, @@ W
®T HIFAAT 'ﬁTlT |

¥ oFgA oWge 7 of —-

Something is definitely rotten in the
kingdom of Denmark.

TR yAEYE G ¥ 9w 359
AEl g1 9o fadie Wz #T -
T H T 0w faies & w0 ¥ amy
TR | W AW T §w fowr &
qF, §T GEATH] AT GATK FT A9, 0
UF FAfAE & dqer w7 oaF A &
A g 7 ag afezrT sad 78 soa

afew 1@ o g€ aant a7 7w
fawrfrr &1 93 *¢ f& fowr dorfrar
A w4 Ieafeudl & Aoa a1 fev ITE
ak ¥ Wt g fagfwr s
@ W F foo dmr ow@r &
TEAT AT OF AAE F7 fawm =T
AT & | T o TAETLHT F1 fOE
H TErd ¥ & oad A mdr @ ?
IaF! folE & a1 & ag 2 fr 3@
fead &1 wd wff war & .. ..

it R fer (faag )
TAEHT HIET FF FAfAT F ATAT
IMC T | wE R SR FT I
S A awTaT s arfRe | Y
FAfeql & ITTAT THo! Farar T |

oty fagrt awwdt o gae
FATAT SR AT W OF o 99 2
frg et dmifrs ofa & & & wc
38 7Y ¥4 fran 8, wfs 5
fray & a1 saxt gugar #r wwr
wrfgn 7 Wz g3 2rd fao oy § @
I¥ 9% =i T«F T owAwA TG Av
=rfgg



309 Reorganisation of AGRAHAYANA 7, 1895 (SAKA)

ol §FAANT WA ¢ A fAArq @

®1 HT @Y. ...

=t wEw fagrd awwear ;w9
PraY &1 M 7 FTAAF F 97 arg 73
Zar #n Az famas 4df & 7

st aatT wedrA 93 AiEfee
FT AFET & |

it meat fagrt aroa 0§ W)
sit Feqre # formr gorr & 2 3 71 £
399 g ¢ fF ww@ar aFmr & ar
# o1 grar fwar M @g @@ 930 &%
a1 | @A ag ar 5 qF sFar wser
g1 ar fF 3aE @A F a2 3w 9
T AT g AGH | AT AT HIST FH
frar % gaar ATCF 7 7 fpay
T8 7l § 1 #fea Faa adw @
A0 war aarfan mEEA & gfaw
F gasy  meAETr A1 AT Fifzo
g g1 A1g wag aREl & q fRET
F1 71 7 FL ar fway & fadg | &g w7
aarfaet &1 za 1T KT JIET AG FA0
Fifge fr mifesre & Jeadi & ardir
FT g% HIT 57 A9 F1 Sfqer 711 1%
farer &

it arg Tw faut (Frmie ) 0 93T
¥ adzTery fugrd g7 T9f @1 99
2 nx Frfaw fao oz ¥ mewzan
& HIT  WEHGAT F74 T 939 TZ T
v grg o faa § 71 37z #7F o@F
41 | oF a1 7% oY fF ¥1 73 darfasi
17 fpg ang & § #dr 74 & w7 ga%
EfE I ag gaa ar f£ 377 &1
IfFaT § T fav 1 F97 FE7 AT
o1 39 g ¥ FRAT mzar Fr Sae
g1 3AET 1 92 forwraa o 6T
TR fmm i N ag I Ar3g g3 W
¥ faar 7 vé% 7z a1 fF 378
WERET FIX F1 FA FrFAT T |
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gH AMAA H WET & | AU AT
asT AT g | HAAA & a17 Mg A7
AT ATT JFEIT F g5 97 qIq faare
34 9T sm@d fwqg 1 #ifE gardr
ATHIT OF AFATAT ATFT & A7
F sfafafadi &1 aEamt 1 Fearq
FIA! , TA AEH IAT Ig FHE AT
® L TH FHI T FAY 9ZFAT 97 A
fEar #T mwaAT fae £ a1 3q
FAET F T3F AG BT 4 I H OF 41
Zafsflazsraes i Iad
Al FF FEA TG § IAH 4T AT
g7 gz IR A% TR A 4r fF
nargaza F faalas gorf 4 0 are
7S 0% 999 8. 37 ¥ #10 Fe
arawi d? e A FEL aal & g
g gfggza a1 o RS @
gradl | T4 FEI X AR gIT W,
faw oF odaE q w7 FHE A1 FAE
farer & Feqror 1, JT0 A, WA AT
dardt g wify & ar7 F oAt wrzfzeg
Y, faa #r fa% = a97 9z 717 g9%
mAdwE gzEar & fEar g

frad & 7% 2fsa g13 &1 Farfas
uF Ffzafes § # gaT gaq (F#40

A 7T W T R T7H &1 AfEa
wrea fra=a av @77 ¥ fAq 0%
fage  AYMET AT W Z O WIEAA

fraza famzr & a1z Y 37 90
ga+ frar AT & A7 37 w1 (rarai
% aF=rm w2 1 AfET dar fF
#3 Far 2, weAq fraw 79z #%
Zfrg &1 37 2fF7 ¥ 7T 39
arefezg w2 a5 F fv ®Al 93
3% & A7 39 anifesza 7z T
g fragare i 2 =z W freda
oi& #Amifrrg g =wafas g
w7 grqr # 37 frwifas €1 fraey w73
% fag w1eg 77 gu & 1 darfast A
FHEG qzET £ 1 IA F ag-faany,
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[ arq Ty fral)
afward M7 faeqifaan g & 1 fafam
faari 97 g & Frawwm ®5F 37 71
awag e A 2 fras ¥ ofoormi
®1 a4 w3z frar e 2, 9 fF
7a areferza 57 0w 0 &Y w0

At WE T 797 97 # fraw F arv
q S Aga A AF fadl), 3 wgaw @
F A& A1 sEE IR oqAT FToar
7 faar azr w7 fzar oo
fera faar fr & <adww wgga w7ar 2
N7 37 frafn § 7 mevgear 57 =y
sifen ) @1 mwar 2 fF faely wrfr
STHITH T A7 F forwraa 81 7 a7 0w
qRHT ARG R A E R T L
g1z & fan A wweEd g n¥
A g4 a2 fEAT 9t day ¥
¢ H g g1 oawAr 2 pfar A
@A A T ogmT 77 2 anife
FE AW AT AT A g
SLEIR T € e tn AT AT
Fva atfEe 0 o w1 faer
g fmow g aeferz =t Tt
A W wEr T omIifewma A A agy
EFEA T & IH FT T 2 R aTw
F 39 T FT Fq1z % =77 20F FEw
CEL=CAC - A

& fadza F7ar @z Z 7 ofa
) oy, 39 %1 foear 717 39 7 qrafag
o @At F fau F99 THRTIFT FHA
g ugmrg ogif=) 74F 124 F Ay H
% Fafear w77 49 & 1 Ao
FHE A Ffa FEdT A wie fad
faw ¥ ms ¥ @ § omga @
faeifvd %7 41

¥ madg azeal 7 ea1d o4 7%
oY famiam wgar g frogw? W W ooF
agra pfa s 1 gar gu g, foa
F1 T8 q2H HIT T A AT &, .

wt eEw famd awedt - A
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qae faq & weaew §

i g uw frut -
& wema g, o7 zq fam we wmvar
WAET< &, fomkt & adtawar F
T AAAG FIETF ATHT GEGA FI
SET £ )

AT FEA WG THEEET T
u3 a%F WIg weAafvw s &
1 o\ Y g F o fwaAr
frared #1 meggs fam 2 7 & =7
¥ oqdqy FE=A faz 37 F ¥ F9
T aw A fgd a1 omemma 9w
F IAX T ouw & ‘a5 urm@Id
a% frad, oaFww, vamivs Oz
Zfem’ miv gt & “wrnfeafes aw
fevess @ wf Ao To WTo UFT
g7 ﬁf'{'v.':ﬁ“i mio Hie Te HTo
BITT WIT FY nar afzar erew =g
wf & fom 1 g & =8 2w, fa"#
gfa & fogz gm 17 sar 2o o £,
T gt AT FIH AEA £ |

e fAm g7 mew & f59 @Rdm
FTIOT &1 MEe Ao To HTe &
FFaTI= A1 wlaw 79 441 &, @ (7=
F1 i a1 framai T samar A @
g% {747 07 BE- 19 F1 OTATH
1 g1 aFar 2, alww oo & g4t gzasi
&1 Au(-ad A7 TZ7 grEavE | 99
ot @ f& At sezsfie e 7 0w as
A7z o fmar ¢ 1 oz fqe § T
FrFrT qat fefas fag €, 7 07 fefasm
adt & wdranT Y fefism fag ma g

@y glq wam F 3 A& e
& &, 3% o 71 =7 faaw faar mar 2
& garx aw 7 fg o =+ famg
w1 g1, ewrdr frad mEdEsmeT §
FHUFS FAT EA ATfed, WEe d@lo To
wiTo, WA &fEar fad wEigazy A
Ffw favafaasr 71 £, 370 7= g
agfezm & i@ Fmnfeama &1 @
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ANE ¢, AT b g fEar w@w )
I SAASANT F1 agd €I F ZHTQ
o ¥ faar qar & ) @fwa wi
7 7 wrgAa feaid 2dr & @ wreAa
vefafaefes gz @9 #ar 21

aa qoft & f7 wreA Fwre F @
zfaem A &, T Fa7 aFZ0eFT
Tt @ fasifeort &1 o & @y g
#r 7df frx a7 3, afer o wdom
ATE T &1 FTEE w1 ot earT
dvaygrfaaaa a1 & quaarg &
avHrT & 7 fAorr 33 gaT B o@w
faoiqi &1 Frgifrad 75 zaq =g
o F qfTorrat F1, AT ALE AT
F1 75 $ad fFarF F947 AF qgarar
g, arfs g 7w ® gfq #1 37T089
T3 W17 AAFL F [ATET ED0

AT W |/ ;o ATe WIvo ATEe,
Aio To HTo Hio, ATA-Zf2aT TIFA
Trzar A gfenw 3¢ foad ger-
£z mifg A1 o AeqrT , F FA0iAST
¥ foeft 7 #9 adl 1 2a7Tais | AT
wravEa g §eEgz w7 grd
R gATAT WA E, THH FAIL FE
T3 a2 arfast &1 faar 7ar 21 gwre
dqfaw g & a3 wma ga W
difa®i # goeT S T § )

fowaT |1, 33 AT T 2732 A1
o &1 Ffw 7 gwre feei F faa
73 ¥R @ 2 | qfF 77 qardE-
Hew aw w7 & v E W A7 1200
Frefror wreft oft g€ & W T W
FT FTH &F T2 | IW wA A O
F 7 gvE § @ife s w1
mqigz FA & fad oF fiF A
wmer fear & ww drzw ¥ fea
uaizien frad feftegEa ¥ T
& & I | g F T M FT R
o Fm fT & s=a @
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oft qTAqdY T qgF AT 47 war fF
g Jo dto mao dto FTOT qfff’.’??.\q
Fr gadziza fF7 w4 7 Agwa AL
& " 3T "o § grarardt gy anfam,
afer fee ogiv a1 5 a8 #1770
qre o7 Hlo &1 FAT AT 1 To AT
uqo Hro &1 1 arT T & frgaw
FEE | AT A Mg 0F 1 go
flo THe Hro Ty sqw 37 & 1 7
FIHFA F77 2. 799 o Arefi £1 Forwra T
Fidt 2, AfFT zT EAAT ¥ T F UF
difmr 37 & & 7 THT
FaifF AfaurT & grer 3961 nF faforer
w1 frar war ) i gw oanF
§6 ft 7, FfF= farm 0 0 o Tas
dto ¥ fasrgz w7 fagr, 77 o7 o1q
A AT A TB A AN T AW E
A et frard Hz greT 1 1% fasraoa
F7 g% (wfzargs &7 7974 £

arzfezza 1 T F1g FATAT I,
JZ UF [5G I T A13 ZA0 | TART
FreaT w5 zio ggfz= gm0 S
#1% Wt Z1T 32 T Ar=AT v, fAan
aradty xzeqt &1 forwrga agr AT

g gWh #1 31F 2 v gw @3 Am
Frzfrza Y 17 g-gare. wigfen—
AT Y T FF, ITA @8 G4 A
# 1| TAT A9 FT A AFAT FAT E
79 T F1 5T A1 § HIT ISAT TEAT |
forr arEfoezn a wig 1 el 2,
TART 39 qFT F faardt 7 wAT TAqAT
qEM |

o1 farey 7 &1 & #1a fefaaa aea
FamT g &, 7 F6r w99 fefaem §
u fefasm oz o fear mar § i o
st aew qewre, faw o9 iy
FarTza FFTA wy faewardr &, #17 a9
qoF § 49, faas geaaqa gfa 1
faga w1 §, Aweam #7 wqrfaa e
EloE

314-



315 Reorganisation of

[+ avq 7w fore]
41 7150 AT FT, FET T F,
ey ATeft HRATHT FTATOH WA aH-
g7 21 At feg 378, ® yT@wAA A1
TR F wAa § 39 ) =T T F7A00
Far sry w1z faar sry |, 37 A1 "rAAT
F1 FrisAT FH & fav g9 F OF
wizT a1 ax2fz fafyey 7 fas 03
3T TEA T AT BAATE TZ LA AT ATL0
o qo #Hvo F1 o foyRdz T
A @t @ woel EiMie §
FaifE e mr remifatafadt sreamm
T A FAFT AL I AIERG
T e e § 3far T aay
AT A A EH g | faEer I
qfewema & wgfere &1, foaaT o7 &
aftng g, 37 & v = &1 srfaas
2 ¥ fan fos & wavsom &
sEifEr § & =sA oFw AT g
M7 mwir Gy mmww E--fa
H 039 uTERH T HATAT F T4
I AT (AT & SAATSH F94 F g
TE AT FTRTH LAFTEAT | AFAT
AITLA T A7 ag REfmz  wx AvTe
FTETH FIAT | ) AT F07 777 Sy
fag g, =dt [IT G Gad FHE )
T Fq manr A A9 w1 T9 R-
T A3 TE g W7 A (T w0 A
2@ s g fzegrAm ¥ famr #
7o Wl ofw 2, Ly w7 %8 o amawr
AATE AT AFA N2NE F AT BALT
57 foaréw w7, g zaT o gfrar
FTOF WHTEHT 4T/ LT 40T 9
FN R g oWIAm qm g i s
Etw feRa weww E g
a1t (WEE F1 EEwT §7 F qrwdt
IS H AT T A SRR AR
AT g gfy F v § 7l ardar g——

Don't be guided by this report which

has looked into certain aspects and

certain things which may be correct.
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AT AT IR AR E, g AdiafE d
T A ¥ wwadr gArT gz A
T AFT BF | AT IO T Fifer
T AT B—

o we s fag<t atwadt ;. #r g7
#2186 qg Fare & sirzman farr
fFerisardrqnéfraaga 2 1z
grar mwq fager

wtatg ww faat o oF 3z ¢
ot wze fagr<r AT A1 94 @
m™ma o
starg T fof - & smar g
®F grAAT 1 AF 4T gFAIE A AHif-
fraa g | & ary a1 afe s
gAY ggi AT @iz #TIT A A0
I OH AT 5@ | AT A 6-7 AT
gge arvg fafaqs =3 G gt 4r
T FUIETA AT 4T 26 fyfaas
A FTAFEIT T AT 971 HIT g4 417 A7
A fafres zager 1 edz At oA
FwEL A F@ART AT IH LA F
ey @ gy dEa 7 oFuE &
oA E
He is the leader of the team and
he must be congratulated.

ot ze fagiey avwedt o ATy
o7 effFT F#F AT FLT AT IAFY
JIATAAT AT FAA |

ot qrg T feat: # ardw &

T 1 F v g o T &
drzx wEdr dmy T T A
T eIAT E 1 WY ST WA T 23T

a3\ a7 &1 AWA aw | TAAT T
NZAE 3T AR 2T FAEOIFAT
ZaTare & o frugn A §F A%
g A fan g wdits s g feir
gd ¢ 33 argataziz a® § 37
W qEET g1 IR IA R FEAT
Fo1 & faq 39 a1 F=Y & Fer AT
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&0 wifgd | W EEar g0 wzak
a2 fomAy o agi & A1
fergrats & fwamal Fate & 7%
A g AT T s FaETE
S " sz sby afay wivazod
fa=re #ifan, adt qa sgarg

SHRI SEZMIYAN (Kumbakonamj.
I am glad that we are having
this discussion on the Report given by
the Irguiry Committee on the Indian
Council of Agricultural Rescarch and
it is a good thing that this discussion
has cut across party-lines. In respect
of those who are on the other side,
that is. the ruling side, som: of the:n
accepted the point of view which has
been taken by the Government.
Some others said that the Report
chould be accepted in toto,

On this side also, out of the three
Members who have spoken so far, two
were for acceptance of the Report but
Shri Gupta had said that he had some
reservations. I join with him in thic
regard to even out the gides taken
by the Opposition. I want to make
one point clear. I am not here to de-
fend the errors and the irregularities
committed etc. by the IC.AR. It is
for the Government to defend them
and put the correct perspective before
the House and the public.

In this report, apart from some ob-
servatinns on the working of the ICAR
and on the correction or otherwise of
the findings of the scientists who are
working there. these are some other
important things which have come for
comment. As far as we are con-
cerned, certain basic issues have been
raised and certain vital directions
have been indicated by the Inquiry
Committee. It ig true they are fully
competent to give such recommendu-
tions. It ir equally true that we also
are fully competent to accept them or
not. The major recommendations
made by the Inquiry Committee are:
first, this Institute be made a full-
fledged department and U.P.S.C. should
be entrusted with all recruitment.
Although they have sald that, I am
not able to accept both these basie re-
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commend.tions. Suppose if some-
thing goes wrong in wome research in-
situte, they owe a responsibility to
explain it. Why should they put one
as a pon-department and the other as
a department of Government? In the
matter of recruitment of staff, the Gov
ernment says that it is autonomous.
Then when the question of autono-
my—I am nol speaking of aulonorny
of the State—comes in, they change
the character.

I muiy guote the case of I.C.M.R.--
Indian Council of Medical Research.
I.C.AR. is accepted as ap autonomous
body. The parallel case is I.C.M.R.
Why should it not be made an autono-
mous body? I was associated with the
P.A.C. which went into the case of the
ICMR. and so many things were
brought to our notice—so many anom-
alies in the matter of recruitment and
promotion were brought to our atten-
tion. There have been persons who
have been there in the employment of
the I.C.M.R. for over 34 years with-
out being made permanent. Year
after year their appointment was re-
newed, We went intp the guestion of
the working of the I.C.M.R. And the
P.A C. recommended that the I.CM.R.
should be made an autonomous beody.

SHR] INDRAJIT GUPTA: Under
the Health Minmstry,

SHRI SEZHIYAN: The I.CM.R. was
set up in 1949 and it continued to
operate as a subsidiary department uf
the Ministry of Health. We said that
maxiraum autonomy should be provi-
ded to the Council which may be com=-
parable to that of the C.SIR. If
necessary, it may be made a Statutory
Body. The autonomous character
should be retained in a functional ra-
ther than in g national manner. I am
quite clear in my mind that if any
sclentific tody worth its name wants
to do research in a sucoessful way, it
should be made autonomous.

Therefore, the basic thing is that
the LCAR. sheuld keep its auteno-
mous eharacter, not in a manner of an
uneasy compromise—but in a real way.
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it we are not satisfied with the Dir-
ector General, take him out of the
oftice. The institute is nol for the
Director Generai. The most impor-
tant thing is scientific research which
i3 going on in this country. If we go
through the report, we are puzzled.
The report, on page 9, says:

“For the development of science
and its research, it is necessary that
the institutes and centres must en-
;oy autonomy to carry on their
work within the constraints reason-
ably implied in the very nature of
their worsz. This concept of auto-
nomy is not a legal concept, nor is
it a concept based on cunsiderations
of prestige. 1{ is, in a scnse, an
academic and an  ethical concept
which  postalates, thet it is oniy
under frecddooy frem external pulls
ul pre sares that education can bhe
imparted and rescarch conducted.”

They thus said that autonuomy should
be there. When they eono to the 1o
com:rend tion, T am very much intri-
gued at what they have given. Thov
say:

“In view of the importance of agri-
culturg ang the respon<ibility of the
Government to help in the produe-
tion of preper and adequate food by
the people of the country, we re-
comMoend  that  the Government
shiould assume direct responsibility
for agricultural rescorch and edu-
cation.”

If this ig the argument, is not health
a vital problem for the people and
should that not also be the direct res-
ponsibility and shoulg the ICMR also
not be made a Government depart-
ment? Similarly what about industrial
research? Is not industrial progress
vital for the nation? So, should the
CS.IR. also not be made a Govern-
ment Department?

PROF. MADHU DANDAVATE
(Rajapur): They do not want to
take over rice but they want to take
cver research. :
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SHRI SEZHIYAN: I want that
Government should be very clear in
their mind about this matter. As some
lion, Members have saig there are
many nations where yesearch institu-
tes are under the aegis of Govern-
men{ while in other nations they are
independent, So, 1 wan¢ that we
should make the position very clear.
Let us not have one yardstick for the
CSIR and another for the ICAR.
What is good for the goose should be
good for the gander also. If Govern-
ment wuan| to have an aulono-
mous character for the rescarch insti-
tutes, let them have it for all tae
other institutions also. If there are
failures ang irregularities. let  them
comg ouwn with a heavy hand, Euvem
for the ICMR we said that there
should be a reviewing committee  to
Eo iy ils wocking, But tpnocu ore-
inuug character ghould nout pe desioy-
od on the ploa thot there wore any
irregularities. If the Government
were to assume the role of manage-
ment, then that will be iz end of ol

.t

Regarding the failures and  other
things, my other hon, friends have
piven very manw ligures. I do not
wani 1o go into those thing: In scien-
llﬁ(. research  there is no  finality.
Some results might have beepn obtain-
ed. in fairness, we should accept their
correctness; it is probable that the
results ghtained by some other scien-
tists may be different, I am not hold-
ing any bries for anyone, nor am I a
scientist, but probably because of the
very nature of the seientific work, the
results may be different. Supposing it
is proved that the results have been
given fraudulently, it is quite a diffe-
rent matter

SHRI SAMAR GUHA: It has been
tested in three laboratories, in Mysore,
Hyderabsd and Bangalore.

SHRI SEZHIYAN: Even in regard
to sharbati Sonora, the panel has said
that the results are somewhat higher
but nowherer near the percentage
mentioned by the director. In the case
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of Hyderabad, it is 2.48, in the case of
Mpysore it is 2.99 and in the case of
Bangalore, it is 3.17, Even between
the results obtained in Bangalore and
Hyderabag there js a difference  of
about 30 per cent.

SHRI SAMAR GUHA:
Mmuch exient.

Not {o that

SHR] SEZHIYAN: Yet, the diffe-
rence is there. Because the results
obtained ip Bangalore are higher, you
cannot say that tacy are a fraud, One
cannot say that. Without being clear
about the whole position, we should
not jump to couclusiung and say that
whalover research has been done has
been a fraud, Though I belong to
the Opposition, T weuld say one thing
very ciearly, although T would like
Government to put their house very
much in order, I must acknowledge,
however, that somothing good has
been done as a result of the research
done by the ICAR and other »'ied
institutions. Nobody has disputed that,
as Shei Vajpayee hus said.

“HRI ATAL BIFARI VAJPAYEE:
Even the coinmittee has accepted that.

SHRI SEZHIVAN: Therelore, I
want the totalit: of things to be taken
into account. Tf they have done some-
thing within three or four vears, 1=t us
put them in a direction where they
van deliver more goods  instead of
hampering: them with our discussions
or by other considerations which may
be in the nature of hindering their
work ang cumpening their zeal

Therefore, T for one accept the ac-
tion taken by Government, but they
have not gone far. My plea is that
Government should make it fully au-
tonomous and not have this divided
responsibility of the Secretary here
acting ag Dr. Jekyll here and Mr.
Hydé there. That will not deliver the
goods. Either it should be made fully
autonomous or it should be made a
full-fledged department with Govern-
ment taking full responsibility on their
head. Let them not try to please
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Gajendragadkar as well as the others.
When Government want to do the
thing, - they should be very clear n
their mind.

There are some other minor matters,
For instance, 1 am baffled by some of
the recommendations made. Ope of
the recommendations made is that the
muximum salary of a scientist here
should be only Rs. 2,000 whercas in
otuer research institutes jobs — with
riore than Rs, 2,000 salary sre availa-
ble, what crime has been done b the
ICAR to deserve this type of ceiling,
while such ceilings are not there in
the other research institutions?

After all, it is not as though the re-
port of this committee is the last word
on the subject. We are in a scientifiz
age and in a scientific world, nothing
is finul. Even the findings of this com-
mittes are apt to be studied later and
modified. Even the judgment of the
Supreme Court has been contested by
us and we Aid not accept it. Since e
wanted social change we said that they
should chanpe. Therefore, T am very
sorry to say that T am not able to
arcept the pay seale recommended by

the committes,

As for the irregularities and failures
pointed out, I suggest thal they should
be remedied by Government. But I
do not accept the basic recommenda-
tiong that it should be made a full-
fledged  department. I do not also
accep! the propesition that the UPSC
should  intervene. If I  remember
arirhi, there was an all-India con-
fercnce of scientists and technologists
held in Delhi in 1972. They want into
this question. Dr. Kothari and other
eminent scientists mentioned in the
Report were present there. They for-
med 3 committee to go into this mat-
ter and then they passed a unanimous
resolution saving that the UPSC
should not be asked to select scientists
and technicians. . .
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Therefore, _while supporting the
major decisions taken by Govern-
ment, I would request Government to
give full autonomy to the research
institutes.

SHRI K. LAKKAPPA (Tumkur):
I listened to the speeches made on
this Motion. I also feel that agricul-
tural research has advanced by leaps
and bounds after 1966. Before 1966,
there was not even financial freedom
for the scientists to carry on the ex-
pected research in agricultural sci-
ence. But after that year, the ICAR
has done much research in the agri-
cultura] field which concerns the ba-
sic occupation of millions of people
in the country.

My f{riends have stated that be-
cause of a certain unfortunate event
taking place, the Gajendragadkar
Committee was appointed. Certain
valuable suggestions have been made
by the Committee. I hope and trust
that on the basis of the conclusions
reached by the OCommittee, there
would be streamlining of the funec-
tioning and research work of the
ICAR. Because of the handling of
administrative matters in a certain
way. certain scientists have become
frustrated. This is one of the mala-
dies that have to be rectified. This
has been brought to the notice of the
Ministry of Agriculture in the past
also. The matter was discussed also.
Action had been taken on various as-
pects and some of the maladies point-
ed out in research in the field of agri-
culture have been remedied.

Though the scope of the Committee
was limited, still its findings are very
useful.

MR. CHAIRMAN: Please continue
the next day.

SBHRI K. LAKKAPPA: Tomorrow I
will not be here.

MR. CHAIRMAN: I do not know.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I do not ming if he
continues for another five minutes.
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MR. CHAIRMAN: Al right.

SHRI K. LAKKAPPA: We have to.
give credit to our agricultural scient-
ists who have carried on very useful
research. Of course, certain difficul-
ties have been experienced and cer-
tain events took place which are sad
in the history of the ICAR.

Certain suggestions have been made
not only by the Gajendragadkar
Committee but also by the National
Commission on Agriculture. They
have gone into all aspects of the mat-
ter.

We have to give full freedom to our
scientists. I do not pay a glorious tri-
bute to Dr. Swaminathan because he
comes from the south. I have no such
regional or parochial inhibitions. But
the fact is that Dr. Swaminathan is
one of the outstanding scientists of
our country. He has carried or, many
researches, mostly into the evolution
of wheat strains. This has been a
useful research which has attracted
the attention of not only this country
but also other countries,

Also, the research which has been
carried on in our universities is not
enough to advance our scientific
growth, and therefore, I would like to
suggest to the Ministry that the vari-
ous aspects in regard to food produc-
tion have to be dealt with in so many
universities which are functioning
The ICAR should also be streamlined
and the universities should be ade-
quately represented in scientific re-
searzh institutions. The scientists
should have some confidence and they
must also create confidence and they
should work under an atmosphere of
confidence. This kind of autonomy
should be there for this purpose. This
autonomy alone will create an en-
thusiasm because scientific research
is a continuous one. It is not static;
it is dynamic. Therefore, this dyna-
mism should be retained by the Min-
istry and the various changes and
suggestions made in the report should
be carried into effect. The findings
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of this Committee as given in the re-
port and the decisions taken by the
Government wupon them are com-
mendable.

In addition, our Ministry should
Buide certain scientific research in the
agricultural  field including animal
Jhusbandry and the various aspects of
it should be developed in a proper
way. Unless we create great confi-
dence among the scientists it cannot be
developed. Also, the scientists should
be given the freedom to work and al-
so flnancial help and assistance to
carry on research without fear or fa-
vour, Because of a few appoint-
ments and because of the frustration
of a few, and because of certain ad-
ministrative methods, and also be-
‘cause of administrative control, they
might have failed, and so, agricul-
tural administration should be entrust-
ed to the scientists. I also agree that
scientists should be properly repre-
sented in their respective fields and
any kind of discrimination should be
immediately nipped in the bud.

This kind of vilification of scient-
ists on any side, from any angle, is
very bad for our country because
our country has to develop and grow
so far as the agricultural field is con-
cerned. Therefore, I would like to
suggest that full autonomy should be
given to research institutions and
other organisations including the uni-
versities who carry on research., The
financial aspect has to be controlled
by the ICAR and the scientists should
be given full freedom to work and
have their say in the administration
and even in promotions and regula-
tions in the institutes, Otherwise, the
dual policy, the dual power and the
dua] administration would also shat-
ter the scientists’ minds and this will
not allow a healthy competition to

grow for scientific research in this
country.
Therefore, the hon. Minister has

really rendered some service to this
great country through the ICAR. Not
only that. They have given full free-
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dom to the ICAR by accepting the
findings of this Inquiry Committee.
That would create a great change in
the ICAR and I hope and trust that
this change will always be for the
better, and that tha scientists could

do beter work in scientfic research in
the ICAR.

MR. CHAIRMAN: Mr. H. M. Patel.
Please begin.

SHRI H. M. PATEL (Dhandhuka):
Mr. Chairman, Sir, I would like to

say that much of the discussion to-
day—

MR. CHAIRMAN: Please continue
when the subject comes up again.

Now, we are taking up the half-an-
hour discussion raised by Shri Jyotir-
moy Bosu.

17.34 hrs.

HALF-AN-HOUR DISCUSSION
AVAILABILITY OF FERTILIZERS
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this is an im-
portant subject. Today, the country
is in the grip of a serious crisis and
the poor farmer has been really push-
ed to the corner of his life, and I can-
not but say that the ruling party is
wholly responsible for this. In that
context, I would like Mr. F. A. Ah-
med to kindly give us a comprehen-
sive list of the wholesalers in fertili-
sers appointed since December, 1970
State-wise, month-wise, till date.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I might
inform the hon. Member that so far
as the appointment of the wholesalers
is concerned, it has nothing to do with
this.

17.35 hrs,

[Surr Sezmxvan in the Chair)
SHRI JYOTIRMOY BOSU: I want-
ed Mr. Borooah to be present here for
this discussion, but I do not find him
here.
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SHRI F. A, AHMED: You can put
the question to Mr. Shahnawaz Khan.

SHRI JYOTIRMOY BOSU: Mr.
Suuwhnawaz Khan, please make a note
of this. I want the list of wholesalers
appointed since December, 1970, Stute-
wise, month-wise till date that is, 28th
November, 1973.

LIR. CHAIRMAN: How can it be
given today?

SHRI JYOTIRMQOY BOSU: There
is u complete surrender to foreign and
Indian monopolies. Government marde
a policy statement that in the Fourth
Fian they would increase the produ\’f‘-
tion in the public sector, but in appli-
cation it is quite different. There
was a big fertiliser pressure lobby,
Fertiliser Association of India and
théy wanted Ford Foundation to p_r_cbe
intu the working of the Fertiliser
Corporation of India. ¥You can ima-
gine how powerful they are and how
decp they have penetrated. General
Shahnawaz Khan, you are awarc qf
it no doubt. In a free country it is
unheard of. The foreign monopoly
producers could come and get the
freedom of price fixation, freedom for
distribution and a guaranteed return
on their equity capital, T am told, ef
a minimum of 25 per cent. I h_ad pro-
duced a photostat copy and laid it on
the Table of the House and I_have
told Mr. D. K. Borooah ab_uut it. _It
had revealed that the imperial chemi-
cal industries a British mo?':opuly con-
cern, had been indulging in malprac-
tices, blackmarketing—of urea out c_:f
their Kanpur plant. I have dcr'ie it
months ago. Today at about 3 0 cloik
1 telephoned Mr. Borooah to be prz-
sent here so that he can answer. I
take it that the Government is hand
in glove with the ICL They have done
that with your full concurrence. In
the course of these few months I have
not heard a single word from the Mi-
nister about the photostat copy 1 hgve
produced. Is it not that they are ruin-
ing the country for sheer gain for
some individuals and for the‘ ruling
party? That is why these things are
happening. On top of that we hear
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something more, We read the disturb-
Ing news. “close on the he:ls of the
Governments denial of any change in
the policy intended India to invite
multi-nationa] Corporations to India
we have learnt of negotiations with
lhel inperial chemical industries for
_'acupg up a fertiliser project. What
Is significant is that the initiative has
tomie from New Delhi and two Minis-
ters  have reportedly  sounded the
multi-national Corporation. Now our
industrizl correspondent confirms from
the Kanpur that a proposal for a new
ICI project js very much in the air.

You want blackmarketeers, you arc
product of blackmarketeers, Other-
wise wh:n 1 huve given specific chay-
Bes supported by photostat copies on
the floor of the House, even after four
months you have not been able to
contradict it. You want {o give to
the ICI a fresh licence for a new plant.
Thtey are the godfathers that you have
got.

Look at the high profits which the
private sector are making at the cost
of i poor farmer in this country,
The p ofit of the private scctor before
tax was Rs. 1091 lakhs in 1970-71. In
1971-72 it rose by 50 per cent to Rs.
1529 lakhs. Can you imagine? Com-
pared to that the public sector shows
a loss of Rs. G4 lakhs in 1970-71 and
the loss increased to Rs, 76 lakhs in
1971-72. How is that Mr. Shahna-
waz Khan has to explain to this
House, How while the private sector
is flourishinz ang its profit has gone
up in the course of one year by more
than 50 per cent the public sector is
locing money. That means you have
a secret arrangement with the private
sector.  You are hand in glove with
the foreign monopolies and the black-
marketeers. You are subservient to
them. You have sold your soul to
foreign monopolists and you are ruin-
ing and exploiting the poor farmers
in the country...... (Interruptions).
About the Durgapur plant we know
that there had been a loss of about
Rs. 17 crores already although their
functioning had been very meagre.
The foreign carte] is something very
alarming. I am told that both the



329 Availability of AGRAHAYANA 7, 1895 (SAKA) Fertjlizers (HAH Dis.) 330

Ministries are full of agents—agents
on the pay role of the foreign fertili-
ser cartels. I am not talking just now
of the rtzlin; party and the money that
Hows inwo thr foreign fertiliser car-
tels. I will give you a quotation from
the Hindustan Siandard. We are in
the hands of bandits; farmers; the
poorest men in the country who toil
from morning to evening are in the
hands of bandits. They are fleeced;
for every grain you produce in the
country there is dividend for the god-
fathers of the ruling party. Your class
character is now revealed to every-
body. This paper says: “How the In-
teinational cartel tried to subvert the
self-relient efforts of FCI is the fasci-
nating untold story which is not un-
related to the ouster episode of this
exponent of self-reliance.”

“Foreign™ iatercsts speeially  tae
~mericans had their eyes on the
P & D Division of the FCI. So they
continuzd their efforts to sabotage
the working of the FCI through
different dubious methods.

In 1964-65, the Ford Foundation
offered experty who had no experi-
ence whatsoever in the fertiliser in-
dustry, te probe into the working
of the FCI and make recommenda-
tion on the reorganisation of the
P & D Division.

Next year through the Fertilizer
Association of India proposals were
mooted to form a parallel “Fertili-
zer Institute” having identical func-
tions and objectives as the P & D
Division of the FCI. Simultaneous-
ly the USAID, as a condition for fin-
ancing the Trombay Expansion Pro-
ject expressed the view that a re-
view of the FCI organisation by a
team from USA....”

It is a long story. You are completely
in the hands of foreign and Indian
monopolists in the matter of produc-
tion of fertilisers in this country.

The glory of 27 years of Con.gre‘ss
rule is we have the lowest per capita

income in the world, the highest price
rise and we pay the highest price for
fertilisers in the world, I would read
out from th Estimates Committee re-
purt which says: Prices paid by far-
raer; per 100 Kgs. of Plant nutrient in
U.S. Dollars, In 1969-70, India paid
343 for ammonium  sulphate as
against France paying 26. For am-
monium nitrate France is paying 23.3
while we are paying 29.4 Even Cey-
lon, which is not a terribly advancerd
country pays only 21.1, while we are
paying 343 So, the position today is,
with the party of Shri Fakhruddin Ali
Ahmed and M. Shahnawaz Khan rul-
ing the country, the poorest man in
the world must pay the highest price
for fertilisers because the money in
between has to go to bring about
garibi hatao, for UP elections, Orissa
elections and miscellaneous sundry
expenses which cannot be seen in the
budget. The Estimates Committee
report further says:

‘The prices of three of the nitro-
genous fertilisers are directly cont-
rolled by Government. -The issue
prices fixed for fertilisers imported
by the Central. Fertiliser Pool,
which constitute about 50 per ceat
of the total consumption of fertilisers
in the country, influence prices »f
other types of domestically produced
fertilisers. Thus Government s
directly or indirectly controlling the
prices of fertilisers in this country.
Yet, the cultivators prices of fertili-
sers in this country are about the
highest in the world. Even thes>
prices are not considered hy the
fertiliser industry to be reasonaple
and attractive enough for new in-
vestiment."”

The consumpiion of fertilisers in this
country is the lowest, The consump-
tion of plant nutrients in Kgs per
hectare of agriculture land in 1870-71
was 347 in Japan, 324 in Belgium, 3I_JB
in Taiwan, 278 in Netherlands. 14 in
Pakistan and 9 in the glorious country
of India. Everywhere we have a glo-
rious record! This beautiful clipping
says “Fertiliser was lowest in India"!
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Coming to adulteration of fertilisers
and mixing up of different other things
which are known to Congressmen-—

they are experts in it—this clipping
says:

“Out of 2,790 bags of fertilisers
received by rail at Kolar, 119 bags
contained 80 per cent sand and 10
per cent fertiliser and Mr. Hanu-
maiah, Deputy Registrar of Coope-
rative Societies, Kolar referring to
a complaint....”

The other day, I had brought a
polythene bag of Punjab fertilisers
which I dumped on the Table.

It contained graunles made of earth.
That is what is generally being done.

They talk about self-reliance. That
has been their song when they go to
address public meetings. That is noth-
ing but an unmixed untruth. The
total quantity of fertilizers imported
during the calendar years 1970, 1971
and 1972 are as follows:

(in lakh tonnes)

years N P K

1970 - 399 o 54 0-96
1971 5°03 1°49 2°53
1972 6-18 2°14 290

For all other items also the position
is the same. Our reliance on other
countries is in fact increasing. The
Nationa] Commission on Agriculture
says:

“This study notes that fertiliser
consumption in the country after
showing phenomenal growth in
1966-67 and 1967-68 has been dete-
riorating and maintaining g level far
below the Plan expectations.”

The reason given by them are lack
of extension and sale promotion acti-
vities, inadequate soil testing facilities,
unsatisfactory retail distribution ar-
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rangements, insufficient quality control
of fertilisers and difficulty in provision
of credit to the farmers. It says fur-
ther:

“The Planning Commission study
has further pointed out that the fer-
tiliser application in areas under
high yielding varieties programme
has been lagging behind the recom-
mended dosages envisaged on the
eve of the Fourth Plan....

Another disturbing feature noticed
in the trend of consumption of fer-
tilisers is that the growth rate dur-
ing the last few years has shown a
declining trend after recording sub-
stantial increase in 1967-68. This
will be evident from the Table
below:

Year Target Actual

(in lakh tonnes)

1967-68 - 21-50 1540
1968-69 - 2800 1760
1969-70 - 26-00 20°09
1970-71 * 25°40 21:76

The entire strategy of agricultu-
ral production is based on the appli-
cation of fertilisers. If there is a
shortage of fertilisers or a failure to
ensure through sufficient promotion
the required levels of consumption
of fertilisers, the result will be loss
in production.”

After 1970-71 also there has been
serious decline in consumption.

Coming to fertiliser shortage, the
Economic Times says:

“Though there have been short-
falls in many sectors, it is in ferti-
liser that the performance has been
singularly poor. It is now estimated
that production of nitrogen and
phosphate by the end of the current
year will be 1.2 million tonnes and
84 million tonnes respectively
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against the target of 2.5 million
tonnes and 0.9 million tonnes. This
means a shortfall in production of
nearly 50 per cent.”

It further says:

“It is indeed deplorable that when
the country requires more and more
fertilisers to step up agricultural
production, there should be so much
under-utilisation of capacity in the
projects of the public sector. Apart
from fuller utilisation of existing
capacity, there is also need to reduce
the gestation period in implement-
ing the new projects.”

India falls to get fertiliser. The Gov-
ernment have a list of failures to their
credit. I do not see any reason why
this Government should remain in
power and cling to power although
they are proving utterly useless.

Then, there is the question of
regional imbalance. I can cite two
examples, not because you are in the
Chair, Sir, that Tamil Nadu has been
discriminated against and West Ben-
gal, particularly, the eastern region,
has been seriously diseriminated
against. I can quote from the state-
ment of demand and supply of fertili-
ser during 1971-72 that, in respect of
Assam, the demand was 18.20 tonnes
and they have given 14.63 tonnes.

The statement that was made on the
floor of the House in reply to Q. No.
1980 on 5th March, 1973 clearly reveals
that the Central Government to suit
their own advantages are discriminat-
ing and making imbalance in the
matter of distribution.

Now, we have heard that fertilisers
are being rushed to UP. So long the
U.P. was neglected. We have nothing
against U.P. 1t is a backward State.
They are advanced in one matter,
sending a Prime Minister since 1847.
That is all. 1 am only asking as to
why Mr. Bahuguna is parading this.
It is because he wants to use Fakh-
ruddin Ali Ahmed fertiliser or Shah-
nawaz Khan fertiliser to catch votes.

We want specific figures here and
now, today as to how much fertiliser
You have despatched to U.P. or there
is in the pipeline or the paper order:
are here for rushing fertiliser to U.P.
We want comparative figures for the
same months, two or three months,
during last year and for two or thres
months this year before Mr, Bahuguna
took over as the Chief Minister of
U.P. We want a concrete picture :s
to convince us that you are not mak-
ing use of fertiliser for the purpose of
winning U.P. elections where you
really stand rejected.

Then, I want to come to the price
factor again.

This is what is stated here:

“The prices of three fertilisers,
viz., Ammonium Sulphate, Urea and
Calcium Ammonium Nitrate are
statutorily controlled at present. The
maximum retail prices of these fer-
tilisers to farmers during November,

December, 1972 and January, 1873
are as follows:—
Fertiliser Price
(Rs, per tonne)
1. Ammonium Sulphate 549.00
2. Urea 959.00
3. Calcium Ammonium
Nitrate 594.00

Any sale at prices exceeding the
above is an offence against the Ferti-
liser (Control) Order and the Essen-
tial Commodities Act. The State Gov-
ernments have been given adequate
powers to stop black marketing....”

Now, Mr. Chairman, Sir, you are
fully in the know of things tha_t a
farmer can get these items of fertiliser
only if he is willing to pay a premium
of at least hundred per cent and on
top of that, they are mixing all sorts
of things, specially, the common salt
Common salt is being mixed with fer
tiliser to increase the quantity.
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The control price of ammonium sul-

phate is Rs. 549 per thousand kgs. The

man has to pay twice as much, if not

more. That is being done with the
connivance of this Government and
theiy party henchmen all over the

country.

Look how the foreign monopolists
work. They make the production of
high-yielding varieties of cereals,
cotton and oilseeds fertiliser-oriented.
They have been extremely generous.
Thev gave you the benefit of the
Manila Institute. But the real objec-
tive behing is to black-mail India on
fertiliser and to hold agriculturai pro-
duction in India through controilrd
suppiv of fertiliser. We want to know
what steps the Government is taking
to get out of this racket.

Then, this unbalanced production is
another great thing. This is what the
National Comrmission on Agriculture
says:

“There is an imparative need to
promote balanced fertiliser applica-
tion. The existing situation reflects
the preponderance of straight
fertiliser application. The analysis of
the supplies made by the Central
Fertiliser Pool in 1970-71 shows that
out of about 1.5 million tonnes of
fertiliser supplied, only 17 per cent
was in complex form.”

I ask Mr. Fakhruddin Ali Ahmed and
Mr. Shahnawaz Khan what they have
been doing.

It also says about the difficulties of
small and marginal farmers to get
credit:

“The present normg of lending in
terms of requirement per acre of
credit and rate of interest should be
changed in order that the small
farmers may be helped to afford
increased outlay needed for intensive
agriculture.”

This report was published in 1971.
We want to know specifically from
both the Ministers here as to what
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specific sleps they have taken after
that.
There is a racket in fertiliser. This

is a report:

“The proprietor of a local tenancy
dealing in fertilisers and the mana-
ger of another fertiliser agency were
arrested....”

Of course, released afterwards be-
cause we have seen the Modi case.
Modi, 90,000 quintals, because Mr. Uma
Shankar Dikshit is receiving a purse.

“....under MISA following de-
tection on Aug. 28 of an inter-State
racket in fertiliser....” etc, eic.

Now I have got the inform:tion—
which I would not like to divulge at
the moment because I am awaiting
confirmation—that so many henchmen,
so many members of the ruling party
all varieties—I do not want to say who
they are:; I will give you the details
later—have taken agencies or whole-
sale dealership in others’ names, in
benami names, for dealing in fertiliser
because the only permit that they get,
chit, is good enough to be sold at a
premium, I am told, of 35 {o 40 per

cent above the recorded price. The
whole thing is dominated by the
henchmep of the ruling party. I o

not know how many Ministers hava
got their own people involved in it.
There are serious malpractices. Som.e-
thing should be done about it.

Lastly, I want to know what steps
Government took over the reports
which were published long ago, I
think, in 1967—A study of use of
fertilisers and manures in agricultural
production where there are very in-
teresting recommendations on use of
manures; there is another one pub-
lished by the Indian Council of Agri-
cultural Research which speals of
s0il manures and fertilisers. In West
Germany, recently, it has been dis-
covered that inorganic, chemical fer-

‘tiliser disturbs the texture of the soil,
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damages the soil and _ultimately R R TR T R E S
makes it unfit for production. I am s Lo
asking these gentlemen here if they farror vz wfaf 4% s @ fran
have the knowledge to tell us what A gl fm ¥ afvad @ &< F ot are
they are doing to save this counuy N S -
from a total ruination. I also want &1 §is sfaaw e ﬂglfm Hﬁ‘fnm%
them to tell us what they are doing g T e gfams @iz fasr
on those reports they have taken in  fyfamf Fgmay my srdfs sy
ordzr to augment the supply of feiti- - o AT .
liser. 1 also want to know whether tﬂw‘f H\E ¥ S ¥ ﬂ‘ﬁ :
they are going to stop export of oil-  HI7 TH FILETATA & FTO0 oAW1 ®£7
cakes, blood meal, bone meal, etc, —:;':I&{qu-( grg @{iEqT 92 @ é- 7
afz g, a1 #T7 gW SEae 0T
AAETEIE &1 FHH FF AT E 0
A A7 9T G A AATE F79 F fAw

ote.
1 want the Ministers to cover ali
TTGIW FY TIHET #T OG9E GAHF

the points in their replies and not run
away from the issues.

MR. CHAIRMAN: Mr. Ramavatar q'gqh qfq-f:rq:]' Fr FT @R a'qf'? q,ﬂ-
Shastri. ‘ v s

astn TfFT WM G FTAT ARA F°

SHRI SHYAMNANDAN MISHRp 17 A3, a1adi Y7 [
(Bepusarai): What about the reply? 18 hrs.

Will he give the reply to all the points

4 1
together?  (Interruptions). ¥ ag Wt 79 8 f5 Wi ann

fanm #T T wvEd H A sfas
HEAM A EM F FIT AT @z Fy
TS FHY £ AT IREY FrvAILT H
fagt & 7 afze, @t warh
w feafe & quiv &3 & fom #ia o

MR. CHAIRMAN: Whatever infor-
mation they have got, they will zive
now, and if there are any details to
be collected, they will collect and
place them on the Table of the House.

st TRMEATT TRAT (T ) o
# 7arT F7H F UEA WD ATAN
A Ay wew # ag fA¥aT FVAT FEnT
3 i @z e o o T3 2 &7 W
Foleq ®Y AWM 7 T9A A5 gH AT T8
7§ & 3T ARIT RIASLAE T AT
ITFT FAE |

FTAg AT fm IWMH 229w &
qZ A gEvEEAT & 9 6 T E
QTR Fae 17 ATE A @R STTRH & 7
afs gr, @Y 97 qi9 977 2 @R AT
FHT A qT AW ¥ el F A9 0
ATTEAE FHY FT AFTHTY FEATT 7T
g2 ? afr 7, at T aTad FH
oAV T g WY IE w47
FON  FY T W & g AT A
7 o sréariar & 7

s iy 27

FaT g 99 & fF& wivdm &
famy & faefy fefaam F 7o drane
Frwme Td g WifF WMFITARTHT
arir THW @s wraEr 27 afzal
at it fefasrr a7 AvemT faedt 1for
FIIA ¢ ARNIEFT AR AT FWF
77 FITNNTE 9SAT &7 HIEIT IA
fefagT ®1 qOTG FTTATFTE
= fw & grovdd a1 gy
gz gt FEEEr Aed § 7
afe =&Y, av @i g7

T ag 79 ¢ % fagic & g
q 1T 4 R & g wfawfai
& faeg oifmae safedia owe & oo
fagie ®1 @2 71 fafews wler woont
A FH F FOT, FTOT TAHT A
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SHRI SHYAMNANDAN MISHRA
{Begusarai): My question will be of
a very innocent character and I hope
that the hon. Minister would not find
much difficulty in answering it.

It is obvious that our country pro-
duces only 50 per cent of our effective
demand of fertilisers. The position is
going to be worse because of the pau-
city of feed stock. So, much depends
upon how ycu are arranging for the
import of fertilisers. There, we find
that we do not have much cause for
satisfaction with the arrangements
made for the import of fertiliser in
the past. No one could be. What
are the reasons? One of the reasons
to my mind, is that the STC
which is entrusted with the task
is not equipped with the requisite
expertise in this matter. They are not
equipped with the expertise because
they do not know how to make the
demand in the highly sophisticated
western market of fertilisers. For ex-
ample, in USA vou have got a skele-
ton staff of one or two persons who
have to deal with the problem of shoes
as also getting fertilisers. Ome or two
persons are expected to deal with the
entire gamut of our trade requirements
one way or the other. So, we do not
have the requisite expertise in the STC
level. How does the Government pro-
pose to make up for the deficiency in
this regard? It appears to me,—and 1
am making this statement, subjcct
4o correction,—that no tenderg had

been called for from the world
market recently, And, if tenders
had heen called from the world
market, then, we would like to

know as to when these tenders were
called for, and what was the response
to these tenders, how much was con-
tracted from the wesern market and
from the eastern market respectively,
and also, to what extent, supplies were
smade from these two markets.
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Then, Sir, il is said, fertilisers are
not available in the world market. On
the contrary we were told sometime
back by Prof. Collin Clarke, a great
authority op the subject and who is
stationed in Australia as Professor of
Economics or as Director of an im-
portant Institute that the fertiliser ce-
pacity in Australia and probably in
Japan too is being unutilised because
of the lack of demand from some of
the markets. Now, let us have the
answer to what extent this is the posi-
tion.

Fertiliers (HAH Dis.)

Having said this, I want to kiaow
whether,—in view of the cost of
chemical fertilisers,—the Government
insists on the condition that each State
must use g certain particular propor-
tion of green manure or compost? If
they do then in what way do they
relate the supply of chemical fertilisers
to the use of compost and other
organic fertilizers?

And then my last point is this. The
uneven distribution of fertilisers in
the country seems to be also related
to the fact that there is an uneven dis-
tribution of fertilizer factories in the
country, You find the peculiar posi-
tion that the fertiliser factory in
Kerala has to cater to a State like
Maharashtra or may be, even Gujarat.
Now, a State like Gujarat or Punjab,—
which consumes fertilisers probably
in the largest measure,— has got only
one factory each. Therefore, Sir, I
think, it should be concern of the Gov-
ernment to see that the Fertilizer fac-
tories are evenly distributed having
some relation to the demands of the
fertiliser in these areas., These are
the few questions which I would like
to be answered by the Hon. Minister.

Thank you.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): It is a well-known fact that
this country is deficit in the matter of
fertilizers, and, it has been puinted
out that we have been so mercilessly
exploited by international cartels....
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SHRI JYOTIRMOY BOSU: Multi-
national. ...

SHRI C. K. CHANDRAFPPAN:

and multi-national cartels. There is
a strange situation which has been
caused in the country in relation to our
own production of fertilizers. It has
besn stated that we have not fully
utilised the installed capacity of the
fertilizer complexes which we have in
our country. Sir, if T am wrong in
what I say, I would like to be correc-
ted by the Hon. Minister. [ want to
know whether it is a fact that Rour-
kela is producing only 40 per cent of
its capacity, Neyveli 30 per cent, Ferti.
lisers and Chemicals, Travancore—-
like a sick man—30 per cent, and
Nangal Factory 40 per cent. I this
is the case I would like to know what
exactly is the reason and what are
the particular factors which compel
these units to produce so little and
not use their full installeq capacity.

Secondly there have been lot of cii-
ticisms about the distribution mecha-
nism of fertilisers and I want to know
whether this criticism has been bro-
ught to the notice of the Government,
and if so, what are the steps which
they have taken to distribute the fer-
tiliser in such a way that it reaches
the consumer directly and not through
the black market.

Lastly, the other day—two cdays
back—there was an alarming report
appeared in the Financial Express say-
ing that the Government of India hud
allotted to Kerala a certain quantity of
fertilisers from FACT, Cochin Unit
and it is said that not g single grain
of fertiliser has been given from that
unit. That is the situation in Kerala.

As a result of that, the ‘Financial
Express’ reports a good crop which
could have been better because of the
favourable monsoon and because of
the favourable climatic conditions. Bz-
cause of the lack of fertilisers, the
crop situation in that State had been
very bad. What kind of policy is the
Government adopting in relation to
the distribution of fertilisers and, i1

regard to Kerala State, I would like
to get a specific answer from Govern-
ment.

SHRI JYOTIRMOY BOSU: Sir, I
would like to ask a question.

MR. CHAIRMAN: Before you put
the question, please hear the hon.
Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): I am grateful to
the hon, Members who have taken
part in this discussion, particularly, to
my friend, Shri Bosu for pinpointing
and drawing the attention of Govern-
ment on this very important aspect
of our national problem which is go-
ing to affect the economy of our coun-
try in a big way. I therefore very
much welcome his observations while
initiating the debate.

I completely deny that we are going
to succumb to the foreign pressures
and monopoly houses. Sir, our
endeavour is to become self-sufficient
in the matter of fertilisers as far as
we can. We are trying to indigenise
our own plants and use as much indi-
genous components as possible.

SHRI JYOTIRMOY BOSU: May I
know when we are going to stop
importing fertilisers?

MR. CHAIRMAN: Please do not
interrupt him.

SHRI JYOTIRMOY BOSU: My
friend wants to know when the coun-
try is going to be self-sufficient in the
matter of fertilisers,

MR. CHAIRMAN: Whatever be the
lapses, it is not the right of a Member
to put a question. This is not a ques-
tion time,

SHRI JYOTIRMOY BOSU: You are
very right.

SHRI SHAHNAWAZ KHAN: The
question put to me was as to when we
are going to become self-sufficient.
Our attempt is to become self-
sufficient in the matter of production
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of nitrogenous fertilisers by the end
of Fifth Five Year Flan. We have
made plans to instal rated capacity
nf 7.0 million tornes hv the end of
the Fifth Five Year Plan. This would
give us a production” of 4.8 million
tonnes of nitrogenous fertilisers by
the cnd of the Fifth Five Year Plan
which will, more or less, satisfy our
demands,

SHRI JYOTIRMOY BOSU: sir, I
rise on a point of order.

MR. CHAIRMAN: There is no point
of order,

SHRI JYOTIRMOY BOSU: You
have not got the authority on this.

MR. CHAIRMAN: If that is not a

point order, I shall allow him to
speak.
SHRI JYOTIRMOY BOSU: My

mpint of order is thi-. I have mnde
certain specific statements and accu-
sations against the Goveinment. The
hon. Minister has brought fosward a
ready-made reply. In this debate, I
want himn to reply 1o what I have
stated. We are not intervsted in
making it o propaganca forum. He
Ihas brought a ready-niade reply be-
fore the House,

M. CHAIRMAN: It is not a ready-
made reply. He has got all the facts.

SHRI JYOTIRMOY BOSU: No, Sir.

MR, CHAIRMAN: Mr. Bosu, there
is no point of order. Let  the
Minister proceed.

SHRI SHYAMNANDAN MISHRA:
The question that the hon. Member
raised is similar to the one I have
raised. If he has to deliver a speech
then, or course, he can do so in the
All Tndia Radio.

SHRI JYOTIRMOY BOSU: We are
not discussing Plans.

MR. CHATRMAN: There is no point
of order.

DR. KATLAS (Bombay South): He
hag raised the question of self-
sufficiency. Therefore, the hon. Min-
ister has to refer to all this.
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SHRI JYOTIRMOY BOSU: If the
hon, Minister is not prepared to meet
my accusations and the other things
that I have stated, we are not
interested in listening to him....

DR. KAILAS: He had raised the
question of self-sufficiency. ...

SHRI JYOTIRMOY BOSU: Dr.
Kailas is a very good person outside,
but here he becomes different.

MI.. CHAIRMAN: Let the
Member address the Chair,

SHRI JYOTIRMOY BGSU: I always
suy 1hings through you, Sir. Let it
be on record. I never sav anything
without going through you. Half of
my life, T have been accustomed to
foing through proper channel. 1 do
not want to make a chaape at this
ringe,. .

MR, CHAIRMAN:

hon,

What about the

other half?

SHRT JYOTTRMOY 30SU: The
point is that the General Sal» " has
come with a ready-iinde  reply. 1

want him to meet the accusations and
other things thuat T have sivted cover-
ing the failurp ond mismanagemaont
and conspiracy with the monopoly
capital to defraud the common poor
farmer in the country. Let him reply
to this. Ofherwise, we shall take it
with a pinch of salt, and he may con-
tinue tn draw his salary as a Minister
and enjoy al] the facililies, bungalow
ete., but we shall not listen to him
:’tn_y moire,

SHRI SHAHNAWAZ KHAN: 1
admit that there have been shortfalls
in production. The reasons are very
well known to the hon. Members.
The main reasons are that, as my hon.

friend opposite knows, the country
passed through a terrible power
crisis.. .

SHRI JYOTIRMOY BOSU: Since
when?

SHRI SHAHNAWAZ KHAN: That
affected fertiliser production in this
country very badly.

SHRI JYOTIRMOY BOSU: Because
of his wrong planning. Since when
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wae ihe power crisis? What about

the coal-based fertilisers?

SHRI SHAHNAWAZ KHAN: I am
coming to that. In addiiion to that,
there have been labour trouble, trou-
ble in industrial pelations. ...

SHRI JYOTIRMOY BOSU:; Minis-
terial crisis.

SHRI SHAHNAWAZ KHAN: That
also has led....

SHRI JYOTIRMOY BOSU: He has
really made us laugh now,

SHRI SHAHNAWAZ KHAN: Then,
the availability of raw mualerial was
also causing some difficulties often.

The hon. Memnber talked about coal-
based plants,

SiR1 JYOTIRMOY BOSU:
are the reazons [or shortfall?
trouble.. ..

What
Labour

MK. CHAIGRMAI.: The hon, Minis-
te; has i.centioned theyn aliendy. Let
hig 3ot recount th.om cgan, becaus.
there is not much t'me now.

SHRI SHAHNAWAZ KHAN: Shor-
tage of power, shoriage of ruw mater-
ial....

SHEiL JYQTIRMOY BOSU: Sir, you
will just now go home and eat some
-cercal produced with fertilisers. And
vit you are giving enly thiz much
timn~ faor {his?

MR, CHAIRMAN: Let
bring extraneous matters here.

SITRT SHAHNAWAZ IKIAN: More
than one hon, Member talked about
the uneven distribution of fertiliser
plants. I would like to inform the
House that in addition to the existing
fertiliser planis at Sindri, Namrup,
Gorakhpur, Trombay, Rourkela,
Udyog Mandal, Neyveli, Madras Fer-
tilisers and the fertilisers produced
in the steel plants, we have s number
of fertiliser plants under implemen-
tation and these are....

'SHRI JYOTIRMOY BOSU: Again
recitation of written speech.

him not

SHRI SHAHNAWAZ KHAN: ....
Durgapur, Cochin I and II, Barauni,
Namrup which is being expanded,
Talcher, Rumagundam, Korba, Kandla,
Huldia, Khetri, Gorakhpur cxpansion,
Nangal which is being expanded, and
Sindri modernisation and rationalisa-
tion. At the samg time, a number of
fertiliser plants gre coming up in the
private sector. These are =t Coa,
Mangalore, Tuticori:...

SHRI JYOTIRMOY BOSU: Govern-
ment had promised that in the Fourth
Plan. fertiliser production wil? be in
the public sector to the extent of
three-fourths. What has happened
to that? On a point of order, Sir....

MR. CHAIRMAN :
order now.

SHRI JYOTIRMOY BOSU: In thot
case, I am seeking a clarification.
Gover meat hag mude a policy state-
meni that during the Fourth Plan
period, three-fourths of the fertiliser
production would be in the public
sector. How is jt thal these nre now
in the private sector?

No point of

DR KAILAS: I¢ dov: not scem 1o
be interested in the reply. That is
the difficulty,

SIIRI JYOTIRMOY BOSU: Dr.
Kailas is n doctor, and he should
treat me and not create trouble for
me.

DR, KAILAS: I treat him heve as
per his diszase inside the House as
1 .icat him outside. We arc inter-
esled in hearing the reply of the hon.
Minister. So, lot not the hon. Mem-
ber disturb us.

SHRI SHAHNAWAZ KHAN: On
the one hand, the hon. Member insis-
teq that we should attain self-
sufficicney in as short o lime as pos-
sible,

SHRI JYOTIRMOY EUSU: In the
public sector.

SHRI SHAHNAWAZ KHAN: On
the other hand, they say that we
should not allow the private sector

to put up any plant.
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SHRI JYOTIRMOY 30SU: It was
your policy statement.

MR. CHAIRMAN: It is the policy
statement he is making now,

SHRI SHAHNAWAZ KHAN: The
choice before us is to make the public
sector produce to the maximum
extent and then for ihe balance,
either we import or allow the private
sector to produce soumething We
have to make the choice.

I would like to inform the House
that a number of new viants, Mathura,
Panipat, Bhatinda, Trombay, Paradeep
are all coming up.

He talked about....
SHRI JYOTIRMOY BC3U. ICI.

SHRI SHAHNAWAZ KHAN :
coal-based plants.

The hon. member

knows that we have three plants
under construction whizh ars coal-
based,

SHRI JYOTIRMOY ROSU: Since

when?

SHRI SHAHNAWAZ KHAN: Since
the last three years. They are Tal-
cher, Korba., .

SHRI JYOTIRMOY RBOSU:
are they not producing?

Why

SHRI SHAHNAWAZ KIIAN: They
are under construction. They will
start producing soon.

We have initiated an intensive
survey throughout the country of the
likely places where wo can put up
coal-based plants. The survey is
actually completed. I think we will
be able to suggest a number of places
where coal-based fertiliasr plants can
be put up,

As regards the ICI....

SHRI JYOTIRMOY BOSU: Photo-
stat—blackmarketing, manipulating
despatch registers.

MR. CHAIRMAN: Why is he inter-
rupting like this?
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SHRI SHAHNAWAZ KHAN: IEL.
have shown an interest in coal-based
fertiliser plants. The matter is being

considered. No decision has been
taken.

As regards difficulties caused to the
farmer, I agree with the hon. member.
I am a farmer myself. I live in a rural
area. I know the farmers were put
to great difficulty in obtaining their
supplies of fertiliser. There were
malpractices. These are within the
purview of the State Governments.
They are already taking action to curb
blackmarketing. There have been
raids. Action has been taken against
some black marketeers. It appeared
even in the press a few days ago.

MR. CHAIRMAN: He will deal with
the production aspect: Shri Shinde
will answer in regard to the distri-
bution aspect.

SHRI SHAHNAWAZ KHAN: My
hon. friend said that fertilisers are
being distributed to UP for political
reasons, that large quantities are being
sent to UP on political considerations.
L entirely refuse that allegation.

SHRI JYOTIRMOY BOSU: We want
figures.

SHRI SHAHNAWAZ KHAN: Ferti-
lisers are being distributed in accor-
dance with the requirements, irriga-
tion potential. ...

SHRI SHYAMNANDAN MISHRA:
The question was: what was the
supply made in the corresponding
period last year and the year before?
Please answer that.

MR. CHAIRMAN: If he does not
have the figures ready, he may collect
them and place them on the Table.

SHRI SHAHNAWAZ KHAN: I do
not have the figures with me just now:;
I can place them on the Table,

About the prices of fertilisers, it is
true that recently the prices were en-
hanced. But the prices of indigenous-
ly produced fertilisers are tied up,
pooled, with those of imported ferti-
lisers.
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SHRI JYOTIRMOY BOSU: Is it the
highest in the world?

SHRI SHAHNAWAZ KHAN: All1
can say at this time is that the indi-
genously-produced fertiliser is costing
us a good bit more than what we are
selling at. If this matter is referred
to the Bureau of Costs and Prices, we
will know the actual thing. But so far
we have been trying to pool the prices
of indigenously-produced fertilisers
with those of the imported fertilisers.
We have been trying to sell it at s
low a price as possible to the farmer,
but the fact remains that there has
been less production in the country
and there is less availability of ferti-
lisers from foreign countries.

SHRI RAMAVATAR SHASTRIL:
What is the total production and what
is the total requirement, so that we
know what is the difference?

MR, CHAIRMAN: If you have got
the answer, you can give it.

SHRI SHAHNAWAZ KHAN: The
production target for 1972-73 was
1,385,000 tonnes of nitrogen and
395,000 tonnes of phosphates. Against
this, the achievement was 10.6 lakh
tonnes.

MR. CHAIRMAN: They wanted to
know the amount of production and
the demand. You can collect them if
they are not available now.

SHR] SHAHNAWAZ KHAN: 1 can
give the production figures. The other
Ministry deals with the total demand.
We have taken a decision that we will
go in progressively for more and more
distribution of our products through
co-operatives and the Government
agencies and not through private agen-
cies. That is the decision we have
taken and we are progressively going
in for that. (Interruptions).

SHRI JYOTIRMOY BOSU: What
about the photostat copies which I
have produced, in respect of the ICI
which has been indulging in black-
marketing in fertilisers and the
Kanpur plant? I have given the photo-
stat to the Minister and I wanted to

2393 L8—12.

know what you could find out of it.
If they do not say anything, I shall
take it that they approve of the black-
marketing done by the ICI, of course,
on a give and take basis.

MR. CHAIRMAN: Shri Shinde.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir. T am thankful to you for giving
mu the opportunity to participate in
the discussion. I wish to say, at the
vutset, that L hope you will convey to
the Lok Sabha Secretariat and to the
Speaker, the question really has been
mixed up. The problems dealt with
by both the Petroleum and Chemicals
Minister and the Ministry of Agricul-
ture have been covered in this discus-
sion. Therefore, there is some diffi-
culty. But I know and I am aware
that I have to reply to an irresistible
colleague like Mr. Jyotirmoy Bosu.

SHRI SHYAMNANDAN MISHRA:
Sir, on a point of order. When such
questions are put, which are bound to
arise during the course of the discus-
sion, then whose responsibility is it to
see that all the Ministers who are con-
cerned with the matter are here? Is
it the Chan'. responsibility or is it
the responsibility of the Ministry to
wiiich the question is directly addres-
<7 We must have some rules laid
down for the future in this regard.

MR. CHAIRMAN: We will place this
before the Speaker.

SHRI F, A. AHMED: Both the
Ministries are represented here.

SHRI SHYAMNANDAN MISHRA:
I am asking for the Minister of Petro-
leum and Chemicals. Though the
Minister of State is here, he is not in
a position to answer many questions.

MR. CHAIRMAN: He has answered
to the best of his ability.

SHRI ANNASAHEB P. SHINDE: 1
would appeal to Mr. Jyotirmoy Bosu,
since this half-an-hour discussion has
already taken much more time than
was allotted to it, not to interrupt me.
That is my only request.
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MR. CHAIRMAN:
the Chair.

SHRI ANNASAHEB P. SHINDE: 1
am doing that. Sir, Shri Jyotirmoy
Bosu has meade a number of points.
Some of them have been replied to by
my colleague on behal: of the Ministry
of Petroleum and Chemicals. Now, it
becomes very difficult when sweeping
generalisations are made. For instance.
one of the statements which Mr.
Jyotirmoy Bosu made was that the
consumption of fertilisers in this coun-
try is going down; not only that; he
sajd that it is not increasing at all
We in the Asricultural Miristry are
aware of the low level of consumption
of fertiliser in this country. But i
has some historical reasons. In the
pre-Independence period only o few
thousands of tons of fertilisers were
being consumed in this country. We
knov. the need to increase fertiliser
consumption in Indin and we want to
meake it available in larger quantities.
But to say that consumption has not
inereased is not swutting it in the pro-
per perspective.

SHRI JYOTIRMOY BOSU: You are
telling an untruth. This iz the report
of the Governmcat of India National
Commission on Agriculture and on
page 25 it savs <Jearly. “It is said to
note that fertilisc: consumption in the
country after showing g phenomenal
growth in 1966-f7 und 1967-68 has
been dcteriorating and imaintaining a
level far below the plinned expecta-
tipne.” Shall T pass this on to you?
Do not show vour ignorance.

SHR1I ANNASAHER P. SHINDE:
In the year 1981-62 consumption in the
country was 3,38.000 tonnes. That was
not far off: it was only a decade ear-
lier. Now the consumption has ricen
to somewhere between 28 and 30 lakh
tonnes.

SHRI JYOTIRMOY BOSU: You tell
ux what has been your target of con-
sumption for 1870-71 and what was
actually achived.

SHRI ANNASAHEB P. SHINDE:
Have T mnde a statement that we have
reached the target of consumption? T
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hive not made the statement that we
have achieved the target.

SRi JYOTIRMOY BOSU: I know
yuid are very clever, but do not try to
carry coal to New Castle.

SHRI ANNASAHED P. SHINDE:
From 3—4 lakh of tonnes we had
reached about 30 lakh of tonnes. For
‘he last § or € years the per annum
cusisumption of fertiliser has  been
increasing at the compound rate of 19
per cent. During the current year
ard during the last year, the level of
consumption has not increased at the
vame ratp at which it has been in-
creasing. This year there will be
only a marginal increase. Percent-
ages can be worked out only after
the year is over. It is difficult for me
to say now. Some imports are uncer-
tain. T cannot assume what will be
the level of domestic production.

SHRI JYOTIRMOY BOSU: You
read page 268 of Fertilisers Statistics.

SHRI ANNASAHEB P. SHINDE:
You should not give a wrong impres-
vion to the country. This year though
the total consumption is not expected
to be lower than the last year, it
would not be substantially higher. It
would be hicher hy a few thousand
tonnes, about a lakh of tonnes at best,
as compared to last year. That is the
picture that is likely to emerge.

SHRI SHYAMNANDAN MISHRA:
There is decleration in the consump-
tion of fertilisers. That has been hir
point.

SHRI JYOTIRMOY BOSU: The
Minister is deliberately misleading the
House which amounts to gross breach
of privilege. I want to quote from
the Fertilisers Statistics published. It
is here

MR. CHAIRMAN: You have made
your submission. If you are not
satisfied with the answer, please take
recourse to other - methods. You
should not intérrupt now and prolong
the time of the debate.
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SHRI ANNASAHEB P. SHINDE:
Shri Ram Avatar Shastri raiscd the
question: What is the demand and
what is the gap? It is true there is a
wide gap between demand and supply.
The total demund which would be
almost 4 million tonnes of N.P.K, and
the availability is likely to be bet-
ween 27 and 30 lakh of tonnes. Here
spain it we take into consideration
the assessment of the State Govern-
ments, the gap is still wider. Healthy
debates in thiz: House would help the
Government. [ would not like to
give any information which is not
correct, A very cncouraging trend of
consumption is emerging. A few years
earlier, consumption was not increas-
ing as per our expectations, We were
worried and we consulteq the State
Government. A number of steps were
taken by the Government of India to
popularize the use of NPK. Now I
am glad that there is so much of
awareness for the use of fertilisers.
This wide gap itself reflects the
increasing awareness of consumption.
It is a very healthy sign for the
country's economy. It is a challenge
to the Government. We should not
look at it from n nepative angle.

Mishra asked how much will
be imported from which countries.
We are importing from practically
all over the world. USA, Western
Europe, East European countries,
Japan—these are the main  supplies.
We do not import through the STC.
The agencies through whom fertiliser
i imported are two. One i the
Department of Supply for imports
from the western region. For imports
from Japan and eastern region, it is
through the MMTC. Now it is pro-
posed to change the procedure ond
entrust the imports entirely to MMTC
because it has specialised in this and
Government feel MMTC would be in
a better position to deal with imports
and protect our national interests.

Mr.

SHRI SHYAMNANDAN MISHRA:
Are they properly equipped for this?

SHRI ANNASAHEB P. SHINDE:
Yes. We can improve it also.

The normal system is to invite
t:nders. bBut recently as a result of
world-wigle shortage we changed our
upproach. In the past we were
having «. hoc  purchases in inter-
national] markets. Now the Govern-
ment of India has come to the com-
clusion th:i {o protect our interests

and ensure availability, we must
enter into  long-term  arrangements
with foreign suppliers. In certain

cases, we also fix the price by nego-
tiation. The world context has
changed so much. Wc have some
information that  practically the
overwhelming portion of Japan's
production is being cornered by
China. In order that our national
interests should not suffer we have
entered into long-term arrangements.
But I do not know what will happen
to these arrangements. Because of the
shortage of putroleuin products, many
of the foreign suppliers are saying
there mav be difficultie: in fulfilling
the arrar.sements

SHRI SHYAMNANDAN MISHRA:
Wiy should that preclude tenders for
m: cting the short-term requirement?

SHRI ANNASAHEB P. SHINDE:
Mr. Mishra said that the Japanese and
Australians are not in a position to
find a market. Thir ix old informa-
tion.

SHRi SHYAMNANDAN MISHRA:
Only a few months back Prof. Colin

Clarke was here.

SHRI ANNASAHEB P. SHINDE:
Even he might not be fully aware of
the position. That was the position
4 few vear: back. Now the position
has completely chanzed. 1t is @
sollers’ market now.

A political point has been raised
that more fertilisers are being sup-
plied to UF. as compired to other
States due to political rcasons like
[1P. election=. 1 would like to have
sympathetic understanding of the
Tlouse hecauze 1 would not have time
to deal with all the points raised.
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SHHI SHYAMNANDAN MISHRA:
1 asked for deulute information as to
how mueh you have contracted for
tiom the Western and Easiern markets

ana what supplics have been made to
you.

SHRI ANNASAHEE P. SHINDE:
1 have all the figures with me here.
I can tell you roughly that Govern-
ment of India gave sanction for the
purchase of 10 lakhs tonnes of ferti-
lizers from foreign countries. Effec-
tive contracts have been executed so
far to the tunc of 8 lakhs tonnes and
effective supply is likely to be of the
order of 7 lakhs tonnes. I am pre-
pared to give a full statement country-
wise, because there is nothing to
conceal from the House,

SHRI RAMAVATAR SHASTRI:
Why are you distributing it through
private agencies?

MR. CHAIRMAN: It
answered,

—

has been

SHRI ANNASAHEB P. SHINDE: 1
would appeal to hon. Members not to
be led by prejudices. This is the
rabi season. In the rabi season wheat
is the important crop as rice is the
important crop in the khariff season.
The most important wheat producing
States are Haryana, Punjab and UP.
The Govermment of India have been
giving the highest priority to Punjab,
Haryana and West UP because they
arg the important areas which have
been contributing wvery substantially
to the central pool, which helps us to
maintain the food economy. This has
been our position not only this year
but over a period of years. We are
trying to rationalise and see that the
maximum requirements of uP,
Haryana, Punjab and Tamil Nadu in
the south are given priority....(In-
terruptions). It would not be possible
to meet the full requirements of any
State, including UP, because the
availability is less and demand is
more. We are now having some
priority in the movement of fertilizer
to Punjab, Haryana and UP. Sir,
since you made some representation
on behalf of Tamil Nadu....

NOVEMBER 28, 1973

Fertilisers (HAH Dis.) 356

MR. CHAIRMAN: The Chair did
not make any representation.

SHIUL ASNNASAHER P, SHINDE:
Mot as Chaiman butp as a Mewver of

rarbament. And you are wiumn
your rights Lo tell me that ‘lamil
Nadu s

erperiencing some dithculty
dand so it shouwid pe given sume special
treatment. Naturauy, 1 toid you that
when the next shup touches Madras
port we will see that the maximum
quantity is diverted to Tamil Nadu.

Despite ull ow attempls, we ase
1u0l lLikely to meet the tull require-
ments ol any State. As far as the
percentage of supplies ag agamnst de-
mand is concerned, when UP is
compared with some other States, we
iind that UP has got a lower percent-
age as compared to Punjab. Further,
these decisions about supply were
taken not in September or October
but months earlier when there was
no question of impending elections
The percentage of supply to UP has
been 45 per cent for mitrogen and 56
per cent for phosphates whereas 1 see
from the list before me that a number
of States have got & much higher
percentage of supply than this.

SHRI SHYAMNANDAN MISHRA:
Please give us figures for the past
few years.

SHRI ANNASAHEB P. SHINDE:
Those figures are not with me just
now, | am prepared to give all the
figures. There can be no Wrong
impression created about the supply
of fertiliser. (Interruptions) Why
are the Members exercised so much
over it? If U.P. elections are coming,
you have got so many other platforms
where you could agitate, Why should
vou get agitated here?

As far as distribution policy is
concerned, by and large, 50 per cent
is imported fertiliser. That is import-
ed by the Government of India. We
do not hand it over to any private
party. We call them pool supples.
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These are handed over to the State
administrations. We do not deal with
any private party as such. We have
advised the State Governments and
we have insisted on them that they
should distribute fertiliser through
public distribution agencies or co-
operatives. My information is that,
by and large, the advice of the Gov-
enment of India is being followed by
various State Governments,

As far as domestic manufacturea
fertilisers are concerned, recently, the
Ministry of Petroleum and Chemicals
have issued a directive to the Fertilizer
Corporation of India that 50 per cent
of their fertiliser must be distributed
through cooperatives. Of course, this
iz a much wide issue. At that time,
it was decided to issue licences from
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1960-61 onwards because no invest-
ment was forthcoming in the ferliser
industry. The Committee went into
the problem at that time and it was
decided that manufacturers who are
going into production should be given
certain amount of freedom of market-
ing. This condition is incorporated
in the licence itself. There have been
some technical difficulties experienced
by the Government of India. Our
approach is that, progressively, the
fertiliser should be distributed through
public sector agencies,

18.48 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 29, 1973/Agrahayana 8,
1895 (Saka).



